
 हि  Thursday,  November  18.  965 Third  Series  Vol,  XLVIII  -  No.  4
 Kartika  27,  887  (Saka)

 :

 LOK  SABHA

 DEBATES

 (Thirteenth  Session)

 पन्यमत्र  जाने

 (Vol.  XLVIII  contains  Nos.  37  20)

 LOK  SABHA  SECRETARIAT
 NEW  DELHI

 Price:  Rs.  .00



 CONTENTS

 [Third  Series,  Vol.  No,  XLVIII—Thirteenth  Session,  965]
 No.  \:.—Thursday,  November  ‘18,  965/Kartika  27,  3887  (Saka)

 CoLuMN
 Oral  Answers  to  Questions—

 *Starrei  Questions  Nos.  298  to  300,  302  to  308  (2535-72
 Written  Answers  to  Questions

 Starred  Questions  Nos.  30  and  309  to326—.  2572-84
 Unstarred  Questions  Nos.  835  to  878,  880,  882  to  898  2584—262!

 Calling  Attention  to  Matter  of  urgent  Public  Importance—
 Reported  decision  by  Punjab  Government  to  cut  by  half  electricity

 supply  to  Delhi  262I—27
 Papers  Laid  on  the  Table’.  2627—30
 Statement  re:  Decontrol  of  Cement  2630—32

 Shri  T.N.  Singh  2630
 “Yelhi  Administration  Bill—

 Introduced  '  2632
 Business  of  the  House  हि  2633
 Taxation  Laws  (Amendment  and  Miscellaneous  Provisions)  Bill  2633—69

 Clauses  2  to  9  and  7  2634—36
 Motion  to  pass,  as  amended  2637—69

 Shri  B.R.  Bhagat  2637,  2665—69
 Shri  Ranga  2637-39
 Shri  H.N.  Mukerjee  2640—48
 Shri  Sheo  Narain’  2648—$r
 Shri  Himatsingka  265I-52
 Shri  Bade  2652-53,
 Shri  Nath  Pai  .  2653—59
 Shri  Kashi  Ram  Gupta  2659-—6r
 Shri  S.M.  Banerjee  नि  266I—63
 Shri  Narendra  Singh  Mahida  :  2  2664—65

 Demands  for  Supplementary  Grants  (General),  965-66  2669—2753
 Shri  Ranga  है  मु  2678--84
 Shri  Shree  Narayan  Das  2684—88
 Shri  M.L.  Jadhav  .  2688—89

 *The  sign  +  marked  above  the  name  of  a  Member  indicates  that  the  question was  actually  asked  on  the  floor  of  the  House  by  that  Membe



 CoLuMNs
 Shri  Bade  2689—97
 Shri  T.N.  Singh  2697—99
 Shri  Hem  Raj  हि  2699—2704
 Shri  Kashi  Ram  Gupta  अ०4-
 Shri  P.  Venkatasubbaiah  2707—r0
 Shri  Utiya  2770-88
 Shri  P.C.  Borooah  27lII—3
 Shri  Hari  Vishnu  Kamath  2713-19
 Shri  V.B.  Gandhi  27I9—22
 Dr.  L.M.  Singhvi  2722—27
 Shri  S.M.  Banerjee  2727—32
 Shri  Subbaraman  2732-34
 Shri  Muthiah  2734—36
 Shri  Man  Sinh  P.  Patel  2737—38
 Shri  D.  R.  Chavan  2738—42
 Shri  Tyagi  2742—47
 Shri  P.  C.  Sethi  2747—48
 Shri  B.  R.  Bhagat  2748—53

 Appropriation  (No.  5)  Bill,  965—
 Introduced  2753—64

 Motion  to  consider—
 Shri  Hari  Vishnu  Kamath  2756  —64



 LOK  SABHA  DEBATES

 2535
 LOK  SABHA

 Thursday,  November  18,
 Kartika  27,  887  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWER  TO  QUESTIONS

 लोधी  बोला  में  प्रतिरक्षा  के  लिये
 घन  व्यवस्था

 +
 * 298.  श्री  आगड़ा  :

 श्री  मधु  लिमये  3
 को  यश्पाल सिंह  :
 ो  रामेशवर  डांडिया
 न  हिम्मतर्सिहफा  :

 मो  भान  प्रकाश सिंह  :
 श्री म०  लाठ  त्रिवेदी  :
 शो  fo  ०  सामन्ती  :
 श्री  बासप्पा  :

 1965/,

 क्या  योजना  यंत्रों  यह  बताने  फी  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  चौथी  योजना  में
 प्रतिरक्षा  के  लिए  प्रतीक  धन  की  व्यवस्था
 करेगी;  प्रौढ़

 (@)  यदि  हां,  तो  इस  प्रयोजन  के  लिये
 कुल  कितना  घन  उपलब्ध  होने  की  संभावना
 है?

 योजना  मंत्री  धनी  wo  tre  भगत)  :
 (क)  प्रौढ़  (ख).  प्रतिरक्षा  के  लिए  जो

 निधि  हैं  वह  पंचवर्षीय  योजनाओं  का  भाग
 नहीं  है  r

 2536
 शी  यज्ञ पाल  सिह:  क्‍या  सरकार  यह

 वाला  सकती  है  कि  राज  जो  युद्धकालीन
 संकट  है|  उस  के  कारण  कितना  सरकार
 को  बदलाव  करना  पड़ा  है  ?

 श्री  moto  भगत  :  उस  के  करने
 में  हम  लगे  हुए  हैं  लेकिन  प्रभी  उसे  बतलाना
 मुश्किल  होगा  ।

 श्री  पदा पाल  सिह:  जैसा कि  मानसिक
 प्रधान  मंत्री  ने कहा  हैं  कि  जो  लम्बी  2  इंडस्ट्रीज
 हैं  उन  को  रोक  कर  एग्रीकल्चर  के  कपूर
 ज्यादा  जोर  दिया  जायेंगी  तो  मैं  जानना  चाहता
 चूंकि  इस  0एग्रीकल्चर  के  ऊपर  कितना
 परसेंट  t  ड्राप  ने  बढ़ाया  है  ?

 श्री  fo  Uo  भगत  :  प्रगति  वर्ष  का
 जो  प्लान  बना  रह  हैं  उन  में  एग्रीकल्चर  के

 ऊपर  |  पिछले  साल  से  40,45  प्रतिशत
 की  बढ़ोत्तरी  की  गई  है।

 Shri  Bimatsingka:  In  view  of  the
 fact  that  there  is  a  large  amount  of
 idle  capacity  in  the  private  sector  for
 production  of  defence  requirements,
 have  Government  taken  any  practical
 steps  to  make  known  their  require-
 ments  so  that  leas  fund  may  be  need-
 ed?

 Shri  B  R.  Bhagat:  Requirements  of
 defence?

 Mr.  Speaker:  Shri  M.  L.  Dwivedi.

 ही  म०  mo  त्रिवेदी  :  चौथी  पंच-
 वर्षीय  योजना  के  प्रश्नगत  विभिन्न  उद्योगों
 में  डिफेंस  सम्बन्धी,  प्रतिरक्षा  सम्बन्धी
 उपकरण  तथा  प्रिय  चीजें  उत्पन्न  करने  के  लिए
 योजना  में  जो  रक्खा  गया  है  मैं  जानना  चाहता  हूं
 कि  उस  का  विवरण  क्या  है  ?
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 st  wo  to  भगत  :  उस  के  लिए
 योजना  में  रखने  की  जरूरत  नहीं  है  |
 डिफेंस  की  जो  जरूरत  है  राज  की  संकट-
 कालीन  स्थिति  में  डिफेंस  मिनिस्टरी  ने
 उस  का  ब्यौरा  हमें  दिया  है  शौर  प्लानिंग
 कमिशन  की  कई  कमेटियां  इस  पर
 विचार  कर  रही  हैं।  शौर  प्राग  जो  प्रौढ़
 भी  ज़रूरत  होंगी  उसे  भी  देख  कर  पूरा  करने
 की  कोशिश  करेंगे  t

 श्री  रघुनाथ  सिह  :  मान  लिया  कि
 डिफेंस  के  वास्ते  बाप  के  पास  कोई  प्लान
 नहीं  है

 श्री  wo  to  भगत  :  यह  मैंने  नहीं
 कहा  है  1

 क्रि  रघुनाथ  सिह  :  कोई  प्लान  है
 डिफेंस  के  वास्ते  ?  यदि  हां,  तो  बया  एमाउंट
 उस  के  वस्ति  दिया  गया  है  ?

 भी  wo  Uo  भगत  :  मैंने तो  सिर्फ
 यही  कहा  है  कि  डिफेंस  का  जो  प्लान  है
 वह  पंचवर्षीय  योजना  हे  प्रलग  है  1

 हरी बड़े  :  यह  जो  चतुर्थ  पंचवर्षीय
 योजना  है  यह  तो  पांच  साल  के  बस्ते  होती
 है  लेकिन  प्रभी  हमने  पेपरों  में  ऐसा  पढ़ा
 है  भोर  सुना  है  कि  डिफेंस  को  ध्यान  में
 रखते  हुए  एक  साल  की  करने  की  योजना
 है  1  तो  क्‍या  यह  बात  सत्य  है  भौर  क्‍या  यह
 बात  सोची  जा  रहो  है  ?

 भरी  wo  To  भगत  :  हम  ने  एक
 वक्तव्य  पूरा  दिया  था  उस  में  इन  सारी  बातों
 का  ब्यौरा  दिया  हुमा  है  ।

 ह ।  विश्राम  प्रसाद  प्रभो  मंत्री
 महोदय  ते  बतलाया  कि  प्रतिरक्षा  का  भार
 योजना  पर  नहीं  है  तो  मैं  यह  जानना  चाहता
 हूं  कि  प्रतिरक्षा  की  कमी  को  पूरा  करने  के
 लिए.  बाप  कहां  से  प्रौढ़  कितना  फंड  इकट्टा
 किया  हैं  प्रौढ़  क्‍या  प्रतिरक्षा  की  बजह  से
 यह  जो  योजनाएं  हैं  उस  के  ऊपर  कोई  असर
 नहीं  पड़ेगा  ?
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 st  wo  राब  भगत  :  प्रभी  उस  दिन
 प्रतिरक्षा  मंत्री  जी  ने  डिफेंस  प्लान  के  बारे  में
 एक  वक्तव्य  दिया  था  और  उन्होंने  कहा  था
 कि  चतुर्थ  पंचवर्षीय  योजना  की  प्रविधि  में
 हमारा  5000  करोड़  का  डिफेंस  का  प्लान
 है  कौर  प्रभी  जेसा  कि  मैंने  कहा  कि  डिफेंस
 की  जो  ज़रूरियात  हैं  प्रतिरक्षा  सम्बन्धी  उप-
 करण,  यातायात  शादी.  तो  इन  जरूरतों
 का  एक  ब्योरा  उन्होंने  बनाया  है  शौर
 उसकी  वह  छानबीन  कर  रहे  हैं  शर  आगे
 भी  जो  सौर  उनकी  ज़रूरत  होगी  वह  भी
 पूरी  की  जाएगी  ।

 Shri  Warior:  May  I  know  whether
 any  allotment  has  been  made  to  ex-  |
 pand  the  existing  plants  and  machi
 nery  in  the  ordnance  workshops  fc  4
 defence  in  the  fourth  plan?

 Shri  B.  R.  Bhagat:  Everything  that
 is  required  is  being  done,  but  that  is
 done  by  the  Defence  Ministry.

 tt  मधु  लिमये  :  सितम्बर  में  जो
 घटनाएं  हुईं  उनका  प्रसर  क्‍या  पूरी  चतुर्थ
 पंचवर्षीय  योजना  पर  नहीं  होगा  ?  झगर
 होगा  तो  सुरक्षा  का  सारा  सामान  या  प्रगति
 से  भ्र धिक  सामान  हमारे  प्रपने  देश  में
 पैदा  करने  की  दुष्टि  से  इस  चतुर्थ  योजना
 को  क्‍या  नये  बचे  में  ढाला  जायेगा  ?

 eft  Wo  Uo  भगत  :  उसका  असर
 तो  होगा  ब  यह  कि  उस  का  असर  कहा
 होगा  किन-किन  बालों  पर  प्लोर  कितना-
 कितना  होगा  इस के  बारे  में  प्रतिरक्षा  मंत्रालय
 तथा  योजना  आयोग  में  बातचीत  होंगी  |

 शी  रास सेचक  या वब  :  चतुर्थ  पंच-
 वर्षीय  योजना  से  शौर  रक्षा  के  ऊपर  जो
 खर्च  होगा  उस  का  कोई  सम्बन्ध  नहीं  हैं।
 तो  मैं  जानना  चाहूंगा  कि  जो  रक्षा  पर  खर्च
 होने  वाला  धन  है  उसमें  कुछ  विदेशी
 मुद्दा  की  भी  ध्रावश्यकता  पड़ेगी  भ्रंश  प्रखर
 पड़ेगी  तो  कितनी  प्रतिशत  पड़ेगी  अगौर
 उसके  लिए  कया  बाप  के  पास  साधन  मौजुद
 है?
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 श्री  we  रा०  भगत  :  प्रश्न  प्रपने
 वक्तव्य  में  प्रधान  मंत्री  जी  ने  कहा  था  कि
 यह  5,000  करोड़  का  जो  प्लान  है  उसमें
 करीब-करीब  4  प्रतिशत  विदेशी  मुद्रा
 में  होगा  इस  वक्‍त  वह  ऐसा  मानते  हैं।

 Shri  P.  Venkatasubbaish;  May  |
 know  whether  our  fourth  plan  defence
 projects  will  not  be  hampered  by  the
 foreign  powers  which  have  decided
 not  to  give  us  any  substantial  foreign
 assistance  and,  if  that  is  so,  whether
 our  defence  plan  also  has  been  evolv-
 ed  keeping  that  in  view?

 Shri  8.  E.  Bhagat:  We  are  trying  to
 be  self-sufficient  in  that.  Whatever
 ~reign  exchange  is  required,  we  will

 द  to  meet  it  from  our  own  resources
 of  we  may  augment  that.  We  have

 taken  steps  in  that  direction.

 at  Wo  Mo  फार्मा:  40  फीसदी
 कृषि  के  ऊपर  इस  योजना  में  बौर  प्रतीक
 ख  होगा  तो  मैं  यह  जानना  चाहता  हूं
 कि  बु  बिंवाई  योजना  के  ऊपर  कितना  इस
 में  से  बच  होगा  शीर  जो  40  परसेंट  ज्यादा
 हुमा  है  तो  क्‍या  हर  प्रान्त  का  अलग  प्रति
 ब्यौरा  बहु  समा  पटल  के  ऊपर  रक्ष  ?

 शी  wo  To  भगत  :  प्रगति  वर्ष
 की  योजना  तफसील  में  तैयार  ही  जा  रही
 है  भ्र ौर  जब  वह  तैयार  हो  जायेगी  तो  रख
 वी  जायेगी  ny

 Dr.  L.  M.  Singhvi:  I  would  like  to
 know  whether  any  efforts  are  being
 made  to  give  a  defence  orientation
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 their  requirements.  We  are  looking
 into  that.

 Shri  5s.  N.  Chaturvedi;  May  I  know
 to  what  extent  the  provision  for  the
 fourth  plan  is  likely  to  be  curtailed
 in  view  of  the  very  heavy  require-
 ments  of  defence  expenditure?

 Shri  8.  R.  Bhagat:  That  exercise  is
 being  undertaken  just  now.

 Shri  Hari  Vishnu  Kamath;  7  am
 sorry  the  senior  minister  is  not  here.
 He  has  come  back  from  Moscow,  I  be-
 lieve.

 Shri  8.  BR.  Bhagat:  He  has  just  re-
 turned.

 Shri  Harl  Vishnn  Eamath:  Has  the
 attention  of  the  minister  been  drawn
 to  certain  reported  utterances  of  the
 former  Defence  Minister,  who  was
 mainly,  if  not  wholly,  responsible  for
 the  military  debacle  in  1962,  depreca-
 ting  morale  boosting  and  military  tral-
 ning,  in  short  defence  preparedness,
 with  which  is  bound  th  :  defence  plan
 for  the  coming  year  and  also  the
 fourth  plan  and,  if  so,  what  is  the
 government's  reaction  thereto?  Has
 the  government  taken  it  seriously?  He
 was  formerly  Defence  Minister,  Let
 us  hear  what  the  govermment  thinks
 of  him.

 Mr.  Speaker:  He  wants  notice  for
 that.

 Shri  Hart  Vishou
 have  not  seen  the
 and  they  want  notice?
 them  study  it.

 Kamath:  They
 Statements  even

 All  right,  Jet

 Shrimati  Savitri  Nigam:  Replying  to to  the  plan,  ludi
 plan  on  which  the  Defence  Minister
 fas  already  made  the  statement.  and
 if  that  orientation  is  to  be  given,  how
 is  I  to  be  given  and  where  are  the
 details  of  the  working  arrangements
 for  giving  defence  orientation  to  the
 entire  plan?

 Shri  B,  BE.  Bhagat:  Defence  orien-
 tation  means,  the  requirements  to
 build  up  our  defence  potential  have
 to  be  ascertained.  The  Defence  Min-
 istry  has  gone  into  that  and  given  us

 ry,  the  minister  stated
 that  the  Planning  Commission  and
 the  Defence  Ministry  are  both  working
 to  see  what  orientation  is  to  be  given
 to  the  plan  keeping  in  view  our
 defence  requirements.  Before  doing
 that,  have  any  priortttes  or  standards
 been  fixed  by  the  Planning  Commis-
 sion  for  the  whole  plan?

 Shri  है.  x  Bhagat:  The  priorities
 have  undergone  change  now  in  view
 of  the  new  situation.  The  first  pri-
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 ority  is  that  of  defence  and  that  is
 being  looked  into.

 Some  hon.  Members  rose—
 Mr.  Speaker:  Next  Question—we

 must  try  to  finish  ten  questions  at
 least.  I  would  ask  hon.  Members  to
 be  brief  in  their  supplementaries.

 mea  ऋण  निगम

 शी  यज्ञ पाल  सिंह  :
 श्री  gto  साठ  तिवारी  :
 श्री  मला इछा मी  :
 शी  बुरा  सिंह  :
 श्री  हिम्मत सिह का  :
 भी  रामेश्वर  टाटिया  :

 क्या  चित  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  कुछ  राज्यों  में
 कृषि  ऋण  निगम  बनाने  का  निश्चय  किया  हैँ  ;

 (ख)  यदि  हां,  तो  ये  निगम  बनाने  के
 क्या  उद्देश्य  हैं;  आकर

 (ग)  ये  निगम  किन  राज्यों  में  बनाये
 जायेंगे  ?

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  (a)  to  (c).  The  matter  is
 under  consideration.

 श्री  रामसेवक'  यादव  :  भ्र भी  मंत्री
 महोदय  ने  बताया  है  कि  यह  मामला
 विचाराधीन  है  ।  मैं  यह  जानना  चाहता
 हूं  कि  ऋण  देने  के  लिए]  ये,  जो  निगम
 स्थापित  किये  जायेंगे,  क्या  इस  के  सम्बन्ध
 में  ऐसे  राज्यों  को  प्राथमिकता  दी  जायेगी
 जो  झा थिक  दृष्टिकोण;  से  पिछड़े;  हुए  हैं
 या  ये  निगम  सभी  राज्यों  में  समान  रूप
 से  स्थापित  किये  जायेंगे  ?

 शी  wo  tro  भगत  :  प्रभी  सिफारिश
 यह  है  कि  प्रासाद,  बिहार,  उड़ीसा,  बैस्ट
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 बंगाल  कौर  राजस्थान,  इन  पांच  राज्यों
 कौर  मणिपुर  प्रौढ़  त्रिपुरा,  इन  यूनियन
 टेरीटरीज  में  ऐसे  निगम  स्थापित  किये
 जायें,  जहां  सहकारिता  के  द्वारा  कर्ज  की
 व्यवस्था  का  ठीक  प्रचार  नहीं  है,  ताकि  किसानों
 को  अ्रधिक  कर्ज  मिले  '  हम  इस  विषय
 में  राज्य  सरकारों  के  साथ  सलाह-मशवरा
 कर  के  कोई  निर्णय  करेंगे  t

 श्री  रामसेवक  यादव  :  में  यह  जानना
 चाहता  हूं  कि  ये  क्रम  ऋण  देने  के
 सम्बन्ध  में  जमींदारों,  भूमिधरों  पौर
 साधारण  किसानों  में  कोई  भेद  होगा,  या
 ये  ऋण  सभी  किसानों  को  दिये  जायेंगे--
 क्या  इस  सम्बन्ध  में  इस  तरह  की  कोई
 कैटेगरी  तय  की  जायेगी  कि  छोटे  किसानों
 को  अनिवार्य  रूप  से  कर्ज  दिया  जाये,
 ताकि  सब  लोगों  को  फायदा  पहुंच  सके,  यदि  हां,
 तो  क्‍या  कर्ज  के  लिए  कोई  जमानत  वगैरह
 की  व्यवस्था  होंगी  या  जोन  के  झाधघार  पर
 ही  कज़  दे  दिया  जायेगा  ।

 श्री  wo  to  भगत  :  सहकारिता
 के  क्षेत्र  में  भी  जमीन  के  ग्रा धार  पर  कज़
 देने  में  एक  दिक्कत  यह  महसूस  की  गई
 है  कि  जिस  किसान  के  पास  ज्यादा
 ज़मीन  है,  उस  को  ज्यादा  कज  मिल
 जाता  है  ।  इसलिए  इस  बात  को  कोशिश
 की  जायेगी  कि  क्राप  (फसल)  की  सिक यू-
 रिटी  ले  कर  भी  कर्ज  दिया  जा  सके  t

 श्री  मधु  लिमये  :  मंत्री  महोदय  ने  फसल
 के  भ्राता  पर  ऋण  देने  की  बात  कही  है  t
 मैं  यह  जानना  चाहता  हूं  कि  क्‍या  सभी  राज्यों
 में  यह  व्यवस्था  लागू  की  जायेगी  कौर  किस
 मौसम  से  लागू  की  जायेगी  ?

 श्री  mo  Ue  भगत  :  दूसरे  राज्यों  में
 कोआपरेटिव  समितियों  के  द्वारा  फ़सल  के
 झा घार  पर  कर्ज  देने  की  व्यवस्था  की  जा
 ग्हीहै।
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 oft  यशपाल  सिंह  :  मैं  यह  जानना  चाहता
 हूं  कि  इस  निगम  के  कार्यों  में  प्लोर  एग्रीकल्चर
 रिफ़िनांस  कारपोरेशन  के  कार्यों  में  क्या  प्रकार
 तेराह

 थी  wo  To  भगत  :  यह  निगम  प्रति-
 कालीन  कर्जों  की  व्यवस्था  करेंगा,  जब  कि
 रिफ़िनांस  कार  'रोशन  दीर्घकालीन  |  अगौर

 मध्यकालीन  कर्जों  की  व्यवस्था  करेंगी  ।

 श्री.  हिम्मत सिह का  :  जब  तक  इस
 निगम  की  स्थापना  नहीं  होती  है,  तब  तक
 बिहार  में  एग्रीकल्वरिस्ट  लोगों  को  कर्ज़  देने
 का  क्या  इन्तज़ाम  हो  रहा  है  ?

 to  रा०  भगत  :  प्रभी  वहां  को-प्राय-
 नेटिव  सोसायटीज  भ्र ौर  को-प्रापरेटिव  बैंकों
 के  द्वारा  कज  देने  की  व्यवस्था  है,  लेकिन  समझा
 गया  है  कि  बिहार  ऐसा  प्रान्त  है,  जहां  यह
 निगम  स्थापित  किया  जाये  ।
 Shri  Man  Sinh  P.  Patel:  In  view  of

 the  fact  that  animal  husbandry  work,
 especially  dairy  schemes  are  not
 being  financed  by  the  central  co-
 operative  organisations,  may  I  know
 whether  the  Government  is  contemp-
 lating  to  include  dairying  work  also
 under  the  Credit  Corporation?

 Shri  8.  R.  Bhagat:  If  it  qualifies  for
 that,  if  it  is  a  short-term  work  it  will
 be  financed;  if  it  is  a  long-term  work
 it  will  be  financed  through  other
 agencies.

 की  कफांशौराम  गुप्त  अभी  मंत्री
 महोदय  ने  बताया  है  कि  यह  निगम  प्रल्पकालीन
 ऋण  देने  के  लिए  होगा  ।  राजस्थान  में  तो
 कोआपरेटिव  बैंक  भी  प्राक्कालीन  ऋण
 देते  हैं  '  मैं  यह  जानना  चाहता  हूं  कि  इस
 विषय  में  उन  से  क्या  भेद  रहेगा  कौर  यह  निगम
 विशेष  तौर  से  किस  तरह  के  प्रल्पकालीन
 ऋण  देगा  ?

 aft  wo  रा०  भगत  :  राजस्थान  में  प्रभी
 सहकारी  समितियों  के  द्वारा  जितना  कर्ज  मिल
 रहा  है,  बह  काफ़ी  नहीं  समझा  गया  है  t
 सलिए  यह  निगम  उन  की  पूर्ति  करेगा  1
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 st  का शो रास  गुप्त  :  अध्यक्ष  महोदय,
 मेरा  प्रश्न  यह  था  कि  दो  एजेंसीज  रखने
 की  क्‍यों  जरूरत  पड़ेगी  और  एक  एजेन्सी  के
 द्वारा  यह  काम  क्‍यों  नहीं  होगा  t

 were  महोदय  :  श्री  श्रीनारायण  दास--
 नैक्स्ट  क्वैस्थियन  |

 Transport  requirements  of  Motropolitag
 Cities

 ch  ; #300.  Shri  Shri  Narayan  Das:
 Shri  Earni  Singhji:
 Shrimati  Jyotama  Chanda:

 Will  the  Minister  of  Planing  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  ex-
 pert  Study  Team  has  been  set  up  by
 the  Committee  on  Plan  Projects  to
 assess  the  transport  requirements  of
 the  four  metropolitan  cities  of  Delhi,
 Bombay,  Calcutta  and  Madras  and  alse
 on  the  ratienalisation  of  fare  structure
 in  the  differant  cities;  and

 (b)  when  their  report  is  likely  to
 be  out?

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  (a)  Yes,  Sir.  An  expert
 Study  Team  has  been  set  up  by  the
 Committee  on  Plan  Projects,  to  assess
 the  transport  requirements  of  the
 metropolitan  towns  of  Delht,  Bombay,
 Calcutta  and  Madras.  A  statement
 indicating  the  terms  of  reference  and
 the  composition  of  the  Study  Team
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-578/
 65).

 (७)  The  Study  Team  had  its  first
 formal  meeting  only  very  recently  and
 the  scope  and  extent  of  the  work  in-
 volved  are  being  assessed.  As  such,
 it  is  rather  difficult  at  this  stage  to
 indicate  when  the  report  will  be  out.

 Shri  Shree  Narayan  Das:  In  view  of
 the  fact  that  the  Committee  on  Plan
 Projects  has  been  entrusted  with  the
 task  of  examining  the  existing  pro-
 jects  with  a  view  to  finding  out  whe-
 ther  any  economy  or  change  could  be
 made  to  implement  the  schemes,  I
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 would  like  to  know  the  circumstances
 in  which  this  Committee  on  Plan  Pro-
 jects  has  appointed  this  Study  Team.
 What  were  the  facts  before  the  Com-
 mittee  that  it  appointed  this  Study
 Team?

 Shri  B.  R.  Bhagat:  The  scope  and
 the  work  of  the  Committee  on  Plan
 Projects  are  not  confined  merely  to
 finding  out  economies  in  the  existing
 schemes.  The  purpose  of  this  Study
 Team  would  be  to  find  out  the  trans-
 port  requirements,  the  complexities
 and,  ag  @  result  of  the  various  modes
 uf  transport,  the  problem  of  rationali-
 sation.  All  these  will  be  enquired
 into.

 Shri  Shree  Narayan  Das:  From  the
 statement  it  appears  that  the  compo-
 sition  of  the  Committee  is  such  that
 it  does  not  consist  of  representatives
 of  any  of  those  bodies  which  are
 working  in  this  field  in  these  four
 cities,  What  is  the  reason  that  re-
 presentatives  of  the  bodies  which  are
 engaged  in  the  work  of  transport  in
 these  cities  have  not  been  included
 in  this?

 Shri  8.  R.  Bhagat:  The  Committee
 consists  of  all  experts,  whether  belong-
 ing  to  the  Railways  or  the  Ministry  of
 Transport  or  various  other  bodies.  I
 do  not  know  which  other  represen-
 tation  the  hon.  Member  wants,

 Shri  Wartor:  May  I  know  whether
 the  special  cell  get  up  in  the  Finance
 Ministry  has  studied  the  efficiency,
 economy  and  the  non-utilisation  of
 the  capacity  of  the  transport  systems
 already  existing  in  the  metropolitan
 cites?  What  is  the  result  of  the
 studies  made  by  the  cell  and  what
 action  has  Government  taken  on  those
 reports?

 Shri  B.  R.  Bhagat;  This  is  spectalis-
 ed  only  to  these  four  cities  which
 have  special  problems  and  which  will
 grow  in  the  coming  years.  We  have  to
 assess  and  examine  the  nature  of
 those  problema

 Shri  Warlor;  The  Ministry
 has  got  a  special  cell.

 ग्न  दिय  area:  मैं  बहू  जनना
 चाहता  हूं  कि  जो  कमेटी  मुकर  कौ  गई  हैं

 itself
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 ae  कब  तक  अपनी  रिपोर्ट  दे  देगी  और
 क्या  उस  के  भ्रन्तगंत  यह  भी  विचार  है
 कि  दिल्ली  में  ड्राम  चलाई  जाये ?.

 श्री  wo  रा०  भगत  :  यह  सब  तो  वह
 कमेटी  बिचार  करेंगी  |  भ्र भी  यह  नहीं  कहा
 जा  सकता  है  कि  उसकी  रिपोर्ट  कब  चापेगी  ।

 Shri  Hem  Barua:  May  I  know  if  the
 Proposal  for  a  circular  railway  in
 Calcutta  in  pursuance  of  the  assurance
 given  by  the  Railway  Minister  nas
 been  included  in  the  Fourth  Plan;  if
 not,  why  not?

 Shri  zB  R.  Bhagat:  The  Fourth  Plan
 has  not  yet  emerged;  therefore,  at  this
 stage  I  cannot  say  anything.

 Shri  Hem  Barua;  Is  it  going  to  be
 included  or  not?

 Shri  8.  R.  Bhagat:  That  is  very much  before  consideration,
 Committee  on  Transport

 Co-ordination
 policy  and

 +
 "302,  Shri  5.  C.  Samanta:

 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:
 Dr.  P.  N.  Khan:
 Shri  Hem  Eaj:
 Shri  Heda:

 Will  the  Minister  of  Planning  be
 Pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  232  on  the
 76th  August,  965  and  state:

 (a)  whether  the  final  report  of  the
 Committee  on  Transport  Policy  and Co-ordination  has  since  been  receiv-
 ed;

 (b)  if  so,  its  main  recommenda-
 tions;  and

 (९)  when  these  recommendations
 are  likely  to  be  implemented?

 The  Minbter  of  Planning  (Shri  B.
 R.  Bhagat):  (a)  to  (c),  The  report  of
 the  Committee  is  in  the  process  of
 being  finalised  and  is  expected  to  be
 submitted  shortly,

 Shri  8.  C.  Samanta:  May  I  know
 whether  interim  steps  have  been  taken
 according  to  the  interim  report  sub-
 mitted  by  this  committee?
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 Shri  8.  R.  Bhagat:  The  report  has
 not  yet  been  submitted.

 Shri  8.  C.  Samanta:  It  has  submit-
 ted  an  interim  report.  I  would  like  to
 know  whether  any  steps  have  been
 taken?

 Shri  B.  EB.  Bhagat:
 for  that.

 Shri  8.  C,  Samanta;  May  I  know
 whether  in  the  terms  of  reference  of
 this  committee  any  time  limit  was
 fixed  to  submit  the  report;  if  so,  how
 many  times  the  time  was  extended?

 Shri  B.  R.  Bhagat:  It  is  true  that
 this  committee  has  taken  longer  than
 usual  to  submit  the  report;  but  there
 hag  been  a  history  behing  it.  The
 former  Chairman  resigned;  then,  the
 composition  of  the  Committee
 changed;  subsequently,  those  who
 were  there  had  gone  to  other  offices
 and  the  new  persons  have  been  there.
 But  it  is  now  at  the  final  stage.

 l  want  notice

 st  म०  ला०  हवेली:  मैं  यह  जानना
 चाहता  हूं  कि  द्वांस्पोर्ट  नीति  कौर  सहयोग
 के  संबंध  में  जो  विरोध  कौर  कठिनाइयां
 थीं,  उनमें  कौन  सी  एसी  बातें  हैं,  जिन
 के  कारण  यह  समिति  बनाना  निश्चित  किया
 गया  था  शौर  कब  इस  समिति  की  रिपोर्ट
 के  कारण  क्या  सुविधायें  कौर  सहूलियतें  हो
 जायेंगी  t

 श्री  te  Te  भगत  :  ट्रांस्पोर्ट नीति  क्या
 होनी  चाहिये,  किस  किस  तरह  का  फ़्रांस-
 पोर्ट  होना  चाहिये,  उन  का  रेश नलाई जेशन
 कौर  इकॉनोमिक  प्राणी  यातायात  के
 सम्बन्ध  में  कई  बड़े  पेचीदा  सवालों  पर
 विचार  करने  के  सिधे  इस  समिति  की
 स्थापना  कौ  जरूरत  पड़ी।

 भी  हंस  राज:  जो  भी  लड़ाई  हुईं  थी
 उमर  में  मोटर  द्रास्पो्ट  ने  कॉफी  ज्यादा  काम
 किया  थ्या।  साथ  ही  साथ  इंटर  स्टेट  जो
 ड्रॉ स्पोर्ट  है  वह  भी  बहुत  मकबूल  हो  रही
 है।  मैं  जानना  चाहता  हूं  कि  इसके  लिये
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 सरकार  उनको  क्या  प्रोत्साहन  देने  की  कोशिश
 करेंगी  ?

 भरी  wo  To  भगत:  यह  कमेटी  के
 मातहत  तो  नहीं,  है  लेकिन  इसका  क्‍या
 रोल  होगा  इसके  बारे  में  बहू  जरूर  विचार
 करेगी  |

 Shrimat]  Tarkeshwart  Sinha:  May  |
 know  whether  it  has  come  to  the
 notice  of  the  Government  that  during the  recent  Pakistani  aggression  moat
 of  the  State  Governments  themselves
 requisitioned  trucks  and  the  civilian
 transport  was  completely  paralysed
 and,  if  so,  whether  any  co-ordinated
 plan  is  going  to  be  formulated  so  that
 the  needs  of  the  defence  could  be
 satisfied  by  a  co-ordinated  agency  and
 a0  also  the  needs  of  the  civilian  popu-
 lation  and  the  civilian  industry  and
 trade?

 Shri  B.  BR.  Bhagat:  The  operational
 requirement  will  certainly  be  looked
 into  by  the  Transport  Ministry  and
 the  Ministry  of  Defence.  This  Com-
 mittee  has  nothing  to  do  with  it.

 Shri  a  M.  Banerjoe:  I  would  like
 to  know  whether  it  is  a  fact  that  one
 of  the  representatives  of  the  World
 Bank  was  associated  to  go  into  the
 question  of  transport  policy  of  our
 country  and,  if  so,  whether  he  has
 also  submitted  a  report  and  what  is
 the  summary  of  the  report?

 Shri  B,  R.  Bhagat:  They  may  have
 been  associated  as  advisers.  They
 are  not  on  the  bady  of  this.  There
 was  an  earlier  team  on  the  matter  of
 coal  transport.

 Shri  A.  P|  Sharma:  May  I  know
 whether  this  Committee  ib  also  en-
 trusted  with  the  task  of  examining
 the  question  of  competition  between
 rail  and  road  transport?

 Shri  है.  R.  Bhagat:  They  are  compet-
 ing  modes  of  transport,  That  is  one
 of  the  objects  of  the  study.
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 Economic  Aid  from  Abroad
 + "303.  Shri  Shree  Narayan  Das:

 Shri  R.  3.  Pandey:

 Shri  Indrajit  Gupta
 Dr.  Ranen  Sen:
 Shri  Dinen  Bhattacharya:
 Shri  Yashpal  Singh:
 Shri  Sidheshwar  Prasad:
 Shri  D.  D.  Puri:
 Shri  Madhu  Limaye:
 Shri  Hem  Raj:
 Shri  Ram  Harkh  Yadav:
 Shri  EK.  Barua:
 Shri  Rajeshwar  Patel;

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  countries  which  were  giv-
 ing  economic  aid  for  developing  our
 economy  have  now  stopped  such  aid
 after  the  conflict  between  India  and
 Pakistan  began;

 (b)  whether  those  countries  which
 have  stopped  giving  such  aid  have
 been  apprvached  to  start  giving  the
 aid;  and

 (९)  if  so,  with  what  result?
 The  Minister  of  Planning  (Shri  B.  BR.

 Bhagat):  (a)  In  the  case  of  certain
 countries  namely  the  U.S.A,  West
 Germany,  Ganada  and  Japan  there
 has  been  a  delay  in  the  last  two
 months  in  converting  thig  year's  Con-
 sortium  pledge  into  loan  agreements
 or  in  approving  contracts  under  such
 agreements,

 In  the  case  of  the  U.S.A.,  we  have
 been  informed  that  a  revised  proce-
 dure  requires  prior  consultation  with
 the  appropriate  members  of  the  U.S.
 Congress  before  any  new  loan  or
 gants  ire  made,  The  inter-govern-
 mental  Agreement  with  Germany  has

 been  intialled  between  the  represcen-
 tatives  of  the  two  Governments  on
 \5th  November  and  it  is  expected
 that  the  Agreement  will  be  formally
 signed  in  New  Delhi  in  the  near
 future.

 In  the  case  of  the  other  countries,
 the  position  hag  not  yet  been  clearly
 explained.
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 (9)  and  (c).  The  question  of  ex-
 pediting  the  conversion  of  pledges into  loan  agreements  is  being  dis-
 cussed  with  all  Governments  con-
 cerned.  It  is  not  yet  possible  to  state
 the  result  as  this  will  take  sume

 ‘more  time,
 Shri  Shree  Narayan  Das:  May  १

 know  whether  the  countries  which
 have  suspended  or  stopped  giving  aid
 under  the  Agreements  made  before
 have  given  any  explanation  or
 reason  for  the  same  and,  if  so,  what
 are  the  reasons?

 Shri  B.  RB.  Bhagat:  None  of  them
 has  formally  said  that  they  are  sus-
 pending  or  stopping  the  aid,  What  is
 happenings  that  there  is  a  pause  and
 I  have  explained  that  in  the  case  of
 U.S.A,  the  reason  has  been  given
 while  in  other  cases  the  reason  has
 not  been  given.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  any  approach  has
 been  made  to  those  countries  which
 have  not  given  any  indication  so  that
 they  give  an  early  thought  to  this
 and  come  to  a  decision  quickly?

 Shri  छे,  R.  Bhagat:  We
 constant  touch  with  them.

 Shri  P.  C.  Borooah:  Is  it  a  fact  that
 while  Japan  has  held  up  its  loans  of
 60  million  dollars  to  India,  U.K.  is
 the  first  country  to  give  us  an  inter-
 est-free  loan  of  Rs.  3  crores  and,  if
 so,  may  I  know  whether  there  is  any
 shift  in  the  policy  and  procedure  for
 giving  aid  to  different  member
 countries  by  the  Aid  India  Consor-
 tium?

 Shri  8.  BR.  Bhagat:  There  is  a  defi-
 nite  indication  that  there  is  a  pause
 in  the  desire  of  committing  these
 Pledges  into  agreements.  The  reason
 has  not  been  definitely  indicated.  But
 certainly  it  appears  that  the  reason
 seems  to  be  political.

 are  in

 Shri  Jasvant  Mehta:  The  hon.
 Minister  stated  just  now  that  there
 is  a  pause  and  delay  but  the  reason
 is  not  known.  Even  during  the  last
 meeting  of  the  Aid  India  Consortium,
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 they  have  not  still  taken  any  final
 decision.  May  |  know  what  high
 level  approach  has  been  made  to  the
 Aid  India  Consortium  for  expediting
 the  decision  on  the  loans  which  have
 been  agreed  to?

 Shri  B.  BR.  Bhagat:  As  I  said,  we
 are  in  constant  touch  with  them.

 Shri  Jasvant  Mehta:  My  question
 was:  What  high  level  approach  has
 been  made?

 Shri  8.  R.  Bhagat:  There  is  a  Goy-
 ernment  to  Government  touch.

 st  यवापाल सिंहू सिंह  :  जब  इन  देशों से
 हमने  सहायता  लेना  स्वीकार  किया  था
 तो  हमने  कोई  एसा  एग्रीमेंट  नहीं  लिखा
 था  कि  हम  प्राइम-रक्षा  नहीं,  करेंगे,  अपनी
 इज्जत  की  रक्षा  के  लिये  हथियार  नहीं
 उठायेंगे  |  थे  देश  जो  कि  राज  प्रपने  एग्री-
 मेंट  क  ।खलाफ  जा  रहे  हैं  उन्हें  क्यों  न  एक्स-
 पोज  किया  जाए  ?  बजाय  इसके  कि  हम
 प्रगति  चौथी  'जना  में  कुछ  रहोबदल  करें
 इन  राष्ट्रों  को  राष्ट्र  संध  में  तथा  दूसर  देशों
 में  क्यों  न  इस  बात  के  लिये  एकापोल
 किया  जाये  कि  थे  लोग  राज  भारत  के
 ऊपर  नाजायज  दबाव  डाल  रहे  हैं?

 झायँ  महोदय  :  वे  क्या  करेंगे?  हमें
 क्‍या  रिलीफ  दे  सकते?  प्रखर  हम  कहें  यू०
 एन०  मैं या  कहीं  जौर  तो  क्या  हमें  रिलीफ
 मिल  सकता  है?

 श्री  यश्पाल  सिंह  :  पंचवर्षीय  योजना
 में  कितनी  तवदीली  करने  थे  जा  रहे  हैं।
 इसका  जबाब  तो  दिला  दिया  जाये ।

 श्री  साधु  लिये  :  परसों जब  पी०  एल०
 480  के  मसले _  पर  बहस  चली  थी  तो  खाद्य

 मंत्री  ने  बताया  था  कि  कोई  राजनीतिक
 दबाव  नहीं  है।  राज  मुझे  खुशी  है  कि
 कम  से  कम  योजना  मंत्री  ने  इस  बात  को
 स्वीकार  किया  हैं  कि  जो  भ्रामक  सहायता
 का  देना  स्थगित  किया  गया  है  सके
 पीछे  राजनीतिक  कारण  हैं।)  मैं  ब  अपना
 सबात  करता  हूं  1  मंत्री  महोदय  से  कहा
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 है  कि  बादा.  किया  था  लेकिन  बाकायदा
 करार  नहीं  हुआथा।  मैं  जानना  चाहता
 हूँ  कि  मया  नैतिक  दृष्टि  से  बादे  को  तोड़ना
 करार  भंग  की  तरह  नहीं  है?  क्‍या  इस
 मसले  को  हिन्दुस्तान  की  सरकार  प्राय
 देशों  के  साथ  छेड़ेगी  धौर  इसके  बार  में
 कोई  ठोस  कार्रवाई  करेंगी।

 प्रत्यक्ष  महोदय  :  यही  तो  सवाल  यशपाल
 सिंह  जी  का  था  जिसको  मैंने...

 ह ड  मघ  लिये:  क्या  वे  कोई  कारंबाई
 करने  जा  रहे  हैं,  यह  उनसे  पूछिये।

 अध्यक्ष  महोदय  :  कार्रवाई  क्‍या  हों
 सकती  है?

 ft  मधु  लिये  :  बार  बार  ऐसा  हो
 जाये  तो  कया  होगा?

 अ्रध्यक्ष  महोदय  :  कुछ  नहीं  होगा  ।

 श्री  fo  रा०  भगत:  जैसा  मैंने  कहा  किसी
 देश  ने  यह  नहीं  कहा  कि  हम  उसे  प्रा
 नहीं  करेंगे।  थोड़ा  सा  समय  तो  बाद  में
 शौर  उसको  आकायदा  करार  में  बदलने  में
 लगता  ही  है।  इस  बात  में  कुछ  ज्यादा
 समय  लग  रहा  हैं,  यह  मने  कहा  है।

 प्रत्यक्ष  भमहोबय  :  वादा  कौर  करार,
 इन  दोनों  में  बाप  a...

 tao  to  भगत  :  कानूनी  ए्रीमेंट
 में  लाने  में  घोड़ा  समय  तो  लगता  है  ।

 बनी  मू  लिये  :बाप  तो  प्रपना
 पैसा  करार  के  अनुसार  दे  देते  हैं  t

 भरी  हेम  राज  :  इन  दिनों  में  कई
 हमारे  मंत्री  तथा  शौर  कई  हेलीगेशंज  इत
 मुल्कों  में  गए  थे  t  मैं  जातना  चाहता  हूँ
 कि  क्या  उन्होंने  इसके  मुताल्लिक  बहां
 कोई  बातचीत  की  है  ?

 ah  foto  भगत  :  हम  सम्बन्ध
 में  कोई  डेलीगेट्स  सहीं  गया  है  |
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 at  राम  हरण  यादव  :  मंत्री  महोदय
 ने  जो  उत्तर  दिया.  हैं  उससे  जाहिर
 होता  है  कि  हम  मुल्कों  में  खामोशी  है  t
 कर्ज  देते  का  इन्होंने  वादा  तो  किया  था
 लेकिन  प्रभी  खामोशी  कौर  करारनामा
 पक्का  नहीं  हो  रहा  है।  क्या  मैं  उम्मीद
 कर  सकता  हूं  कि  करार  पूरा  होंगा  जौर
 पग्रापकों  कर्ज  मिलेंगे?

 शो  wo  to  भगत:  मैंने कहा  तो  है  कि
 हम  उन  से  संपर्क  बनाए  रखे  हुए  है  इस
 मामले  में  t

 Shri  Sham  Lal  Saraf:  The  countries
 mentioned  by  the  Hon.  Minister  like
 U.K.,  Canada,  West  Germany  and
 Japan,  are  said  to  have  delayed  their
 Part  of  the  contribution  of  aid.  May
 I  know  the  reasons  why  these  four
 countries  delayed  their  contribution.
 Was  it  some  sort  of  a  political  pres-
 sure  or  have  they  given  quite  different
 reasons?

 Shri  8.  R.  Bhagat:  With  regard  to
 the  United  States,  as  I  said,  they
 have  to  consult,  under  the  new  pro-
 cedure,  the  members  of  the  Congress.
 That  is  what  they  have  said.

 Shri  Sham  La]  Saraf:  I  wanted  to
 know  about  U.K.,  Canada,  West  Ger-
 many  and  Japan.

 Shri  8.  R.  Bhagat:  I  have  also  said
 that  the  other  countries  like  Japan
 and  West  Germany  have  not  given
 any  reasons.

 Shri  Narendra  Singh  Mahida:  May
 I  know  which  are  the  Common-
 wealth  countries  who  are  helping  us
 before  and  have  withheld  their  aid
 now?

 Canada  and Shri  8.  EK.  Bhagat:
 UK.

 Shri  Ranga:  Can  we  have  a  state-
 ment  placed  on  the  Table  of  the
 House,  if  not  now  a  little  later,  as  to
 what  unts  were  promised  to  us
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 from  these  various  courtries,  how
 much  has  been  made  available  and  m
 Tegard  to  how  much  more  fresh
 negotiations  are  being  carried  on  in
 order  to  see  that  the  balances  would
 be  made  available  to  us?

 Mr.  Speaker:  That  stat  t  might
 be  laid  on  the  Table  of  the  House.

 Shri  8.  R.  Bhagat:  Yes.
 Shrimati  Savitri  Nigam:  May  I

 know  what  the  reply  is  in  the  case
 of  the  Canadian  grant,  whether  they
 have  shown  some  reasons  which  are
 quite  normal  ones  or  whether  they
 have  also  been  affected  by  the  USA
 and  other  countries?

 Shri  B.  R.  Bhagat:  It  is  a  question
 of  one's  own  opinion.  They  have  not
 indicated  any  clear  reasons.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  the  hon.  Finance  Minister
 could  give  us  an  idea  of  the  prospects
 of  increased  assistance  from  the
 Soviet  Union  as  a  consequence  of  his
 recent  visit?

 Shri  B  B.  Bhagat;  The  main  ques-
 tion  relates  to  the  Ald  India  Consor-
 tium.

 Mr.  Speaker:  Not  so  soon  after  his
 arrival.  Let  the  hon.  Finance
 Minister  have  some  respite.

 Dr.  L.  M.  Singhvi:  He  should  take
 the  first  opportunity  to  apprise  the
 House  of  the  developments.

 Mr.  Speaker:  Not  in  this  way,  not
 so  soon  after  arriving  from  the  air-
 port  I  would  not  advise  him  to  make
 any  statement  now.

 Shri  Hem  Barua:  Since  the  hon.
 Finance  Minister  is  present  in  the
 House  after  his  visit  to  the  Soviet
 land,  may  we  have  an  idea  sbout
 this  now?  On  a  previous  occasion
 when  we  had  put  a  question  about
 Soviet  ald,  and  we  wanted  to  have
 an  idea  of  it,  we  were  told  that  it
 had  not  been  finalised.  Since  the
 hon,  Finance  Minister  has  come  back
 from  Soviet  Rusia  after  finalising
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 the  economic  aid,  let  us  have  an  idea
 about  it  now.

 Dr.  L.  M.  Singhvi:  Let
 us  some  brief  idea.

 Mr.  Speaker:  If  the  hon.  Minister
 wants  to  make  any  statement  now,
 he  may  do  so;  or  he  may  make  it
 later  on.

 The  Minister  of  Finance  (Shri  T.  T.
 Erishnamachari):  As  4  matter  of
 fact,  IT  am  not  in  a  position  to  make
 any  statement  now.  I  think  I  shall  do
 so  later  on.

 Mr.  Speaker:  I  would
 him  to  make  it  later.

 him  give

 also  advise

 Training  of  Nurees

 "304,  Shri  Shree  Narayan  Das:
 Will  the  Minister  of  Health  be
 pleased  to  state  the  special  steps  taken
 to  recruit  and  train  nurses  to  meet  the
 requirements  arising  out  of  War-like
 situation  created  by  Pakistan  and  to
 serve  in  the  emergency  arising  there-
 from?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Shri  P.  S.  Naskar):
 A  statement  is  laid  on  the  Table  of
 the  House.

 Statement
 The  following  steps  have  been

 taken  to  recruit  and  train  nurses  in
 the  context  of  the  present  ecmer-
 gency:—

 rou)  A  vigorous  drive  has  been
 made  to  recruit  civil  nurses
 from  the  open  market.  The
 selection  through  Selection
 Boards  has  been  decentralis-
 ed  for  expediting  recruit-
 ment  of  persons  volunteering
 to  join  the  Armed  forces.

 (2)  A  new  scheme  of  deputation
 of  civil  nurses  of  Central
 and  State  Medical  Services
 has  been  introduced  under
 which  Civil  Nurses  are  deput-
 ed  to  the  Military  Nursing
 Service  for  three  years.  They
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 are  given  ante-date  for  their
 civil  service  and  on  reversion
 to  the  civil  side,  their  service
 in  the  Armed  Forces  counts
 for  seniority,  pay,  promotion
 and  pension.

 (3)  One  of  the  important  condi-
 tions  viz.,  Midwifery  qualifi-
 cation  has  been  relaxed  for
 eligibility  for  appointment  to
 the  military  Nursing  Ser-
 viee.

 (4)  The  Government  has  already
 approved  visits  of  senior
 nursing  officers  to  civil  hospi-
 tals  to  encourage  recruitment.

 (5)  Staff  nurses  who  apply  for
 military  service  and  are
 selected  are  being  invariably
 released.

 (6)  Arrangements  have  been
 made  to  release  nursing  stu-
 dents,  in  the  last  six  months
 of  training  to  work  m  mili-
 tary  hospitals.

 (7)  Steps  are  being  taken  for  the
 establishment  of  new  insti-
 tutions  for  the  training  of
 nurses  and  for  expansion  of
 the  training  facilities  in  the
 existing  institutions  by  pro-
 viding  Central  assistance  to
 State  Governments  and
 voluntary  organisations.  Steps
 are  also  belng  taken  to  train
 3,000  additional  nurse,  and
 3,000  additional  auxiliary
 nurse-midwives  in  the  Gov-
 ernment  and  private  institu-
 tions  with  Central  assistance.

 Shri  Shree  Narayan  Das:  From  the
 statement  we  find  that  among  other
 steps  being  taken,  one  of  the  steps
 being  taken  is  that  there  would  be
 some  new  institutions  for  training  of
 nurses  with  assistance  provided  by  the
 Central  Government.  May  I  know
 which  of  the  States  have  made
 demands  in  this  respect,  and  what  ‘he
 assistance  is  which  the  Central  Gov-
 ernment  are  offering  to  them?
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 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  No  demand  has  been  made.
 We  have  written  to  the  States  that
 they  should  push  forward  in  this
 direction.  We  have  also  taken  it  up
 with  the  sister  Ministries  of  the  Gov-
 ernment  of  India  in  order  to  induce
 them  to  use  their  bigger  hospitals  for
 the  training  of  nurses.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  it  छ  a  fact  that  the
 terms  and  conditions  of  service  of
 these  nurses  in  various  parts  of  the
 country  are  not  similar  and  it  is  due
 to  this  that  in  some  of  the  States
 people  are  not  coming  forward  to  join
 this  profession  and  therefore,  there  is
 a  demand  for  such  unifomity?

 Dr,  Sushila  Nayar:  It  is  true  that
 the  terms  and  conditions  of  service
 are  different  in  different  States  for
 doctors,  and  nutes  as  for  adminis-
 trative  personnel.  We  had  some  time
 ago  set  up  a  Ministers’  Committee  to
 examine  the  conditions  of  service  of
 nurses  and  certain  recommendations
 were  made  for  their  improvement,
 some  of  which  have  been  implement-
 while  some  have  not  been  implement-
 ed.  May  I  submit  that  the  main
 question  relates  to  military  service
 for  nurses  where  the  conditions  are
 uniform?

 हम  जावेद  सिंह  सिद्धान्त  :  मैं  ने  पहले
 भी  दो  बार  निवेदन  किया  कौर
 राज  भी  प्रष्यकष  महोदय,  ग्रुप  के  द्वारा
 स्वास्थ्य  मंत्री  जी  से  कहना  चाहता  हूं
 कि  जो  योग्य  नसे  हैं  वह  चाहती  हैँ  कि
 प्रोमोशन  मिले  लेकिन  माननीय  मंत्री  जो
 उन  के  अधिकरी  हैं  उन  के  दरवाजा  जांच
 करवा  कर...

 प्रत्यक्ष  महोदय  :  यह  नस  कहां  हैं?

 एक  माननीय  सदस्य:  वह  रोहतक
 में  हैं जी।

 धी  जगदेव  सिंह  सिद्धान्त:  माननीय  मंत्री
 प्राधिकारियों  से  जांच  करवाती  हैं...
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 भ्रध्यक्ष  महोदय  :  यह झाम  नर्सों  का
 सवाल  नहीं  है।

 भी  जावेद  सिंह  सिद्धान्त:  वह  दिल्ली  में
 हैं।  क्‍या  स्वास्थ्य  मंत्री  उन  नर्सों  के  बारे
 में  स्वयम्‌  जांच  कर  के  उन  के  भ्र धि कारों
 को  दिलवायेगी।

 अध्यक्ष  महोदय  :  इतनी  नाराजगी  की
 कोई  जरूरत  नहीं  है।

 ो  जगवेव  सिंह  सिद्धान्त  :  उन  बेचा रियों
 को  कोई  पूछता  नहीं  है।

 झष्यक्ष  महोदय  :  प्रखर  प्राय  इतनी  हम-
 दर्दी  रखते  हैं  तो  इस  को  कौर  किसी  तरह
 उठाइये  ।

 Shri  Warior:  May  I  know  whether
 Government  have  got  any  scheme  to
 lower  the  period  of  training  of  nurses
 to  meet  the  emergency,  and  also  to
 encourage  more  people  to  come  to  this
 profession?

 Mr.  Speaker:  The  hon.  Member  may
 kindly  see  the  statement.  It  is  given
 in  the  statement.

 Shri  Warlor;  I  have  gone  through
 the  statement.  This  particular  point
 has  not  been  mentioned  there.

 Mr,  Speaker:
 indicated  there.

 Some  steps  have  been

 Shri  Warior:  I  have  looked  into  the
 statement,  but  there  is  no  reference
 to  this  particular  point.

 शी  रास  सेचक  यादव  :  सन्‌  962
 में  जब  चीनी  प्रतिक्रमण  हुआ  था  तब  लड़ाई
 की  प्रावश्यकतापों  को  पूरा  करने  के  लिये  एक
 योजना इस  तरह  की  बनाई  गई  थी  कि  थोड़े
 समय  में  डाक्टरों  कौर  नर्सों  को  शिक्षा  देकर  के
 आवश्यकता  को  पूरा  किया  जायेगा  i  मैं
 जानना  चाहता  हूं  कि  इस  योजना  पर  अब  तक
 क्या  कार्रवाई  हुई  t  क्या  उसे  धागे  चलाया  गया
 या  वहीं  छोड़  दी  गई  ।
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 Wo  सुशीला  नायर  :  मेडिकल  कौंसिल
 ने  डाक्टरों  की  पढ़ाई  साढ़े  चार  साल  की  रखने
 की  सिफारिश  की  थी  कौर  वह  चल  रही  है  t
 जहां  तक  नर्सों  का  ताल्लुक  है  जो  मिलीटरी
 में  जाना  चाहती  हैं  वह  बिना  मिडवाइफरी
 ट्रेनिंग  कै  जा  सकती  हैं  -  इतनी  छूट  उनको
 दे  दी  गई  है  -  इसके  लावा  एक  शार्ट  टर्म
 ट्रेनिंग  की  योजना  सन्‌  i962  में  बनाई  गई
 थी  कि  तीन  महीने  की  ट्रेनिंग  लेकर  के  वह
 काम  शुरू  कर  दें  ।  वह  योजना  बहुत  लोकप्रिय
 नहीं  सिद्ध  हुई  क्योंकि  उन  लड़कियों  को  बाद
 में  पूरी  ट्रेनिंग  लेनी  पढ़ती  है  भौर  इसलिये
 इस  पर  ज्यादा  जोर  नहीं  दिया  जा  रहा  है  ।

 Mr.  Speaker:  “One  of  the  impor-
 tant  conditions,  viz.  midwifery  quali-
 fleation  has  been  relaxed  for  eligibili-
 ty  for  appointment  to  the  military
 nursing  service”.

 Shri  Warlor:  I  have  seen  that.  I
 want  to  know  whether  the  number  of
 years  of  the  course  has  been  reduced.

 Mr.  Speaker:  She  has  answered  it.
 807  Hem  Barus:  Which  are  the

 States  in  India  that  offer  a  virgin  soil
 for  the  recruitment  of  nurses  in  this
 country?

 Mr.  Speaker:  If  he  wants  to  offer
 his  own  State,  Assam,  there  is  no  ob-
 jection.  Dr.  Singhvi.

 Dr.  L.  M.  Singhvi;  Is  there  a  serious
 shortage  of  trained  nurses  in  ah  over-
 all  way,  particularly  for  our  defen
 requirements?  If  so,  have  any  special
 steps  been  taken  to  provide  incentives to  induce  trained  nurses  to  offer  them-
 selves  for  military  service?

 Dr_  Sashila  Nayar:  The  overall  pre-
 sent  requirement  of  the  defence
 department  ig  something  ike  684
 nurses.  In  consequence  of  the  deci-
 sion  to  recruit  nurses  in  1985,  232
 candidates  were  interviewed,  227  were
 selected,  74  were  asked  to  join,  and
 93  have  joined.  Further,  we  are  send-
 ing  final  year  nurses  during  the  last
 six  months  of  their  course  to  serve
 in  the  military  hospitals  to  mitigate
 the  acute  shortage.  The  nurses  can
 register  themselves  in  the  final  year
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 with  the  military  authorities  and  they
 get  Rs.  300;  when  they  are  fully
 trained,  they  get  the  full  allowance,
 salaries  ete.

 Shrimati  Savitri  Nigam:  How  far
 is  it  correct  that  the  terms  of  service,
 emoluments  and  other  facilities  are
 so  unattractive  that  our  educated
 ladies  and  girls  do  not  want  to  take
 to  the  nursing  course?  If  the  answer
 is  in  the  affirmative,  what  special
 considerations  and  facilities  are  going
 to  be  given  to  them  to  see  that  more
 and  more  girls  take  to  the  nursing
 course?

 Dr.  Sushila  Nayar:  The  terms  of
 service,  emoluments  etc.  for  nurses
 are  certainly  very  much  better  than
 those  for  schoo]  teachers....

 Shri  Hem  Barua:  Why  this
 parison  with  school  teachers?

 Dr.  Sushila  Nayar:  I  am  trying  to
 say  that  the  emoluments  etc.  are  not
 the  only  reason  which  deters  girls
 from  golng  in  for  nursing.  In  the  past,
 there  has  been  a  certain  prejudice,
 Particularly  in  the  Stale  the  hon.
 Member  hails  from.  There  is  no
 shortage  of  girls  coming  in  for  nurs-
 ing  from  Kerala,  Punjab,  Delhi,  West
 Bengal  etc.  It  is  a  matter  of  educa-
 tion  of  the  parents  that  girls  should
 be  sent  for  nursing.

 street  सहौदरायाई  राय  :  क्‍या  मन्त्री
 महोदय  यह  बतलाने  की  कृपा  करेंगी  कि  जो
 जो  प्रंग्रेजी  में  ट्रेनिंग  पाई  हुई  नर्स  हैं  उन्हीं  की
 तरह  जो  मध्य  प्रदेश  में  हिन्दी  में  ट्रेनिंग  पाई
 हुई  नस  हैं  उनको  भी  सैनिक  सेवा  में  भरती
 किया  जायेगा,  श्र  'भ्रमर  किया,  जायेगा  तो
 उनकी  तनख्वाह  एक  समान  होंगी  या  लग
 अलग  |

 wo  सूचिका  शायर  श्रीमन्‌,  यहां  हिन्दी
 कौर  प्रंग्रजी  का  कोई  ताल्लुक  नहीं  है  1  लेकिन
 एफ  एजुकेशनल  लेवल  नसों  की  ट्रेनिंग  का  हाई
 स्कूल  का  है  दूसरा  कम  हैं।  आमतौर  से  जो
 हाई  स्कूल  पास  करने  के  बाद  नसीम  की  ट्रेनिंग
 लेती  हैं  उनकी  ट्रेनिंग  ज्यादा  मुनासिब  मानी
 जाती  है  शौर  मिलिटरी  वाले  उनको  ज्यादा
 पसन्द  करते  हैं।

 com-
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 प्री  wo  सि०  सहगल;  नर्सेज  ट्रेनिंग  के
 लिए  छापने  प्रान्तों  की  सरकारों  से  प्रार्थना  की
 है,  लेकिन  प्रान्तों  की  सरकारें  जितनी  मदद
 करनी  चाहिए  इस  मामले  में,नहीं  कर  रही  हैं,
 उसका  मुख्य  कारण, या  है  ?

 डा०  सशीला  शायर  :  यह  कहना  मेरे  लिए
 मुश्किल  है, उनकी  कुछ  फाइनैंशल  डिफी-
 कल्पित  हैं  |  कुछ  लोग  स्टेटों  में  दूसरी  स्कीमों
 को  ज्यादा  महत्त्व  देते  हैं  t

 Shri  Hari  Vishnu  Kamath:  Is  it  not
 a  fact  that,  partly  with  a  view  to
 reducing  the  disparities  in  salaries  antl
 conditions  of  service  at  State  levels,
 and  partly  with  a  view  to  gearing  up
 the  efficiency  of  the  nursing  service,
 there  was  a  proposal  some  time  ago
 before  Government  to  create  a  Cen-
 tral  cadre  of  nursing  services,  and  if
 so,  what  has  happened  to  that  propo-
 sal?

 Dr.  Sushila  Nayar:  That  was
 examined,  and  it  was  found  that  there
 were  so  few  nurses  under  the  Central
 Government  that  the  proposition  of  a
 Central  cadre  was  not  considered
 feasible.

 Foreign  Exchange  spent  on  Import  of
 Water-mark  Paper

 +
 *305.  Shri  Madhu  Limaye:

 Shri  Bagri:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  how  much  foreign  exchange  is

 being  spent  on  the  import  of  water-
 mark  paper  used  for  various  purposes
 by  the  Security  Printing  Press,  Nasik;

 (०)  whether  it  is  a  fact  that  in  the
 name  of  increasing  production,  machi-
 nes  are  being  over-loaded  and  over-
 worked  and  a  lot  of  valuable  import-
 ed  paper  is  being  wasted;  and

 te)  if  go,  the  steps  taken  by  the
 management  of  the  Security  Printing
 Press  to  prevent  this  wastage?

 The  Minister  of  Planning  (Shri
 B.  RB.  Bhagat):  ta)  In  ‘1064-65,  a  sum
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 of  Rs.  .32  crores  was  spent  in
 foreign  exchange  on  the  import  of
 watermarked  paper  for  consumption
 by  the  India  Security  Press.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 tt  मधु  लिये  :  इस  वक्‍त  यह  सारा  जो
 कागज  है  वह  विदेशों  से  लाना  पड़ता  है,  कौर
 सिक्योरिटी  प्रिंटिंग  प्रेस  में  जितने  सारे  यन्त्र
 लगाए  गए  हैं  वे  भी  विदेशी  हैं  -  तो  इसलिए
 मैं  माननीय  माद्री  से  जानना  चाहता  हूं  कि
 होशंगाबाद  में  इस  तरह  की  कागज  बनाने  का
 जो  योजना  बनायी  गयी  थी  कौर  इस  योजना
 के  पुरन्दर  इस  साल  उत्पादन  प्रारम्भ  हो  जानता
 चाहिए  था,  सिक्‍यूरिटी  प्रिंटिंग  प्रेस  के
 पचास  कर्मचारियों  को  इंग्लैण्ड  भेजा  गया
 कौर  प्रशिक्षण  लेकर  वे  वापस  भी  भागे  तो
 फिर  सरकार  इस  पर  अब  तक  क्‍यों  कार्रवाई
 नहीं  कर  पायी  है  ?

 aft to  tro  भगत  :  इसलिए  कि  उप
 कारखाने  के  निर्माण  में  थोड़ी  देरी  हो  गयी  ।

 श्री  लघु  लिसा  :  लेकिन  भ्रापने  वायदा
 किया  था  कि  i965  में  उत्पादन  आरम्भ  हो
 जाएगा  |

 क्रो  wo  Te  भगत  :  लेकिन  यह  इस  वजह
 से  नहीं  हो  रुका  कि  कारखाने  के  निर्माण  में
 कुछ  देरी  हो  गयी  धर  ये  जो  लोग  पढ़  कर
 जाए  जिनको  उसमें  काम  पर  लगाया  जाएगा
 इसमें  औ कुछ  देरी हो  गयी,  दोनों में  देरी  हो
 गयी  ry

 aft  मधु  लिये  :  इधर  तो  विदेशी  मुद्रा
 कमाने  के  लिए  हम  चीनी  घाटों  में  बेच  रहे  हैं,
 बौर  साढ़े  सात  करोड़  का  इन्तिज़ाम  भी
 अ्रतिरिक्‍त  भागों  में  किया  गया  है  1  मैं  मन्त्री
 महोदय  का  ध्यान  दिलाना  चाहता  हूं  कि
 नासिक  सिक्यूरिटी.  प्रिंटिंग  प्रेस  में  कागज
 को  बहुत  फिजूलखर्ची  प्रौर  बरबादी  हो  रही

 ।  पहले  तो  एक  बटे  .6  कागज  खराब  जाता
 T,  पर  कब  जो  वहां  नया  इन्तिज़ाम  किया
 या  है  शौर  मजदूरों  बौर  मशीनों  से  मो
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 ware:  काम  लिया  जा  रहा  हैं  उसका  नतीजा
 यह  हो  रहा  है  कि  एक  बटे  दो  कागज  यानी
 करीब  करीब  बाधा  कागज  खराब  होता  है  |
 इसलिए  मैं  जानना  चाहता  हूं  कि  मन्त्री
 प्रमोद  इस  बरबादी  और  फिजूल  खर्ची  को
 जौर  विदेशी  मुद्रा  को  जो  प्रत्यय  हो  रहा  है
 उसको  रोकने  के  लिए  क्‍या  इन्तिज़ाम  कर
 गहे हैं?

 शो ब०  रा०  भगत  :  माननीय  सदस्य  ने
 कहा  कि  पहले  एक  बरटें  G6  कागज  खराब  जाता
 था,  प्री  करीब  आधा  खराब  जाता  है  |  पर
 कभी  जो  रिपोर्ट  आयी  है.

 थो  मघ  लिये  :  प्राय  मेरे  साथ  नासिक
 चलिए  |

 थी  mo  to  भगत :.  माननीय  सदस्य  ने
 बताया  कि  पहले  एक  बटे  I6  कागज  खराब
 होता  था,  पर  मेरे  पास  जो  रिपोर्ट  आयी  है
 उससे  पता  चलता  है  कि  करीब  एक  बटे
 20  या  एक  बटे  22  कागज  ही  भव  खराब
 होता  हैं  ।  इसका  मतलब  ता  यह  छुपा  कि
 स्थिति  पहले  से  ग्राही  है।  |  Interruptions.)

 aft  यशपाल  सिह  :  क्‍या  इस  कमी  को  दूर
 करने  के  लिए  बीस  ज़ोर  पचास  रुपये  के  नोट
 जारी  करते  का  विचार  है  ?

 ब्रायन  महोदय  यह  कागज  को  सवाल
 + al

 Repairs  and  White  Washing  of
 Government  Buildings

 +
 "306,  Shri  Yashpal  Singh:

 Shri  Kapur  Singh:
 Shri  Balakrishnan:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 emment  have  decided  that  the  repairs and  white  washing  of  Government
 buildings  should  be  stopped  forth-
 with;  and
 1803,  (Ai)  LSD—2z
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 (b)  if  go,  the  amount  likely  to  be

 saved  as  a  result  thereof?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  and
 (b),  As  a  measure  of  economy,  it  has
 been  decided  to  suspend  works  of
 ordinary  annual  maintenance  like
 whitewashing,  repainting,  repairs  and
 additions  and  alterations.  Essential
 repairs  will,  however,  be  carried  out
 with  the  approval  of  the  competent
 authority.  It  will  not  be  possible  to
 have  an  idea  of  the  amount  of  savings
 on  account  of  suspension  of  these
 work,  till!  the  end  of  the  financial
 year.

 eft  यशपाल  सिंह  :  क्या  सरकार  यह  बतला
 सकती  है  कि  इस  तरह  की  पुताई  शर  मरम्मत
 को  रोक  कर  सरकार  कितने  लाख  रुपया
 बचाएगी  कौर  वहां  जो  कहे  के  ढेर  जमा  हो
 जाएंगे  वे  कितने  रुपए  में  सरकार  बेच  सकेगी  ?

 अध्यक्ष  महोदय  :  उन्होंने  बताया  कि  यह
 साल  के  प्राचीन  में  बताएंगे  |

 ी  यशपाल सिंह  :  क्‍या  इस  निर्णय  पर
 पहुंचने  से  पहले  सरकार  ने  इस  वात  पर  गौर
 किया  था  कि  कुछ  एक  लाख  पया  बचाने  के
 लिए  करोड़ों  रुपए  का  नुकसान  हों  जाएंगी  ?

 श्री  मेहर  बसव  खन्ना  :  मैं  तो  समझता हूं
 कि  इस  इमरजेंसी  में  माननीय  सदस्य  मेरी
 दाद  देंगे  कि  मैं  कुछ  बचत  कर  रहा  हूँ  ।  यह
 तो  उल्टी  चीज  दिखायी  देती  है।  मैं  यह  अर्ज
 कर  दूं  कि  जहाँ  मकान  गिरते  है  था  तकलीफ
 है...

 प्रत्यक्ष  महोदय  :  उनका  कहना  यही  है
 कि  यह  फाल्स  इकॉनमी  होंगी  क्योंकि  फिर
 जो  खर्च  करना  पड़ेगा  वह़  ज्यादा  होगा  t

 att  सेहर  अन्य  खन्ना  :  यह  फाल्स  इकॉनमी
 नहीं  है।  मैंने  भ्र पील  की  है  ।  जिसकी  मर्जी  हैं
 मानें,  >सकी  मर्जी  नहीं  है  न  माने  ।  हम
 उनको  हुक्म  नही  दे  रहे  हैं  t
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 श्री  यशपाल  भिन्न  :  मेरे  सवाल  का  जवाब
 रह  गया  |

 झटका  महोदय  :  उन्होंने  जवाब  दिया  ही
 साल  के  ग्रामीण  तक  पता  लग  जाएगा,  आपने
 सुना  नहीं  t

 Shri  5.  M.  Banerjee:  I  am  happy
 that  Government  ha:  realised...

 Mr.  Speaker:  I  would  request  the
 hon.  Members  to  avoid  those  exptes-
 siong  or  references  which  are  not
 required  to  make  the  question  intelli-
 Bible.....
 ‘Shri  Hem  Barua:  You  advise  Mem-

 bers  to  avoid  happiness  also,  Sir.
 Shri  8,  M.  Banerjee:  J  am  only

 happy  that  the  Government  is  trying
 to  avoid  white-washing  in  the  interest
 of  economy.  I  want  to  know  whether
 instructions  had  been  issued  to  see
 that  the  houses  are  at  least  cleaned
 if  not  white-washed?

 Shri  Mehr  Chand  Khanna:  It  is  not
 my  duty  to  clean  the  houses.  My  duty
 is  to  give  them  a  proper  shape  and  if
 the  house  of  the  hon.  Member  needs
 a  little  bit  of  white  washing  it  shall
 be  done.

 ty  घिरा  राव :.  एक  तरफ  तो  सर-
 कार  कहती  है  कि  इकॉनमी  की  वजह  से  पुताई
 नहीं  होगी  और  दूसरी  तरफ  बड़ी  बड़ी  इमारतें
 गिराकर  नए  सिरे  से  बनायी  जा  रही  है  1  मैं
 मन्त्री  महोदय  से  कहना  चाहता  हूं  कि  इससे
 इया  बचता  नहीं  है  t

 भरी  मेहर  चावला:.  इस  पर  वों
 नाराजगी  हो  रही  है,  प्यार  कुछ  बचत  हों
 सकती  है  तो  बचत  क्‍यों  न  की  जाए  ।  जहां
 तक  बिल्डिंग्स  का  सवाल  है,  फाइनेन्स  मिनिस्टर
 ने  मेरा  बजट  बहुत  काट  दिया  है  ।

 श्री  काशी  राम  गुप्त :.  यह  व्हाइट  वाशिंग
 का  प्रश्न  स्वास्थ्य  से  भी  सम्बन्ध  रखता  है  t
 war  मस्ती  महोदय  ने  स्वास्थ्य  मन्त्री  महोदया
 से  इस  बात  की  जानकारी  कर  ली  है  कि  इस
 इकानामी  से  नुकसान  तो  महीं  होगा  ?
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 अध्यक्ष  भोज्य  :  वह  इस  वक्‍त  चली
 गयी  हैं  यहां  से,  इसलिए  यह  मामला  भ्र भी  ते
 नहीं  हो  सकता  t

 Shri  Jashvant  Mehta:  As  a  messure
 of  economy  government  has  taken
 decion  not  to  whitewash  and  repair
 buildings.  But  between  the  Purlia-
 ment  House  and  the  North  Avenue
 the  government  ig  demolishing  the
 Government  offices  and  this  decision
 has  been  taken  at  the  highest  level:
 Circulars  have  been  issued  that  new
 building  construction  should  be  taken.
 Will  the  Housing  Minister  clarify  the
 decision  to  demolish  those  buildings
 now?

 Shri  Mehr  Chand  Khanna:  I  am
 only  demolu  hing  those  barracks
 which  have  outlived  their  life  and
 are  a  danger  to  the  inhabitants...
 (Interruptions.)  May  I  aswer,  Sir’
 They  ask  questions  and  are  not  ready
 to  hear  the  replies.  As  far  as  White-
 washing  and  other  things  are  concern.
 ed,  if  we  find  that  health  conditions
 require  that,  proper  attention  hall
 be  paid,

 Shri  Shivaji  Rao Ss.  Deshmukh;  What
 is  it  that  the  hon.  Minister  jas  in
 mind  which  needs  urgent  white-wash-
 ing  so  that  the  government  buildings
 are  safe?

 Mr.  Speaker:  Next  question.
 Foreign  Exchange  Position

 +
 *307.  Shri  5.  M.  Banerjee:

 Shri  P.  C.  Borooah:
 Shri  Hem  Raj:

 Will  the  Minister  of  Finance
 pleased  to  state:

 (a)  whether  the  foreign  exchange
 position  has  since  improved;

 (b)  if  sp,  how  it  compares  with  the
 last  year;  and

 (c)  the  further  steps  taken  and
 proposed  to  be  taken  to  improve  the
 position?

 ‘The  Minister  of  Fianning  (Shri  .
 BR.  Bhagat):  (a)  No,  Sir.

 (b)  To  take  one  indicator  of  the
 foreign  exchange  situation,  viz,  the

 be
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 foreign  exchange  balances  held  by  the
 Reserve  Bank,  the  figure  for  ‘12th’
 November,  965  was  Rs,  84.49  crores
 whereas  the  figure  for  a  comparable
 date  last  year  (l3th  November,  964)
 was  Rs.  95.60  crores,  This  ha;  been
 despi'e  a  drawal  of  Rs,  47.6  crores
 from  the  International  Monetary  Fund

 since  April,  965.
 (c)  Improvement  in  the  f-rvign  ex-

 change  situation  can  in  net  be  only
 by  further  export  promotion  and  by
 further  import  substitution.  Gov-
 emmenta!  action  jn  thi;  refard  =  is
 continuous!y  under  review  in  the
 Planning  Commission  ang  the  con-
 cerned  Ministries,  Other  steps  de-
 signed  to  improve  the  position  on
 invisible  Account  have  also  been
 taken  a*,  for  instance,  the  recent
 National  Defence  Remittance  Scheme.
 Attention  of  Honourable  Memberg  is
 invited  to  the  policics  optlined  in  the
 statements  made  by  the  Finance
 Minister  in  his  Broadcast  on  ‘17th:  July
 and  in  his  statement  in  the  Lok  Sabha
 on  9th  August,  965  and  to  the  Prime
 Minister's  broadcast  on  I9th  October,
 1965.

 Shri  8.  M.  Ranerjee:  I  want  to  know
 whether  the  Minister  ig  aware  that
 certiin  bu-iness  houses  are  trying  to
 convert  ‘heir  black  money  into  sterl-
 ing  through  the  international  agen-
 cies—there  are  agencies  like  that—
 and,  if  so,  whether  any  cases  have
 been  brought  to  the  notice  of  the  hon.
 Minister  and  steps  taken  to  see  that
 they  are  not  allowed  to  do  307

 Shri  B.  है,  Bhagat:  T  am  not  aware
 of  any  specific  case,  but  if  we  know
 it,  we  will  not  certainly  allow  it.

 Shri  8.  M.  Banerjee:  What  steps
 have  been  taken  to  ask  those  foreign-

 emt  who  have  their  accounts  in  the
 foreign  banks  to  see  thet  they  remit
 to  our  country  in  these  difficult  days,
 and  may  I  know  whether  some  peo-

 ple  have  remitted  it  and,  if  so,  what
 in  the  amount  in  9657

 Ghri  है.  है,  Bhagat:  To  ask  whom.
 the  foreigners?

 Shri  S.  M_  Banerjee:  Indians  in
 foreign  countries.
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 Mr,  Speaker:  He  said  foreigners.
 Shri  S.  M  Banerjee:  I  meant  Indians

 in  foreign  countries.
 An  hon,  Member:  It  is  a  slip  of

 the  tongue.
 Shri  B.  RB.  Bhagat:  The  remittance

 scheme  that  has  been  announced  pro-
 vides  for  that.

 Shri  5.  M.  Banerjee:  The  remittance
 scheme  has  been  snnounced  only
 just  now.  Before  that,  you  remem-
 ber,  Sir,  it  wag  announced  in  thir
 House  that  steps  have  been  taken,
 and  seme  of  those  persons  have  also
 declared  their  arsets  in  the  foreign
 countries  in  foreign  banks.  For  in-
 stance,  the  hon.  Finance  Minister
 himself  declared  that  he  had  some
 amounts,  He  has  set  a  good  example.
 80.  I  want  to  know  whether  remittan-
 ces  have  been  made.

 Mr,  Speaker:  Are  there  any  Indians
 who  have  declared  their  arsaet,  in
 foreign  banks  before  this  new  remit-
 tance,  orders  were  issued?

 Shri  B.  B.  Bhagat:  T  do  not  know,
 Iam  not  aware.

 Shri  P.  C,  Boromah:  May  I  knuw
 how  far  the  new  remittance  echemes
 hay  succeeded  in  contributing  to  the
 security  and  stability  of  our  foreign
 exchange?

 Shrj  B.  E  Bhagat:  It  has  just  start-
 ed:  it  will  take  90me  time  to  make  an
 impact.

 Shri  R.  Ramanathan  Chettlar:  —  In
 reply  to  part  (a)  of  the  question,  the
 hon,  Minister  said  that  the  foreign
 exchange  pcsition  hus  not  fmproved
 Rut.  since  it  is  reported  that  the
 address  that  was  given  hb;  the  Presi-
 dent  of  tie  Prime  Mivs~  or  to  the
 Governors  yesterday  indicated  9
 figure  of  Rs.  6  crores.  may  7  know
 whether  the  position  is  not  an  im-
 provement?

 Shri  B.  R.  Bhagat:  The  figures  are
 not  comparuble;  that  may  have  been
 a  different  figure.  This  relates  to  the
 foreign  exchange  balance  the
 Reserve  Bank.

 Shri  8.  M.  Banerjee:  If  the  answer
 to  Q.  No,  28  is  available  with  bim.
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 he  could  have
 Sir.

 Mr,  Speaker:  Shrimati  Tarkeshwarl
 Sinha,

 Shrimati  Tarkeshwari  Sinha:  May I  know  whether  Government  is  in  @
 Position  to  give  ug  the  actual  figures
 about  the  realisation  of  export  sarn-
 ings  in  foreign  exchange  and  the  ex-
 pected  export  carnings  for  which  cal-
 culations  are  being  given  from  time
 to  time?

 Shri  8.  B.  Bhagat:  |  think  the  Com-
 merce  Minister  will  be  able  to  give
 those  figurcs,  jf  notice  is  given,

 Shrimatt  Tarkeshwari  Sinha:  Why
 the  Commerce  Minister?  The  hot.
 Minister  said  in  answer  to  a  Question
 that  the  foreign  exchange  situation

 is  being  improved  upon  by  the  reali-
 sntion  of  export  earnings  and  =  in-
 creased  exports.  I  would  like  to  know
 what  has  Leen  the  actual  realisation
 of  exports,  because  it  js  dealt:  with
 by  the  Reserve  Bank,

 Shri  8,  E.  Bhagat:  For  any  gpeci-
 fle  question  of  detail,  notice  has  to
 be  given  to  supply  the  answer.

 Shrimati  Savitri  Nigam:  As  the
 forcign  exchange  position  is  causing
 great  concern  to  all  of  us,  ang  he
 situation  can  be  improved  on  two
 counts,---one  js  by  export  carnings
 and  the  other  is  by  savings—I  weuld
 like  to  kocw  from  the  hon,  Minister
 as  to  whal  particular  steps  he  is
 intending  to  take  regarding  the  sav-
 ings  and  whut  steps  he  has  already
 taken  during  the  last  three  months.

 Shri  8.  KR.  Bhagat:  On  import  sub-
 stitution,  2  number  of  steps  have  been
 taken.  We  have  cut  down  the  im-
 port  liccnees  and  we  have  taken  also
 various  cther  measures.

 Shri  ra  Venkatasubbaiah:  Some-
 lime  back  the  hon,  Minister  had
 stated  that  the  decline  in  foreign  ex-
 change  jig  due  to  the  decline  in  ithe
 export  of  agricultural  commodities
 outside  gur  country.  If  that  ig  so,
 what  arrangements  do  the  Govern-
 ment  propose  to  take  to  supply  the
 inputs  that  go  with  agricultural  pro-
 duction,  like  the  chemical  fertilisers

 replicd  my  question,
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 and  agricultural  implements?  If  the
 production  of  agricultural  commodi-
 ties  is  not  stepped  up,  there  ig  no
 saving  or  earning  of  foreign  ex-
 change.  So,  I  would  like  to  know
 what  steps  they  are  taking,

 Shri  B.  KR.  Bhagat:  That  depenus
 upon  what  free  foreign  exchange  we
 have.

 Shri  8.  N.  Chaturvedi:  The  difficult
 foreign  exchange  position  hag  bean

 before  us  for  quite  some  time  and  the
 government  has  taken  a  numoer  of
 Measures,  fiscal  and  otherwise,  to
 tide  over  the  difficulty,  May  I  knuw
 what  has  been  the  impact  of  these
 measures  50  far  and  why  the  siluation
 has  not  shown  any  appreciable  im-
 provement?

 Shri  GB  EK.  Bhagat:  It  is  going  to  Le
 difficult  for  some  more  time  alz»,

 Shri  Harish  Chandra  Mathur:  Hus
 the  Finance  Mini-ter's  attention  been
 drawn  to  tne  fact  that  the  foreign
 exchange  shortage  has  been  made
 much  worse  ty  the  administration  of
 forcign  exchange  in  a  very  undesira-
 ble  manner,  attention  to  which  hus
 been  drawn  in  the  note  of  Mr.  Sen
 of  the  Planiuing  Commission,  who  bad
 gone  abroad  and  met  all  the  high-
 ups  there  who  stated  that  they  ware
 disenchanied....

 Mr,  Speaker:  That  would  not  oF  a
 supplemientasy  by  a  senior  member
 like  him,

 Shri  UWarish  Chandra  Mathur:
 that  the  background  is  there,
 question  wil}  be  simple,

 Mr.  Speaker:  I  wish  it  had  not  been
 there,  What  is  his  direct  question?

 Shri  Harish  Chandra  Mathur:  The
 direct  question  is,  ha;  the  Firrance

 Minister's  attention  been  drawn  to  the
 fact  thal  the  foreign  exchange  short-
 age  has  bien  made  ten  times  worse
 by  the  nmunner  in  which  the  adminis-
 tration  of  foreign  exchange  is  being
 carricd  on,  ag  explained  in  Mr.  Sen’
 note,  and  if  so,  whrat  is  his  reaction  to
 it?

 The  Minister  of  Finance  (Shei  T.  7.
 Krishnamachari):  I  have  not  been
 able  to  appreciute  the  position  tnat

 Now
 niy
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 it  has  been  made  ten  times  worse.  I
 am  not  aware  of  the  particular  report
 to  which  the  hon.  member  has  refer-
 red

 Mr.  Speaker;  Next  question.

 Agricultural  Refi  Corpo!
 +f

 *308.,  Shri  P.  R.  Chakraverti:
 Shri  P.  0.  Borooah:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Agricultural  Re-
 finance  Corporation  has  now  decided
 to  accept  other  securities  for  granting
 loans  instead  of  asking  the  State
 Governments  to  guarantee  the  same;

 (b)  to  what  extent  the  Commercial
 Banks  have  been  persuaded  to  go  in
 for  agricultural  financing  on  an  appre-
 ciable  scale:

 (९)  whether  it  is  a  fact  that  the
 great  bulk  of  the  commitments  made
 by  the  Corporation  relate  to  land  re-
 clamation  and  development  m  newly
 irrigated  lands;  and

 (d)  the  steps  taken  to  remove  the
 handicaps  causing  in-ordinate  delay
 in  the  execution  of  the  projects  under-
 taken  by  the  States?

 The  Minister  of  Planning  (Shri  B.
 R.  Bhagat):  (u)  Yes.

 (by  Some  of  the  leading  commer-
 cial  banks  have  applied  or  have  an-
 dicated  their  willingness  to  apply  to
 the  Corporation,  for  the  grant  of
 loans  for  financing  the  plantation  or
 re-plantation  of  rubber,  tea,  coffee,
 arecanut  and  cashewnut.

 (ce)  Yes.
 The  Corporation  is  in  constant

 touch  with  the  State  Governments
 and  the  other  financing  agencies  and
 has  sugrested  for  their  consideration
 various  steps  such  as  the  appointment
 of  senior  officers  to  supervise  the
 implementation  of  the  schemes,  the
 strengthening  of  the  cooperative
 landmortgage  and  other  banks,  the
 Provision  of  technical  and  other  as-
 sistance  to  the  borrowers  and  a
 Periodical  review  of  the  progress  of
 all  the  schemes.

 1887  anh  Written  Answ;  "5  2572

 Shri  P.  है,  Chakravertl:  In  view  of
 the  practical  difficulties  experienced

 by  commercial  banks  in  giving  agri-
 cultural  finance,  has  government  any
 scheme  for  setting  up  statutory
 boards  with  expert  advice.  to  whom
 these  banks  can  refer?

 Shri  B,  R.  Bhagat:  For  plantations,
 we  have  stautory  boards  like  the
 Rubber  Board,  Tea  Board,  etc.  We
 have  made  a  request  that  they  must
 five  all  the  information  which  tne
 banks  require  and  also  whatever
 technical  sssistance  they  require.

 Shri  P.  R.  Chakravertl:  May  I
 know  whether  any  scheme  has  also
 been  developed  to  see  that  the  terms
 are  less  onerous?

 Shri  B.  KR.  Bhagat:  That  has  been
 considered.  The  general  market  rate
 plus  some  margin  to  the  lending
 banks  has  been  provided.

 Shri  P.  C.  Borovah:  May  |  know
 whether  the  Assam  Government  have
 recently  invited  the  attention  of  the
 Government  of  India  to  the  unsutix-
 factory  financial  resources  position  in
 that  State  and,  if  so,  whether  the
 Government  have  given  any  special
 direction  to  the  Agricultural  Re-
 finance  Corporation  to  pool  greater
 credit  facilities  to  the  agriculturists
 and  plantation  there?

 Shri  B.  RK.  Bhagat;  It  will  not
 relieve  the  financia]  difficulties  of  the
 Stite,  But  certainly  if  the  planta-
 tions,  particularly  the  tea  plantations,
 require  assistance,  that  can  be  chan-
 nelled  through  this  agency.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Goods  Seized  by  Customs  Authorities
 *30l.  Shri  Kapur  Singh:

 Shri  P.  EK.  Deo:
 Shri  Solanki:
 Shri  Narasimha  Reddy:

 Will  the  Minister  of  Fhuance  be
 Pleased  to  state:

 (a)  the  details  of  imported  goods
 and  currency  seized  by  the  Customs
 Authorities  during  September-Octo-
 ber,  ‘1965;
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 (b)  the  value  of  goods  seizett;  and
 (९)  the  action  taken  against  those

 indulging  in  such  unluwfuj  ‘tivities
 of  smuggling?

 The  Deputy  Minister  of  Finance
 (Shri  Rameshwar  Sahu);  (a)  and  (b).
 A  statement  showing  the  details  and
 value  of  the  goods  and  currency
 weized  by  the  Customs,  Central  Ex-
 cise  and  Land  Customs  authorities,
 as  smuggled,  during  September-
 October  1965,  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-679|66).

 (०)  Both  departmental  action  ana
 where  considered  necessary,  in  major
 cases,  pro:  tion  proceedings  are
 initiated  against  these  involved  in
 wuch  seizures.  Details  of  the  adjudi-
 cation  and  prosecution  proceedings
 initiated  so  far  ure  also  indicated  in
 the  statement,  Iaid  on  the  Table.

 Land  Reforms
 "es.  Shri  KR.  G.  Dubey:

 Shri  Linga  Reddy:
 Shri  Brij  Raj  Singh:
 Shri  Hrishan  Deo  Tripathi:
 Shri  Warilor:
 Shri  P.  0.  Borooah:

 of  Planning  be Will  the  Minister
 pleased  to  state:

 (a)  whether  Land  Reforms  have
 been  introduced  in  all  the  States;

 (b)  if  not,  the  States  which  have
 not  fallen  in  line  with  the  Planning
 Commission's  recommendations;  and

 (९)  the  lime  required  for  the  intro-
 duction  of  the  land  reforms  in  all  the
 States?

 The  Miolster  of  Planning  (Shri  B.
 BR.  Bhagat):  (a)  to  (c).  The  proposals
 relating  to  land  reforms  in  the  Five
 Year  Plans  are  in  the  nature  of  a
 broad,  common  approach,  which  have
 to  be  adapted  and  pursued  in  each
 State  with  due  regard  to  loca)  cond-
 tions  and  in  response  to  locul  needs.
 The  measures  adopted  in  the  States
 have  been  reviewed  in  the  Midterm
 Appraisal  and  the  Planning  Com-
 mission  Publication  “Progress”  of
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 Land  Reforms”.  A  brief  statement
 was  placed  on  the  Table  of  the  Lok
 Sabha  on  August  ‘19,  965  in  reply to  Question  No,  375.

 Krisbna-Godavari  Waters  Dispute
 “3l0.  Shri  Linga  Reddy;  Will  the

 Minister  of  Irrigation  and  Power  be
 Pleased  to  state;

 (a)  the  stage  at  which  the  Krishna-
 Godavari  waters  dispute  stands  at
 present;  and

 (b)  when  it  is  likely  to  be  finally
 settled?

 The  Minister  of  Irrigation  and
 Power  (Dr.  K.  L.  Rao):  (a)  and
 (b).  Discussions  were  held  on  I9th
 August  964  and  l5th  January  1968
 with  the  Chief  Ministers  of  Andhra
 Pradesh,  Mysore  and  Maharashtra  tu
 arrive  at  a  satisfactory  settlement  of
 the  Krishna-Godavari  waters  dispute.
 All  efforts  are  being  made  for  early
 settlement.

 Debts  due  from  Pakistan
 *3Il.  Shri  Hem  Raj:

 Shri  Bade:
 Will  the  Minister  of

 Pleasea  to  state:
 (a)  whether  it  is  a  fact  that  the

 partition  debt  and  certain  other  debts
 due  to  India  from  Pakistan  still  stand
 unpaid  to  this  day;

 (b)  if  so,  the  amount  thereof;  and
 (८)  the  steps  taken  to  recover  these

 outstanding  debts  from  Pakistan?
 The  Minister  of  Planning  (Shri  RB.

 R.  Bhagat):  (a)  Yes,  Sir.
 (b)  The  exact  amount  due  from

 Pakistan  in  respect  of  periods  before
 and  after  partition,  including  the
 Partition  debt,  has  mot  yet  been
 finally  determined.

 (c)  A  number  of  meetings  both  at
 official  and  Minister  level  were  held
 till  1960.  No  agreed  settlement  could
 however  be  reached  ang  it  has  not
 also  been  possible  to  hold  further
 discussions.

 Finance  be
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 ledestrial  Credit  and  investment  Cor-
 poration  of  Indla

 *3i2.  Shri  Heda:  Will  the  Minister
 of  Finance  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 2I9  on  the  26th  August,  1955  und
 wtate:

 (a)  whether  any  amount  of  the
 loan  obtained  by  the  Industrial  Credit
 and  Investment  Corporation  of  India
 from  the  World  Bank  has  been  dis-
 bwrrsed  80  far;

 (b)  ४  go,  the  total  disbursement
 made  so  far;

 (c)  the  parties  to  which  the  loan
 hes  been  given;  and

 (d)  the  basis  on  which  these  loans
 have  been  advanced?

 B.  BE.  Bhagat):  (a)  and  (b).  No  part of  the  loan  of  §50  million  made  by
 the  I.B.R.D.  to  the  I.C.I.C.I  on
 28th  May,  l975  has  been  disbursed  so
 far.  The  legal  formalities  were  com-
 pleted  and  the  loan  became  effective
 enly  on  20th  August,  I965.  It  is  only
 when  goods  are  ordered  abroad  and
 Payments  made  therefor  in  due
 course  that  drawals  will  be  made
 against  the  loan.

 (ec)  Th:ugh  no  amount  has  been
 drawn  so  far,  the  E.C.I.C.I.  has
 made  sub-luans  to  forty-eight  com-
 panies  totalling  §7.30  millions
 against  the  loan.

 'd)  The  Corporation  advances  loans
 to  productive  enterprises  in  the  pri-
 vate  seclor  after  a  detailed  scrutiny
 of  the  projects  concerned  to  determine
 their  vishility.

 Remittance  of  money  by  Indians
 abroad

 “313.  Shri  PF.  C.  Borooah:
 Shri  Yashpal  Singh:
 Shri  8.  M.  Banerjee:
 Shri  Prakash  Vir  Shastri:
 Shri  Basappa:
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 Shri  Ram  Harkh  Yadav:
 Shri  M.  8.  Murti:

 Wul  the  Minister  of
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  ela-
 borate  scheme  has  been  prepared  by
 Government  to  give  the  Indians  ab-
 road  an  incentive  to  remit  money
 home  through  proper  charmels  to  aug-
 ment  foreign  exchange  earnings;

 (b)  if  so,  the  broad  features  there-
 of:  and

 te  the  response  which  the  scheme
 has  received  so  far?

 The  Minister  of  Planning  and  Min-
 ister  in  the  Ministry  of  Finance  (Shri
 B.  R.  Bhagat);  (a)  and  (b).  A  atate-
 ment  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-580|65].

 (९)  The  scheme  is  in  the  introduc-

 Finance  be

 tory  stage  and  it  is  too  early  to
 assess  the  response.
 Central  Housing  Finance  Corporation

 *3i4.  Shrimati  Maimoona  Sultan:
 "Will  te  Minister  of  Finance  be  pleased
 to  state:

 (a)  Whether  another  agency  te
 finance  housing  loan  wiz,,  the  Cen-
 tral  Housing  Finance  Corporation  has
 been  set  up;

 (b)  if  so,  its  precise  constitution
 and  the  amount  placed  at  its  disposal;
 and

 (९)  its  modus  operandi?
 The  Minister  of  Planning  (Shri

 B.  BR.  Bhagat):  (a)  The  setting  up  of
 a  Housing  Finance  Corporaflon  =  in
 under  consideration.

 fb)  and  ic),  Do  not  arise

 डीजल  खो कोसो टिव  वर्कशाप
 बरामदों

 515.  भी  विश्वास  प्रसाद  कया  वित्त,
 मंत्री  सीमा-शुल्क  प्राधिकारियों  द्वारा  डीजल
 ्योकोमोटिय  वर्कशाप,  वाराणसी  से  मारे  पे
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 छापों  के  बारे  में  6  मई,  .965  के  तारांकित
 प्रश्न  संख्या  208  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  स्ब  जांच  पूरी  ही  गई  है;

 (ख)  यदि  हां,  तो  जांच  के  परिणाम-
 स्वरूप  कितने  अधिकारी  दोषी  पाये  गधे,  कौर

 (ग)  कितने  अधिकारियों  को  दण्ड  दिया
 गया  ?

 वित्त  मंत्रालय  में  उपमंत्री  (भरी  रामे-
 इधर  साहू)  :  (क)  जांच  कब  पूरी  हो  गई  है  ।

 (ख)  और  (ग).  जहां  तक  सौदा  शुल्क
 कानून  के  अनुसार  कार्यवाही  का  सम्बन्ध  है,
 श्व  तक  रेलवे  विभाग  के  io  प्रफेसरों  को
 विभागीय  न्याय-निर्णय  कार्यवाही  में  प्र परा धी
 ठहराया  गया  है  शौर  उनको,  माल  की  जब्ती
 के  रूप  में  दण्ड  अथवा  व्यक्तिगत  दण्ड  अथवा
 दोनों  प्रकार  का  दण्ड  दिया  गया  है  |

 केन्द्रीय  जांच  ब्यूरों  ने  भी  य्य्  जांच
 पड़ताल  की  थी  शौर  जांच  अफसर  की  रिपोर्ट
 पर  छानबीन  की  जा  रही  है  ।  छात जिन  पूरी
 हो  जाने  पर  ही  अपराधी  ग्रफशारों  को,  यदि
 कोई  पाये  गये,  दण्ड  देने  के  TS  पर  उपयुक्त
 अधिकारियों  द्वारा  विचार  किया  जायेगा.  |

 Research  in  Ayurveda  and
 Homoeopathy

 *83I6.  Shri  Hari  Vishno  Kamath:
 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  active  systematic  re-
 gearch  in  Ayur.  ‘da  and  Homocopathy
 is  beinr  encouraged  and  assisted  by
 Government:

 (b)  if  so,  the  details  thereof:  and
 te)  if  not.  the  reasons  therefor?
 Th:  Minister  of  Health  (Dr,  Sushila

 Nayar):  (a)  Yes,  Sir.
 (b)  A  statement  is  laid  on  the

 Tab'p  of  the  House.  [Placed  in
 Libe  sry.  See  No.  LT-5282(65  J,
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 (c)  Does  not  arise.

 Reserved  Seats  in  Medical  Colleges
 *3I7.  Shri  Jashvant  Mehta:  Will

 the  Minister  of  Health  be  pleased  to
 state  the  criterfa  followed  for  admis-
 sion  of  students  in  medical  colleges
 in  Lhe  country  in  respect  of  the  seats
 reserved  by  the  Cen{ral  Government?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  A  statement  giving  requisite
 information  is  laid  on  the  Table  uf
 the  Fouse  [Pliced  in  Library.
 See  No,  LT-582!65].

 “M/s.  Sriram  Durga  Prasad  of
 Nagpur”

 #318,  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Finance  be
 pleused  to  refer  to  the  reply  given  to
 Starred  Question  No.  234  on  the  26th
 August,  965  regarding  the  affairs  of
 M/s.  Sriram  Durga  f*osad  of  Nagpur
 and  state:

 (a)  whether  the  investigation  has
 since  been  completed;

 (b)  if  so,  the  outeome  thereof,  and
 (९)  if  not,  the

 delay?
 reasons  for  the

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  Rameshwar
 Sahu):  (a)  to  (ec).  Investigations
 refuting  to  offences  under  the  Customs
 Act  and  the  Foreign  Exchange  Regu-
 lations  Act  are  almost  complete.  A
 number  of  Show  Cause  Notices  have
 already  been  issued  and  some  are
 under  issue.  Investigations  by  the
 Income-Tax  Department  are  still  in
 progress.  A  large  number  of  docu-
 ments  had  to  be  scrutinised  by  more
 than  one  agency  and  hence  the  dehy

 चौथी  योजना  में  खाद्यान्न  फा  उत्पादन

 #319.  श्री  रामसेवक  यादव  :
 को  लघु  लिये  :
 श्री  बिगड़ो  :
 ग्घ्री  Yo  का०  भंट्टाचार्य  :

 क्या  योजना  मन्त्री  यह  बताने  की  कृपा
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 करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  चौथी
 पंचवर्षीय  योजना  में  कुछ  फेरबदल  करने  का  है
 ताकि  इस  योजना  में  खाद्यान्न  का  अ्रधिकतम
 उत्पादन  हो  सके  ;  बौर

 (ख)  यदि  हां,  तो  उसका  स्वरूप  क्‍या
 है  और  इससे  हमारे  प्रतिरक्षा  प्रयत्नों  पर
 क्या  प्रभाव  पड़ेगा  ?

 योजना  मंत्रों  पत्नी  wo  te  भगत)  :
 (क)  चौथी  पंचवर्षीय  योजना  अभी  तैयार

 की  जा  रही  है  |  त:  योजना  में  किसी  प्रकार
 का  परिवर्तन  करने  का  प्रश्न  नहीं  उठता  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 दिल्‍ली  में  खाद्य  वां  में  सिलावट

 *  320.  शहरो  साधु  लिये  :
 श्री  रामसेवक  यादव  :
 ओर  बागड़ी  :
 श्री  बासप्पा  :
 श्री  विश्वनाथ  पाण्डेय  :
 श्री  किन्नर  लाल  :

 क्या  ह्थाहइप्र  मन्त्री  यह  बताने  की  कृपा
 करेंगी  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  में  खाद्य
 पदार्थों  में  बड़े  पैमाने  पर  मिलावट  हो  रही  है;
 और

 खि)  यदि  हां,  तो  इस  बुराई  का  उन्मूलन
 करने  के  लिए.  सरकार  ने  क्‍या  प्रयास  किये  हैं  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  सायर)  :
 (क)  दिल्ली  में  खाद्य  पदार्थों  में  बड़े  पैमाने

 पर  मिलावट  होने  की  कोई  रिपोर्ट  सरकार  को
 नहीं  मिली  है  ।

 (8)  यह  प्रश्न  नहीं  उठता  ।

 Upper  Limit  for  expenditure  ला
 Townships

 *32l.  Shri  Yashpal  Singh:
 Shri  Bagri:
 Shri  Madho  Limaye:

 Will  the  Minister  of  Finance  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  794  on  the  23rd
 September,  985  and  state:

 (a)  whether  the  question  to  pres-
 cribe  an  upper  limit  for  expenditure on  townships  has  since  been  fully considered;  and

 (b)  if  not,  when  it  wil)  be  finalised?
 The  Minister  of  Plonning  (Shri 8.  R.  Bhagat):  (a)  and  (b).  The matter  is  still  under  consideration

 and  it  is  expected  that  g  decision  will be  taken  early,

 Lift  Channel  Project
 “822.  Shri  Karni  Singhji:  Will  the

 Minister  of  Irrigation  and  Power  be
 Pleased  to  refer  to  the  reply  to  the
 debate  on  the  Demands  for  Grants
 relating  to  the  Ministry  of  Irrigation and  Power  on  the  6th  April,  965  and
 state;

 (a)  whether  the  Rajasthan  Govern- ment  have  since  submitted  the  Lift
 Channel  Project  between  Birdhwal
 and  Bikaner  (Rajasthan)  for  the  con-
 sideration  of  the  Ministry;

 (b)  if  not,  the  steps  which  are
 Proposed  to  be  taken  to  expedite  it: and

 (c)  whether  the  Rajasthan  Govert-
 ment  have  submitted  proposals  for
 the  lift  channel  to  be  extended  be-
 yond  Hikaner  to  include  Nagaur  dis-
 trict  also?

 The  Minister  of  lrrigation  and
 Power  (77.  K.  L.  Rao):  (a)  No,  Sir.
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 (by  and  (०).  A  revised  lift  channel
 scheme,  which  includes  additional
 areas  south  of  Bikaner  upto  Nagaur,
 has  just  been  investigated  and  will
 be  put  up  to  Rajasthan  Canal  Board
 shortly.

 Family  Planning  Programme
 "323.  Shri  Hem  Ra}:

 Shri  Ramachandra  Ulaka:
 Sbri  Dhuleshwar  Meena:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  number  of  sterilization  ope-
 rations  done  and  the  number  of  camps
 helq  for  the  purposes  from  Ist  July
 4965  to  30th  September,  1965  on  both
 sexes,  State-wise;

 (b)  the  average  expenses  that  are
 incurred  for  each  camp,  State-wise:

 (ce)  the  success  achieved  in  the  loop
 method  in  contrast  to  the  sterilization
 system;  and

 ad)  whether  any  assessment  has
 been  made  regarding  the  guitability
 of  one  method  over  the  other?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (by.  Available  infor-
 mation  regarding  the  number  of
 sterilization  operations  done  from  lst
 July,  965  to  20th  September,  1965.  on
 both  sexes,  State-wise  is  given  in  the
 statement  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-5I83'65].  Information  about
 the  number  of  camps  held,  and  the
 average  expenditure  for  each  camp  is
 not  available.  It  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Sabha  as  soon  as  available.

 ted  and  (d).  As  the  loop  method
 has  been  introduced  very  recently.  it
 is  too  early  to  evaluate  its  impact  on
 the  Family  Planning  Programme.
 Present  indications  are  that  IU.C.D.
 is  rapidly  gaining  popularity,  During
 the  period  Ist  July,  I965  to  30th
 September,  1D65,  there  have  been  |  30
 lakh  LULC.D.  insertions;  Both  the
 mat'eds  Sterilization,  and  7.U.C.D.—
 are  being  practised  and  are  equally
 suitable.  Loop  being  safe,  effective,
 and  easily  reversible  is  a  readily  ac-
 ceptable  devise,  However.  no  study  to
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 assess  the  superiority  of  .U.C.D.  or
 otherwise  over  the  sterilization
 method  has  been  undertaken.

 prastha  Power
 Station

 “324,  Shri  P.  C.  Borooah:
 Shri  Hari  Vishnu  Kamath:
 Shri  Bade:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  ex-
 plosion  occurred  in  the  Delhi  Electri-
 city  Supply  Undertaking  Power  House
 in  Indraprasthe  Estate  on  the  ‘19th
 October,  1965;

 )  if  so,  the  nature  and  causes  of
 the  explosion;  and

 (c)  the  extent  of  damage  caused
 thereby?

 The  Minister  of  Irrigation  and
 Power  (Dr,  KH.  L.  Bao):  (a)  Yes;  Sir.

 (b)  and  (c).  A  piece  slightly  bigger
 than  what  normally  passes  through
 the  screen  provided  for  arresting
 oversized  coal  or  stone  pieces  in  the
 seale  for  atuomatic  weighing  of  the
 coal  before  feeding  into  the  pulverizer
 was  picked  up  by  a  picker  worker.
 No  sooner  this  wag  broken  with  #
 hammer  for  breaking  into  smaller
 sizes,  the  explosion  occurred.  On  a
 search  being  made,  two  copper  pieces
 bearing  marks  of  excessive  heating
 were  found  on  the  iron  plate  on  which
 coal  was  being  broken.  The  matter  is
 under  investigation  by  the  police,  who
 have  sent  the  copper  pieces  to  the
 Inspcetor  of  Explosives.  The  Inspec-
 tor  of  Explosives  has  given  his  opinion
 that  these  picces  are  remnants  of  wn
 exploded  Electric  Detonator  which  are
 widely  used  in  blasting  work  such
 as  in  coal  mines  and  other  mines.
 quarries  etc.  The  police  has  also
 contacted  the  Chief  Inspector  of
 Mines,  Dhanabad,  to  ascertain  if
 these  copper  pieces  could  be  remnants
 of  any  explosives  used  in  mining
 operation  which  might  have  got  acci-
 dently  mixed  up  with  the  coal  supply.
 A  reply  is  still  awaited.  The  police
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 enquiries  are  still  on  but  it  has  been
 reported  by  them  that  enquiries
 made  so  far  do  not  indicate  any  mis-
 chief  behind  the  incident,  Two
 workmen  on  duty  were  injured.

 CGHS.  Dispensaries
 Le  Shri  Yashpal  Singh:

 Shri  Eajrolkar:
 Shri  P.  R.  Chakravertl:

 Will  the  Minister
 pleased  to  state:

 (a)  whether  the  dispensaries  under
 the  Central  Government  Health
 Scheme  ere  stili  working  in  the  morn-
 ing  only  in  spite  of  the  cessation  of
 hostilides  with  Pakistan:

 Heath  be of

 1b)  if  so,  the  reasona  therefor:  and
 ic)  when  the  old  practice  of  open-

 ing  the  dispensaries  both  In  the  mern-
 mg  and  evening  is  likely  to  start?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  In  view  of  the
 uneasy  truce  and  the  fact  that  the
 emergency  conditions  still  persists,
 the  dispensaries  continue  to  work  in
 the  mornings  only.

 ic)  The  question  will  be  considered
 a!  the  appropriate  time.

 “Smogegling  of  Indian  Coins  Abroad”
 "326.  Shri  P.  C.  Borooah;  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a4)  whether  Government's  attention
 has  been  drawn  to  the  news-item
 captioned  “Indian  Coins  being  smug-
 gled  into  Pakistan”  in  the  Times  of
 India  of  the  Sth  November,  1965:

 ib)  if  a0.  how  far  the  report  is  cor-
 rect;  and

 (९)  the  steps  being  taken  to  prevent
 smuggling  of  Indian  currency?

 The  Depaty  Mini.:‘er  im  the  Minis-
 try  of  Floance  (Shri  Rameshwar
 Saba):  (a)  Yes,  Sir.
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 (b)  There  has  been  a  few  seizures
 of  Indian  coins  suspected  to  be  meant
 for  smuggling  to  the  Persian  Gulf
 area,  bul  there  is  no  indication  that
 Indian  currency  or  coing  are  being
 smuggled  to  Pakistan.

 (c)  There  is  a  general  ban  on  taking
 Indian  currency  including  coins  out
 of  India.  The  Customs  Organisation
 is  watchful  to  enforce  this  ban.

 Family  Pension  Scheme
 a.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Finance  be  pleased w State:
 (a)  whether  Government  propose

 ‘to  extend  the  benefits  of  the  Central
 Government  Servants  Family  Pension
 Scheme  to  the  State  Government  em-
 Ployees  also;

 (by  if  so,  the  details  of  the  scheme
 applicable  to  the  State  Government
 employees  and  its  reaction  on  the
 State  Governments;  and

 (c)  the  approximate  expenditure  in-
 volved  in  the  scheme?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Some  of  the
 State  Governments  have  already
 adopted  the  Family  Pension  Scheme.
 1964,  for  their  employees.  The  Gov-
 ernment  of  India  hive  recommended
 adoption  of  the  Scheme  by  the
 r  State  Govern

 (9)  The  details  of  the  schemes  will
 be  worked  out  by  the  State  Govern-
 ments  concerned  if  they  chose  to
 extend  it  to  their  employces.

 (ec)  The  Scheme.  if  adopted  by  the
 Suute  Governments,  is  not  likely  to
 involve  any  extra  expenditure  for  the
 first  6-7  years.

 Flood  Control  ig  Andbra  Pradesh
 836.  Shri  Kolle  Venkalah:

 Shri  M.  5.  Marti:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state:
 (a)  whether  the  Committee  appoint-

 ed  for  the  investigation  of  the  flood
 control  measures  in  Andhra  Pradesh
 bras  submitted  itg  report;

 (b)  if  so,  the  main  recommendations
 thereof;
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 (९)  the  decision  taken  by
 riot  thereon;  ang

 Govern-

 (d)  whether  a  copy  of  the  Report
 will  be  laid  on  the  Table?

 The  Deputy  Minister  in  the  Minis-
 try  of  irrigation  and  Power  (Shri
 Shyam  Mhar  Misra):  (a)  Not  yet.

 (hy)  to  ey  De  not  arise.

 Water  and  Prainage  Scheme  for
 Cochin

 837.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  total  estimated  cost  of  the
 water  and  druinage  scheme  for
 Grenter  Cochin;

 (७)  whether  if  is  a  fact  that  this
 scheme  is  being  included  in  the
 Fourth  Plan;  and

 (९)  the  amount  sanctioned  for  the
 initial  stage  of  the  work?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Hs.  32°56  crores.

 (b)  Yes.
 (ce)  This  has  not  yet  been  decided.

 Slum  Clearance  Schemes
 838.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Works  and  Housing  be
 Pleased  to  state:

 fa)  the  total  amount  allotted  by  the
 Centre  to  the  States  this  year  as  loans
 and  grants  for  slum  clearance
 schemes;  and

 (b)  the  amount  allotted  to  Kerala
 state?

 The  Minister  of  Works  and  Heusing
 (Shri  Mehr  Chand  Khanna):  (a)
 Rs.  478-62.  lakhs—Rs.  239:32  lakhs  as
 loan  and  Ks  239°30  lakhs  as  grant.

 (b)  Rs.  3:00  lakhs—half  as  loan  and
 half  as  grant.

 Training  of  Nurses  in  West  Germany
 839.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Health  be  pleased  to  refer
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 to  the  reply  given  to  Unstarred  Ques-
 tion  No,  790  on  the  26th  August,  I965
 and  state:

 (a)  the  number  of  nurses  from
 Kerala  so  far  sent  for  training  in  West
 Germany;

 (b’  the  criteria  for  their  selection;
 and

 ४९)  who  is  meeting  their  expenses?
 ‘The  Minister  of  Health  (Dr.  Sushila

 Nayar):  (ai  and  (b).  During  the
 year  1964,  265  matriculate  girls  mostly
 from  Kerala  who  applied  for  pass-
 ports  to  proceed  to  West  Germany  for
 training  in  Nursing  and  fulfilled  the
 requirements  under  the  passport  rutes,
 were  issued  the  passports.  During
 1965,  passports  have  been  issued  so
 far  to  29  girls  mostly  from  Kerala
 for  the  same  purpose.

 (c)  All  their  expenses  are  met  by
 the  institutions  providing  the  train-
 ing.

 Plan  for  U.P.
 840.  Shri  Kolla  Venkalah:  Will  the

 Minister  of  Planning  be  pleased  to
 state;

 (a)  whether  the  Planning  Com-
 mission  have  suggested  a  cul  in  the
 annual  plan  of  Uttar  Pradesh  for  the
 next  year;

 (b)  if  so,  the  amount  of  cut;
 (ey  the  main  itemg  to  which  the

 cut  applies:  and
 (d)  the  reaction  of  the  U.P.  Gov-

 ernment  thereto?
 The  Minister  of  Planning  (Shri

 B.  R.  Bhagat);  (a)  The  Annual  Phan
 for  1966-67,  is  scheduleq  to  be  discus-
 sed  on  November  25  and  26,  1985.

 (b)  to  (fd).  Do  not  arise.

 Pong  Dam  Onustess
 $4l.  Shri  Hem  Eaj:  Will  the  Minis-

 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
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 starred  Question  No.  803  on  the  9th
 September,  965  and  gtate:

 (a)  whether  any  meeting  of  the
 Committee  for  resettlement  of  oustees
 frum  the  Pong  and  Pandoh  Dams  has
 since  been  held;  and

 (b)  if  50,  on  what  date  and  the
 main  decisions  taken  therein?

 The  Deputy  Minister  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Shyam  Dhar  Misra):  (a)  and  (b),  The
 meeting  of  the  Committee  of  Direction
 for  the  Rajasthan  Canal  Project,  to
 discuss  the  colonisation  policy  for  the
 Rajasthan  Canal  area  and  certain
 other  matters  relating  to  the  project,
 was  held  on  the  4th  November,  1965,
 when  inter  alia  agreement  was  reach-
 ed  on  the  broad  principles  and  ar-
 rangementa  for  the  resettlement  of  the
 qustees  from  Pong  Dam,  Beas  Sutlej
 Link,  Harike  Projects  ete.  in  the
 Rajasthan  Canal  area.

 Retention  of  Accommodation  by  Cen-
 tral  Government  Employees  posted

 in  NEFA  and  Border  Areas

 ct  Shri  Bam  Harkh  Yadav:
 Will  the  Minister  of  Works  and  Hoas-
 ing  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 Tent  employees  posted  in  NEFA  and
 @ther  border  areas  of  the  country
 have  been  allowed  tv  retain  the
 General  poo!  retidential  accommoda-
 tion  allotted  to  them:  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Works  and  Housing (Shri  Mehr  Chand  Khanna);  (a)

 end  (b).  Yes.  Officers  posted  to
 border  areas,  including  NEFA  and
 Sikkim  where  residential  accommoda-
 बिता  ह्  not  available  are  permitted  to
 retain  the  general  poo!  accommodation
 for  the  bona  fide  use  of  their  families
 on  payment  of  rent  under  Fundamen-
 tal  Rule  45-A.  The  concession  is  ad-
 tmissible  upto  the  Wth  June,  1966,  for
 the  present.
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 Loans  under  Low  Income  Group
 Housing  Scheme

 843.  Shri  Eam  Harkh  Yadav:
 Will  the  Minister  of  Works  and  Hous-
 ing  be  pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  a  new  scheme  for  the  joint
 joans  under  the  Low  Income  Housing
 Group  Scheme;

 (b)  if  so,  the  details  thereof  and
 ils  applicability;  and

 (९)  the  maximum  amount  of  loans
 admissible  under  the  scheme?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna);  (a)
 to  (c).  No  new  Scheme  has  been
 formulated.  It  has,  however,  been
 decided  tlrat  the  State  Governments/
 Union  Administrations  may  grant
 joint  loan  to  husband  and  wife  under
 the  Low  Income  Group  Housing
 Scheme  provided  the  plot  on
 which  the  house  {s  constructed  is
 jointly  owned  by  both  of  them
 and  the  joint  income  of  both  the
 husband  and  wife  does  not  exceed
 Rs.  6,000  per  annum.  The  maximum
 amount  of  loan  avallable  under  the
 Scheme  will  continue  to  be  Ra.  10,000.

 Unhygienic  Conditions  In  Eating
 Houses

 844.  Shri  Rem  Harkh  Yaélav:
 Will  the  Minister  of  Health  be  ploas-
 ed  to  state:

 (a)  whether  Government  have  re-
 cently  sel  up  a  special  commitlee  to
 hold  preliminary  survey  of  the  un-
 hygienic  conditions  in  which  most  of
 the  Restaurants,  Enting  Houses  and
 Confectionery  Establishments  are
 flourishing  in  the  capital;

 (b)  if  so,  the  findings  and  recom-
 mendations  of  the  Committee;

 the  Eating
 Establish-

 to  close
 icy  whether  same  of

 Houses  and  Confectionery
 ments  have  been  ordered
 down:  and

 (d)  if  so,  the  delails  thereof?
 The  Minister  of  Health  (Dr.  Sushila

 Nayar):  (a)  No.
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 {b)  Does  not  arise.
 (c)  Yes.
 (d)  0  premises  have  been  closed

 down  by  the  Municipal  Corporation,
 Delhi.

 Since  October,  1865,  347  premises
 have  been  inspected  and  930  notices
 for  improvements  have  been  issued  by
 the  Municipal  Corporation  of  Delhi
 to  the  owners  of  eating  houses  and
 confectionery  establishments.

 Constitution  House  Site
 5.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Works  and  Hous-
 ing  be  pleased  to  state:

 (a)  whether  Government  propose  to
 build  something  on  the  site  where  the
 Constitution  House  stood  as  a  familiar
 landmark  for  over  7  years;

 (b)  if  so,  what  together  with  the
 details  thereof;

 (९)  when  the  work  nf  construction  is
 scheduled  to  begin;  and

 id)  how  Jong  it  will  take  to  com-
 plete  the  structure?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Ehanna);  (a)
 to  (d).  A  proposal  to,  construct  a
 hotel  on  the  site  of  the  Constitution
 House  on  Curzon  Road  is  under  consi-
 deration.  The  details  are  being  work-
 ed  out,  It  should  take  about  a  year  to
 complete  them,

 Survey  of  Agricultural  Incomes
 6.  Shri  Sidheshwar  Prasad;  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  any  survey  has  been
 made  of  the  fluctuations  of  agricul-
 tural  incomes;

 (b)  if  so,  for  which  period  and  oa
 what  basis;

 (९)  the  findings  of  the  survey;  and
 (a)  whether  any  such  survey  hes

 been  done  by  any  University  or  Ineil-
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 tute  apart  from  the  one  undertaken
 by  Government?

 The  Minéter  of  Finance  (Shri  T.  nr
 Krishnamachari):  (a)  to  (d),  There
 have  been  no  special  surveys  of  the
 fluctuations  of  agricultural  incomes  as
 such  by  any  official  agency,  University etc.  However,  data  on  net  output  in
 agriculture  are  brought  out  every  year
 in  the  Estimates  of  National  Income
 published  by  the  Central  Statistical
 Organisation.  These  show  that  the
 net  agricultural  output,  at  current
 prices,  rose  from  Rs.  48:9  abja  in  1950-
 5]  to  Rs.  8I:0  abja  (provisional)  in
 I963-44.  In  I964-65.  there  wars  a
 further  substantial  rise.

 Geld  Smuge'ing
 ‘847,  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Fimnamre  be

 pleased  to  state:
 (a)  the  quantity  of  smuggled  gold

 scized  by  Government  in  the  country
 during  Apri!,  ‘1985,  State-wise.  with
 their  location  and  the  names  of  the
 smugelers;  and

 (b)  the  steps  taken  against  them  so
 far?

 The  Minister  of  Finance  (Shri  T.  Tr.
 Krishnamachari):  (a)  and  (b)  Since
 State-wise  statisties  of  seizures  are  not

 tained,  info  tion  in  this  regard
 is  being  collected  and  will  be  placed
 on  the  Table  of  the  Sabha  as  carly
 AB  possible,

 Primary  Health  Centres
 848.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Uluka:
 Will  the  Minister  of  Health  be

 pleased  to  state  the  number  of  Primary
 Health  Centres  in  the  country  which
 have  remamed  without
 more  than  three  months  during  1968—
 06  (7  far)?

 ‘The  Minister  of  Health  (Dr.  Sushits
 Nayar):  The  information  is  given
 in  the  statement  placed  onthe  Table
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 af  the  House  [Placed  in  Library  See
 No.  LT-584/65).

 Extension  of  Managing  Agencies
 am  $Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Finance  be

 Pleased  to  staic  the  number  of  cases
 where  permission  was  granted  and  the
 number  where  the  permission  was  re-
 fused  for  extending  managing  agen-
 cies  under  the  Companies  Act,  956
 during  April,  9657

 The  Mintster  of  Finance  (Shri  T.  T.
 Krishnamachari):  During  the  month
 of  April,  1965,  approval  of  the  Com-
 pany  Law  Board  was  granted  to  the
 extension  of  the  tenure  of  the  exist-
 mg  managing  agents  in  eleven  cases
 and  refused  in  sixteen  cases.

 Foreign  Exchange  to  Students  going
 Abroad

 850.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Uloka:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  total  number  of  students
 who  were  given  foreign  exchange  to
 study  abroad  during  April,  1985;

 (b)  the  total  amount  of  foreign  ex-
 change  given  to  them  during  the
 above  neriod:  and

 (९)  whether  any  students  were  re-
 fused  foreign  exchange  during  the
 above  period?

 The  Minister  of  Finance  (Shri  T.  T.
 Mrishpamachari):  (a)  24  fresh  per-
 mits  were  issued  to  students  for  stu-
 dying  abroad  during  April,  1965.

 (b)  Foreign  exchange  equivalent  to
 Rs,  7,268,432  was  released.

 (९)  Yes,  Sir.  Those  who  dig  not
 ful)  the  normal  conditions  laid
 down  for  release  of  foreign  exchange
 for  studies  abroad  were  refused
 foreign  exahange.  The  ber  of
 students  whose  applications  were
 rejected  during  April,  1985,  was  43.
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 Rajghat  Memorial
 83l.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Works

 Housing  be  pleased  to  state:
 (a)  the  progress  made  so  far  in  the

 construction  work  at  the  Samadhi  of
 Mahatma  Gandhi  at  Rajghat,  Delhi;
 and

 (b)  the  expenditure  incurred  ao  far?
 The  Minister  of  Works  and  Housing

 <Shri  Mehr  Chand  Khanna):  (a)  and
 (b).  The  jirst  phase  has  already  been
 completed  al  an  approximate  cost  af
 Rs.  28  lacks.  The  secong  phase  is  in
 nand.  It  is  likely  to  take  one  year  to
 complete  it.  Up  till  the  end  of  Octo-
 ber,  ‘1965.  the  expenditure  on  the  2nd
 phase  hag  been  about  Rs.  18  lacks.

 Lok  Karya  Kshetras
 852.  Shrimati  Renuka  Barkataki:

 Shri  Rameshwar  Tantla:
 Shri  Himatsingka:
 Shrimat!l  Maimoona  Sultan:
 Shri  EK.  S.  Pandey:
 Shri  Rajeshwar  Patel:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an  eva-
 luation  team  has  been  appointed  to
 study  the  working  of  Lok  Karya
 Kshetras  (Public  Cooperation  Cen-
 tres):  and

 (b)  if  so,  the  terms  of  reference  of
 the  team?

 The  Minister  of  Planning  (Shri  8.  EB.
 @hagat):  (a)  Yes,  Sir.

 (b)  The  terms  of  reference  of  iue
 Team  are  as  under:—

 (i)  To  study  the  working  of  the
 Kshetras  and  to  suggem  the
 nature  of  activities  that  may
 be  undertaken  by  them  dur-
 ing  the  Fourth  Plan  period.

 (ii)  To  suggest  the  nature  of  co-
 operation  and  =  collaborution
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 between  the  Voluntary  Orga-
 nisations  and  the  local  bodies
 in  the  implementation  of  this
 programme.

 (iii)  To  study  the  financial  pattern
 of  the  Kshetras  and  to  sug-
 gest  suitable  modifications,  if
 necessary.

 (iv)  To  suggest  suitable  methodo-
 logy  for  inspection  and
 reporting  of  the  Kshetras.

 (v)  To  find  out  if  there  is  any
 duplication  or  over-lapping  of
 efforts  or  of  work  between
 local  bodies  and  the  Bharat
 Sevak  Samaj  and  other  sim!-
 lar  Organisations.

 (vi)  To  suggest  methods  and  to  lay
 down  standard  norms  to
 assess  the  contribution  made
 by  the  workers  of  the  Samaj
 and  the  local  slum  dwellers
 in  kind  and  services  in  finan-
 cial  terms.

 Urban  Community  Development
 253.  Shri  Linga  Reddy:

 Shri  Sidheshwar  Prasad:
 Shri  Ez.  ss.  Pandey:
 Shri  Rajeshwar  Patel:

 Will  the  Minister  of
 ‘pleased  to  state:

 Health  be

 (a)  whether  it  is  a  fact  that  a  pro-
 gramme  Of  urban  Community  Deve-
 lopment  hag  been  launched  in  the
 country;

 (b)  if  so,  the  main  features  of  the
 echeme;  and

 te)  the  impa-t  of  the  programme
 on  the  urban  people?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.  I4)  projects  have
 been  allotted  to  the  various  States|
 Union  Territorics  and  the  Project  per-
 sonnel  selected  so  far  are  being  given
 a  short  term  orientation  training
 course  for  2  months.  The  projects
 will  start  functioning  after  the  train-
 img  a  over.
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 (b)  A  statement  is  attached.

 [Placed  in  Library.  See  No,  LT-585/
 65).

 (९)  As  the  projects  have  not  actual-
 ly  started  functioning  as  yet,  it  is  too
 early  to  assess  the  impact  of  the
 programme  on  the  people.

 उत्तर  प्रवेश  में  चिकित्सा  तथा  स्वास्थ्य
 कर्मचारी

 854.  भी  विश्वनाथ  पाण्डेय  :  क्‍या
 स्वास्थ्य  मन्त्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  क्या  उत्तर  प्रदेश  सरकार  ने  राज्य
 में  चिकित्सा  तथा  स्वास्थ्य  कर्मचारियों  की
 आरवश्यकताझों  को  पूरा  करने  के  लिये  ग्रसित
 प्रशिक्षण  सुविधाएं  मांगी  हैं;

 (ख)  यदि  हां,  तो  उनका  स्वरूप  क्‍या
 है;  ौर

 (ग)  इस  सम्बन्ध  में  क्‍या  कार्यवाही  की
 गई है?

 स्वास्थ्य  मंत्री  (  डा०  सुशीला  नायर  ):
 (क)  जी  हां।

 (@)  राज्य  में  स्वास्थ्य  कर्मचारियों  की
 कमी  को  पूरा  करने  के  लिए  उत्तर  प्रदेश  सरका  र
 ने  चौथी  पंचवर्षीय  योजना  के  अपने  ज्ञापन  में
 मेरठ,  आंसी  और  गोरखपुर  में  तीन  नये  मंडी-
 कल  कालेज  खोलने  तथा  प्रिय  प्रशिक्षण  केन्द्रों
 में  सुधार  तथा  उनके  विकास  का  प्रस्ताव  किग्रा
 है  t  ऐसे  कार्यक्रमों  के  ब्यौरे  तथा  राज्य  सरकार
 द्वारा  चौथी  पंचवर्षीय  योजना  के  झपने
 प्रस्तावों  में  प्रस्तावित  आवंटनों  का  एक  शिव-
 रण  संलग्न  है  t  [पुस्तकालय  में  रखा  गया।
 देखिए  संख्या  एलईटी  5186/65  ]

 (ग)  राज्य  सरकार  की  चौथी  पंचवर्षीय
 योजना  में  सम्मिलित  प्रस्तावों  को  अभी
 योजना  प्रयोग  की  स्वीकृति  मिलनी  शेष  है  ।
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 wee जो  की  समति  में  जारी  किये

 गये  सिक्के

 ass.  श्री  किताब  पटनायक  :
 थमी  बागड़ी  :
 थी  यश्पाल सिंह  :

 क्रि  क्ष  लिये  :

 sat  विज  मंत्री  23  सितम्बर,  i969
 के  अतारांकित  प्रश्न  संख्या  2693  के  उत्तर
 के  सम्बन्ध में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  नेहरू  जी  की  याद  में  जारी
 किये  गये  सिक्‍कों  की  विदेशों  में  मांग  को
 पूरा  करने  के  लिपे  भ्रपेक्षित  सिक्कों  की
 संध्या के  बारे  में  कया  कोई  अनुमान  लगाया
 गया  है;  कौर

 (ख)  इस  मांग  को  पूरा  करने  के  लिये
 सरकार  ने  क्‍या  विशेष  व्यवस्था  की  है  ?

 वित्त  मंत्री  (श्री ति०  त०  कृष्णमाचारी )  :
 (क)  जी  नहीं  a

 (ख)  भी  तक  सरकार  द्वारा  कोई
 विशेष  व्यवस्था  नहीं  की  गयी,  लेकिन  इस
 सम्बन्ध  में  विचार  किया  जा  रहा  है  1

 “सिक्योरिटी पपर
 am  का  आयात

 856.  श्री  बागड़ी  :
 श्री  मु  लिमये  :

 क्या  बिस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  विदेशों  से  कितने  प्रतिशत
 “सिक्योरिटी  पेपर”  प्रख्यात  किया  जाता
 है  ;

 (ख)  देश  में  कितने  प्रतिशत  का
 निर्माण  होता  है  ;  कौर

 (ग)  देश  इस  बारे  में  कब  तक  आत्म-
 निर्भर  हो  जापेगा  ?
 803  (Ai)  LSD—3.

 वित्त  मंत्रो  (  श्यो  ति०  त०  कृष्णमाचारी )॥
 (क)  भौर  (ख).  सरकार  को  इसकी  कोई
 सूचना  नहीं  है  कि  देश  में  सिक्‍योरिटी  पेपर
 की  कुल  कितनी  खपत  होती  है  1  इण्डिया
 सिक्‍योरिटी  प्रेस,  नास्तिक  रोड़  में  जितने
 सिक्‍योरिटी  पेपर  की  खपत  होती  है,  उसका
 24  प्रतिशत  विदेशों  से  मंगाया  जाता  है
 कौर  76  प्रतिशत  देश  में  ही  बनाया  जाता
 है  1

 (ग)  यह  बताना  संभव  नहीं  है  कि
 सिक्‍योरिटी  पेपर  के  सम्बन्ध  में  देश  कब  तक
 प्रात्मनिर्भर  हो  जायगा  ।  इण्डिया  सिक्‍योरिटी
 प्रेत,  नासिक  रोड़  की  प्रावश्यकताशों  को  पूरा करने  के  लिए  करेंसी  कौर  बैंक  नोट  पेपर
 बनाने  के  लिये  होशंगाबाद  में  एक  सिक्‍योरिटी
 पैपर  मिल  स्थापित  की  जा  रही  है  ।

 -

 857.  श्री  gto  ate  तिवारी  :  क्‍या
 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 ॥: उ  :

 (क)  ब्या  यह  सच  है  कि  देश  में
 I964-65  तथा  (1965-66  रमें  (पब
 तक)  चेचक  भ्र धिक  फैली  है  ;

 (ख)  यदि  हां,  तो  इसके  ब्या  कारण
 हैं;  शौर

 (ग)  उपरोक्त  झवधघि  में  कब  तक
 राज्यवार  कितने  लोगों  को  बैठक  निकली  ?

 स्वास्थ्य  मंत्री  (  डा०  सुशीला  मायर  )e
 (क)  जी  नहीं  \

 च)  यह  प्रश्न  नहीं  उठता  t

 (ग)  सूचना  सभा  पटल  पर  रख  दी
 गई  है  ।  [प्स्तकालय  में  की  गई  |  दलित
 शंका  qeotto-587/65]
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 Commonwealth  Medical  Conferense

 ase.  Shri  P.  BR.  Chakraverti;
 Shri  E.  N.  Tiwary:

 Will  the  Minister
 pleased  to  state:

 (a)  whether  India  participated  im
 the  first  Commonwealth  Medical  Con-
 ference  held  in  Edinburgh  in  October,
 i985;

 (b)  whether  the  Conference  dis-
 cussed  the  question  of  collaboration
 between  the  Commonwealth  nations
 in  developing  medical  education  and
 service  on  a  wider  scale;

 of  Health  be

 (९)  whether  it  is  a  fact  that  im
 India,  despite  her  tremendous  advances
 in  recent  years  in  medical  education,
 the  ratio  of  population  to  doctors  is
 six  times  as  high  as  in  Great  Britain;

 (d)  whether  it  is  also  a  fact  that
 a  large  number  of  Indian  medical
 Graduates  were  in  the  employment  of
 National  Health  Service  jn  UK  or
 were  in  private  practice;  and

 (९)  if  30,  the  steps  taken  to  per-
 है 11  them  to  return  to  India?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  Yes.
 (c)  Yes.  The  population  to  doctors

 ratio  in  India  is  about  five  to  six  times
 as  high  as  in  Great  Britain,

 (d)  Yes.
 (e)  A  pool  of  Scientists  including

 doctors  has  been  created  in  the  C.S.LR.
 (Council  of  Scientific  and  Industrial
 Research)  and  doctors  tramed  or  in
 training  abroad  have  been  joining  this
 pool,  Secondly,  when  jes  of
 doctors  ‘are  advertised,  members  of
 the  U-P.S.C.  also  go  abroad  and  inter-
 view  Indian  doctors  doing  study  or
 research  in  foreign  countries.  Third-
 ly,  a  scheme  for  creating  some  super-
 numerary  posts  in  the  ILC.MLR.
 (Indian  Council  of  Medical  Research)
 to  absorb  able  Indian  doctors  abroad
 is  also  under  examination.
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 Shortage  ef  Houses  in  Capital
 859.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Works  and  Housing  be
 pleased  to  state:

 (a)  whether  it  ig  a  fact  that  low
 income  ang  high  construction  costs
 have  resulted  in  acute  shortage  of
 housing  in  the  capital;  and

 (b)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  to  bring  down  the
 construction  cost  and  other  measures
 taken  to  provide  houses  to  low  income
 group  in  the  capital?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  It

 is  correct  that  there  is  a  gencral  shor-
 tage  of  housing  in  the  capital.

 (b)  During  the  Fourth  Plan  period,
 it  is  proposed  to  increase  the  produc-
 tion  of  cement,  steel  and  other  essen-
 tial  building  materials  and  also  to
 encourage  the  manufacture  of  new
 building  materials  which  would
 replace  or  supplement  traditional
 materials.  These  measures  are
 expected  to  help  in  the  reduction  of
 building  costs.  Apart  from  these,  the
 following  other  measures  are  belng
 taken  to  provide  houses  to  persons  in
 the  low  income  group  in  the  capital:—

 (i)  A  large  number  of  developed
 plots  are  be'ng  provided  by
 the  Delhi  Administration  to
 persons  of  low  income  group
 at  reasonable  cost,  by
 drawal  of  lots.  Undeveloped
 land  is  also  being  allotted  to
 Co-operative  House  Buildnig
 Societies,  for  development  and
 provision  of  house  sites  to
 their  members.

 Gi)  Long  term  house  buikting
 loans  are  being  advanced
 under  the  Low  Income  Group
 Housing  Scheme.  The  amount
 allotted  to  Delhi  Adiministra-
 tion  under  this  Scheme  for
 the  current  year  is  Rs.  69.20
 lakhs,  os  compared  with
 Rs.  56:50  lakhs  advanced
 during  the  Jast  year.
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 (i)  The  Delhi  Development
 Authority  propose  to  provide
 3000  ready  build  houses  on
 hire  purchase  basis  to  the
 citizens  of  Delhi,  including
 those  in  the  low  income
 group.

 Allotment  of  Government
 Accommodation

 8.  Shri  P.  R.  Chakraverti:
 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  whether  the  rules  relating  to
 allotment  of  Government  accommoda-
 tion  to  Central  Government  cmployees
 in  New  Delhi  have  recently  been
 reversed  whereunder  some  employees
 not  hithertofore  entitled  to  General
 Pool  accommodation  have  now  be-
 come  entitled  to  it;

 (b)  if  so,  what  are  the  modifications
 m  the  rules;

 (c)  the  reasons  therefor;  द

 (a)  whether  it  is  a  fact  that  some
 categories  of  Government  employees
 particuiarly  category  III  are  a  little
 too  far  behind  others  in  respect  of

 t  of  dation  with
 reference  to  their  priority  dates;  and

 (e)  if  so,  the  steps  which  Govern-
 ment  propose  to  take  in  the  matter?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)
 Yes.

 (b)  Central  Government  employees
 owning  houses  within  the  spec!fied
 distance  limits  of  their  places  of  duty,
 who  were  previously  ineligible  for
 allotment  of  Government  residential
 accommodation,  have  recently  been
 declared  eligible  for  the  same  on  pay-
 ment  of  standard  rent  under  F.R.—
 458,  or  the  pooled  standard  rent  under
 FR-45A,  whichever  is  higher.

 (९)  To  avoid  hardship  to  such  em-
 ployees  as  could  not  live  in  their  own
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 houses,  due  to  circumstances  beyond
 their  control.

 (d)  The  percentage  of  satisfaction
 in  categories  Il  and  II  as  compared
 to  others  is  low.

 (e)  It  is  intended  to  concentrate
 more  on  the  construction  in  such
 categories.
 Medical  Relief  for  Victims  of  Pak.

 Bombing
 86l.  Shri  EB.  5.  Pandey:

 Shri  Rajeshwar  Patel:

 Health  be

 i887  (SAKA)

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  the  International  Red
 Cross  Society  or  any  other  foreign
 agency  has  offered  assistance  to  pro-
 vide  medical  relief  to  the  victims  of
 Pakistani  air-raids  on  different  cities;
 and

 (b)  if  so,  the  details  of  the  asais-
 tance  offered  with  the  names  of
 agencies?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes,  Sir,

 (b)  The  International  Committee  of
 the  Red  Cross,  Geneva,  has  sent  by
 air  the  following  material:—

 (i)  about  Rs.  20,000  worth  of
 medicines  and  equipment;

 (ii)  a  consignment  of  7,500  kes  of
 muik  powder  valued  over

 Rs.  50,000.

 The  International  Cummittee  has
 also  advised  remittance  of  a  cash  con-
 tribution  of  Sw  Frs  25,000  equivalent
 of  about  Rs.  27,170  from  its  हैपताएिंड  for
 purchase  of  urgently  needed  relief
 supplies  in  India,  Further,  the  Com-
 mittee  has  launched  and  appeal  to  al
 National  Socictics  of  Red  Cross  in
 support  of  its  relief  action  in  India,
 and  contributions  have  started  coming
 from  some  of  them.
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 Secular  Co-operative  House  Bullding
 Society  Limited,  New  Delhi

 B62.  Shri  Eswara  Eeddy:  Will  the
 Minister  of  Works  and  Housing  be
 pleased  to  state:

 (a)  whether  any  progress  has  been
 made  in  the  Police  enquiry  against
 the  Secretary,  Secular  Co-operative
 House  Building  Society  Limited,  New
 Delhi;  and

 (b)  if  so,  the  present  position  of
 this  case?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  and
 (b).  The  ‘CLD,  Crime  Branch,  have
 pot  yet  completed  their  investigation
 in  the  case.

 War  Eisk  Insurance
 863.  Dr,  Sarojini  Mahishi:  Will  the

 Minister  of  Finance  be  pleased  to  state:
 (a)  whether  there  is  any  proposal  to

 issue  War  Risk  Insurance  for  discount.
 ing  the  bills;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Finance  (Shri  T.  T.

 Krishnamachari):  (a)  No,  Sir.
 (b)  Does  not  arise.

 राजस्थान  में  प्राय-कर  का  झप जन

 864.  श्री  प०  ला०  बाकमाल  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 राजस्थान  में  भ्रामक  के  भ्रमवश वन  के  कितने
 मामले  इस  समय  लम्बित  हैं  ?

 वित  मंत्री  (को ति०  त०  कृष्णमाचारी ba
 10-11-1965,  को  749  कर-निर्धारित-

 तियों  के  विऋद्ध  प्राय  कर  की  चोरी  करने  की
 शिकायतें  विचाराधीन  थीं  ry

 Awards  to  Civillans  killed  doring
 Pak.  Aggression

 Shri  Basumatari:
 Shri  M.  Rampore:
 Shri  Kanakasabal:
 Shri  Mohammed  Koya:
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 Shri  P.  BR.  Chakrayerti:
 Shri  E.  N.  Tiwary:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 eided  to  grant  enhanced  pensionary
 awards  to  the  civilian  Central  Gov-
 ernment  servants  killed  or  injured  on
 duty  by  enemy  action  during  the  ope-
 Tatlons  against  Pakistan  on  or  after
 the  Sth  August,  1965;

 (b)  if  so,  the  details  thereof;  and

 (c)  whether  any  awards  have  bees
 given  so  far?

 The  Minister  of  Finance  (Shri  T.  T.
 झ डिफिशशशाओ टि 11:  (a)  and  (b).  Yes,
 Sir.  A  copy  of  the  orders  is  attached.
 [Placed  in  Library.  See  No.  LT-588/
 65].

 (९)  The  information  is  being  collect-
 ed  and  will  be  placed  on  the  Table  of
 the  House  in  due  course.

 Flood  Control  Schemes  in  Punjab
 866.  Shri  Daljit  Singh:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  nature  and  extent  of  assis
 tance  given  to  the  Punjab  Govern-
 ment  for  flood  control  schemes  dur-
 ing  1964-65  and  1965-66  so  far;  and

 (b)  the  names  of  schemes  for
 which  the  assistance  was  granted?

 The  Deputy  Minister  in  the  Ministry
 of  Irrigation  and  Power  (Shri
 Shyam  Dhar  Misra);  (a)  A  loan  of
 Rs.  251.00  lakhs  was  given  to  Punjab
 Government  in  1964-65.  for  flood
 control  schemes.  An  allocation  of
 Rs.  322.73  lakhs  has  been  made  for
 this  purpose  during  1965-66.

 (b)  The  loans  are  not  given  for
 any  particular  scheme.  The  loans  are
 meant  for  financing  approved  flood
 control  schemes  included  in  the  Plan
 as  a  whole.
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 Ship-bulilding
 1.  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  any  decision  has  been
 taken  regarding  the  suggestion  in  the
 report  of  the  Planning  Group  on
 Ship-building  for  providing  one  more
 dry-dock  with  higher  capacity  for
 repairing;

 (b)  if  so,  the  nature  of  decision
 taken;

 (c)  when  the  decision  was  taken;

 dd)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  the  reasons  for
 the  delay?

 The  Minister  of  Planning  (Shri  8.  B.
 Bhagat):  (a)  The  report  of  the  Plan-
 ning  Group  on  ship-building  had  sug-
 gested,  depending  on  the  target  of
 shipping  to  be  achieved,  6  or  7  addi-
 tional  dry  docks  to  be  set  up.  It  is
 not  understood  which  is  the  drydock
 the  hon.  Member  has  in  view.

 (b)  Does  not  arise.
 (c)  Does  not  arise.

 (d)  Does  not  arise.

 नहर  क्षेत्रों  में  लेती  के  सिर  उद्योगपतियों
 को  प्रोत्साहन

 868.  आओ  सिद्धेश्वर  प्रसाद  :  क्‍या
 योजना  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  योजना
 आयोग  नये  नहरी  इलाकों  में  उद्योगपतियों
 को  बड़े  पैमाने  पर  खेती  करने  के  लिए
 प्रोत्साहन  देने  के  बारे  में  एक  प्रस्ताव  पर
 विचार  कर  रहा  है  ;

 प)  क्या  सूरतगढ़  फार्म  के  ढांचे
 पर  रूस  ने  और  फार्मों  को  भी  बढ़ाने  के
 सम्बन्ध  में  सहायता  देना  स्वीकार  किया

 है  क्र

 ¥
 (7)  क्‍या  इन  क्षेत्रों  में  सहकारी  कृषि

 संस्थान  भी  बनाई  जायेंगी  ;  फ्लोर

 (घ)  यदि  उपरोक्त  भाग  (क)  से
 (ग)  तक  के  उत्तर  स्वीकारात्मक  हों  तो
 आयोग  किस  निष्कर्ष  पर  पहुंचा  है  ?

 योजना  मंत्री  (  श्री ब०  राठ  भगत  ):
 (क)  जी,  नहीं  a  परन्तु  बीज  फार्मों  के  लिये

 बेकार  सूची  पर  संयुक्त  स्टाक  कम्पनियां
 स्थापित  करने  का  प्रस्ताव  विचाराधीन
 है  ।

 ख)  जी,  नहीं  ny

 (ग)  जी  नहीं  t

 (3)  प्रश्न  नहीं  उठता  ।

 Energy  Survey  Committees  Report
 869.  Shri  Raghunath  Singh:  Will

 the  Minister  of  Lrrigation  and  Power
 be  pleased  to  state:

 (a)  the  reaction  of  the  Planning
 Commission  on  the  recommendations
 made  by  the  Energy  Survey  Com-
 mittee  of  India  in  its  report  sub-
 mitted  recently;

 (b)  whether  Government  have  in-
 vited  comments  from  fuel  research
 institutions  and  organisations  of  en-
 gineers,  producers  and  consumers  of
 fuel;  and

 (c)  if  so,  the  nature  of  comments
 and  reaction  of  Government  there
 an?

 The  Deputy  Minister  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Syham  Dhar  Misra);  (a)  The  views
 of  the  Planning  Commission  on  the
 report  submitted  by  the  Energy  Sur-
 vey  Committee  are  still  awaited.

 (b)  The  report  is  still  under  print-
 img  and  as  such  no  comments  have
 been  invited  from  any  institutlon  or
 organiaatior  etc.

 (c)  Does  not  arise.
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 Housing  Factories
 870.  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Works  and  iousing
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  set  up  housing  factories  in  the
 country;

 (b)  if  so,  when  a  final  decision  is
 likely  to  be  taken  in  this  regard;  and

 (c)  the  proposed  places  where
 these  factories  are  likely  to  be  set
 up?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  (a)  to
 (९),  There  is  already  one  Housing
 Factory,  namely,  the  Hindustan
 Housing  Factory,  which  is  located  at
 Delhi.  Proposals  for  expansion  of  this
 factory  are  under  consideration.  It
 has  not  so  far  been  possible  to  find  a
 suitable  plant  for  this  purpose.

 Najafgarh  Drain,  Delhi
 @7l.  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  when  the  scheme  regarding
 widening  and  deepening  of  the
 Najafgarh  Nallah,  Delhi  was  taken  in
 hand;

 (c)  when  it  is  likely  to  be  com-

 te)  when  it  is  likely  to  be  com-
 pleted?

 The  Deputy  Minister  in  the  Minis-
 try  of  Irrigation  and  Power  =  (Sbri
 Shyam  Dbar  Misra):  (a)  Phase  I  of  the
 scheme  was  sanctioned  in  March,  950
 and  Phase  Il  in  March,  1980,

 (b)  Phase  I  works  for  removal  of
 humps  ete.  haa  already  been  com-
 picted.  Phase  I-—for  rvsectioning
 and  regarding  of  the  drain  to  carry
 900  cusecs  from  Kakraul  bridge  to
 Bharatneagar  bridge  and  300  cusecs
 lower  down  has  been  substantially
 completed,  The  reconstruction  ef  all
 the  bridges  has  also  been  completed
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 except  the  following  which  are  etill
 under  construction:

 l.  Rohtak  Road  bridge,
 a  G.T.  Road  bridge,
 3.  Ashram  Road  bridge,
 4.  Tri  Nagar  bridge.

 (c)  These  bridges  are  to  be  com-
 pleted  by  March,  1966,

 Parking  Sites  in  Delhi
 872.  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in  the
 Master  Plan  for  Delhi,  some  sites
 have  been  suggested  for  parking
 trucks  and  buses;

 (b)  if  so,  which  are  these
 and

 (ec)  which  of  them  are  in  use  for
 parking  purposes  and  by  when  the  re-
 maining  sites  would  be  ready  for  use?

 sites;

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Yes.

 (b)  The  suggested  sites  are  as
 under:
 Inter-State  passenger  bus  terminal
 and  parking:

 l,  South  of  Idgah  near  Jhande-
 walan.

 2.  North  of  Central  Road  Research
 Institute  on  Mathura  Road.

 3.  Near  Shahdara  Railway  Station
 between  the  Railway  line  and  the
 G.T.  Road.

 4.  Near  Kudsia
 Kashmere  Gate.

 Garden  outside

 5.  In  addition  a  separate  site  of  2
 acres  for  idle  parking  cast  of  the
 sanitary  drain  between  the  National
 Bye-pass  and  the  Western  Bund  of  the
 Yamuna  River  has  also  been  recom-
 mended.  This  site  was  previously
 being  developed  but  had  to  be  aban-
 doned  on  account  of  its  proximity  to
 the  Santi  Vana  ond  in  its  place,  two
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 sites  have  been  selected  by  the  Delhi
 Development  Authority,  namely:—

 (i)  Site  north  of  Chandrawal
 Water  Works  near  Wazira-
 bad;  and

 (ii)  area  to  the  east  of  the
 National  Bye-pass  lying  bet-
 ween  the  two  bridges  over  the
 River  Yamuna  (one  for  the
 National  Bye-pass  leading  to
 Ghaziabad).

 Goods  parcel  terminal  and  parking:
 l.  Motia  Khan  area,  south  of  Idgah

 2.  Shahdara  area,  west  of  the  pro-
 posed  Airport  road  and  north  of  the
 proposed  National  Highway.

 3.  Near  Azadpur  Police  Station  on
 Grant  Trunk  Road  to  Ambala.

 4.  Between  the  Ring  Road  and  the
 Lawrence  Road  and  north  of  the
 Rohtak  Road  in  the  vicinity  of  Nan-
 gal  Power  Station

 5.  Near  Okhla  Industrial  Estate  on
 Mathura  Road.

 (ey  At  present  none  of  the  sites
 proposed  is  in  use.  Necessary  plans
 for  the  truck  terminals  at  the  G.T.
 Karnal  Road,  Jhandewalan  and  the
 Rohtak  Road  have  been  prepared.  The
 work  on  the  G.T,  Karnal  Road  has
 been  sanctioned  and  that  on  Jhande-
 walan  is  in  the  process  of  being
 sanctioned.

 It  is  not  possible  to  indicate  as  to
 when  the  sites  would  be  ready  for
 use,  as  the  required  pieces  of  land.
 which  include  certain  areas  which  are
 at  present  heavily  squatted  upon,
 have  to  be  cleared  or  acquired.

 Issue  of  Advances  by  State  Bank
 873.  Shrimati  Maimoona  Sultan:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Bank  of  India  has  recently  re-
 viewed  its  policy  of  advances  to  the
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 various  indlitries  so  as  to  enable
 such  industries  which  produce  de-
 fence  or  semi-defence  goods,  e.g. textile  mills  to  get  over  their  finan-
 cial  difficulties  for  making  them  work
 upto  capacity;  and

 (b)  if  so,  which  industries  will  be
 given  priority  under  the  modified
 policy  and  in  what  order?

 The  Minister  of  Finance  (Shri  T.  T.
 Erishnamachari):  (a)  Yes.

 (b)  No  rigid  order  of  priority  is
 followed,  but  the  intention  is  that
 defence  and  export  oriented  indus-
 tries,  State  Governments  and  State
 Co-operative  banks  which  undertake
 the  procurement  of  foodgrains  and
 other  essential  commodities  and  the
 major  industries  such  as  jute,  cotton
 textiles  and  sugar  should  be  assisted
 to  the  extent  possible.

 पूषा  उत्तर  प्रदेश  में  विकास  कार्य

 874.  भरी  विश्वास  प्रसाद  :  कया  योजना
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पटेल  आयोग  की  सिफारिशों
 के  ग्रनुसरण  में  पूर्वी  उत्तर  प्रदेश  के  प्रा जन गढ़  ,
 गाजीपुर,  जौनपुर  कौर  देवरिया  जिलों  के
 विकास  कार्य  में  कितनी  प्रगति  हुई  है  ;

 (ख)  इस  कार्य  पर  ब  तक  कितनी
 धनराशि  ब्यय  की  गई  हैं  और  भविष्य  में
 कितनी  घन  राशि  व्यय  की  जायेगी  ;

 (ग)  क्या  यह  सच  है  कि  विकास  की
 गति  प्राजातुकल  नहीं  रहो  है  ;  गौर

 (घ)  यदि  हां,  तो  इसके  क्या  कारण
 a?

 योजना  संत्री  (  कवि  ब०  रा०  नगर  )  :
 (क)  से  (७).  राज्य  सरकार  से  प्रतिवेदन
 भेजने  के  लिए  निवेदन  किया  गया  है  1
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 “Smuggling  of  goods  to  Pakistan’
 875.  Shri  Kolla  Venkalah:  Will  the

 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  Government  have  de-
 tected  that  the  smuggling  of  certain
 goods  and  articles  to  Pakistan  is  be-
 ing  carried  out  regularly  from  cer-
 tain  specific  place  or  places  in  India;

 (b)  if  so,  the  persons  or  groups  en-
 gaged  in  smuggling  activities;

 (९)  the  goods  or  articles  smuggled
 and  their  worth  during  this  year  so
 far;  and

 (d)  the  action  taken  against  the
 smugglers  and  to  prevent  further
 activities?

 The  Minister  of  Finance  (Shri  T.  T.
 KErishnamachari):  (a)  Available  infor-
 mation  does  not  indicate  that  smug-
 gling  from  India  to  Pakistan  is  being
 carried  out  regularly  from  certain
 specific  place  or  places.

 (b)  Does  not  arise.

 (९)  Information  regarding  all  goods
 seized  while  attempting  to  smuggle
 them  to  Pakistan  is  being  collected
 and  will  be  placed  on  the  Table  of
 the  Sabha.

 (d)  Whenever  an  offence  under  the
 Customs  Act  is  established,  penalties
 provided  under  the  Act  are  imposed,
 besides  confiscation  of  the  goods  Pro-
 secution  is  also  resorted  to  in  impor-
 tant  cases.  The  Customs  staff  on  the
 border  is  alert  and  a  vigilant  watch
 is  maintained.
 Anti-sen  erosion  measures  in  Andhra

 Pradesh
 876.  Shri  M.  s.  Marth:  Will  the

 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  any  anti-séa  erosion
 measures  have  been  taken  near
 Visakhapatnam  town  in  Andhra
 Pradesh;  and

 (b)  if  so,  the  details  thereof?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Shyam  Dhar  Misra);  (a)  and  (bd.
 Urgent  repairs  to  the  existing
 damaged  sea  wall  to  prevent  further
 erosion,  have  been  undertaken  by  the
 State  Government.  The  State  Gov-
 ernment  are  also  considering  to  cons-
 truct  a  sea  wall  as  a  permanent  me-
 asure  to  protect  Visakhapatnam  town
 from  the  damage  due  to  sea  erosion.

 Assistance  to  Assam
 877.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Prime  Minister
 was  apprised  of  Assam’s  pressing  de-
 mands  for  Central  assistance  during
 his  recent  visit  to  Assam;

 (b)  if  80,  the  nature  and  extent  of
 aid  demanded  and  for  what  type  of
 projects;  and

 (c)  the
 thereto?

 The  Minister  of  Finance  (Shri  T.  T.
 Erishnamachari):  (a)  to  (c).  The
 Prime  Minister  was  generally  appris-
 ed  of  the  Assam  Government's  pres-
 sing  demands,  which  will  be  examined
 by  the  Government  of  India.

 reaction  of  Government

 Loan  agreement  signed  with  Foreign
 Countries

 818,  Shri  FP.  C.  Borooah:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  loan  agreements  signed
 with  different  foreign  countries  and
 institutions  during  the  period  from
 July  to  September,  1965;

 (b)  how  much  of  the
 non-project  loans;  and

 loans  are

 (c)  how  much  of  the  loans  pledged
 by  the  Aid  India  Consortium  have
 been  turned  into  bilateral  agree-
 ments?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  Two
 loan  agreements  were  signed  with
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 foreign  countries/Institutions  during
 July  to  September,  1965.  Of  these,
 one  was  with  the  International  Deve-
 lopment  Assuciation  and  was  for  g100,
 million  (Rs.  47.62  crores);  the  other
 was  with  the  Netherlands  and  was
 for  3  million  dutch  guilders  (Rs.  .7
 crores),  Both  these  loans  are  of  the
 nature  of  non-project  assistance.

 (c)  Out  of  a  total  amount  of  $5,472 million  (Rs.  2,605.7  crores)  pledged  ao
 far  for  the  Third  Plan,  an  amount  of
 $4,359  million  (Rs.  2,075.7  crores)  has
 been  turned  into  bilateral  agreements.

 Lodhi  House  Hostel,  New  Delhi

 880.  Shri  Hari  Vishno  Kamath:  Will
 the  Minister  of  Works  and  Housing
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Lodhi  House  Hostel,  New  Delhi  has
 been  or  is  being  converted  into  a  hotel;

 (b)  if  so,  the  reasons  therefor;  and
 fe)  the  purpose  for  which  the

 hotel  wil]  be  utilized?
 The  Minister  of  Works  and  Housing

 (Shri  Mehr  Chand  Khanna):  (a)  Yes.
 The  Lodhi  Hostel  has  been  converted
 into  a  Hote]  and  was  taken  over  by
 the  Janpath  Hotels  Ltd,  on  the  l5th
 September,  1965.

 (b)  and  (c).  There  is  a  great  short-
 age  of  all  classes  of  hotel  accommo-
 dation  in  Delhi.  In  order  to  meet  the
 demand  for  a  comparatively  cheaper
 type  of  hotel  in  Delhi,  it  was  decided
 to  convert  the  Lodhi  House  into  a
 Hotel.  The  Hote]  is  intended  for  the
 use  of  all  tourists,  both  Indian  and
 foreign.

 Salal  Hydro-Electric  Project  in
 L  &  EK.

 882.  Shri  N.  B.  Laskar:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Salal  hydro-elec-
 tric  Project  im  Kashmir  bas  been
 taken  over  by  the  Central  Govern-
 ment  for  execution,  and
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 (b)  if  so,  the  stage  al  which  the
 Project  is  at  present?

 The  Deputy  Minister  in  the  Mints
 try  of  Irrigation  and  Power  (Shri
 Shyam  Dhar  Misra):  (a)  and  (9),  No,
 Sir.  The  scheme  is  stlll  under  inveati-
 gation  by  the  Jammu  and  Kashmir
 Government.

 Planning  Forums

 883.  Shri  Krishna  Deo  Tripathi:
 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  the  Planning  Forums
 established  in  universities  and  col-
 leges  have  been  effectively  पाहवा-
 mental  in  making  the  student  com
 munity  plan  conscious  and  in  seek-
 ing  their  active  participation  in  de

 pmental  progr

 (b)  the  further  steps  Government
 propose  to  take  to  strengthen  and  acti-
 vise  these  forums  in  the  context  of
 present  emergency;  and

 (९)  whether  Government  propose
 to  make  Planning  Forum  a  compul-
 sory  part  of  co-curricular  life  of
 universities  and  colleges  and  mobilise
 their  services  in  the  drive  for  food
 production?

 The  Minister  of  Planning  (Shri
 B.  BR.  Bhagat):  (a)  Yes,  Sir.

 (b)  The  Planning  Forums  have
 been  advised  to  take  up  special  pro-
 grammes  consisting  of  promotion  of
 national  solidarity  and  unal  har-
 mony,  relief  and  rehabilitation,  blood
 donation  and  Volunteers  Corps  for
 civil  defence.

 (ec)  The  Palnning  Forums  is  a
 yoluntary  programme  through  which
 teachers  and  students  participate  in
 various  developmental  activities
 including  the  drive  for  food  produa-
 tion.  A  number  of  Forums  are  assist-
 ing  In  the  drive  for  food  production.
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 Irrigation  and  Power  Potential  of
 Orissa

 ‘884.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  re-
 ply  given  to  Unstarred  Question
 No.  378,  on  the  25th  February,  965
 and  state:

 (a)  whether  Government  have  since
 dered  the  req  t  of  the  Orissa

 Government  for  additional  help  for
 developing  their  power  and  irrigation
 potential  during  1965-66;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Irrigation  and  Power  (Shri
 Shyam  Dhar  Misra);  (a)  and  (9),  50
 far  as  the  power  development  prog-
 ramme  for  1965-66  is  concerned,  no
 requst  from  the  Orissa  Government
 for  additional  fi  al  is
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 (iii)  earth  work  in  Dam,
 (iv)  excavation  work  for  the  Head

 Trace  tunnel,  power  tunnel,
 Power  House  building  and
 tail-race.

 (v)  Penstock  grading.
 The  orders  for  the  generating  plan’
 and  equ:pment  have  been  placed  with
 Mls.  Machino-Export,  USSR  and  the
 contract  has  been  finalised.

 (b)  The  total  expenditure  expected
 to  have  been  incurred  on  the  project
 up  to  August,  965  is  Rs.  7.95  crores.

 Sanctioning  of  House-building  Loans
 in  Orissa

 886.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  the  number  of  applications  re-

 pending  with  the  Government  of
 India.  In  regard  to  the  request  for
 additional  ist  for  develop:
 of  irrigation  potential,  the  request  of
 the  Government  of  Orissa  for  addi-
 tional  assistance  to  the  extent  of
 Rs.  80  lakhs  for  the  Mahanadi  Delta
 Irrigation  Scheme  is  under  considera-
 tion,

 Ballemela  Dam  Project
 885.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 progress  of
 Koraput

 ta)  the  up-to-date
 Ballemela  Dam  Project  in
 District  (Orissa);  and

 (b)  the  total  expenditure  incurred
 ao  for  on  the  Project?

 The  Deputy  Minister  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Shvam  Phar  Misra):  (a)  The  follow-
 ink  works  are  in  progress:

 (i)  buildings  and  roads,
 and (ii)  Jungle  clearance  strip-

 Ping.

 ived  from  the  Central  Government
 employees  in  Orissa  for  house-build-
 ing  advances  during  the  last  six
 months;

 (b)  the  number  of  applications  ap-
 proved  by  Government;  and

 (c)  the  total  amount  of  loan  grant-
 ed  to  them  so  far  during  the  above
 period?

 The  Minister  of  Works  and  Housing
 (Shri  Mebr  Chand  Khanna):  (a)  Six.

 (b)  Two.
 (c)  Rs.  9,650.
 Primary  Hea'th  Centres  in  Orissa
 887.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Health  be

 pleased  to  state:
 (a)  the  number  of  Primary  Health

 Centres  working  at  present  in  Orissa;
 and

 (b)  the  total  amount  allocated  for
 the  construction  of  new  Primary
 Health  Centres  in  Orissa  during  1985-,
 667
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 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  206.

 (b)  The  State  Government  has  made
 a  provision  of  Rs.  5.00  lakhs  in  their
 budget  for  the  year  1965-66  for  cam-
 pletion  of  buildings  for  Primary
 Health  Centres  which  were  unde:
 advanced  stage  of  construction,  An
 additional  sum  of  Rs.  6.00  lakhs  is  pro-
 posed  to  be  provided  by  supplementary
 demand,  making  the  total  allotment  of
 Rs.  .00  lakhs  under  Health  Plan.
 This  is  in  addition  to  the  funds  made
 available  by  the  Development  Depart-
 ment.

 Rural  Housing  in  Madras
 888.  Shri  Dharmalingam:  Wil  the

 Minister  of  Works  and  Honslng  be
 pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  are  aware  of  the  fact  that  the
 Madras  Government  advance  loans
 to  the  Housing  Board  out  of  the
 money  they  receive  from  the  Central
 Government  under  the  Rural  Hous-
 ing  Scheme;

 (b)  whether  the  Central  Govern-
 ment  are  also  aware  that  the  Rural
 Housing  Co-operatives  in  the  State
 suffer  heavily  on  account  of  this;  and

 (c)  the  steps  the  Central  Govern-
 Ment  propose  to  take  in  the  matter?

 The  Minister  of  Works  and  Mousing
 (Shri  Mehr  Chand  Khanna):  (9)  and
 (b).  No.  The  position  is  belng  ascer-

 tained  from  the  State  Government.

 (c)  This  will  be  considered  on  re-
 ceipt  of  the  required  information  from
 the  State  Government.

 Aid  to  Ceylon
 #89.  Shrimatl  Maimoona  Sultan:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  of  late  been  consider-
 int  a  proposal  to  render  more  aid  to
 Cevlon  for  the  purpose  of  setting  up
 industrial  units  by  financing  the  ex-
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 port  of  indie  machinery  and  equip-
 ment;  and

 (b)  if  50,  how  much  ald  is  being
 given  and  in  what  form?

 The  Minister  of  Finance  (Shri  T.  T.
 Erishnamachari):;  (a)  No,  Sir.

 (b)  Does  not  arise.
 Smuggling  on  Eastern  Coast

 890.  Shri  M.  Malaichami:  Will  the
 Minister  of  Finance  de  pleased  to
 state:

 (a)  whether  any  bas
 been  made  of  the  measures  taken  to
 stop  smuggling  on  the  east  coast  to
 prevent  draining  of  our  foreign
 exchange;

 (b)  if  80,  the  value  of  contraband
 articles  so  far  taken  by  Government;
 and

 (c)  whether  there  has  been  a  aub-
 stantial  reduction  of  smuggling  dur-
 ing  this  year  from  the  previous  years?

 The  Minister  of  Finance  (Shri  T.  T.
 Erishmamachari);  (a)  to  (cy.  The
 effect  of  the  measures  taken  to  com-
 bat  smuggling  into  India  by  air,  sea
 and  land  routes  is  reviewed  from  time
 to  thme  and  such  improvements  made
 as  are  warranted.  A  statement  show-
 ing  the  major  seizures  effected  bv  the
 Customs,  Central  Excise  and  Land
 Customs  authorities,  from  the  cast
 coast  (comprising  the  Madras,  Calcut-
 ta  and  Visakhapatnam  Custom  Touses
 and  Madras,  Hyderabad  and  Pondi-
 cherry  Central  Excise  Collectorates)
 of  ronds  as  smuggled,  is  given  below.
 Variations  in  the  seizures  from  year
 to  year  do  not  necessarily  indl-ate  in-
 crease  or  decrease  in  smuggling  acti-
 vities.

 Statement

 Year  Total  value
 of  major
 solzures:

 लि  =  अनिल  =
 IMi2  99-70,  Lakhs
 983  ARR  Lakhs
 19  BS T4  Lakhs

 USAT  Lakhs 965  (upto  3I-90-65)
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 Recruitment  of  Income  Tax  Officers
 49l.  Shrimati  Renu  Chakravartty:

 Shri  5.  M.  Banerjee:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  direct

 recruitment  to  Class  II  Income  Tax
 Officers  is  being  made;

 (b)  whether  it  is  also  a  fact  that  the
 Tyagi  Committee  did  not  consider
 that  direct  recruitment  was  necessary;

 (९)  whether  there  are  very  large
 number  of  employees  who  have  pass-
 ed  the  departmental  examination  for
 Income  Tax  Officers;  and

 (d)  if  go,  how  many?
 The  Minister  of  Finance  (Shri  T.  T.

 Erishnamachari):  (a)  Ad  hoc  recruit
 ment  is  being  made  through  the  Union
 Public  Service  Commission  for  ‘ling
 up  about  200  posts  of  Income-tax
 Officers,  Clasa  II.

 (b)  The  Direct  Taxes  Administration
 Enquiry  C  ittee  recommend.
 ed  in  959  that  no  direct  recruitment
 need  be  made  to  the  posts  of  Class  II
 Income-tax  Officers.  The  Recruitment
 Rules  for  the  service  issued  in  963
 provide  that  the  posts  should  be  filled
 up  by  promotion  but  that  ad  hoc  re-
 cruitment  by  selection  through  the
 Union  Public  Service  Commission  may
 be  made  if,  in  the  opinion  of  the  Cen-
 tral  Board  of  Direct  Taxes,  there  is
 need  for  such  recruitment.

 (९)  and  (d).  The
 being  collected.

 information  is

 Assistance  for  Minor  Irrigation  Works
 in  Andhra  Pradesh

 B82,  Shri  M.  S.  Murti:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Andhra  Pradesh  Government  have  re-
 quested  the  Central  Government  to
 release  the  promised  aid  of  Rs.  7}
 crores  for  Minor  Irrigation  Works  in
 Andhra  Pradesh;  and

 (b)  if  so,  the  action  taken  thereon!
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 The  Minister  of  Finance  (Shri  T.  T.
 Erishmamachari);  (a)  Yes,  Sir.

 (b)  The  matter  is  under  examina-
 tion  and  no  decision  has  been  taken
 yet.

 Emergency  and  Fire  Insurance
 Premium

 $93.  Shri  Subbaraman:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 (a)  whether  the  emergency  and  fire
 Insurance  premium  was  collected  froma
 industries  and  business  houses  imme-
 diately  after  the  Chinese  aggression;

 (b)  for  how  long  it  wag  collected;
 (९)  whether  the  collection  of  pre-

 mium  has  been  revived  now  and  if  so,
 since  when;

 (d)  the  total  amount  collected  since
 it  was  first  introduced;

 (e)  how  it  was  utilised;  and
 (f)  the  amount  of  premium  now

 collected  after  the  re-introduction?
 The  Minister  of  Fiance  (Shri  T.  'T.

 Krishnamacharl);  (a)  The  Emergency
 Risks  (Goods  &  Factories)  Schemes
 providing  for  compulsory  insurance  of
 goods  for  sale  and  supply  if  the  insur-
 able  value  thereof  in  a  Presidency
 town  or  district  exceeds  Rs.  30,000  and
 of  factories,  etc.  were  introduced  with
 effect  from  ist  January,  1963.

 (b)  and  (c).  Premia  at  rates  vary-
 ing  from  quarter  to  quarter  were  cal-
 lected  during  the  year  1963,  The  rave
 for  the  continuing  policies  was,  how-
 ever,  reduced  to  nil  from  1-1-1964  to
 3i-8-65.  From  September,  965
 again  premia  are  being  levied  at  the
 rate  of  0  paise  and  5  paise  per  quer=
 ter  for  goods  and  factories  respectively,
 for  every  hundred  rupees  or  part
 thereof  of  the  insurable  value.

 (a)  Collections  upto  31-3-1965,  are:—
 Emergency  Risks
 (Goods)  Insur-
 ance  Scheme.
 Emergency  Risks
 (Factories)  Insur-
 ance  Scheme

 Rs.  #50°f  Lakhs

 Re  1848-00,  Lakhe
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 (e)  The  collections  are  being  trans-

 ferred  to  the  Emergency  Risks  (Goods)
 Insurance  Fund  and  Emergency  Risks
 (Factories)  Insurance  Fund  in  accord-
 ance  with  the  provisions  of  section  0
 of  Emergency  Risks  (Goods)  Insur-
 ance  Act,  962  and  section  7  of  Emer-
 gency  Risks  (Factories)  Insuranc?  Act, 1962,  Expenses  on  it  of  manag
 ment  of  the  two  schemes  and  pay-
 ments  in  respect  of  Iabilities  arising
 out  of  claims  as  a  result  of  loss  due  to
 enemy  action  are  payable  out  of  the
 two  funds.

 (f)  Information  in  respect  of  premia
 received  since  September,  965  is  not
 available  at  present.

 Flats  on  Pandara  Road,  New  Dethi
 oo.  Shri  Kajroikar:

 Shri  ९.  R.  Chakravertt:

 Will  the  Minister  of  Works  and
 Housing  be  pleased  to  state:

 (a)  when  D-II  Flats  on  Pandara
 Road,  New  Delhi  were  constructed;

 (b)  whether  it  is  a  fact  that  since
 then  these  flats  have  not  been  provid-
 ed  with  street  lighting  with  the  result
 that  several  incidents  have  occurred
 due  to  darkness;

 (c)  whether  Government  have  taken
 up  the  matter  with  the  New  Delh!
 Municipal  Committee;  and

 (d)  if  so,
 reaults?

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna}:  (a)  to
 (ay,  Most  of  these  flats  were  built  in
 1954;  a  few  werm  built  in  1961.  Gov-
 ernment  sanctioned  the  provision  of
 street  lights  for  the  area  occupied  by
 the  flats  provided  these  lights  were
 maintained  by  the  Nev;  Delhi  Mun!-
 cipal  Committee.  The  Committee  hat
 not  yet  given  its  agreement  to  main-
 taining  the  lights.

 when  and  with  what

 Hand  Pomps  in  Government  Colonies,
 New  Delhi

 s.  Shri  Kajrolkar:
 Shri  F.  gE  Chakravertl:

 Will  the  Minister  of  Works  aad

 Housing  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the C.P.W.D.  have  decided  to  instal  hand

 pumps  in  Government  colonies  in  New

 (b)  if  go.  the  colonies  in  which these  pumps  have  been  installed;  and

 (c)  when  it  is  proposed  to  instal
 Pumps  in  the  remaining  colonies?

 The  Minister  of  Works  and
 (Shri  Mehr  Chand  Khanna):  (a)  to
 (९).  The  Central  Public  Works  Depart- ment  have  no  proposal  for  installation
 of  hand  pumps  in  Gavernment  colonies,

 Famfly  Welfare  Workers
 896.  Shri  Abdul  Ghanl  Goni:  Wili  the

 Minister  of  Health  be  pleased  to  state:
 (a)  whether  It  is  a  fact  thet  some

 courses  have  been  conducted  for  the
 training  of  family  welfare  workers  in
 Delhi  Maternity  Hospital,  Pusa  Hoad, New  Delhi  since  October,  1962;

 (७)  if  so,  the  number  of  candidates
 who  have  been  trained  so  far;

 (९)  the  number  of  them  who  have
 been  employed;

 (d)  the  number  of  them  who  are
 still  unemployed;  and

 (e)  the  rensons  for  thelr  unemploy- ment?
 The  Minister  of  Health  (Dr.  Sushila

 Nayar):  (a)  Yes.  Three  courses  have
 been  conducted.

 (b)  ‘136.
 (c)  to  (e),  Out  of  87  candidates

 trained  in  the  first  two  courses,  37
 candidates  were  offered  appointment
 by  the  State  Government  of  Uttar
 Pradesh.  48  candidates  completed
 their  training  only  in  October,  1985.  A
 few  candidates  have  been  appointed  by
 the  Delhi  Municipal!  Corporation  and
 some  by  the  organisations  zponwring
 their  training.  The  exact  number  of
 those  who  have  been  employed  or  not
 employed  or  the  reason  thereof  is  not
 known.
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 House  Mortgage  Corporation
 897.  Shri  8.  M.  Banerjee:  Will  the

 Minister  of  Fimance  be  pieased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No,  3i8  on  the  l9th  August,  965
 and  state  the  progress  so  far  made  in
 setting  up  a  House  Mortgage  Corpora-
 tion?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  The  matter  is  still
 under  consideration.

 Family  Planning  Clinics
 898.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Health  be
 Pleased  to  state  the  number  of  Family
 Planning  Clinics  functioning  at  pre-
 gent  in  Orissa  in  rural  and  urbars
 areas?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  The  number  of  Family  Wel-
 fare  Planning  Centres  functi  ning  ii
 Orissa  as  on  the  30th  June,  065,  wus
 84  in  rural  areas  and  §2  in  urban  areas.

 ww  brs,
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  DECISION  BY  PUNJAB  Gov.

 ERNMENT  TO  CUT  BY  HALF  The  ELec-
 Tricity  Surety  to  DEr.ur

 कमी  यहा पाल  सिह  (कैराना)  :  झप्यक्ष
 महोदय  ,  मैं  अविलम्बनीय  लोक  महत्व  के
 निम्नलिखित  विषय  की  ओर  रिहाई  और
 विद्युत  मंत्री  का  ध्यान  दिलाता  हुं  भौर
 ब्वारथना  करता  हूं  कि  वह  इस  बारे  में  एक
 वक्तव्य  दें  —

 “दिल्ली  को  दी  जा  रही  बिजली  में
 50  प्रतिशत  की  कटौती
 करने  के  पंजाब  सरकार  के
 निश्चय  का  समाचार  i”

 The  Minister  of  and
 Pewer  (Dr.  K.  L.  Rao):  Dethi  is
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 meeting  a  portion  of  its  power  re-
 quirements  by  obtaining  supply  from
 Nangal  Power  Syst  and  the  Delhi
 Electric  Supply  Undertaking’s  present
 maximum  demand  on  that  system  was
 about  76  MW  up  to  the  5th  of  this
 month,  Due  to  failure  of  rains  during
 1965,  which  has  been  one  of  the  driest
 vears  on  record,  the  level  af  Gobind
 Sagar  reservoir  at  Bhakra  has  gone
 down  considerably.  As  a  result,  the
 generation  of  power  in  the  Bhakra
 System  has  been  adversely  affected.
 The  Punjab  State  Electricity  Board,
 therefore,  proposed  to  restrict  the
 supply  of  power  from  Nangal  .o
 DESU  to  a  daily  average  of  30  MW
 with  a  ceiling  of  50  MW  during  peak
 hours.  The  matter  was  discussed  by
 me  with  the  Chairman  of  the  Punjab
 State  Electricity  Board  and  Chairman,
 De'hi  Electric  Suoply  Committee,  on
 8th  and  9th  November,  1965.  As  a
 result  of  these  discussions,  and  kecp-
 ing  in  view  the  over  all  interest,  DeLni
 Electric  Supply  Undertaking  and
 Punjab  State  Electricity  Boara  have
 now  agreed  to  the  following  program-
 Me  of  supoly  of  power  from  Nangal
 to  De'hi  Electric  Supply  Undertaking
 during  the  fortnight  commencing  from
 the  I6th  November,  965:—

 (a)  2  midnight  to  6am.  20  MW
 0b)  6  aM.  to  5  pM,  co  MW
 (c)  5  Pmt.  to  9  P.M.  50  “IW
 (d)  9  P.M.  to  70  Pm.  30  Mw
 (e)  0  P.M.  to  midnight  20  MW

 With  this  schedule  of  supply  it  is  ex-
 pected  that  there  will  be  no  need  for
 the  Delhi  Electric  Supply  Undertak-
 ing  to  apply  any  cut  in  the  supply
 of  power  to  its  consumers.  The  posi-
 tion  of  power  availability  will  be  re-
 viewing  and  discussions  will  again  be
 held  on  30th  November,  965  to  chalk
 out  further  programme  of  power
 supply  to  DESU  from  Nangal  System.
 It  has  also  been  decided  that  DESU
 will  take  immediate  action  to  ex-
 pedite  the  completion  of  5  MW  Ther-

 =
 Station  which  is  now  under  erec-
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 ft  पञ्चताल सिह  :  सरकार  यह  हिसाब
 लगा  चुकी  है  कि  झगर  बिजली  दिल्ली  में
 तैयार  की  जाये,  तो  वह  छः  बेते  फ़ो  यूनिट
 पड़ता  है  शौर  झगर  बिजली  पंजाब  से भाखरा
 से,  ली  जाये,  तो  वह  चार  पैसे  फो  यूनिट
 के  करीब  पड़ती  है।  तो  इस  तरह  से  पनाह
 दिन  को  गधी  में  ढाई  लाख  रुपये  का  सके
 पड़ता  है  ny  मे ंयह  जानता  चाहता  हूं  कि
 पह  ढाई  लाख  रुपया  कन्ज्यूम है  से
 लिया  जायेगा  या  वह  सरकार  देगा,  जिसने
 इतने  बड़े  कपोल  को  एक  छोटे  से  प्रदेश  के
 रहमोकरम  पर  छोड़  दिया  है--इस  ढाई
 लाख  श्पयें  के  नुकसान  को  कौन  बर्दाश्त
 करेगा  |

 Dr.  K.  L.  Rao:  It  is  true,  Sir,  that
 there  will  be  a  reduction  in  the  reve-
 nue  of  DESU  to  the  extent  of  Rs.  24
 lakhs  every  month.  This  will  not  be
 charged  from  the  consumers.  At  the
 same  time  ]  wish  to  remind  the  hon.
 Member  that  the  Punjab  Government
 is  having  a  cut  of  nearly  30  per  cent
 which  means  a  loss  of  several  crores
 to  its  industries.

 Shri  Shiv  Charan  Gupta  (Delhi
 Sadar):  The  hon.  Minister  just  now
 stated  that  he  has  asked  DESU  to
 complete  the  5  MW  thermal  plant.  I
 want  to  know  whether  there  is  any
 other  proposal  to  augment  the  electri-
 city  supply  of  Delhi  by  having  some
 stand:  by  diesel  sets  because  such  an
 eventuality  can  arise  later  on  also  on
 account  of  failure  of  Punjab  supply  or
 on  account  of  national  emergency?

 Dr.  K.  L,  Rao:  At  the  moment  we
 have  got  comfortable  amount  of  stand-
 by  power  in  Delhi  to  meet  the  shor-
 tage  of  supply  from  the  Bhakra  sys-
 tem.  Any  way,  I  will  be  reviewing
 the  position  every  fortnight  and  I  am
 almost  hopeful  that  there  will  be  no
 eut  so  far  as  Delhi  is  concerned.

 Dr.  L.  M.  Singhvi  (Jodhpur):  May  I
 know  whether  the  hon.  Minister  is  in
 a  position  to  say  categorically  that  the
 availability  of  electricity  in  the  capl-
 tal  would  not  be  reduced  either  for
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 the  common  consumers  or  for  the  in-
 dustrial]  consumers  for  the  rest  of  the
 year?

 Dr.  K.  L.  Rao:  Quite  so,  Sir.  I  do
 not  expect  any  cut,  but  it  is  very  diffi-
 cult  to  foresee  what  will  be  the  post-
 tion  after  four  or  five  months.  Even
 then  we  are  expecting  another  power
 station  to  come  into  commission,  the
 5  MW  thermal  station,  on  which  we
 are  putting  three  shifts—in  the  night
 also  they  are  working—and  with  that
 there  will  be  no  trouble.  In  any  case,
 the  cut  will  not  be  more  than  ten  per
 cent,

 aft  राम  सेंचक  या वब  (बाराबंकी)  :
 मंत्री  महोदय  ने  बताया  है  कि  पानी  की  बनी
 के  कारण  बिजली  में  कमी  हुई  है  जौर  यदि
 स्थिति  इस  तरह  रही,  तो  और  भी  कमी  हो
 जायेगी  ।  मैं  यह  जानना  चाहता  हूं  कि
 ऐसी  स्थिति  का  मुकाबला  करने  के  लिये
 क्‍या  मंत्रालय  के  सामने  कोई  योजना  विचारा-
 पीन  है  ;  यदि  हां,  तो  वह  योजना  क्‍या
 है?

 Dr.  K.  L.  Rao:  No,  Sir;  we  huve
 programmed  the  release  of  water  fiom
 Bhakra  so  that  the  waters  may  last  on
 with  the  present  system  of  power
 generation  till  fresh  waters  come  in
 the  month  of  June.

 sh  wy  लिये  (मेगेर)  इस  बात
 का  छू पाल  करते  हुए  कि  पंजाब  में  इस  लड़ाई
 के  कारण  काफी  नुक़सान  हुआ  है  ब्रोकर  वहा
 पर  बिजली  की  जरूरत  हैं  प्रौढ़  दिल्ली
 राजधानी  है,  जहां  लगभग  सौ  देशों  के  दूत
 रहते  हैं  प्रौढ़  जहां  करती  कभी  बिजली  बन्द
 हो  जाती  है  शोर  उसमें  कमी  करने  की  बात
 भी  चल  रही  है,  क्या  सरकार  दिल्‍ली  के  लिए
 तेल  शौर  कोयले  के  प्राकार  पर  बिजली
 पैदा  करने  का  पर्याप्त  इन्तजाम  करेगी,  ताकि
 भाखरा  वालों  बिजली  जाब  के  उद्योगों
 के  लिए  मिले  ?
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 Dr.  K.  L.  Rao:  Actually,  there  is  a «tation  of  200  megawatts  under  -on- #truction  which  will  be  coming  into commission  next  year;  also,  another atation  of  nearly  half  a  million  kilo- watt  has  been  approved  and  it  will  be taken  up  for  construction  shortly  in Delhi.  There  will  be  no  necessity  for
 dependence  on  other  systems  when these  things  come  up.

 Shrimati  Tarkeshwari  Sinha  (Barh): Just  now  the  hon.  Minister  replied  by
 saying  that  ad  hoc  arrangements  are
 Giong  to  be  made;  but  this  phenomenon is  not  ad  hoc.  Whenever  there  is
 water  shortage,  power  is  affected  and
 this  is  a  continuous  thing,  In  view  of
 this  fact,  may  I  know  whether  any
 longterm  arr  and  planning are  going  to  be  made  so  as  to  inter-
 link  therma)  power  with  hydroelectric
 power  so  that  power  supply  may  be
 staggered  on  a  uniform  basis?

 Dr.  EK.  L.  Rao:  We  do  not  expect this  to  be  repeated,  at  least  not  for
 another  50  years;  but  in  any  case,
 precautions  have  been  taken  already
 to  form  up  with  a  very  heavy  amount
 of  thermal  baking.  As  I  submitted,
 already  we  have  got  under  construc-
 tion  a  big  station  and  another  half  a
 million  kilowatt  station  is  also  being
 approved.

 Shri  Hem  Barua  (Gauhati):  Sir,
 before  asking  a  question,  may  I  draw
 your  attention  to  one  thing?  Cur
 notice  was  regarding  the  decision  of
 Government  to  cut  down  power  supply
 to  Punjab  and  Punjab  industry,  but
 tt  has  been  put  down  as  power  sup-
 ply  cut  down  to  Delhi.  I  was  not  in-
 terested  in  that.

 Mr.  Speaker:  I  will  look  into  that

 Shri  Hem  Parua:  I  will  ask  a  ques-
 tion  about  Punjab.

 Mr.  Speaker:  Then  I  need  not  look
 Into  it.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  If  it  is  relevant,  you  might
 allow  It.  Let  him  put  it.
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 Mr.  Speaker:  All  right.
 Shri  Hem  Barua:  In  view  of  the  fact that  industry  in  Punjab  ig  already

 adversely  affected  due  to  conditions
 created  by  Pakistani  aggression,  may I  know  whether  our  Government  have
 made  any  estimate  of  the  extent  to
 which  industry  in  Punjab  is  going  to be  further  adversely  affected  ¢ue  to
 the  decision  of  Government  to  cut down  power  supply  to  industries  in
 Punjab?

 Dr.  E.  L.  Bao:  Quite  so,  I  am  very
 sorry;  but  that  is  a  fact.  The  demand
 og  large  industries  in  Punjab  is  being
 reduced  and  their  requirements  are
 going  to  be  met  with  with  a  reduction
 of  30  per  cent.  That  means  definitely
 a  considerable  loss  in  production;  but,
 unfortunately,  that  cannot  be  helped
 at  the  moment.

 Shri  Hem  Barwa:  Sir,  your  State  is
 suffering  and  you  do  not  have  a  word
 about  it!

 Mr.  Speaker:  I  have  got  my  advo-
 cates,  I  think.

 थी  जगदेव  सिह  सिद्वान्त  (झज्जर)  :
 पंजाब  राज्य  का  पहले  ग्रन्थकार  है  कि  बहू
 अपनी  प्रावश्यकताओों  की  पत्ति  अपने  जल
 कौर  विद्युत्‌  से  करे,  इसमें  कोई  सन्देह  नहीं
 हो  सकता  है,  परन्तु  यदि  किसी  कारण  से
 दिल्‍ली  के  लिए  कमी  प्रांतों  है,  इंडस्ट्रीज  इरादी
 के  लिए  बिजली  नहीं  मिलती  है,  तो  क्‍या
 सरकार  इस  बात  पर  विचार  करेगी  कि
 इंडस्ट्रीज़  शौर  पत्रों  कौ  कोई  हानि  न  पहुंचे,
 इसका  बढ़िया  उपाय  यह  है  कि  सिनेमा ओं
 की  बिजली  बन्द  कर  दी  जाये  ?

 Dr.  K.  L.  Rao:  Between  Delhi,  Pun-
 jab  and  Rajasthan  a  certain  agrve-
 ment  has  been  entered  into  according
 to  which  a  certain  amount  of  power
 has  to  be  given  to  Delhi.  By  making
 use  of  the  stand-by  here  Delhi  nas
 helped  Punjab  in  reducing  its  cut.  As
 I  submitted,  when  we  get  more  power
 in  Delhi  in  the  course  of  the  next  one
 or  two  years,  the  dependence  on
 Punjab  wil]  stop.
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 were  महोदय  :  मात तोय  सदस्य
 कहते  हैं  कि  सिनेमाघरों  की  बिलों  कट  की
 जाये  1

 If  the  industrial  worker  does  not  get
 any  recreation  during  the  evening,  he
 will  not  be  able  to  work  the  next  day
 in  the  factory.

 Shri  s.  M.  Banerjes  (Kanpur):  Apart
 from  this  power  crisis  or  the  antici-
 pated  crisis  in  Delhi,  I  would  like  to
 know:  from  the  hon.  Minister  whether
 it  has  been  brought  to  his  notice  that
 all  the  ordnance  factories  producing
 highly  specialised  defence  material  in
 Kanpur  are  going  to  be  affected  be-
 cause  of  the  extreme  shortage  of
 power  there  despite  the  assurance  of
 the  Union  Minister  here.

 Dr.  x  L.  Rae:  IT  am  afraid,  T  am
 not  aware  of  this.  No  report  has  yet
 come  that  the  power  will  be  cut.

 2.6  hrs.  ‘
 PAPERS  LAID  ON  THE  TABLE

 Compantes  (CEnTRAL  GOVERNMENT'S)
 GewaraL  Routes  AND  Forms  (Secon

 AmEnpMznT)  Ruizs,  065

 The  Minister  of  Planning  (Shri  B.
 R  Bhagat):  I  beg  to  lay  on  the  Table
 a  copy  af  the  Companies  (Central
 Government’s)  General  Rules  and
 Forms  (Second  Amendment)  Rules,
 1965,  published  in  Notification  No.
 G.S.R.  570  in  Gazette  of  India  dated
 the  30th  October,  1965,  under  sub-
 section  (3)  of  section  642  of  the  Com-
 panies  Act,  1956.  [Placed  in  Library.
 See  No,  LT-57/65.)

 (ErouMent)  REGULATIONS,
 965

 The  Deputy  Minister  in  the  Ministry
 of  Defence  (Dr.  0.  BB  Raju):  I  beg  to

 lay  on  the  Table  a  copy  of  the  Navy
 (Enrolment)  Regulations,  965  pub-
 lished  In  Notification  No.  S.R.O.
 859  in  Gazette  of  India  dated  the  30th
 ‘18  (Ai)  LS—4.

 Navy
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 October,  1965,  under  section  85  of  the
 Navy  Act,  1957.

 [Placed
 in  Library.

 See  No.  LT-5!72/65.]
 Tax  Creorr  Certiricare  (Excise  Dury

 on  Excess  CLEARANCE)  ScHEeMe,
 965  AND  OTHER  NOTIFICATIONS

 The  Deputy  Minister  in  the  Minis-
 try  of  Fin  (Shri  Ramesh
 Sahu):  I  beg  to  lay  on  the  Table—

 (l)  a  copy  of  the  Tax  Credit  Cer-
 tificate  (Excise  Duty  on  Excess
 Clearance)  Scheme,  1965,  pub-
 lished  jn  Notification  No.
 G.S.R.  636  in  Gazette  of  India
 dateg  the  Sth  November,  1865,
 under  sub-section  (4)  of  sec-
 tion  280ZE  of  the  Income
 tax  Act,  ‘1961.  [Placed  in
 Library.  See  No.  LT-573/
 65.)

 (2)  a  copy  each  of  the  following
 Notifications  under  section
 59  of  the  Customs  Act,  962
 and  section  38  of  the  Central
 Excises  and  Salt  Act,  944:—

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 third  Amendment  Rules,
 1965,  published  in  Notifica-
 tion  No.  G.S.R.  605  in
 Gazette  of  India  dated  the
 6th  November,  1965.
 The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 eecond  Amendment  Rules,
 1965,  published  jn  Notifica-
 tion  No  G.S.R.  606  in
 Gazette  of  India  dated  the
 6th  November,  1965.

 (ii)

 (il)  The  Customs  ang  Centra!
 Excise  Dutics  Export  Draw-
 back  (General)  Seventy-
 first  Amendmen:  Rules,
 1065,  published  in  Notifica-
 tion  No.  GSR.  88  in
 Gazette  of  India  da‘ed  the
 6th  November,  1965,

 (iv)  The  Customs  and  Central
 Excise  Duties  Export  Draw-



 2539  Papers  Laid

 {Shri  Rameshwar  Sehu]
 back  (General)  Seventy-
 fourth  Amendment  Rules,
 +1985,  publisheq  in  Notifica-
 tion  No.  GSR  609  in
 Gazette  of  India  dated
 6th  November,  1965.

 (v)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Seventy-
 fifth  Amendment  Rules,
 1965,  published  in  Notifica-
 tion  No.  G.B.R.  760  in
 Gazette  of  India  dated
 the  6th  November,  1965.

 [Placed  in  Library.  See  No.  LT-
 ‘B1T4/65).

 (3)  a  copy  each  of  the  following
 Notifications  under  the
 Customs  Act,  962:—

 (i)  The  Manufacture  in  Cus-
 toms  Bonds  (General)
 Fourth  Amendment  Rules,
 1965,  published  in  Notifica-
 tion  No.  G.S.R.  360  in
 Gazette  of  India  dated
 the  6th  November,  1965.

 (४)  G.S.R.  6ll  published  =  in
 Garette  of  India  dated  the
 8th  November,  1985.

 (iil)  G.S.R,  6I2  published  in
 Gazette  of  Indja  dated  the
 6th  November,  1965,

 (iv)  G.S.R.  63  publisheq  =  in
 Gazette  of  India  dated  the
 6th  November,  1965.

 (v)  G.S.R.  6l4  published  =  in
 Gazette  of  India  dated  the
 6th  November,  1965.

 [Placed  tn  Library.  See
 LT-575/65.)

 (4)  8  copy  of  Notification  S.R.O.
 No,  305/65  publisheg  in  Kerala
 Gazette  dated  the  Ird  August,
 1985,  under  sub-section  (a)
 of  sectlon  9  of  the  Kerala
 Stamp  Act,  1959,  read  wittr
 clause  (e)  (iv)  of  the  Procla-
 mation  dated  the  24th  March,
 1965,  issued  by  the  Vice  Pre-
 sident,  discharging  functions

 of  the  President  in  relation  to

 No.
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 the  State  of  Kerala.  [Placed
 in  Library.  See  No.  LT-576/
 65.)

 2.2  hrs.
 STATEMENT  RE.  DECONTROL  OF

 CEMENT
 Mr,  Speaker:  Shri  T.  N.  Singh  to

 make  a  sta’  on  of
 cement.  How  long  js  it?

 The  Minister  of  Heavy  Engincering
 and  Industry  in  the  Ministry  of  In-
 dustry  and  Supply  (Shri  T.\N.  Singh):
 It  is  44  pages.

 Mr.  Speaker:  Then,  {t  might  be  laid
 on  the  Table  of  the  House.

 Shri  T.  N.  Singh:  I  lay  it  on  the
 Table  of  the  House.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  On  a  point  of  order,  Bir.

 Shri  Harish  Chandra  Mathor
 (Jalore):  This  is  a  very  important
 matter.

 Mr.  Speaker;  I  do  not  dispute  that,
 I  agree  there.

 Shri  Harish  Chandra  Mathur:  What
 is  the  intention  of  the  hon.  Minister
 in  making  this  statement?  Does  he
 want  a  discussion  or  wil]  we  get  an
 opportunity  of  raising  a  discussion  on
 this?

 Mr.  Speaker:  Does  the  hon.  Minis-
 ter  propose  to  have  a  discussion  on
 this?

 Shri  T.  N.  Singh:  I  am  in  the  hands
 of  the  House.  Here  js  a  decision
 taken  in  which  Members  are  very
 much  interested.  Therefore,  I  thought
 I  might  place  the  facts  before  the
 House,  It  ig  for  the  House  to  decide
 whether  there  should  be  a  discussion
 on  this.

 Shri  Vasudevan  Nalr  (Ambala
 puzha):  On  this  particular  issue,
 when  it  appeared  in  the  newspapers,
 who  had  given  Calling  Attention  505
 tices,  May  I  know  why  even  on  such

 important  issueg  the  Minister  is  going
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 to  make  a  statement  within  24  or
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 Shrimati  Savitri  Nigam  (Banda):  At
 48  hours,  ang  these  Calling  Atte
 notices  are  rejected  outright?  That  is
 how  it  happens.

 Mr.  Speaker:  Mr.  Nair  would  appre-
 ciate  that  if  I  disallowed  the  Calling
 Attention  notices,  it  was  because  I
 thought  that  that  could  be  raised
 in  many  other  ways.  Then,  if  the
 Minister  comes  and  says  that  he  is
 prepared  to  make  a  statement,  I  should
 allow  him.  I  did  not  know  whether
 the  Minister  was  coming  forward  to
 make  a  statement.  Now  it  is  for  the
 Members  to  give  notice  for  a  discus-
 sion  on  this,

 Shri  Ranga  (Chittoor):  Before  you
 pass  your  orders,  is  it  not  the  usual
 thing  to  alert  the  Minister?

 Mr.  Speaker:  I  do  not  send  every
 notice  to  the  Minister.

 Shri  Hart  Vishnu  Kamath:  Last
 week,  you  were  good  enough,  I  believe,
 to  direct  that  the  application  of  the
 Tule  or  convention  with  regard  to
 Starred  Questions  and  Short  Notice
 Questions  be  extended  to  Calling  At-
 tention  notices.  May  I,  therefore,  re-
 quest,  on  a  similar  footing,  that  in
 this  case  also,  when  statements  are  to
 be  made  by  the  Ministers—we  know
 copies  will  be  circulated  later  on  and
 we  will  get  them—can’t  the  Ministers
 be  directed  to  lay  advance  coples  of

 the  statements  in  the  Notice  Office  for
 our  perusal  instead  of  reading  them
 in  the  House?

 Mr.  Speaker:  How  will  the  Mem-
 bers  know  It?  I  will  ask  the  Mimis-
 ters,  when  the  statement  is  a  longish
 one  and  probably  there  might  be
 a  desire  to  lay  it  on  the  Table  of  the
 House,  that  instead  of  it  being  read  if
 it  is  possible  advance  copies  can  be
 prepared  and  might  be  put  in  the
 Notice  Office  on  the  same  day  so  that
 Members  can  get  those  copies  and
 they  have  not  to  wait  for  them.

 Shri  T.  N.  Singh:  I  agree.
 -—

 i8th  November,  1968.

 the  t,  the  easy  solution  would
 be  that  instead  of  reading  4  pages  of
 the  tiring  and  boring  statement,  the
 hon.  Minister  could  give  a  synopsis  of
 the  statement.  (Interruption).

 Shri  Madho  Limaye  rose—

 Mr.  Speaker:  I  presume  a  discussion
 is  going  to  be  asked  for  on  this,  Why
 have  it  now?

 थी  जु  लिये  (मुंगेर)  :  झगर  किसी
 ने  इसके  बारे  में  नोटिस  दिया  ह्र्भा  है  तो
 नया  नोटिस  मांगने  के  बजाय  प्राप  पुनर्विचार
 करके  उसी  को

 झिझक  महोदय  :  भ्रम  डिस्कशन  के
 लिए  चाहिये  t

 श्री  मधु  लिमये  :  उसी  के  लिये  कह
 रहा  हूं  t

 अध्यक्ष  महोदय  :  प्रखर  किसी  ने  दय
 है  तो  देख  लूंगा  ।

 2.5  hrs.
 DELHI  ADMINISTRATION  BILL*
 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  On  behalf  of  Shri  Nunda  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  the  administration
 of  the  Union  Territory  of  Delhi  and
 tor  matters  connected  therewith.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  to  provide  for  the
 administration  of  the  Union  Ter-
 ritory  of  Delhi  and  for  matters
 connected  therewith.”

 The  motion  twas  adopted.
 Shri  L.  N.  Mishra:  I  introduce  the

 Bill.

 ished  in  the  Gazetia  of  Tndla Bvireordinary Part  ri  Section 2  dated
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 2.6  hrs.
 BUSINESS  OF  THE  HOUSE

 Shri  S.  M.  Banerjee  (Kanpur):
 Yesterday  evening  when  the  Deputy-
 Speaker  was  in  the  Chair,  there  was  a
 motion  to  be  discussed  today  on  ihe
 report  of  L.LC.  by  Dr.  Singhvi.  Since
 Dr.  Singhvi  was  unwell,  it  has  been
 postponed,  My  submission  is  that,  if
 the  hon.  Minister  for  Parli

 2634

 Mr.  Speaker:  The  question  ts:
 “That  clauses  2  to  4  stand  part

 of  the  Bill.”
 The  motion  was  adopted.

 Clauses  2  to  4  were  added  to  the  Bill,
 Mr,  Speaker;  Clause  5.  There  is  an

 amendment,  No.  2,  standing  in  the
 name  of  Shri  Morarka,  This  requires

 Affairs  agrees  to  it,  a  very  important
 motion  standing  in  the  name  of  Shri
 Madhu  Limaye  on  the  closure  of  tex-
 tile  mills  be  taken  into  consideration.
 We  have  been  badgering  you  with
 Call  Attention  Notices  on  this.  I  hope
 you  will  kindly  admit  it  for  tomorrow.

 sit  ry  लिये  (मुंगेर)  :  बड़ी  मेहर-
 बाती  होगी  1

 अध्यक्ष  महोदय  :  उन्होंने  सुन  लिया  ।
 इस  पर  सोच  लेंगे  ।

 शबी  मु  लिमये  :
 ही  करेंगे

 Shri  Harl  Vishnu  Kamath  (Hoshan-
 gabad):  Do  you  feel  you  have  been
 badgered,  Sir?

 वह  तो  “न,  पन

 Mr.  Speaker:  I  do  not  know  as  much
 English  as  my  hon,  friends  know.  I,
 therefore,  cannot  catch  the  exact
 meaning  of  that.

 Shri  S.  M.  Banerjee:  My  knowledge
 of  English  is  poor.

 Mr.  Speaker:  Even  then  it  is  superior
 to  mine,

 TAXATION  LAWS  (AMENDMENT)
 AND  MISCELLANEOUS  (PROVI-
 SIONS)  BILL—contd.
 Mr.  Speaker:  Clause-by-clause  con-

 sideration  has  to  be  taken  up.  The
 time  allotted  is  5  hours;  the  time
 already  taken  is  4  hours  and  55  minu-
 tes;  there  is,  therefore,  a  balance  of
 only  5  minutes.

 Shri  8.  M.  Banerjee  (Kanpur):  It
 should  be  extended.

 ‘3  sanction  and  that
 been  obtained.  But  Shri  Morarka  is
 not  here;  so  it  is  not  ‘being  moved.

 The  question  is:
 “That  Clause  5  stand  part  of  the

 Bil  A
 The  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.
 Clauses  6  and  7  were  added  to  the  Bill.
 Clause  है  (Exemption  from  tax  in

 certain  cases  of  undisclosed  income
 invested  in  National  Defence  Gold
 Bonds,  1980.)
 The  Minister  of  Planning  (Shri  B.

 R.  Bhagat):  I  beg  to  move:
 Page  3,—

 ident’  has

 for  line  35,  eubstitute—
 “of  the  Reserve  Bank  of  India,

 the  State  Bank  of  India  or  any
 subsidiary  bank  of  the  State
 Bank  of  India.”  a)
 This  is  the  definition  of  ‘public  ser-

 vant’.  This  includes  officers  and  em-
 ployees  of  the  Reserve  Bank  of  India,
 the  State  Bank  of  India  ang  subsi-
 diary  Banks.

 Mr.  Speaker:  The  question  is:
 Page  3,—

 for  line  35,  substitute—
 “of  the  Reserve  Bank  of  India,

 the  State  Bank  of  India  or  any
 susidiary  bank  of  the  State  Bank
 of  India.”  reo

 The  motion  was  adopted.
 Shrimati  Renuka  Ray  (Malda):  I

 want  to  say  something  on  Clause  8.
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 Speaking  on  the  general  considera-
 tion  of  the  Bull,  ]  hag  requested  tne
 Minister  of  State  to  drop  Clause  4,
 if  possible,  from  the  Bill.  This  is  the
 clause  which  deals  with  undisclosed
 income.  I  have  already  given  the  rea-
 son  why  I  want  this  clause  to  be
 droppea  from  the  Bill.  Of  course,
 the  design  of  the  Bill  is  very  gora
 and  if  the  provisions  of  the  Bill  are
 otherwise  carried  out,  jt  will  help  to
 net  a  large  amount  of  gold  which  rs
 heid  in  gmall  quantities  by  women
 and  others  in  ornaments.  There  was
 a  tremendous  response  to  the  sugges-
 tion  of  Gold  Bonds  when  the  Prime
 Minister  made  an  appeal  in  Calcutta
 a  few  days  ago.  Women's  organisa-
 tions  also  have  come  forwarg  to  heip.
 Some  people  have  suggested  that  they
 would  not  like  to  be  clubbed  toge-
 ther  with  those  who  have  undisclosed
 wealth.  If,  as  Shr;  Morarka  said  yes-
 terday,  and  Shri  8.  R.  Bhagat  himself
 has  also  said,  what  is  contained  in
 clause  8  is  already  there  and  it  is  not
 an  additional  concession  to  undis-
 closed  wealth,  then  I  would  submit
 that  this  clause  may  be  held
 over.  |  had  suggested  earlier
 that  this  may  be  held  over  till  the
 hon.  Minister  of  Finance  was  back
 from  his  visit  abroad.  I  woulg  re-
 quest  him  even  at  this  twelfth  hour
 almost  to  hold  over  this  clause  if
 Possible,  and  if  it  ig  not  possible  to
 holq  over  the  Bill,  then  I  am  sure  the
 House  will  agree  to  omit  this  clause.
 Even  ig  it  is  desired  to  get  the  wealth
 from  those  who  have  undisclosed
 wealth,  still  I  would  request  the  hon.
 Minister  not  to  bring  that  jnto  the
 same  Bill  and  the  same  design  which
 has  evoked  great  response  from  those
 who  legitimately  hold  gold  in  orna-
 ments  and  wing  would  be  glad  to  come
 forward  to  some  extent  and  contri-
 bute  the  gold.  It  is  a  question  of  the
 Patriotic  urge.  As  you  know,  in  this
 country,  there  is  generally  a  preju-
 dice  to  part  with  gold  ornaments,  We
 Want  to  overcome  that.  I  think  that
 this  is  the  day  and  the  hour  to  do
 80,  80  tirat  those  idle  ornaments  can
 be  utilised.  Let  there  be  no  excuse
 given  and  let  there  be  no  psycholo-
 gica)  feelmg  which  could  prevent  such
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 a  thing  sagen:  I  think  that  some
 of  those  who  have  opposed  this  Bill
 would  withdraw  their  opposition  al-
 toge.her  ig  this  particular  clause  were
 not  there  in  the  Bill.

 The  hon.  Finance  Minister  is  now
 back,  and  I  would  request  him  to
 think  over  it  ang  if  necessary  bold
 over  this  Bill  for  some  time,  and  |
 am  sure  the  House  would  agree  and
 you,  Sir,  would  also  agree  if  the  hon.
 Finance  Minister  wants  gome  time  to
 think  over  this  clause.

 Mr.  Speaker;  The  hon.  Member
 would  give  time  to  the  hon.  Minister
 to  think  over  it.

 Shri  8.  BR,  Bhagat:  Yesterday,  when
 I  replied  to  the  debate,  I  took  great
 paing  to  explain  this  clause  and  I
 explained  why  the  concessions
 had  been  given.

 Mr.  Speaker:  Now,  she  is  taking
 advantage  of  the  arrival  of  the  hon.
 Finance  Minister.

 Shrimati  Renuka  Ray:  I  had  _lis-
 lened  carefully  to  what  Shri  8.  R.
 Bhagat  had  to  gay  yesterday.

 Shri  B.  BR.  Bhagat:  This  purticular
 clause  ds  the  most  crucial  clause  of
 the  Bill.  The  concessions  given  have
 been  given  for  valid  reasons,  and  in
 no  way  do  they  affect  the  patriotic
 urge  of  the  people.  The  large  num-
 bers  of  women  who  hold  gold  in  small
 quantities  can  contribute  them.  So,
 this  clause  does  not  come  in  their  way,
 and  I  would  plead  with  the  hon.
 Member  not  to  press  her  request.

 Mr.  Speaker:  The  question  is:
 “That  clause  8,  ag

 mand  part  of  the  Bill.”
 The  motion  was  adopted.

 Clouse  8,  as  amended,  was  added  to
 to  the  Bill,

 Clause  9  wag  added  to  the  Bill.

 amended,

 Clause  1,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bi'l.
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 Shri  B.  B.  Bhagat:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed.”

 Mr.  Speaker:  Motion  moved:

 “That  the  Bill,  as  amended,  be
 passed.”

 Shri  Ranga  (Chittoor);  I  rise  to
 oppose  this  Bill  even  at  this  stage.
 This  is  an  immoral  Bill,  according  to
 me.  Government  seem  to  be  so  des-
 perate  that  they  are  prepared  to  for
 get  all  their  earlier  pledges  and  thin
 threats  hurled  out  at  all  those  peopic
 who  had  been  taking  advantage  of  all
 the  loopholes  within  the  taxation  sys-
 tem  and  other  tax  legislations,  and
 have  now  come  forward  to  reward
 those  people  who  till  now  have  non-
 co-operated  with  Government,  obs-
 tructed  their  officials,  deceived  the
 whole  administration  and  bronght
 Government  into  great  disrepute  and
 thereby  benefited  themselves  to  the
 tune,  as  they  themselves  say,  of  crores
 and  crores  of  rupees.  When  it  cuits
 Government  they  castigate  those

 ple  in  the  wildest  possib!  :
 but  when  it  suits  them,  they  also
 bring  forward  a  Bill  of  this  nature
 to  give  them  an  opportunity  to  turn
 all  their  ill-gotten  moneys  jnto  gold
 by  allowing  them  to  place  those
 moneys  at  the  disposal  af  Govern-
 ment,  and  also  give  g  guarantee  to
 them  about  the  gold  being  repaid  to
 them  after  fifteen  years.

 Now  would  there  be  amore  immoral
 procedure  than  this?  What  is  it
 that  their  gold  control  has  achieved?
 The  entire  Opposition  was  unanimous
 —and  quite  a  large  number  of  Mem-
 bers  on  the  Congress  side  had  then
 supported  us  by  their  speeches—in
 condemning  that  gold  control.  It  has
 failed  in  its  object,  and  yet  Gov-
 ernment  is  peraisting  in  hanging  on
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 to  it  and  in  saying  it  has  not  failed,
 although  it  has  failed.  All  that  it  has
 achieved  is  to  put  out  of  employment
 all  those  who  traded  in  gold,  jewel-
 lery,  the  goldsmiths.  I  think  their
 number  was  estimated  at  5  lakhs.  They
 were  put  out  employment  and  they
 are  in  a  hopeless  position.  They  have
 now  been  placed  as  beggars  at  the
 doors  of  these  governmen;  officials
 asking  for  licences,  permits,  some
 small  facilities  for  their  children,  small
 grants  here  and  emoluments  =  there.
 Is  it  not  high  time,  at  least  when  they
 have  brought  forward  this  Blil  as  a
 confession  of  their  own  failure  of  the
 earlier  attempt,  to  withdraw  that  en-
 actment  or  at  least  to  release  these
 people  from  the  trammels  that  they
 themselves  have  placed  upon  them
 also  unnecessarily  and  in  such  an  un-
 merited  manner?

 Wha,  is  this  Bill  going  to  achieve?
 What  it  would  do  would  be  this  All
 the  rich  people  who  have  got  plenty
 of  money  at  their  disposal,  which
 they  do  not  know  how  to  let  cireu-
 late  in  a  bona  fide  manner  in  the  so-
 cial  economy  of  our  country,  would
 emphoy  a  large  number  of  agents  to
 work  in  towns  ag  well  as  in  villages
 to  reach  the  middle  class  people,  lower
 middle  class  people,  even  poorer
 people,  offer  them  twice  or  thrice,  gs
 high  a  price,  as  is  now  ruling  in  the
 market  for  gold  and  induce  them  to
 part  with  their  email  ¢rinkets,  gold
 ornaments  tha  they  have,  for  brold-
 ing  which  this  Government,  because
 of  pressure  in  parli  it,  gave  p=
 tion  from  the  Golqg  Contrel  Order.
 All  this  gold  would  be  ,bsorbeq  by
 these  rich  people  in  return  for  the
 Tooney  which  they  would  otherwise
 not  be  able  to  circulate  in  our  social
 economy  at  all.  That  gold  would  be
 brought  to  the  citadels  of  this  Gov-
 emment  not  by  the  poor  people,  not
 by  the  middle  class  people,  directly
 for  their  own  benefit—as  the  Prime
 Minister  had  offered  to  do,  on  every
 ten  grammes,  which  would  be  re-
 turned  again  after  5  years  and  so  on
 —but  this  gold  would  be  absorbed  br
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 these  middlemen  on  behalg  of  these
 capitalists,  millionarics  and  crore-
 patis,  who  have  been  castigated  by
 this  Government  in  name  till  now,
 this  gold  will  be  bought  by  these
 People  and  placed  at  the  disposal  of
 Government  with  this  guarantee  that
 all  this  golq  will  be  returned  to  them
 after  5  years.

 The  result  would  be  that  though
 Government  may  get  this  gold,  those
 poor  people,  who  originally  own2d
 this  gold,  would  be  deprived  of  that

 gold  which  is  so  very  valuable  to  them
 in  every  way,  gocial  ang  economic.
 This  golg  would  be  taken  away  from
 them  and  placed  at  the  disposal  of
 Government  by  these  millionaires  and
 crore-patis  who  really  do  not  deserve
 this  kind  of  unearned  increment  by
 Teason  of  the  social  ang  economic
 benefit  that  this  Bill  seeks  to  confer

 on  them.

 That  is  one  of  the  many  reasons
 why  we  oppose  this  Bill.  My  hon.
 friend,  Shri  Masani,  has  already  in
 his  eloquent  way  described  how  much
 the  people  are  horror-struck  at  the
 manner  in  which  the  Government
 Misuses  the  power  placed  in  its
 hands  by  the  people  in  order  to  per-
 petrate  such  immoral  acts,  in  order  to
 Provide  an  escape  for  these  people
 who  really  do  not  deserve  this  kind
 of  escape  to  utilise  their  jll-gotten
 Moneys  and  profit  by  them.  I  endorse
 the  eloquent  plea  he  made  the  other
 day  agains;  this  Bilj  gnd  in  favour  of
 the  silversmiths,  goldsmiths  and  other
 artisans  who  have  been  hurt  so  very
 bedly  and  wrongly  by  this  Govern-
 ment.  I  pope  that  H  not  now,  a  little
 later  at  least  wisdom  would  dawn  on
 Gevernment,  if  not  on  this  Gevern-
 Mest,  on  ite  successor,  to  come  far-
 ward  with  meceasary  legislation  to
 release  these  &  lakhs  of  families  of
 feldamiths  from  the  trammeis§  and
 troubles  causeq  to  them  by  this  Gov-
 ernment  m  such  an  immoral  and  un-
 conscionable  wy.
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 द Shri  प्र,  N.  MakerJee  (Calcutta

 Central):  I  am  afraid  |  must  oppose this  Bill  because  I  cannot  understand
 how  Government  expects  results  which
 would  be  in  keeping  with  the  national
 interests  as  a  result  of  thia  legisle- tion.

 As  Shri  Ranga  has  said  this  Bill  is
 immoral,  if,  of  course,  moral  consi-
 derations  have  any  place  in  the  mind
 of  Government,  but  it  pampers  and
 fattens  the  crooked  and  avaricious  ele-
 Ments  in  our  society.  It  panders  to
 dishonesty  and  gives  a  lot  of  en-
 couragement  to  the  mom  hardened
 crooks  in  the  community.

 This  kind  of  pandering  to  dis-
 honesty  is  something  of  which  the
 Government  should  feel  ashamed,  and
 this  pandering  need  not  have  been
 taken  recourse  to  if  I  am  to  take  Shri
 Bhagat  seriously  when  he  answered
 Shri  Warior  yesterday.  Ghri  Warior
 had  asked  him  to  touch  those  people
 who  hed  the  gold,  who  could  di-
 forge  it,  and  Shri  Bhagat  told  him
 that  he  would  touch  their  heart—a
 very  good  thing  ty  do.  Touch  their
 heart,  change  their  heart,  as  Gandhiji
 sought  so  many  times  to  do,  do  it  by
 all  means.  We  in  our  times  saw  how
 Gandhijj  used  to  go  about  when  he
 wanted  to  change  the  hearts  of  peo-
 ple.  We  were  young  enough  to  be
 permitted  even  into  women's  mecet-
 ings  when  Gandhiji  held  them  and
 collected  from  our  mothers  and  si
 ters  whatever  ornaments  they  could
 give  away.  That  wag  during  the
 greet  days  of  92]  when  the  Tilek
 Swara)  Fund  was  collected  to  the
 tune  of  Rs.  ]  crore  in  a  few  months
 time,  and  Rs.  |  crore  is  those  days
 means  I  do  pot  quite  know  how
 much  in  the  preseat  day  computa-
 tion.  But  if  you  can  touch  the
 hearts  of  people,  go  ahead,  do  it.

 There  is  a  lot  of  gold  quite  un-
 necemarily  being  wasted  in  this
 country,  there  is  no  doubt  about  it.
 After  all,  this  faectnation  for  gold
 in  a  Werbarie  relic.  and  there  will
 come  a  time  surely  when  we  would
 use  that  kind  of  gilttering  metal  in
 order  to  embellish  the  toflet  ream
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 [Shri  H.  N.  Mukerjee]}
 or  places  of  that  description,  This
 barbaric  relic  which  continues  in
 our  country  today  is  something  of
 which  great  advantage  could be  taken
 brovided  the  Government  moved  in
 the  proper  way.  Go  ahead  and
 appeal  to  the  people  to  give  away
 their  gold  in  return  for  what  is  a
 proper  return  for  that  particular  tran-
 ‘saction,  but  what  are  you  doing?  You
 are  umending  the  fiscal  legislution  of
 this  country  in  order  to  allow  people
 who  have  always  got  away  with  their
 loot  to  have  even  a  greater  share  of
 the  Joot  as  far  gs  the  country's  national
 wealth  is  concerned.

 Some  time  ago,  Shri  Mahavir  Tyagi
 in  his  wisdom  wanted  to  give  certain
 concessions  to  tax  shirkers  and  he
 collected  the  fabulous  sum  of  Rs.  07
 crores  at  a  time  when  he  knew  very
 well  that  ten  times  that  amount  should
 certainly  have  been  forthcoming,  but  it
 was  not  because  they  know,  the  sharks
 know,  very  well  how  to  behave,

 Shri  Krishnamachari  and  Shri
 Bhagat  are  trying  to  improve  upon
 the  experience  of  Shrj  Mahavir  Tyagi,
 but  this  kind  of  method  will  not  help.
 The  hoarders  are  escaping  the  clut-
 ches  of  the  law,  and  I  remember
 having  heard  Shri  Bhagat  saying  at
 one  time  that  there  were  some  lacu-
 nae  in  the  legislation  and  they  could
 not  go  ahead,  Plug  those  lacunae  in
 the  legislation,  and  if  there  are  lac-
 unae  in  the  legislation,  well  we  are
 supposed  to  be  living  in  an  emergen-
 cy,  you  have  got  the  DIR  and  all  the
 consequential  authorities  which  you
 have  arrogated  to  yourself,  I  mean  the
 Government  has  arrogated  to  itself.
 Why  don't  you  employ  the  weapon  of
 DIR  and  allied  instruments  in  order
 to  find  the  gold  where  it  is  to  be
 found?

 Only  today  we  see  in  the  papers  a
 report  about  the  income-tax  guthorl-
 ties  in  Caleutta  discovering  black
 money  to  the  extent  of  several  crores
 of  rupees  following  simultaneous
 searches  of  the  offices  and  residential
 premises  of  about  fifty  people  in  Cal-
 eutta  and  neighbouring  areas.  This
 very  city  of  Calcutta  was  visited  only
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 recently  by  our  friend  the  Home
 Minister  Mr,  Nanda  in  April  965
 when  to  the  consternation  of  the
 Ministers  who  had  come  to  receive
 him  at  Dum  Dum  airport  he  got  into
 the  car  along  with  one  of  the  big-
 gest  financial  tycoons  in  thig  country.
 Then  he  made  a  speech  to  the  Cal-
 culta  Businessmen  trying  to  console
 them  for  having  become  at  least  tem-
 porarily  and  tentatively  the  target  of
 attack  by  the  West  Bengal  govern-
 ment  which  was  taking  some  very
 hesitant  and  moderate  steps  against
 hoarding  and  profiteering.  Mr.  Nanda
 hag  not  been  able  to  live  down  this
 ignominy  which  he  acquired  in  Cal-
 cutta  in  April  1965,  Another  of  his
 colleagues,  now  a  Cabinet  colleague,  I
 do  not  see  him  here,  the  Minister  of
 Parliamentary  Affairs  and  Communica-
 tions  tried  to  improve  upon  Mr.  Nanda's
 performance  and  he  offered  some-
 thing  like  an  apology  to  big  business
 in  Calcutta  and  said  that  the  treat-
 ment  Meted  out  to  big  business  must
 be  changed.  People  who  have  been
 secreting  the  wealth  of  the  commu-
 nity,  in  their  own  interests,  people
 about  whom  no  adjective  can  be  hard
 enough,  those  people  are  being  pan-
 dered  to;  their  interests  are  being
 subserved  by  the  immoral  action  of
 this  Government.  As  I  said  like
 Gandhiji  if  this  Government  had  the
 guts  and  the  imagination,  it  should  try
 to  appeal  to  the  people  in  order  to
 get  hold  of  whatever  gold  is  available.
 But  this  kind  of  trick  will  not  do.

 Yesterday  Mr.  Bhagat  told  us  that
 they  have  got  gold  to  the  extent  of
 .738  crores  in  our  prices,  about  73
 lakhs  or  so  in  international  price  and
 they  are  hoping  as  some  people  tell
 ug  to  get  about  500  crores.  That  is
 all  of  course  stuff  and  nonsense  and
 balderdash;  the  are  not  going
 to  get  it  unless  you  can
 really  appeal  to  our  common  people  to
 come  out  with  whatever  they  have
 got.  They  have  not  got  what  the  big
 sharks  have  got.  If  you  are  not  dealing
 with  sharks,  the  results  would  by  no

 be  surate  with  at  least
 the  ostensible  expectations  ef  Gev-
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 ernment.  Why  is  the  Government  re-
 fusing  to  tackle  the  main  sources
 of  black  money?  Why  does  not
 Government  try  to  plug  those  parti- cular  loopholes  which  are  responsible
 for  so  Much  of  blackmoney  accumula-
 ting?  Whay  about  controlling  the  im-
 Port-export  trade?  I  cannot  go  into
 details  of  the  matter.  Why  not  come
 forward  with  objective  measures  in
 order  that  our  export-import  trade
 can  be  controlled  in  national  interests?
 Why  not  stop  the  illegal,  speculative
 fo:ward  trade?  Why  is  it  that  private
 lending  and  usury  are  continuing  jn
 the  way  that  it  is  continuing?  Why
 should  the  banks  have  the  freedom  of
 the  country  and  carry  on  in  the  way
 they  are  carrying  on,  quite  oblivious
 of  the  cconomic  objectives  which  this
 country  has  set  before  it?  Why  is  it
 that  inflation  is  not  being  stopped  by
 properly  holding  the  priceline?  We
 see  al]  these  things  happening  and  we
 see  on  the  other  hand  a  growing  feel-
 ing  of  friendlinesg  towards  the  private
 sector.

 And  We  see  such
 Place  as  the  am  of
 accredited  to  India,  the  United  States
 Ambassador,  I  should  mention  him
 even  by  name,  I  cannot  think  of  any
 other  country  where  the  ambassador
 who  is  a  foreign  personality  goes
 about  the  place  as  if  he  has  got  the
 freedom  of  the  country  and  makes  all
 kinds  of  statements,  giving  all  kinds
 of  advice  in  wo  far  as  how  We  ought
 to  be  fashioning  our  economic  policy.
 This  Ambassador,  Mr,  Chester  Bowles
 went  round  went  to  Ahmedabad  I  see

 things  taking
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 gress  or  in  the  British  Parliament. Sut  of  course  these  people,  white-
 skinned  people,  because  of  the  pig- mentation  of  their  skin,  and  because
 they  have  a  lot  of  Money  in  their
 Pockets,  think  they  can  put  us  in
 their  pocket,  and  that  is  their  calcu-
 lation.  Therefore,  they  go  about
 places  talking  in  this  manner.  He  said
 that  the  “right  of  the  United  States
 Government  is  there"—he  said  it  in
 Ahmedabad  yesterday—“to  examine
 the  developmental  plans  on  which
 United  States  money  was  spent.”  ३
 am  quoting  his  words;  they  are  put
 within  inverted  commas  in  the  news-
 paper  reports,  And  he  told  us
 that  India  should  follow  Japan  and
 Italy  and  give  greater  encourage-

 ment  to  private  industries,  large  and
 small,  domestic  and  foreign.  1  do
 not  know.  He  has  no  business  to  give
 us  such  advice.  (Interruption).  But  in
 any  case,  he  did  not  require  to  give
 us  thig  advice,  because  Government
 is  already  acting  according  to  the
 advice;  possibly  advance  intimation
 had  come  a  long  time  ago,  and  this
 weakness  for  the  private  sector  has
 been  continuing  for  all  this  time.
 I  go  not  mind  their  having  a  weak-
 ness  for  the  private  sector.  We  are
 all  private  personalities  in  one  way,
 and  there  is  a  private  aspect  of  our
 lives—socia]  and  economic.

 Mr,  Speaker:  This  is  the  third  read-
 ing  and  I  will  have  to  call  others  aleo.

 Shri  H,  N.  Mukerjee:  I  shall  finish
 as  quickly  as  J  can.  I  dg  not  mind
 this  partiality  for  the  private  sector
 if  that  happens  to  be  governmental
 policy.  But  it  does  not  happen  to  be

 in  the  papers  and  made  speeches  re-
 ferring  to  how  certain  things  were
 being  saiq  about  PL  480  transactions
 and  how  they  were  ‘utter  unadulter-
 ated  nonsense”  and  so  on  and  so  forth.
 He  has  the  freedom  of  the  country.
 That  is  what  the  Government  had  per-
 mitted  to  him.  I  cannot  imagine  the
 Indian  High  Commissioner  going
 about  in  the  United  Kingdom  or  he
 Indian  Ambassador  in  the  United
 States  going  about  in  the  United
 States  criticising  strongly  what  is
 being  done  in  the  United  States  Con-

 govern  tal  policy,  Government  has
 to  have  control  of  these  strategic
 heights  of  the  economy  and  these
 private  people  should  not  be  allowed
 to  have  the  run  of  the  land.  But  what
 do  they  dot

 I  pointed  out  the  other  day,  and
 there  was  no  answer  from  the  Govern-
 ment  side.  There  was  one  of  our
 leading  tycoons,—one  of  the  Shri
 Ram  Group—who  paid  a  lakh  of
 rupees  to  our  defence  fund  and  got
 his  photograph  printed  in  all  the
 pepere,  giving  acheque  to  Mr.  @hastri
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 and  the  Pakistan  Radio  has  announced
 that  it  wag  he  who  has  paid  Rs,  20
 lakhs  to  the  Pakistani  Defence  Fund,
 This  kind  of  thing  happened,  These
 are  the  people  whom  we  are  going  to
 placate  and  pander.

 Shri  Hari  Vishno  Kamath
 (Hoshangabad):  It  is  a  serious  matter.
 (Interruption).

 Shri  H.  N.  Mukerjee:  A  long  time
 ago,  it  wag  not  only  Shakespeare  who
 talked  about  gold  being  “the  common
 whore  of  humanity,"  but  in  the  Maha-
 bharata,  it  has  been  gaid:....

 Mr.  Speaker;  Shakespeare  has  said
 that  beauty  provoketh  the  thieves
 more  than  gold.

 Shri  H.  N.  Mukerjee:  The  Maha-
 bharata  says:

 न  हत्या  परम मानि  न  कृत्या  कर्म  दुष्कर्म  a
 न  हत्या  मत्स्यघातीयम्‌  प्राप्नोति  महती

 खियमु  ।

 It  means  that  you  cannot  make  big
 money  unless  you  tear  the  heart  out
 of  other  people,  unless  you  do  the
 most  drastic  things,  unless  you  be-
 have  as  if  you  are  fishing  and  you
 are  treating  the  other  people  with
 the  cruelty  that  you  show  to  the  fish
 which  you  are  ultimately  trying  to
 land.  That  is  the  way  in  which  we
 go  on  In  this  country.

 Now,  in  this  country,  reports  cir-
 culate  with  impunity  about  multitu-
 dinous  moneys  being  about  the  place.
 In  our  unhappy  country  we  have
 these  reports.  I  am  glad  Mr.  T.  T.
 Krishnamachari  is  here.  It  ia  some-
 times  very  painful  to  have  to  get  all
 kinds  of  periodicals  sent  to  us  by
 post—they  come  to  us  just  like  that—
 where  all  kinds  of  allegations  conti-
 nue  to  be  made  against  Mr.  T,  T.
 Kriehoamachari  personally,  about  the
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 empire  which  is  alleged  to  have  been
 built  by  his  children,  about  the  enor- mous  sums  of  money  which  they  have
 made,  about  the  fact  of  their  being immune  to  income-tax  payment  and
 all  sorts  of  things.  (Interruption).
 I  am  not  referring  to  it  in  order  to
 say  that  |  believe  in  that  kind  of  re-
 Port,  but  the  fact  is  such  reports  cir-
 culate  and  nothing  is  done  about  it.
 Neither  do  the  courts  of  law  get  ena-
 bled  to  take  cognizance  of  this  kind
 of  slanderous  tions—if  they  are
 slanderous  accusations—nor  does  the
 Public  get  satisfaction  about  the  re-
 ports  which  go  about  all  the  time,
 about  so  much  money  being  all  over
 the  place,  money  which  Government
 cannot  lay  its  hand  upon,  and  Gov-
 ernment  is  now  driven  to  take  this
 measure  in  order  to  give  further  faci-
 lities  to  those  people.

 Mr.  Speaker:  The  hon.  Member's
 time  is  up.

 Shri  H.  N.  Mukerjee:  I  do  not  know
 why  you  are  so  particularly  unkind
 in  regard  to  certain  things  which  I
 am  trying  to  say  (Interruption).

 Mr.  Speaker;  Not  about  the  things
 which  he  is  saying,  but  this  is  the
 third  reading,  and  the  hon.  Member
 may  not  exceed  the  time-Limit.

 Shri  H.  N.  Mukerjee:  You  have
 been  pleased  to  extend  the  time  of
 the  debate  by  a  certain  measure  of
 time,  I  hope.  Lf  you  want  me  to  sit
 down,  [  shall  sit  down.

 Mr.  Speaker:  No,  no,  I  am  remind-
 ing  him  that  the  time  allowed  is  one
 hour,  and  I  have  to  distribute  It
 among  many  other  hon  Members.
 That  is  why  I  am  requesting  him  to
 be  brief.  That  is  all.

 Shri  WH.  N.  Mukerjee:  I  am  trying
 to  be  brief,  but  I  do  take  it,  and  I
 am  sure  you  wil]  agree  with  us,  that
 when  certain  matters  arg  there  be-
 fore  us  and  we  have  an  opportunity
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 through  the  instrumentality  of  dis-
 of  g  financial  द  of  this

 sort,  certain  things  have  got  to  be
 brought  to  the  notice  of  Govern-
 ment.  I  wag  just  referring  to  them,
 and  it  js  not  in  order  to  malign  the
 Finance  Minister.  I  have  no  personal
 animus  in  this  matter.  Not  at  all  I
 am  not  built  that  way.  But  what  I  do
 not  like  is  this  kind  of  thing  which
 passes  muster  without  being  contested
 and  proven  to  be  wrong,  And  an  im-
 pression  is  created  in  the  public  mind,
 and  in  my  mind  also,  which  |  want  to
 see  removed  by  governmenta)  effort,
 that  ther,  arg  moneys  all  over  the
 place  which  are  not  being  caught
 hold  of  by  the  governmental  machi-
 nery  which  is  there.  L  want  to  be

 d  by  Governm  that  all  steps
 are  being  taken.  I  want  to  be  assur-
 ed,  for  instance  of  one  thing,—the
 Bharat  Ram  Charat  Ham  business.
 Gandhiji  mid  “He  Ram  He  Ram",
 when  he  died.  It  is  a  shameful  thing,
 and  I  want  to  be  assured  by  Govern-
 ment  as  to  what  exactly  they  propose
 to  do,  if  it  is  a  fact,  as  has  been  re-
 Ported,  that  they  have  given  Ra  L
 lakh  to  the  defence  fund,  and  Rs,  20
 leaks  through  the  Pakistani  organisa-
 tion  to  the  Pakistani  Defence  Fund,
 and  what  we  are  going  to  do  about
 it.  I  want  to  be  told,  for  instance,
 authoritatively,  what  governmental
 Measures  are  being  taken  in  regard
 to  the  allegations  which  are  made

 minist  of  Government.  I
 want  to  be  told,  for  instance,  about
 ministers  of  Government  running
 newspapers  like  the  Law  Minister
 who  is  running  a  daily  newspaper  in
 Caleutta  with  the  assistance,  I  am
 sure,  of  men  like  S.  P.  Jain  and  Dal-
 mia  and  all  the  rest  of  the  crowd.  I
 want  to  be  told  definitely,  so  that  I
 can  face  my  people  in  different  parts
 of  the  country  and  tell  them  that  we
 are  trying  to  see  that  the  Govern-
 ment  of  this  country  {s  being  run  on
 a-proper  basis,  Theat  is  why  I  bring
 up  these  matters.
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 here,  by  saying  only  this:  that  this
 is  a  Bill  which  does  not  do  the  right
 thing  in  the  right  way;  which  does
 not  make  an  appeal  to  the  common
 People  to  come  out  with  whatever
 contribution  of  gold  which  they  can
 conceivably  make,  and  they  might
 Possibly  do.  But  it  does,  on  the  con-
 trary,  give  pandering  assistance  to
 those  elements  in  our  community
 which  have  been  for  decades  now  liv-
 ing  on  public  ransom,  looting  the
 country's  wealth,  and  behaving  in
 the  most  egregious  possible  manner
 im  so  far  as  depriving  the  country  of
 the  wealth  to  which  it  is  entitled  as
 far  as  the  running  of  the  Govern-
 ment  is  concerned.  That  is  why  |  say
 that  this  is  a  Bill  which  completely
 defeats  its  purpose;  this  is  a  Bill
 which  will  not  really  succeed  in  the
 purpose  which  ostensibly  the  Govern-
 ment  has  in  mind.

 aft  fire  नारायण  (बांसी)  :  साध्य
 महोदय,  मैं  ने  दो  प्रोफैसरों  को  ध्यान  से  सुता
 जिन्होंने  कि  इस  का  विरोध  किया  लेकिन
 मैं  उन  से  कहना  चाहता  हूं  कि  मैं  इस  को
 क्यों  सपोर्ट  करता  हूं  -  जब  हमारी  गवर्नर  मेंट
 मौर्य  कंट्रोल  बिल  लाई  थी  तब  विरोधी
 बलों  को  शोर  से  बड़ा  शोरशराबा  मजा वा
 सजा  था,  स  पार्टी  के  नेता  तथा  धन्य
 विरोधी  लोगों  ने  बड़ा  बोला  उस  समय
 मनाया  था  लेकिन  राज  जब  गवर्नमेंट  ने
 यह  प्रमेंडमैंट  कर  दिया,  सिबरलाइड़  कर
 दिया  शौर  इस  के  अनुसार  सब  को  मौका
 दे  दिया  है  कि  वहू  फ्री ली  सरकार  के  पास
 झपना  सोना  व  सोने  के  झ्राभूषण  इरादी  जमा
 करायें भौर उस कौर  उस  के  लिए  अट्रेक्टिव  मस  फर
 की  हैं  तब  भी  इन  विरोधी  नेतायों  द्वारा  सरकार
 के  कदम  का  विरोध  करना  प्रेरित  व
 तर्कहीन  मालूम  देता  है  -  सरकार  ने  ठीक  ही
 सोचा  कि  बजाय  हम  प्रक्रिया  प्राणी
 देशों  से  पैसा  मांगे  क्यों  न  हम  झपने  देशवासियों
 है  ही  पैसा  मांगे  बौर  देश  की  सुरक्षा  व्यवस्था
 को  सज बुध  करें,  झपने  देश  के  इंटरनेशनल
 रेक्टर  को  बनाये  शौर  झपने  नौजवानों  को
 विकास  व  उन्नति  के  पथ  पर  तेजी  से  भागे  बढ़ने
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 को  प्रोत्साहन  दे  ।  काल  मैंने  भामाशाह  को  कोट
 किया  था  जिस  ने  कि  राणा  प्रताप  के  सामने
 मुगलों  से  लड़ने  के  वास्ते  भ्र पनी  तिजोरियों
 को  खोल  दिया  था।  प्रात  उन्हीं  भामाशाह
 के  जो  समर्थक  हैं  वे  हम  लोगों  को  गालियां
 देते  हैं  ।  उन्होंने  गांधी  जी  का  उपदेश  दिया
 लेकिन  मैं  उन्हें  बतलाना  चाहूंगा  कि  गांधी
 जी  के  ही  लोग  और  प्रत्याशी  इस  देश  की
 हुकूमत  को  चला  रहे  हैं  1  हमारे  जो  प्राइम
 मिनिस्टर  हैं  वे  गांधी  जी  के  चेले  हैं  1  यहां
 हमारे  देश  में  नंबूदिरीपाद  की  गवर्नमेंट  नहीं
 है  बल्कि  यहां  पर  तो  गांधीवादियों  भौर
 उनके  पदचिह्नों  पर  चलने  वालों  की  हुकूमत
 चल  रही  है  |  उस  का  नेतृत्व  कौन  कर  रहे
 हैं  ?  मिडिल  क्लास  वाले  शौर  गरीब  लोगों
 के  प्रतिनिधि  इस  मुल्क  के  शासन  को  चला
 रहे  हैं  ।  गरीब  देशवासी  हमारे  साथ  हैं  t
 पूंजीपति  हमारे  साथ  नहीं  हैं  t

 कल  मैं  प्र पने  भाषण  में  यह  सुझाव  देना
 भूल  गया  था  कि  सरकार  को  मोबाइल
 स्टेट  बैंक  गांवों  और  बड़ें  शहरों  जैसे  कलकत्ता
 शौर  बम्बई  भद्दी  में  इंट्रोड्यूस  करना  चाहिए
 जिसके  कि  गांवों  के  बेचारे  गरीब  लोगों  को
 इसके  लिए  मोटर  कौर  रेल  का  किराया  न
 देना  पड़े  t

 हमारी  सरकार  ने  देश  की  सुरक्षा
 व्यवस्था  को  मजबूत  करने  के  दृश्य  से  कौर
 देशवासियों  का  इस  दिशा  में  पूरा  सहयोग
 पाने  के  चहुश्य  से  यह  नई  योजनाएं  देश  के
 सामने  रखी  हैं  जिनके  मुजीब  लोगों  को
 करों  में  राहत  दी  गई  है  कौर  ब्लैक  या  सफेद
 जैसा  भी  पैसा  या  सोना  हो  उसके  बारे  में
 कोई  पूछताछ  न  हो  कर  वें  उसे  सरकार  के
 वास  जमा  करा  सकेंगे  ौर  एक  निश्चित
 अवधि  के  बाद  उसे  पनपने  प्रेस  व  सोने  को
 मय  ब्याज  के  वापिस  भी  पा  सकेंगे  t  जहां
 उन्होंने  जनता  को  प्रपना  बागवान  देने  को
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 प्रोत्साहित  किया  है  वहां  यह  जो  जाये  दिन
 अफसेरान  व  पुलिस  शादी  अधिकारियों  पर
 चार्ज  लगाये  जाते  हैं  कि  वे  रिश्वत  लेते  हैं
 तो  उसका  दरवाज़ा  भी  उन्होंने  इस  तरह  से
 बन्द  कर  दिया  है  कौर  अरब  उनको  नाजायज
 तौर  पर  पैसा  लेने  का  मौक़ा  ही  नहीं  रहता  है  1
 जिसके  पास  धन  है  उसका  प्रोटेक्शन  हो
 जायगा  भले  ही  वह  छोटा  हो  या  बड़ा  हो
 शौर  उनको  मौक़ा  होगा  कि  वह  अपना
 पैसा  देश  की  सुरक्षा  की  खातिर  सरकार
 के  पास  जमा  करायें  |  एक  लम्बी  रोप  हम
 ने  दे  दी  है।  गवर्नमेंट  श्राप  को  सचेत  कर
 रही  है  कि  जिनके  पास  सोना  हो  पैसा  हो,
 ब्लैक  का  हो  तो  भी  कोई  पर्वाह  नहीं  वें  उसे
 सरकार  के  पास  जमा  करा  दे  कौर  उस  पर
 उन्हें  ब्याज  मिलेगा  झकझोर  एक  निश्चित  अवधि
 के  बाद  वह  उन्हें  लौटा  दी  जायगी  |  हमारी
 गवर्नमेंट  की  जो  चाल  है  वह  कछुवे  की  चाल
 है,  खरगोश  की  चाल  हमारी  नहीं  है  ।  कछुवे
 की  चाल  से  हम  सही  दिशा  में  धीरे  घीरे
 भागे  बढ़  रहे  हैं  कौर  कभी  पिछले  दिनों
 पाकिस्तान  से  जो  हमारी  लड़ाई  हुई  उसमें
 हमारे  देश  के  नौजवानों  न ेकमाल  कर  दिखाया
 पौर  दुश्मनों  के  दांत  ट्  कर  दिये  प्रौढ़
 अमरीका  के  पैटन  टैक्स  जिन  पर  कि  पाकी-
 स्वामियों  को  इतना  नाज  था  उनकी  मिट्टी
 पश्चिम  कर  के  रख  दी  ।

 यह  योजना  बना  कर  हमारी  गवर्नमेंट
 ने  ब्लैक  वालों  को  एक  मौक़ा  दिया  है  कि
 बह  झपना  सा,  सोना  पत्रादि  जमा  करा  के
 उसे  सफेद  बना  सकें  ।  देश  की  सुरक्षा  में
 लगा  हुमा  पैसा  उनका  सफेद  घन  जायेगा  ।
 उन्हें  मौक़ा  दिया  जा  रहा  है  कि  वे  लोग  भी
 सही  व  ईमानदार  बन  जायें  ।  जो  मुकर्जी
 साहब  उपदेश  कर  रहे  हैं  वही  राज  यह
 गवर्नमेंट  कर  रही  है  |  राज  जरूरत  इस
 बाल  की  है  कि  यह  हर  एक  को  जो  चोर  बोर
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 कहा  जा  रहा  है  मानों  सारा  मुल्क  चोर  हैं  तो
 इसका  असर  देश  पर  श्वास  पड़ता  है  प्रौढ़
 हमें  इस  को  त्याग  कर  सारे  मुल्क  को  ईमानदार
 मान  कर  करोसीड  करना  चाहिए  1  किसी  को
 चोर  मत  कहिये  |  सभी  भारतीय  हैं  पौर
 इस  देश  के  रहने  वाले  हैं  -  राज  देश  एक
 संकटकालीन  स्थिति  में  से  गुजर  रहा  है  |
 उसे  ),  दो  दुश्मनों  का  मुकाबला  करना  है
 इसलिए  मैं  सब  से  भ्र पील  करना  चाहता  हूं
 कि  चाहे  वह  अफसर  हो,  कर्मचारी  हो,  छोटा
 हो  था  बड़ा  हो  सब  को  एक  सूत्र  में  बांधें
 और  उनसे  कहें  कि  वे  भ्रपना  सोना  सरकार
 के  पास  जमा  करा  कर  देश  की  सुरक्षा  में
 हाथ  बंटायें  भौर  साथ  में  सूद  भी  लें  |  मैं
 गवर्नमेंट  के  बिहार  पर  हर  एक  देशवासी
 को  प्रापके  द्वारा  यह  विश्वास  दिलाना  चाहता
 हैं  कि  गवर्न॑मेंट  ने  एक  निश्चित  प्रविधि  के
 बाद  जो  उनका  सोना  इरादी  वापिस  करने
 का  प्राश्वासन  दिया  है  वह  पूरा  किया  जायगा  ।
 हन  शब्दों  के  साथ  मैं  इस  बिल  का  समर्थन
 करता  हूं  कौर  उन  विरोधी  प्रोफैसरों  का
 विरोध  करता  हूं  ।

 Shri  Himatsingka  (Godda):  Sir,  I
 am  surprised  to  hear  the  speeches  cf
 Prof.  Ranga  and  Prof.  Mukerjee.  Yes-
 terday,  the  point  was  made  very  clear
 that  the  Bill  does  not  give  any  addi-
 tional  advantage  to  any  person  who
 wants  to  disclose  any  undisclosed  in-
 come  or  money.  Ip  fact,  the  two
 amendments  that  were  introduced  and
 accepted  by  this  House  have  given
 sufficient  opportunities  to  those  who
 want  to  disclose  their  undisclosed
 wealth.  In  fact,  if  it  were  such  an
 advantageous  measure,  why  shouid  the
 response  be  so  poor?  Even  Prof.
 Mukerjee  hag  read  out  a  news-item
 that  searches  have  been  carried  out  in
 about  I5  establishments  and  a  large
 amount  of  undisclosed  money  has  been
 discovered.  Therefore,  the  Govern-
 ment  ig  following  the  hard  way  of
 enforcing  the  laws  that  are  there,
 and  at  the  same  time  has  given  this
 opportunity  to  those  who  want  to  put
 forward  the  gold  which  is  very  badly

 needed  for  the  defence  of  the  country and  other  urgent  requirements  which
 cannot  be  met  on  account  of  our
 foreign  exchange  position.

 Therefore,  I  feel  that  this  is  a  very
 welcome  measure.  It  should  have
 been  welcomed  by  everybody  and  not
 tried  to  be  run  down  in  the  fashion  in
 which  some  of  our  friends  are  trying
 to  do.  This  does  not  give  any  addl-
 tional  advantage  to  any  one  who  waDts
 to  put  forward.  money.  This  Js  only
 to  attract  the  gold  which  is  very  bad-
 ly  needed.

 eft  बड़े  (खरगोन)  :  माननीय  झब् यक्ष
 महोदय,  कल  माननीय  मंत्री  जी  ने  कहा  था
 कि  हम  रुपये-पैसे  वालों  के  हृदय  को  स्पर्श
 करेंगे  शौर  उन  से  पया  बौर  सोना  लेंगे  ।
 मैं  उन  को  बताना  चाहता  हूं  कि  उन  लोगों
 के  हृदय  हैं  ही  नहीं--उनका  हार्ट  फ़ेल  हों
 गया  है।  शासन  ने  60-40  परसेंट  का
 जो  कानून  निकाला  था,  उस  के  बावजूद  उस
 लोगों  ने  सोना  बौर  रुपया  नहीं  दिया  ।  इतना
 ही  नहीं,  जब  यह  स्कीम  जारी  की  गई,  तब  भी
 उन  लोगों  की  तरफ़  से  सोना  नहीं  बाया  है  t
 मैं  माननीय  श्री  भगत  को  बताना  चाहता  हूँ
 कि  इस  देश  में  रस्सी  परसेंट  ग़रीब  जनता
 है  जौर  केवल  बीस  परसेंट  पैसे  वाले  शौर
 घनवान  हैं  t  क्‍या  शासन  ने  गिफ्ट  टैक्स,  वैल्थ
 टैक्स,  एस्टेट  यूटी  भारी  के  कनफेशन  ग़रीब
 जनता  को  दिये  हैं  ?  नहीं,  बल्कि  ये  कनसेशन
 उन  धनवानों  के  लिए  हैं,  जिन्होंने  ब्लैक
 मार्केटिंग,  डैकायटी  अगौर  पिडारी  का  वैसा
 अपना  कर  गोल्ड  भ्र पने  पास  रखा  है  कौर
 शासन  के  सब  फिस्कल  साज़  को  कब्रिस्तान
 बना  कर  रखा  हुआ  है  ।

 इस  बिल के  प्रस्तुत  लोगों  से  कहा  गया
 है  कि  यदि  वे  गोल्ड  देंगे,  तो  उन  के  खिलाफ़
 कोई  एक्शन  नहीं  लिया  जायेगा  शौर  बह
 वर्षों  के  बाद  उन  को  उतना  ही  गोटा  दे
 दिया  जायेगा  ।  क्‍या  इस  प्रकार  का  कानून
 मह  नहीं  प्रकट  करता  है  कि  ब्लैक  मार्केटिंग
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 करने  वाले  धनवान  लोगों  ने  राज  तक
 शासन  के  कानूनों  का  पालन  नहीं  किया  है,
 शासन  की  60-40  परसेंट  की  अपील  को
 नहीं  माना  है,  शासन  उत  लोगों  से  घन  या
 सोना  प्राप्त  करने  में  प्र सफल  रहा  है  शौर
 इसलिए  वह  यह  कानून  ले  पाया  है  ?  इसलिए
 मैं  माननीय  मंत्री  जी  से  प्र  गल्त  करता  हूं  कि
 बह  इस  थर्ड  रोडीज  के  समय  भो  इस  कानून
 को  वापस  लें  ।  हूं  कानून  ग़रीब  जनता  के
 लिए  नहीं  बनाया  गया  है,  बल्कि  इस  के
 द्वारा  शासन  चोरों  को  प्रो  कान  दे  रहा  है  ।
 झगर  माननीय  मंत्री  जी  का  दृष्टिकोण  यह
 है  कि  वह  लोगों  के  हार्ट  को  अपील  कर  के
 गोल्ड  लेंगे,  तो  फिर  इस  कानून  को  जरूरत
 नहीं  है  |  उन  लोगों  के  ब्लैक  डी शश  को
 ढांपने  शौर  उन  को  प्रोटेक्शन  देने  के  लिये
 यह  कानून  खाना  उचित  नहीं  है  |

 झगर  हिन्दुस्तान  के  लोगों  की  भावनाओें
 को  देख  कर  भी  शासन  इस  कानून  को  वापस
 नहीं  लेता  है,  तो  जनता  यही  कहेंगी  कि  यह
 औरों  का  बाज़ार  है  भौर  यह  शासन  जोरों  का
 साथ  वे  रहा  है  |

 Shri  Nath  Pal  (Rajapur):  Sir,  I  can-
 Not  persuade  myself  to  extend  aup-
 port  to  this  Bill,  though  the  underly-
 ing  objectives  are  such  with  which  it
 would  be  very  difficult  to  have  quar-
 rel  or  express  disagreement.  That  this
 country,  confronted  with  the  dual
 challenge  from  China  and  Pakistan,
 needs  to  raise  resources  and  raise
 them  substantially  is  a  proposition
 which  needs  to  be  only  stated  to  be
 acceptable  to  this  House  and  this
 House  has  given  unastinted  support  in
 the  pursuit  of  this  objective.

 I  would  like  to  point  out  to  the
 Finance  Minister—who  is  obsent—
 that  though  I  am  a  little  reluctant  to
 shower  criticisrms  soon  after  the  laurels
 which  he  is  supposed  to  have  won
 during  his  odyssey  to  Moscow...
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 Shri  Ranga:  Question.
 Shri  Nath  Pal:..  the  tenor  and  tone

 of  the  speech  of  Prof.  Mukerjee  should
 show  that  he  has  not  succeeded  very
 much.  But  we  are  told  that  he  has
 succeeded  and  therefore,  normally  I
 would  have  been  reluctant  to  shower
 criticisms  upon  him.  But  I  inust  say
 a  few  things  regarding  this  Bill.

 I  am  afraid  this  Bill  is  an  attempt
 to  give  statutory  recognition  to  a  fraud
 which  a  section  of  the  communitv  has
 been  itting  on  the  people  of  this
 country.  This  Bill  is  a  premium,  a
 dividend,  on  dishonesty.  This  is  going
 to  act  as  an  incentive  to  tax-dodgers.
 Normally,  in  other  countries  including
 the  Soviet  Union,  they  are  trying  to
 find  out  means  of  providing  incentives
 under  the  Leiberman  theory  to  the
 producer,  the  cultivator,  the  worker,
 those  who  contribute  to  production  of
 wealth,  But  this  Government  is
 coming  forward  with  measure  after
 measure  to  give  incentives  ty  that
 section  of  the  community—I  cannot
 work  myself  mto  a  frenzy  as  Prof.
 Mukerjee  managed,  but  we  feel  angry
 that  the  only  incentive  which  the
 present  administration  can  think  of  is
 not  to  the  peasant  cultivator,  the
 producer  and  those  who  serve  this
 country  with  the  sweat  of  their  brow,
 but  to  those  who  do  everything  to
 thwart  national  Interest.  I
 think  the  Finance  Minister  is  a  case
 of  a  man  who  misunderstood  the  shast-
 ras.  Perhaps  he  has  taken  the  wrong
 meaning  of  whet  Shankaracharya  had
 to  say:
 ययाति  वित्त  स  न्र:  कुलीन

 ह. ल  पंडित  स  श्लुतिमान्‌  गुण
 स  एव  वक्‍ता  सच  दर्शनीय

 सर्वे.  गुणा:  कांचनमाशयन्ते
 “all  virtue  emanates  from

 gold.  Why  fight  shy  of  worship-
 ping  gold?”

 But  I  think  there  was  an  implied  cri-
 ticism,  which  a  man  of  the  Finance

 Minister’s  intelligence  should  not  have
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 missed.  He  may  be  on  the  verge  of
 committing  the  tragedy  of  the  Greek
 hero,  Midas,  who  asked  God  to  grant
 him  the  boon  that  all  whatever  he
 touched  should  be  converted  into  gold.
 He  thought  he  had  got  the  key,  the
 solution  to  all  problems.  The  boon
 was  granted  unto  him.  What  hap-
 pened?  Absent-mindedly  Midas  touch-
 ed  his  own  hair  and  it  was  converted
 into  gold.  The  rest  of  the  story,  the
 intelligent  Finance  Minister  should
 know.

 He  is  a  fine  scholar  and  coming
 home,  he  should  remember  what
 Ramakrishna  Paramahamsa  said:  A
 man  who  wants  to  do  something
 worthwhile  should  resist  two  temp-
 tations—with  due  apologies—Kamini
 and  Kanchan  Unless  we  _  liberate
 ourselves  from  the  pulls  of  these
 two,  we  cannot  liberate  our  soul.  I
 think  the  Finance  Minister  should
 think  about  it.  He  once  showed  some
 promise  that  he  would  be  making
 amends  for  the  lapses  committed  in
 the  past.  That  was  the  rich  promise
 he  held  when  he  was  Minister  with-
 out  Portfolio.  We  heard  some  of  his
 very  memorable  speeches,  but  the  era
 ended  when  he  became  the  Finance
 Minister.  These  were  worthwhile
 exercises  in  objective  criticism  of
 what  was  wrong  with  the  administra-
 tion.  He  showed  promise  of  taking
 the  right  remedial  steps.

 All  the  three  objectives  with  which
 the  Gold  Contro]  Order  was  promulga-
 ted  have  been  defeated.  Obstinacy
 can  very  often  be  misunderstood  for
 determination,  Let  not  Mr.  द  T.
 Krishnamachari  persuade  himself
 that  his  present  obstinacy  in  not  ac-
 cepting  the  failure  of  the  Gold  Con-
 trol  Order  will  be  regarded  by  us  es
 a  demonstration  of  his  firmness.  It  is
 nothing  of  the  kind.  It  may  smack  of
 something  different.  The  triple  ob-
 jective  of  the  Gold  Control  Order  was
 (a)  to  put  an  end  to  gold  smuggling—
 Mr.  Bhagat  made  the  bold  statement
 and  the  tall  claim  in  the  Rajya  Sabha
 that  the  Gold  Control  Order  hes  suc-
 ceeded  in  putting  an  end  to  gold
 smuggling.
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 I  never  said
 Lets  etc.  Bill

 Shri  B,  पे,  Bhagat:
 that.

 Shri  Nath  Pai:  So,  you  accept  it  has
 failed,  |  am  happy.

 Shri  B.  R.  Bhagat:  I  did  not  say
 that  either.

 Shri  Nath  Pai:  J  shall  be  the  first
 to  congratulate  him  if  he  stands  up
 and  says,  “I  never  made  such  e  claim,
 such  a  claim  cannot  be  made,  the  Gold
 Control  Order  has  failed.”  If  he  says
 that,  |  shall  not  be  niggardly  in  offer-
 ing  congratulations  when  congratula-
 tions  are  deserved.  Let  him  persuade
 himself  to  give  me  the  opportunity  of
 handsomely  complimenting  him  by
 making  this  admission  that  the  Gold
 Control  Order  has  failed  in  putting
 an  end  to  smuggling.

 3  brs.

 Sir,  some  of  these  people  are  od-
 sessed  with  their  favourite  facts.
 Somebody  goes  on  perpetuating  in
 the  country  that  prohibition  has  suc-
 ceeded.  Somebody  else  comes  and
 tells  us  that  gold  smuggling  has  come
 to  an  end,  Has  it  ended?  If  any-
 thing,  the  present  evidence  is  that  it
 is  on  the  increase,  I  have  no  evidence
 to  prove  it,  but  we  know  that  all
 those  who  want  to  buy  gold  can  buy
 gold.  Where  does  it  come  in?  I  do
 not  mean  the  I4  ct.  gold.  Where  does
 T.  T.  Krishnamachari.

 An  hon.  Member:  Not  of  Shri  Kri-
 shnamacharj  but  Shri  Morarji  Desal.

 Shri  Nath  Pal:  Yes,  I  am  sorry,  4
 ct.  gold  of  his  predecessor  but  I  am
 saying  about  22  ct.  gold.  If  you  want
 22  et.  gold  you  can  get  it  in  unlimited
 quantities.  The  second  objective  was
 to  conserve  foreign  exchange.  The  third
 was,  of  course,  to  turn  these  untapped
 resources  to  development  and  to  Plan.
 The  fourth  was  to  bring  down  the
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 [Shri  Nath  Pai]
 prices  of  gold.  Has  any  of  these  been
 achieved?  If  we  test  with  the  touch-
 stone  which  he  himself  set  for  us
 when  the  Gold  Control  Order  was
 promulgated,  it  has  faileq  in  achiev-
 ing  any  of  the  four  objectives,  The
 prices  of  gold  today  are  higher  than
 where  they  stood  when  the  Gold
 Control  Order  was  promulgated.

 Now,  Sir,  all  those  who  marshal
 their  intelligence  in  support  of  this
 odious  Bill  by  saying  that  the  con-
 cessions  sought  to  be  given  by  this
 Bill  are  not  different  from  what  was
 eaflier  achieved  by  legislation,  are
 not  being  very  fair  in  saying  that.  I
 do  not  think  Shri  Himatsingka,  who
 is  another  intelligent  man,  was  very
 fair  in  saying  that.  I  do  not  under-
 stand  the  complications  of  the  share
 market  and  all  that  go  by  it.  I  am
 no  authority  on  taxation  either.  But
 commonsense  tells  mp  that  this  is
 something  quite  different  from  what
 was  sought  to  be  done  when  we  adop-
 ted  it.  I  will  tell  you  how.  The  ear-
 lier  measure  by  the  Finance  Minis-
 ter  had  60  per  cent  to  40  per  cent.  We
 know  the  famous  cartoon  on  it  “how
 shall  we  mix  it."  The  benefit  here  is
 00  per  cent.  To  what  class  of  people?
 Are  we  going  to  perpetuate  this?  I
 understand  and  appreciate  the  diffi-
 culties.  We  need  every  paisa  to  be
 turned  to  defence  and  di
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 Periodically  coming  to  thos,  who  just
 know  that  they  can  bring  down  this
 Government  to  their  way  of  thinking
 by  giving  them  every  incentive,  by  giv-
 ing  them  even  this  benefit  that  the
 law  of  this  country  shall  be  bent
 down  to  suit  them?  To  suit  whom, not  the  national  interest  but  this  kind
 of  people.  Apparently  it  has  the
 veneer,  the  bl.  the  appearance
 that  this  law  is  basically  being
 brought  for  bringing  the  resources
 badly  ded  for  def  and  develop-
 ment,  But  basically  who  is  going  to
 be  the  beneficiary;  it  js  those  who
 have  been  making  a  mockery  of  your
 law.  It  is  they  who  are  going  to  be
 the  beneficiaries.

 I  think  something  else  will  have
 to  be  done  to  get  this  gold  out,  How
 was  this  gold  made?  This  was  tax
 money  evaded,  gold  bought  and  pre-
 served.  Now  they  are  to  come  not
 only  as  rich  men  but  they  are  to  be,
 in  the  process,  to  be  great  patriots.
 They  broke  the  law  of  the  country.
 They  are  anti-social  elements.  My
 final  objection  is  that  in  spite  of  this
 incentive  you  are  not  going  to  get
 what  you  want.  I  want  to  say  this
 to  the  Finance  Minister.  He  had  this
 brilliant  idea  earlier  when  Kaldor
 persuaded  him  to  give  some  thought
 to  Kaldor’s  proposals.  Then  he  took

 These  are  two  prior  claims  on  us.  Are
 these  the  means  for  it?  Have  we  done
 something  better?  Which  is  the  sec-
 tion  that  you  are  going  to  encourage
 by  this  kind  of  ‘BIT

 I  am  afraid,  Sir,  the  hon.  Minister
 should  ponder  very  quietly  over  this.
 I  know  he  does  not  jump  to  conclu-
 sions,  ]  know  he  is  not  in  the  habit
 of  getting  excited.  Once  he  twitted
 me  by  saying  that  he  does  not  get
 excited.  Do  not  get  excited,  but  be

 be  ble  to  logic
 and  be  amenable  to  the  force  of  expe-
 rience.  What  I  say  is,  be  open  to  be
 persuaded  when  facts  come  and  stare
 you  In  your  face.  I  would  like  him
 to  tell  once  and  for  all,  will  we  be

 a  courage:  step  and  he  knows  what
 happened.  We  have  on  previous  oc-
 casions  given  the  number  of  people
 who  have  made  faithful  statements
 regarding  wealth  tax,  gift  tax  and
 expenditure  tax.  How  meagre  was  it?
 Tt  is  not  that,  therefore.  the  measure
 was  wrong,  but  the  measure  had

 thing  to  recommend.

 Finally,  I  say  that  in  the  light  of
 the  suffering  of  the  masses  and  the
 redundancies  in  the  Bill,  this  Bill
 makes  a  mockery  of  the  Gold  Control
 Order.  Tf  the  misery  of  half  a  mil-
 lion  people  does  not  move  you.  It  is
 amazing.  How  can  we  be  oblivious.
 how  can  we  persuade  ourselves  to  be
 blind  to  this,  to  the  misery  of  half  a
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 million  goldsmiths  who  are  honest
 citlzens—it  is  not  that  every  one  of
 them  is  a  blackmarketeer—who  have
 served  this  country  very  loyally  and
 many  of  whom  are  humble  artisans.
 The  sheer  logic  of  this  should  per-
 suade  the  Fi  Minister to  decl
 to  this  House  that  the  Gold  Control
 Order  has  become  redundant.

 With  these  words,  Sir,  I  once  again
 emphasise  that  it  will  not  be  poasible
 for  any  legislator,  though  he  would
 agree  with  the  necessity  of  raising
 resources,  to  support  this  kind  of
 dublous  means  of  raising  resources.

 tt  काशी  राम  गुप्त  (भीतर)
 अध्यक्ष  महोदय,  यह  सरकार  सोने  के  मामले
 को  लाकर के  स्वयं  सो  गई  है  भ्र ौर  इस  बिल  के
 द्वारा  वह  गुनाह  भौर  बेलज्जत  करने  जा
 रही  है।  करोड़पति  लोग  कहते  हैं  कि  हमारे
 पास  भी  जेवरों  के  रूप  में  सोना  नहीं  है,  यह
 सरकार  को  समझ  लेना  चाहिए  ।  वह  जवाह-
 रात  के  रूप  में  है।  भाप  के  नवयुवक  जो  हैं
 ये  भ्र पनी  करोड़पति  बधिरों  को  जवाहरात  से
 सुसज्जित  करते  हैं  |  कल  ही  श्री  मुरारका
 ने  बताया  था  कि  झगर  किसी  के  पास  सौ
 पये  हैं  तो  वह  उन  सौ  रुपयों  को  मार्किट  में
 बारह  परसेंट  पर  दे  कर  पन्द्रह  बरस  में  पांच  सो
 रुपये  कर  लेगा  t  wale  मगर  वह  साठ  रुपये
 दे  कर  अपनी  कमाई  को  ईमानदारी  के  साथ
 भी  फैलाएगा  तो  वह  ढ़ाई  सौ  रुपये  उस  से
 कर  लेगा  ।  इस  प्रकार  से  सरकार  की  जो
 थ  नीति  एक  दूसरे  के  विपरीत  चल  रही  है
 उस  का  नतीजा  यही  होने  बाला  है  जो  राज
 दिखाई  दे  रहा  है  |  कल  भी  मैं  ने  कहा  था
 और  राज  भी  मैं  आर्च  मंत्री  महोदय  से  कहना
 चाहता  हूं  कि  जरा  वह  प्र पने  आंकड़ों  को  इस
 सदन  के  सामने  रखें  कि  3i  जनवरी  के  बाद
 कितना  सोना  उन  के  पास  झाया है,  उस
 में  से  कितना  ऐसे  लोगों  से  सोना  भाया है  जो
 इनकम  टैक्स  देते  हैं,  बैद्य  टैक्स  देते  हैं  भ्र ौर  उस
 में  भी  कितना  ऐसों  ने  दिया  है  जिन्हों  ने  कि
 उसे  छिपा  कर  रखा  हुआ  था  |  पत्थर  दसवां
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 या  बीसवां  हिस्सा  भी  नहीं  कराया  है  तो  फिर
 यह  स्वयं  प्रमाणित  हो  जाता  है  कि  यह  बिल
 बहुत  ही  गलत  तरीके  से  लाया  गया  है  ny

 राज  श्रीमती  रेणुका  राय  ने  एक  बहुत
 पते  की  बात  कही  है  1  उन्होंने  कहा  है  कि
 घारा  8  को  हटा  दिया  जाए।  उस  का  एक  महत्व
 था।  eu  as  से  ईमानदार  पौर  बेईमान
 दोनों  एक  साथ  बिठाए  जाते  हैं  ।  बेईमान  के
 साथ  ईमानदार  लोग  बैठना  कभी  पसन्द  नहीं
 करेंगे  :  इस  के  अतिरिकत  हमारे  धर्म  शास्त्रों  में
 शुद्ध  धन  के  महत्व  की  बात  कही  गई  है  1
 गरीबों  का  धन,  श्रमिक  वर्ग  का  घन  कौर
 साधारण  समाज  का  जो  धन  है  वह  शुद्ध  र्थ:
 कहलाता  है  वर्षों  उन  की  मेहनत  की  कमाई
 होती  है  शौर  बाकी  लोगों  का  जो  घन  है  वह
 घन  शुद्ध  अर्थ  में  घन  नहीं  होता  है,  वह  प्रमुख
 श्र  में  घन  होता  है  t  इस  प्रकार  से  रियायतों
 दे  कर  सोना  लेने  में  भी  यह  सरकार  फलीभूत
 नहीं  हो  सकती  है  ।  ऐसे  पाप  की  कमाई  को
 इस  प्रकार  से  रियायतें  दे  कर  लेने  की  क्या
 ग्रावश्यकता  है  ?  शौर  वह  भी  तव  जब  उस  का
 कोई  प्रनुमान  भी  बाप  के  सामने  नहीं  है  |
 कल  भी  मैं  ने  निवेदन  किया  था  कि  क्या  पांच
 सौ  करोड़  रुपये  के  सोने  की  छाप  को  प्राशि  है
 या  पचास  करोड़  रुपये  के  सोने  की  भी  प्राशि
 है  तो  प्र  मंत्री  महोदय  ने  कहा  था  कि  इस  के
 बारे  में  कुछ  नहीं  कहा  जा  सकता  है  t  मैं
 निवेदन  करूंगा  कि  जिस  बिल  से  पचास  करोड़
 रुपये  का  सोना  भी  नहीं  श्मा  सकता  है,  दस
 करोड़  रपये  तक  के  सोने  की  प्राशा  नहीं  है

 और  जिस  को  लेने  के  लिये  सब  प्रकार  की
 रियायतें  दी  जा  रही  हैं,  तो  ऐसे  मिल  में  स ेकम
 से  कम  उस  धारा  को  तो  हटा  देना  चाहिये  ।

 चौदह  करा  का  जो  मामला  है  उस  को
 वापिस  नहीं  लेते  हैं  -  तो  इस  को  र्थ  यह  होगा
 कि  जो  लोग  राज  प्रिया  सर्वस्व  दें  देंगे  उत
 को  कल  झगर  सोने  की  जरूरत  होगी  तो  चौदह
 कौर  का  सोना  लेना  पड़ेंगी  प्रौढ़  दस  साल  बाद
 सरकार  को  फिर  सोना  लेने  की  जरूरत  होगी
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 प्री  काशी  राम  गुप्त]
 तो  चौदह  कैरट  के  सोने  से  बह  निहाल  नहीं
 होगी  ।  राज  भी  चौदह  कैरट  का  जो  सोना  है,
 सरकार  उस  से  निहाल  नहीं  हो  सकती  है  ny
 इंटरनेशनल  माक ट  में  श्राप  वह  सोना  नहीं  बेच
 सकते  हैं।  सभी  तरीकों  से  झगर  सोचा  जाए,
 चारों  तरफ  से  अगर  सोचा  जाए  तो  यही
 नतीजा  निकलता  है  कि  इस  बिल  को  ला  कर
 सरकार  ने  बुद्धिहीनता  का  कार्य  किया  है
 और  ठीक  होगा  कि  इस  को  वह  वापिस  ले  ले  t
 wag  इस  की  भी  वही  गति  होगी  जो  राज
 गोल्ड  कंट्रोल  एक्ट  की  हो  रही  है  या  दूसरे  दौर
 जो  एक्स  हैं  उनकी  हो  रही  है  ।  हां  एक  बात
 जरूर  होगी  ny  बेईमानों  को  लाभ  हों  जायेगा
 कौर  सरकार  को  कोई  लाभ  नहीं  होगा  t
 कौर  जहां  तक  ईमानदार  लोगों  का  सम्बन्ध  है,
 वें  इस  में  जरूर  नुकसान  उठायेंगे  |

 हाव  5.  M,  Banerjee:  Mr.  Speaker
 Sir,  I  rise  to  oppose  this  Bill  once
 again,  and  I  fully  support  the  expres-
 sion  given  to  this  Bill  by  my  hon.
 friends,  Prof.  Mukerjee,  Shri  Nath  Pai
 and  others.  It  is  really  a  tragedy  in
 this  country  that  whatever  measure
 is  being  taken  it  is  always  taken  in
 a  half-hearted  manner  and  there  is  no
 sincere  effort  by  the  Government  to
 unearth  either  the  black-money  or
 the  gold.

 When  I  was  speaking  on  the  first
 reading,  I  mentioned  that  when  a
 declaration  was  made  by  the  hon.
 Finance  Minister  giving  90  qays'  time
 to  those  who  wanted  to  submit  their
 unaccounted  money,  there  were  cases
 pending  in  Delhi  and  had  this  con-
 cession  not  been  given,  those  com-
 panies  would  have  been  forced  to
 pay  80  per  cent  income-tax  and  near-
 ly  50  per  cent  as  penalty.  But  by
 this  declaration  they  were  able  0
 save  large  amounts.  They  simply
 declared  the  same  amount  which  was
 under  scrutiny  or  investigation  by  the
 income-tax  or  other  authorities.  5o,
 whatever  concession  has  been  given,
 it  has  been  given  only  to  those  who
 are  taking  all  concession  from  Gov-
 ernment.
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 3,l  hrs.
 (Mr.  Deruty-Sreaker  in  the  Chair]
 What  the  role  of  certain  industria-

 lists  in  the  country  is  known  to  us.
 I  do  not  oppose  all  industrialists,  but
 there  are  industrialists  in  the  country
 who  have  hoarded  money  made  out
 of  blackmarketing.  What  happened  in
 Kanpur?  The  other  day  there  was  a
 furore  in  the  House  on  the  question
 of  Lakshmj  Chand  Aggarwal  hoarding
 money  to  the  tune  of  crores  of  rupees
 out  of  blackmarke.ing  and  sending
 corrugated  sheets  to  Pakistan.

 Shri  Hari  Vishnu  Kamath:  Kanpur
 chap!

 Shr,  8.  M,  Banerjee:  Yes,  a  Kanpur
 chap.  What  happened  in  West  Ben-
 gal?  Even  during  this  emergency
 when  Pakistani  soldiers  were  killing
 our  jawans,  when  the  entire  country
 rose  like  one  man  to  defend  the
 motherland,  what  happened  in  Cal-
 cutta?  Men  like  Jai  Chand  Sethia  and
 Gajraj  Saraogi,  who  were  caught  not
 only  for  blackmarketing,  were  trying
 to  help  Pakistan  monetarily  with  the
 help  of  Isphahani,  What  action  was
 taken  against  them?  Even  the  officer,
 who  was  responsible  to  arrest  or  scru-
 tinise  the  whole  thing,  has  been  trans-
 ferred  from  Calcutta  to  some  other
 place.  Ths  is  the  fate  of  senior  Gov-
 ernment  officials  who  are  honest  to
 the  core  and  who  want  to  help  this
 Government.

 The  Deputy  Mintster  in  the  Mints-
 try  of  Finance  (Shri  Rameshwar
 Sahu):  That  is  totally  wrong.

 Shri  8,  M.  Banerjee:  I  want  to  know
 clearly  whether  Shri  R.  Prasad,  Col-
 lector,  Central  Excise,  West  Bengal,
 has  been  transferred  or  not.  I  men-
 tion  the  name.  After  the  whole  inci-
 dent,  he  was  transferred  because  he
 was  one  man  who,  with  Shri  Shrivas-
 tava—I  generally  do  not  mention
 names—with  unquestionable  integrity
 was  trying  to  arrest  these  tycoons  and
 expose  their  sins  against  the  interests
 of  the  country.
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 Here  I  should  also  take  this  oppor-
 tunity  of  saying  that  I  was  under  the
 impression  that  after  this  Bil  is  pass-
 ed,  at  least  some  relief  will  be  given
 to  goldsmiths  and  that  the  Gold  Con-
 trol  Order  will  be  rescinded  or  done
 away  with;  but,  they  have  not  done  it.
 Now,  an  atmosphere  is  being  created
 in  the  country  that  many  people  will
 give  gold,  I  am  sure,  only  the  middle-
 class  employees  or  those  coming  from
 middle-class  families  and  getting  with-
 in  the  pay  range  of  Rs.  00  to  Ra,  250
 wi'l  give  some  gold  in  the  interest  of
 the  country,  for  defending  the  mother-
 land.  It  is  they  who  have  come  out.
 The  other  people  will  not  give.

 An  hon,  Member:  Shri  Rameshwar
 Tantia.

 Shri  8,  M.  Banerjee:  Shri  Ramesh-
 war  Tantia  might  have  given.  I  em
 happy  about  it.  But,  what  about
 Shri  Prabhu  Dayal  Himatsingka?
 What  about  others?  They  are  not
 giving  gold.

 Shri  Rameshwar  Sahu;  What  about
 from  that  side?

 Shri  s.  M.  Banerjee:  |  am  paying
 Rs.  50  every  month,

 The  general  impression  about  the
 Government  in  the  country  is  that
 whatever  it  touche,  vanishes.  Ihe
 o'her  day  I  was  told  that  the  Gov-
 ernment  of  India  is  considered  to  be
 the  greatest  magician;  whatever  they
 touch  vanishes.  They  touch  wheat  and
 it  vanishes;  they  touch  foodgrains  and
 they  vanish.  Now  they  are  going  to
 touch  gold  and  it  also  will  vanish.
 That  is  the  general  impression  about
 the  Government.  I  do  not  want  to
 create  that  impression;  I  want  gold
 for  guns,  But  what  is  happening
 actually?  Five  lakh  goldsmiths  are
 still  rotting  on  the  streets.  It  is  a
 sad  commentary  on  our  planning  and
 our  employment  potential  (In-
 terruption).  It  will  come  to  Shri
 Mahavir  Tyagi.  He  is  rehabilitating
 everyone.  Even  when  I  was  dismiss-
 ed,  I  was  rehabilitated  by  him.
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 Shri  Narendra  Singh  Mahida
 (Amand):  Mr.  Deputy-Speaker,  Sir,
 we  are  facing  the  realities  of  life.  I
 have  heard  the  words  of  wisdom  from
 Shri  Nath  Pai,  namely,—

 “सर्वे गुणा  :  कांचनमाश्रयन्ति''
 Even  Russia  or  China  also  want  gold
 because  gold  is  a  commodity  which  is
 internationally  accepted.  This  mea-
 sure,  I  understand,  is  for  giving  as-
 surance  to  industrialists  or  capitalists,
 who  have  gold  with  them,  that  their
 gold  is  guaranteed  by  Government
 from  taxation  and,  further,  that  they
 will  be  returning  the  gold  after  5
 years.  So,  in  fact,  this  Bill  should
 be  supported  by  all  parties  but,  I  am
 rather  surprised  that  Shri  Mukerjee
 and  Professor  Ranga  are  in  company
 and.

 Shri  Bari  Vishnu  Kamath:  Com-
 pany?  Is  it  parliamentary?

 Shri  Narendra  Singh  Mahida:
 are  agreed  on  the  opposition  to  this
 Bill.  One  wants  that  better  facilities
 should  be  given  to  capitalists  and  the
 other  wants  that  capitalists  should  be
 complete'y  wiped  off.  So,  these  two
 different  groups  are  agreeable  on  this
 point,  makes  me  rather  gcaptical  and
 also  puts  me  in  a  laughing  mood,

 This  is  a  democratic  country  and  in
 a  democracy  we  cannot  take  gold  by
 force.  When  we  accept  democracy,
 we  must  find  means  to  get  gold  and
 that  gold  must  be  acquired  by  demo-
 cratic  means.  In  this  country  we
 have  a  tradition  of  not  donating  gold
 but  of  firing  gold.  Rani  Lakshmibai
 of  Jhansi,  when  defending  her  citadel,
 had  fired  silver  and  gold  bullets  when
 iron  bullets  were  not  available.  T  am
 quite  sure,  in  spite  of  little  opposition
 here  and  there,  this  country  will  rely
 in  giving  gold;  maintain  our  tradition
 and  our  nationality.  We  shall  offer  all
 the  gold  that  we  possess  for  the  defence
 of  this  country.  That  is  the  idea,  T
 understand,  why  Government  requires
 gold.  It  is  not  merely  for  importing
 wheat  or  fancy  things,  that  we  acquire
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 gold.  It  is  a  commodity  which  is  to  be
 exchanged  with  bullets.

 It  we  talk  of  defending  this  country
 against  China  or  Pakistan,  we  shall
 have  to  give  gold  or  be  prepared  for
 further  taxation.  Either  of  these  two
 we  must  welcome;  but,  if  the  Govern-
 ment  comes  forward  with  concessions
 for  giving  gold,  we  oppose  it  and
 when  they  try  to  tax  us  more,  we
 oppose  it.  So,  I  very  humbly  submit—
 I  am  not  a  tax-payer  of  this  kind—
 that  some  assurance  should  be  given
 in  a  democracy  to  those  upper  class
 persons  who  have  gold  so  that  they
 may  come  out  with  gold.  Whether  it  is
 black  or  white,  we  are  not  aware;  if
 it  is  black  gold  the  Central  Excise  has
 all  the  powers  to  capture  it.  The
 other  day  we  had  read  in  the  papers
 that  in  Calcutta  the  Central  Govern-
 ment  caught  some  industrialists  who
 have  been  dealing  in  smuggled  goods.

 This  Bill  is  a  welcome  measure,  It
 is  no  use  running  down  those  people
 who  have  come  forward  to  offer  their
 gold  to  the  country.  They  must  also
 understand  that  the  value  of  gold
 depreciates.  It  does  not  pay  them  in
 the  full  manner  in  which  they  want
 it.  So,  I  appreciate  the  measure  of
 this  Bill  ang  I  see  no  reason  why
 other  people  should  oppose  it  merely
 for  the  sake  of  opposing  it.  I  very
 heartily  welcome  this  Bill.

 Shri  B.  BR.  Bhagat:  Mr.  Deputy-
 Speaker,  Sir,  I  need  not  go  into  the
 points  that  have  been  raiseq  by  hon
 Members  because  already  yesterday
 I  have  dealt  with  most  of  them.  It
 is  curious  that  there  are  no  new  ideas
 or  thoughts  emerging  because  al-
 though  different  hon.  Members  have
 spoken  in  more  eloquent  language,  it
 has  been  mainly  repetition.  I  can
 say  that  I  agree  with  most  of  the
 sentiments  expressed  by  hon.  Members
 so  far  as  sentiments  are  concerned,  for
 example,  the  quotations  from  the
 Mahabharata  about  the  exploitative
 process  of  wealth-gathering,  From  the
 Mahabharata  to  Marx  all  this  process
 has  been  happening.  I  agree  entirely.
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 Similarly,  the  hon.  Member  has  gaid
 about  Kanchan  and  kamini.  I  am
 not  a  scholar  of  Sanskrit  though  I
 have  read  some  Sanskrit;  but,  I  think,
 I  can  tell  the  hon.  Member  with
 greater  force  how,  more  than  kamini,
 kanchan  can  be  dangerous.  I  can
 only  quote  Rahim,  who  is  a  more
 popular  poet  than  Shankaracharya
 whom  he  has  quoted,  There  is  a  fam-
 ous  couplet  of  Rahim:

 “कनक  कनक  ते  दोगुनी  मादकता  भ्रधिकापथ  t
 एक  खाय  बारात  नर,  एक  पाय  बौराया  ra

 One  kanak  is  toxin  and  the  other  is
 a  woman.  So,  it  is  hundred  times
 more.  I  say,  gold  can  be  more  dan-
 gerous  and  the  only  way  it  cannot  be
 dangerous  is  that  it  should  be  s0-
 cialised.,

 I  am  in  complete  agreement  about
 the  sentiments  that  have  been  expres-
 sed.  About  the  incentives  to  the  pro-
 ducer—I  am  g  producer  myself;  I  do
 not  know  whether  the  hon.  Member  is
 a  farmer  or  not—I  know  what  is  the
 incentive  that  a  farmer  requires.
 Therefore,  there  is  no  question  of  any
 disagreement  about  the  sentiments.
 But  the  point  is:  What  shoulg  we  do?

 Shri  Nath  Pai:  You  are  not  a  far-
 mer;  you  are  an  absentee  landlord.

 Sbri  B.  E.  Bhagat:  No;  fortunately.
 not  yet.

 But  the  point  is:  What  should
 we  do?  As  I  said  yesterday,  we  have
 given  certain  concessions.  The  hon.
 M  be:  k  5  the  phil  josoph:  of  the
 stick  and  the  carrot.  The  Govern-
 ment  has  to  use  both  the  stick  and  the
 carrot.  Sometimes  danda  js  necessary
 and  sometimes  some  concessions  are
 Necessary.  Whether  you  call  it  the
 hard  way  or  the  soft  way,  the  totali-
 tarian  or  the  democratic  way,  both
 these  processes  are  there.

 Sir,  I  had  explained  the  background
 of  the  concessions.  It  is  not  a  con-
 cession  to  the  black-marketeers  to
 convert  their  black  money  into  gold
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 But  it  is  a  concession  to  certain
 persons  who  have  a  large  hoard
 of  gold  and  it  may  be  that  they  may
 be  affecteq  by  the  application  of  vari-
 ous  taxation  Iaws.  It  ig  for  those  who
 may  have  gold  to  tender  gold.  They
 need  not  sell  it  to  somebody  who  may
 convert  his  money  into  gold  in  tender-
 ing  it.  I  repeat  again  that  the  con-
 cession  is  only  for  those  persons  and
 the  is  not  od  It
 is  re  able  and  it  t  be  an
 affront  to  any  public  morality.

 Secondly,  it  should  be  appreciated
 that  this  is  for  a  very  limited  period
 of  about  3  or  4  months,  The  conces-
 sion  is  given  in  the  extreme  urgency
 of  raising  certain  external  resourcer
 to  meet  a  difficult  situation  and  to
 make  us  self-reliant,  So,  it  ig  in  this
 context  that  we  have  to  judge  whe-
 ther  the  concession  given  is  reason-
 able  or  not.  It  is  quite  reasonable.
 It  cannot  be  said  we  are  pandering
 lo  these  anti-social  elements.  I  have
 no  love  for  them  nor  has  the  Govern-
 ment  any  love  for  them.  The  House
 would  appreciate  the  successive  mea-
 sures  taken  by  the  Government  amd
 particularly  by  the  present  Financ
 Minister  in  finding  out  the  undisclosed
 income,  whether  it  is  in  the  form  of
 currency:  or  whether  it  is  in  the  form
 of  gold.  The  Government  has  also
 taken  anti-smuggling  measures.

 I  can  understand  Mr.  Masani  by  way
 of  hig  eloquent  language  and  Mr.
 Ranga  in  his  less  eloquent  language
 opposing  the  Gold  Control  Act.  But
 I  cannot  understand  the  hon.  Member,
 Prof,  Mukerjee,  who  proclaims  social-
 isms  of  varied  variety,  from  communi-
 ism  to  socialism,  and  Mr,  Nath  Pai
 opposing  the  Gold  Control  Act.  I  was
 also  misquoted  ang  it  was  said  that
 I  had  said  that  the  Gold  Control  Act
 has  not  stopped  smuggling.  What  I
 sald  was  that  smuggling,  ag  any  other
 anti-social  practice,  cannot  be  eradi-
 cated  in  a  day.  There  are  also  other
 forces  working  for  it.  But  the  gold
 control  measure  wants  to  control  the
 hoarding  of  gold  by  various  processes
 of  declarations  and  it  assist  In  the
 Process  of  checking  smuggling.  Its
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 success  cannot  be  judged  in  &  day  or
 in  a  few  months.  In  that  respect  it
 is  a  social  €  and  8  ure  of
 social  reform,  Take,  for  instance,
 the  Sharda  Act.  At  one  time,  the  Act
 was,  more  or  less,  non-existent  al-
 though  the  Act  had  been  passed  by
 Parliament.  But  today  you  will  find
 that  it  has  come  into  operation.  I
 hint  if  the  hon.  Member  who  claims

 ५0  have  a  progressive  outlook  takes
 the  census  of  the  views  of  the  younger
 women  und  younger  men,  he  will  find
 that  the  lure  for  gold  is  going  down.
 If  this  Gold  Control  Act  is  there,  I
 think,  a  day  will  come  soon,  in  the
 course  of  years  that  at  least  the  future
 generation,  the  younger  generation,
 will  give  up  gold.  If  you  take  away
 the  gold  control  measures  the  sign-
 post,  that  is,  the  direction,  will  not
 remain  there.  Mr.  Ranga  wants  to
 reverse  the  social  trend,  Therefore,  I
 can  understand  his  opposition  to
 the  Gold  Control  Order.  Then  Mr.
 Masani  and  Mr,  Ranga  say  that  if  the
 Gold  Control  Act  is  not  repealed
 this  echeme  will  not  suaceed.  Mr.
 Masanj  even  claims  that  the  people
 of  this  country  have  less  faith  in  the
 Government  than  the  people  of  other
 countries  who  are  giving  greater  as-
 sistance.  |  have  no  quarrel  with  this
 travesty  and  perversity  of  thinking.
 I  can  join  issue  with  the  hon.  Members
 who  want  to  go  ahead  and  want  the
 country  to  build  a  self-reliant  economy
 and  who  want  to  defend  the  freedom
 and  the  integrity  of  the  country.

 It  is  for  this  purpose  that  a  measure
 like  this  had  been  brought  forward.
 I  concede  that  we  have  given  conces-
 sions.  But  I  repeat  that  it  is  a  patric-
 tic  appeal  to  a  large  number  of  men
 and  women  who  have  a  small  holding
 of  gold,  say,  of  है  tolas  or  l0tolas  and
 it  is  in  the  realities  of  the  situation
 that  we  have  given  certain  reasonable
 concessiong  to  certain  sections  of  the
 people.  I  think,  on  balanced  consi-
 derations,  the  hon.  Members  should
 support  this  measure  which  is  g  mea-
 sure  to  raise  certain  resources  for  the
 country,  I  would  plead  with  them.  The
 object  of  this  ure  is  epti
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 able  ag  has  been  expressed  by  all  the
 Members  on  the  othe  side.  But  you
 have  to  accept  certain  compromises
 and  in  given  conaitions  the  compro-
 mises  are  reasonable.  They  are  not
 extraordinary.  We  must  create  a  pro-
 per  climate  which  is  absolutely  neces-
 sary  for  the  success  of  this  measure
 and  which  is  vital  for  making  us  self-
 reliant  in  the  coming  months  so  far  as
 the  external  resources  are  concerned.
 If  the  will  of  Parliament  is  expressed
 in  a  unanimous  manner,  it  will  help  in
 creating  a  proper  climate  in  the  coun-
 try.  Although  small  quantities  of  goid
 have  been  tendered  uptill  now,  I  have
 No  doubt  that  in  the  coming  days  and
 weeks,  if  the  climate  is  built  up,  we
 can  have  a  sizeable  amount  of  gold  to
 meet  our  external  resources  require-
 ‘ment.

 D.G.S.  (General)

 With  these  words,  |  appeal  to  the
 House  to  adopt  this  Bill  unanimous'y
 and  without  any  division.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 ‘18-25,  hrs.

 DEMANDS*  FOR  SUPPLEMENTARY
 GRANTS  (GENERAL),  1965-66.

 Mr.  Deputy-Speaker:  We  now  take
 up  the  Suppl  tary  0  ds  for
 Grants  (General).  The  time  allotted
 for  this  is  2  hours.  Does  the  Minister
 want  to  make  any  speech?

 The  Minister  of  Planning  (Shri  B.
 R,  Bhagat):  No,  Sir.
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 Demanp  No.  6—EpucaTIon

 Mr.  Deputy  Speaker:  Motion  moved:

 “That  a  Supplementary  sum
 not  exceeding  Rs.  1,000,  be  grant-
 ed  to  the  President  to  defray
 the  charges  which  will  come  in
 course  of  paymen;  during  the  year
 ending  the  3lst  day  of  March,
 1966,  in  respect  of  ‘Education’.”

 Demand  No,  37—OrTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY  OF
 FINANCE

 Mr.  Deputy  Speaker:  Motion  moved:

 “That  a  Supplementary  sum
 not  exceeding  Rs.  5,25,000  be
 g-anted  to  the  President  to  de-
 fray  the  charges  which  will
 come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day
 of  March,  1966,  in  respect  of
 ‘Other  Revenue  Expenditure  of
 the  Ministry  o¢  Finance’.”

 Demanp  No.  39—Grants-tn-Am  7१0
 STATE  AND  UNION  TeERRITORY  Gov-
 ERNMENTS

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  Supplementary  sum
 not  exceeding  Rs.  -1,00,00,000  be
 granted  to  the  President  to  de-
 fray  the  charges  which  will
 come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day
 of  March,  1966,  in  respect  of
 ‘Grants-in-aid  to  State  ang  Union
 Territory  Governments’.”

 Demanpd  No.  47—Otner  Revenue
 EXpENDITURE  OF  THE  MINISTRY  OF
 Foop  AND  AGRICULTURE

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  Supplementary  sum
 not  exceeding  Rs.  7,50,00,000  be

 dati *Moved  with  the  recomm  of  the  President.
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 granted  to  the  President  to  de-
 fray  the  charges  which  will
 come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day
 of  March,  1966,  in  respect  of
 ‘Othe:  Revenue  Expenditure  of
 the  Ministry  of  Food  and  Agri-
 culture’.”

 Demanp  No,  83-- एप्  RevENvE
 EXPENDITURE  OF  THE  MINISTRY  07
 PETROLEUM  AND  CHEMICALS

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  Supplementary  sum
 not  exceeding  Rs.  -1,65,00,000,  be
 granted  to  the  President  to  de-
 fray  the  charges  which  will
 come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day
 of  March,  1966,  in  respect  of
 ‘Other  Revenue  Expenditure  of
 the  Ministry  of  Petroleum  and
 Chemicals’.”

 Demanp  No.  ]0—Oruer  Revenve
 Expenprture  or  Lox  Sapna

 Mr.  Deputy-Speaker:  Motion  moved:

 ‘That  a  Supplementary  sum
 not  exceeding  Hs.  -1,00,000  be
 granted  to  the  President  to.  de-
 fray  the  charges  which  will
 come  in  course  of  payment  dur-
 ing  the  year  ending  the  Slst  day
 of  March,  1966,  in  respect  of
 ‘Other  Revenue  Expenditure  of
 Lok  Sabha’.”

 Demanp  No.  2l—CarrraL  OvTLay  on
 Currency  anp  CoINacE

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  Supplementary  sum

 not  exceeding  Rs.  -71,43,00,000  be
 granted  to  the  President  to  de-
 fray  the  charges  which  will
 come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lat  day
 of  March,  1966,  in  respect  of
 ‘Capital  Outlay  on  Currency  and
 Coinage’.”
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 DemManp  No.  l30—Orwer  Caprra.

 OUTLAY  OF  THE  Ministry  or  Foop
 AND  AGRICULTURE

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  Supplementary  sum

 not  exceeding  Rs.  -15,00,000  be
 granted  to  the  President  to  de-
 fray  the  charges  which  will
 comp  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day
 of  March,  ‘1966,  in  respect  of
 ‘Other  Capital  Outlay  of  the
 Ministry  of  Food  and  Agricul-
 ture’.”

 Demanp  No,  33—CaprraL  OUTLAY  oF
 tHe  Ministry  or  INpusTRY  AND

 BUPPLY
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  Supplementary  sum
 not  exceeding  Rs,  2,80,83,000  be
 granted  to  the  President  to  de-
 fray  the  charges  which  will
 come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day
 of  March,  1966,  in  respect  of
 ‘Capita]  Outlay  of  the  Ministry  of
 Industry  and  Supply’:

 Demanp  No,  40—Caprran  Ovriay  oF
 Tue  Ministry  or  Stee:  anp  Mives
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  Supplementary  sum
 not  exceeding  Rs.  20,00,000  be
 granted  to  the  President  to  de-
 fray  the  charges  which  will
 come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day
 of  March,  1966,  in  respect  of
 ‘Capital  Outlay  of  the  Ministry  of
 Steel  and  Mines'.”
 Mr.  Deputy-Speaker:  These  de-

 mands  are  now  before  the  House.
 Shri  Hari  Vishno  Kamath  (Hos-

 hangabad):  I  want  to  raise  a  point
 of  order.

 Sir,  [  invite  your  attention  to  pp.
 22-23  of  this  booklet  on  the  Supple-
 mentary  Demands  which  deal  with
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 the  Demang  for  Grant  on  account  of
 the  Government's  taking  over  the
 undertaking  of  the  Metal  Corpora-
 tion  of  India  as  some  money  is  need-
 ed  for  expenditure  on  various  counts
 in  that  connection.

 The  House  is  aware  that  the  Metal
 Corporation  of  India  (Acquisition  of
 Undertaking)  Bill  to  replace  the
 Ordinance  which  wags  promulgated  by
 the  President  quring  the  recesg  was
 introduceq  in  the  House  last  week
 and  it  has  not  yet  been  taken  yp  for
 consideration,  let  alone  being  passed
 by  the  House.  It  has  not  yet  been
 considered  by  the  House.  Now,  this
 Demand  anticipates  the  passage  of
 the  Bill.  Very  likely,  if  members  of
 the  Party  in  power  are  not  whipped
 by  their  Whips,  it  is  possible  that  the
 Bill  may  be  thrown  out

 Shri  P.  Venkatasubbaiah
 On  a  point  of  order,  Sir.

 Mr.  Deputy-Speaker:  Let  him  finish
 first.

 Shri  Hari  Vishon  EHamath:  His
 point  of  order  cannot  replace  my
 point  of  order.  Let  one  point  of
 order  be  disposed  of  first.

 Sir,  the  Bill  which  wag  introduced
 in  the  House  last  week  has  not  come
 up  for  consideration,  If  the  Bill  is
 thrown  out  by  the  House—I  hope,  it
 will—this  Demand  for  Grant  on  ac-
 count  of  certain  expenses  incurred  in
 that  connection  cannot  come  up  be-
 fore  the  House.  The  Demand,  as  it
 has  been  made  in  this  booklet,  which
 has  come  before  the  House  anticipat-
 es  the  passing  of  the  Metal  Corpora-
 tion  of  India  (Acquisition  of  Under-
 taking)  Bill.  It  puts  the  cart  before
 the  horse,  so  to  say,  as  has  been
 well  said,  a  drop  of  poison  can  vitiate
 a  whole  cistern  or  barrel  of  milk.
 The  inclusion  of  this  Demand  in  these
 Supplementary  Demands  vitiate,  the
 entire  Demands  for  Grants.  So,  this
 motion  made  by  the  Minister  is  out
 of  order  and  this  cannot  be  taken  up
 unless  this  demand  is  deleted  from

 the  list  of  Demands  before  the  House.

 (Adoni):
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 Shri  S.  M.  Banerjee  (Kanpur):  I
 rise  to  support  the  submission  of  Shri
 Kamath.  |  feel  that  this  particular
 demand  for  the  Metal  Corporation  of
 India  cannot  be  discussed  in  this
 House.  I  have  another  submission  to
 make,  apart  from  the  points  made
 out  by  my  friend,  Shri  Kamath.

 Mr,  Deputy-Speaker:  What  is  the
 Tule  under  which  the  hon.  member
 Taiseg  this  point  of  order?

 Shri  Hari  Vishnu  Kamath:  This  is
 a  general  rule.  When  the  Bill  has
 not  yet  been  passed,  how  can  the
 Demand  come  before  the  House?

 Shri  S,  M.  Banerjee:  The  moment
 the  Bill  wag  introduced  in  the  House,
 you  remember  ;  wanted  to  oppose  it
 for  two  reasons.  Now  I  find  that
 there  is  g  Demang  for  Grants.  It  is
 known  to  the  Minister  of  Parliamen-
 tary  Affairs  and  the  Minister  of  Steel
 &  Mine,  that  even  the  Ordinance  has
 been  challenged  by  the  Metal  Cor-
 poration  ang  that  the  case  ig  pending
 in  the  Punjab  High  Court  Circuit
 Bench  in  Delhi.  The  Bill  may  not

 even  come  up  for  discussion  since  the
 matter  is  sub  judice.  When  that  is
 the  position,  it  passes  my  compre-
 hension  how  this  Demand  has  been
 included  in  thig  Hst  when  there  is
 nothing  before  the  House.  As  |  point-
 ed  out  the  other  day,  the  Metal  Cor-
 poration  wag  taken  over  by  Govern-
 ment  by  an  Ordinance  on  the  22nd
 October,  1965,  when  the  Parliament
 Was  to  be  in  session  from  3rd  Novem-
 ber,  1985.

 I  submit  that  it  will  be  against
 Parliamentary  convention  to  take  up
 the  Demang  for  Grants  when  the
 Bill  has  not  been  passeg  by  the
 House.

 Shri  प्र,  N.
 Central)

 Mukerjee  (Calcutta
 Here  in  this  booklet  on

 Demadn,  for  Grants
 we  are  informed  that  an  Administra
 tor  has  been  appointed  for  the  effi-
 cient  Managem  and  administra
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 tion  of  an  undertaking  which  the
 Government  propose  to  set  yp  and
 the  House  js  being  asked  to  provide
 money  for  this  undertaking.  As  far
 as  the  House  is  concerned,  this  un-
 dertaking  will  only  come  into  the
 Picture  when  the  House  hag  dispos-
 ed  of  this  Bill.  Government  has
 chosen  to  promulgate  an  Ordinance,
 but  since  the  House  igs  actually  in
 session,  it  can  take  notice—judicial
 notice  or  constitutional  notice  what-
 ever  you  may  call  it—of  the  under-
 taking  only  when  it  is  there.  There
 is  no  such  undertaking  as  far  ag  the
 House  is  med  and  we  tt  be
 expected  to  provide  money  for  the
 Purposes  of  an  undertaking  which  the
 House  within  its  wisdom  wil]  decide
 later  on  as  to  whether  it  should  be
 there  or  not.  Since  we  have  not  got
 that  undertaking,  Government  may
 get  money  for  that  from  whatever
 source  it  has  control  over,  but  it
 cannot  ask  us  todo  something  which  is
 fantastic,  which  is  so  peculiar.  After
 all,  the  whole  business  about  Ordi-
 nance  is  somewhat  repulsive  to  the
 idea  of  norma]  Parliamentary  func-
 tioning.  An  Ordinance  is  promulgat-
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 the  Bill,  then  perhap,  Government
 would  come  and  seek  some  kind  of
 assistance  to  indemnify  the  acts  that
 had  been  undertaken  in  the  mean-
 time.  (Interruptions).  But  today
 the  law  is  that  Government  is  in
 possession  of  this  particular  under-
 taking.  This  undertaking  has  to  be
 run  aid  we  cannot  leave  it  in  the
 middle;  the  administration  of  the
 undertaking  has  to  be  carried  on  un-
 til  Parliament  decides  otherwise.  If
 Parliament  otherwise  decides,  then
 the  Government  will  have  to  bring  in
 a  Bill  for  indemnifying  those  who
 have  undertaken  the  expenditure  and
 at  that  time  the  Houge  might  casti-
 gate  the  Government  for  having  un-
 dertaking  that  expenditure.  But  to-
 day  the  law  is  that  this  undertaking
 has  been  taken  over  by  the  Govern-
 ment  ang  it  be  administered
 except  by  spending  money  and  that
 is  where  it  comes.  The  mere  fact
 that  Parliament  has  given  consent  to
 this  money  being  spent  for  purposes
 o¢  administration  of  the  undertaking
 the  Government  has  taken  over  by
 virtue  of  an  Ordinance,  does  not  com-
 mit  the  Parliamrent  to  say  that  they

 ed  only  in  very  special  circ  ta
 ces  which  have  to  be  explained  in  all
 its  implications  by  Government  to
 Parliament  ang  then  the  Parliament
 gives  jts  ex-post  facto  sanction,  etc.
 Before  we  have  given  sanction  to
 something  which  the  Government  has
 done  by  virtue  of  it,  extra-ordinary
 Powers,  we  are  asekd  to  take  cogni-
 Zance  of  an  undertaking  of  which  we
 are  not  in  a  position  to  take  any
 notice.  |  would,  therefore  submit  to
 you  that  you  should  rule  that  this
 matter,  at  any  rate,  cannot  be  dis-
 Cumed  and  no  Grants  can  be  voted
 by  this  House  under  this  item.

 The  Minister  of  Finance  (Shri  T.
 T.  Erishnamachari):  I  am  somewhat
 Surpriseg  thay  this  issue  should  be
 Taised  because  until  Parliament
 Otherwise  decides,  the  law  ig  that
 the  Metal  Corporation  of  India  is
 under  the  administration  of  the  Gov-
 emment  of  India  by  virtue  of  the
 legislative  powers  of  the  President.

 If,  by  any  chance,  the  House  rejects

 rt  the  Bill;  they  may  or  may
 not  support  the  Bill,  that  is  a  diffe-
 rent  matter.  But  ag  the  position  ob-
 tains  today,  this  Demand  is  perfectly
 justifiable  ang  I  do  not  think  that
 there  is  anything  out  of  order  here.

 Shri  N.  C.  Chatterjee  (Burdwan)
 It  would  be  proper  to  see  first  whe-
 ther  Parli  will  repl  the  Ordi
 nance  by  a  proper  legislation  and

 then  ask  for  Grants.  I  know  that
 the  executive  legislation  hag  some
 force,  but  when  you  are  trying  to
 make  it  a  permanent  law  by  having
 this  before  Parliament,  it  is  not  pro-
 per  to  ask  for  Grants  in  advance.

 Mr,  Deputy-Speaker:  Even  Ordi-
 nance  is  85  good  as  law  according  to
 the  Constitution.  Under  the  Ordi-
 nance  promulgated  by  the  President,
 the  Meta]  Corporation  is  already  un-
 der  the  management  of  the  Govern-
 ment  and  the  Government  has  come
 forward  with  thia  Demand.  If  the
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 main  Bill  falls  through,  the  Demand
 also  will  fall  through.  There  ig  no
 point  of  order  here.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  clarification.  When  Parlia-
 ment  is  in  session  and  when  the  Ordi-
 nance  is  being  replaced  by  a  Bill,
 which  is  likely  to  be  taken  up  in  a
 few  days,  why  should  there  be  this
 indecent  haste?  After  the  Bill  is

 passed,  we  can  take  up  this  Demand.
 Mr.  Deputy-Speaker:  There  is  no

 Point  of  order  here.

 Shri  8,  M.  Banerjee:  I  would  in-
 vite  your  kind  attention

 Mr.  Deputy-Speaker:  Order,  order.
 Is  anybody  moving  Cut  Motions?

 Shri  s.  M.  Banerjee:  Kindly  hear
 me,  Sir.  I  would  request  you  to  see
 the  order  puper.  This  particular
 Bill,  Metal  Corporation  of  India
 (Acquisition  of  Undertaking)  Bill,

 Can  COme  even  today.
 Mr.  Deputy-Speaker:  Already  the

 Metal  Corporation  ig  under  the
 management  of  the  Government  of
 India  under  an  Ordinance  promulgat-
 ed  by  the  President.  The  Ordinance
 is  as  good  ag  8  law  until  it  is  thrown
 out  by  the  Parliament.  There  is,
 therefore  no  point  of  order  here.  (In-
 terruptions).

 Shri  Hari  Vishnu  Kamath:  This  is
 an  obnoxious  precedent  that  you  are
 creating.

 Mr.  Deputy-Speaker:  Let  us  take
 up  Cut  Motions.  Shri  Yashpal  Singh
 is  mot  here.  Shri  Bade,

 Shri  Bade  (Khargone):  I  beg  to
 move:

 (i)  “That  the  demand  for  a
 Supplementary  grant  of  a  sum
 not  exceeding  Rs.  1,000,  in  respect
 of  ‘Education’  be  reduced  by
 Rs.  100."

 {Need  to  increase  the  stipend  for
 atudents.]  |  (7).
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 (ii)  “That  the  demand  for  a
 Supplementary  grant  of  asum  not
 exceeding  Rs.  1,00,00,000  in  res-

 Pect  of  ‘Grants-in-Aid  to  State
 and  Union  Territory  Govern-
 Ments'  be  reduced  by  Rs.  100."  "

 [Need  to  take  more  effective  steps  to
 rehabilitate  displaced  persons  at
 Jammu.)  (8)

 (iii)  “That  the  demand  for  a
 Supplementary  grant  of  a  sum  not
 exceeding  Rs.  7,50,00,000  in  res-
 pect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Food  and
 Agriculture’  be  reduced  by Rs.  100.",.

 {Export  policy  of  sugar  and  subsidis-
 ing  the  sugar  industry.)  (8),

 Mr,  Deputy-Speaker:
 time  is  allotted.

 Two  hours’

 Shri  8.  M.  Banerjee:
 should  be  extended.

 The  time

 Mr.  Deputy-Speaker:  We  shall  ex-
 tend  it  by  one  hour  as  usual.

 Shri  Ranga  (Chittoor):  I  find  that
 wnder  Demand  No.  37,  Government
 have  asked  for  a  token  sum  only, but  at  the  same  time  the  Demand
 deals  with  the  tax  credit  scheme.
 Under  this  tax  credit  scheme,  those
 who  are  able  to  export  commodities
 which  come  within  the  list  of  com-
 modities  certified  by  Government
 would  be  entitled  to  a  rebate  up  to  5
 per  cent.  This  scheme  was  hailed  by
 many  people  in  the  country  in  the
 hope  that  our  exports  would  be
 encouraged.  But  unfortunately  I  do
 not  know  how  the  officers  concerned
 have  thought  it  fit  to  keep  mica  out
 of  the  list  of  such  certified  minerals
 as  would  merit  this  benefit  or  conces-
 sion.  I  would  like  to  submit  that  it
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 is  very  unfair  to  keep  out  mica.  Mica
 ts  one  of  the  most  important  foreign-
 exchange-earning  minerals.  It  is
 also  mined  from  out  of  the  mines,  and
 it  is  very  valuable  too,

 Unfortunately,  quring  the  last  three
 vr  four  years,  the  export  prospects
 have  not  been  very  bright.  The  prices
 have  been  very  low.  Only  for  a  few
 months  during  this  year  there  was
 some  kind  of  demand,  but  otherwise
 the  whole  industry  has  been  going
 through  8  depression.  More  than  two
 jakhs  of  workers  are  employed  in  this
 industry  in  the  three  principal  mica-
 producing  States,  namely  Rajasthan,
 Bihar  and  Andhra  Pradesh.  They  are
 facing  unemployment  now.  If  at  all
 any  exportable  commodity  merits  this
 concession  then  it  is  mica,  I  would
 uke  Government  to  pay  some  atten-
 tion  to  this  matter.

 Shri  Hari  Vishnu  Kamath:  On  a
 Point  of  order.  I  am  sure  you  will
 agree  that  when  the  leader  of  the
 biggest  Opposition  group  is  speaking
 there  must  be  quorum  in  the  House.

 Mr,  Deputy-Speaker:  Shri  Ranga
 may  resume  his  seat  for  a  while.
 The  quorum  bell  is  being  run—Now,
 there  is  quoruni.  Shri  Ranga  may
 resume  his  speech.

 Shri  Ranga:  I  hope  Government
 Will  give  some  consideration  to  this
 Matter  especially  also  in  view  of  the
 representation  made  recently  by  those
 who  represent  the  mica  mining  in-
 dustry.

 Secondly,  there  is  the  question  of
 Sugar  exports.  |  am  not  very  much
 Opposed  to  exports  in  a  subsidised
 manner,  if  Government  are  so  dea-
 Perately  in  neeq  of  foreign  exchange that  they  do  not  mind  the  whole  eco-
 nomy  being  brought  into  contempt  in
 this  way  by  our  selling  sugar  which
 costs  here  for  our  consumer  something
 like  Rs.  950  per  ton,  to  the  foreign
 buyers  at  prices  ranging  from  Rs,  230
 to  Rs.  620.  The  foreign  prices  are  all
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 oscillating  from  Rs.  230  at  the  bottom
 to  Rs.  620  at  the  height  We  have
 to  go  and  compete  with  others  in
 foreign  countries  and  we  @re  put  to
 this  plight  because  of  the  inflationary
 Policies  of  the  Governmeny  ang  other
 wrong  economic  policies  which  they
 are  pursuing.  Anyhow  they  are  sell-
 ing  it  at  subsidised  prices;  and  with
 what,  results?  The  result  is  that  the
 country  is  made  to  lose  Rs,  0  crores.
 That  was  what  they  said  in  the
 beginning.  But  now  they  come  for-
 warg  and  tell  us  that  we  are  golng
 to  lose  about  Rs.  7.5  crores,  and  we
 have  got  to  spend  all  this  money  in
 order  to  earn  the  paltry  sum  of
 foreign  exchange  of  Rs.  l.§  crores.
 According  to  me,  this  is  bad  econo-
 mics,  Yet,  Government  want  to  make
 our  people  suffer  in  order  to  get  this
 foreign  exchange  so  that  they  can
 play  with  our  economy.

 2680

 That  apart,  there  is  one  other  ques-
 tion  also,  namely  the  question  of  pay~-
 ing  remunerative  prices  to  the  sugar-
 cane  producers.  Unfortunately,  those
 prices  have  been  kept  low.  There
 have  been  complaints  not  only  from
 the  south  and  the  west  but  also  from
 the  Gangetic  Valley.  But  Govern-
 ment  go  on  saying  that  it  would  not
 be  possible  for  them  to  pay  a  remu-
 nerative  price  to  them.  If  only  they
 would  speng  half  the  amount  that
 they  are  losing  on  the  sugar  exports,
 on  the  improvement  of  the  quality  of
 the  sugarcane  produced  and  its
 sucrose  content  and  later  on  the  kind
 of  production  also  that  they  would  be
 having  in  the  sugar  mills,  I  am  sure
 they  would  be  able  in  a  few  years
 to  come  to  increase  the  efficiency  of
 our  sugar  industry  to  such  an  extent
 that  they  can  bring  down  the  cost  of
 production  of  sugar.  But  very  little
 effort  has  been  made  on  these  lines.
 Even  the  cess  which  hag  been  collect-
 ed  in  UP  and  Bihar  to  the  tune  of
 several  crores  of  rupees,  which  it  was
 said  would  be  utilised  to  improve
 communications  as  well  as  sugarcane
 production  for  the  benefit  of  the
 sugarcane  growers,  has  not  been  uti-
 lised  for  the  specific  or  earmarked
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 purpose.  On  the  other  hand,  all  these
 accumulated  sums  have  been  ulilised
 by  the  Bihar  UP  Governments  for
 their  own  general  revenues,  That
 kind  of  unholy  thing  has  got  to  be
 stopped.  I  hope  Government  woult
 take  some  steps  to  stop  that  kind  0
 thing.

 Then,  there  is  the  question  of  gur
 prices.  From  time  to  time  we  hear
 that  Government  have  got  something
 against  the  rise  of  prices  of  gur,  that
 it  is  because  of  gur  prices  that  the
 Sugar  prices  also  cannot  be  brought
 down  and  sugarcane  growers  are
 benefiting  themselves  and  80  on.  I
 would  submit  that  that  is  not  so  ac-
 tually.  The  prices  of  gur  are  subject
 to  huge  fluctuations.  For  instance,  in
 May,  ‘1964,  the  price  was  Rs.  204  while
 in  May,  965  it  went  down  to  Rs.  166.
 Such  is  the  range  of  the  fluctuations.
 It  is  from  such  fluctuations  that  our
 sugarcane  producers  have  been  made
 to  suffer  for  all  these  years,  from
 year  to  year,  just  because  Govern-
 ment  in  their  own  usaed  way  refused
 to  announce  and  maintain  a  minimum
 level  of  prices  for  gur  production.  I
 would  like  Government  to  begin  to
 think  on  the  following  lines  at  least
 now,  Now  that  they  have  begun  to
 tnink  in  terms  of  crop  insurance,  let
 them  think  in  terms  of  insuring  the
 gur  producers  from  these  fluctua-
 tions  of  a  wide  nature.

 I  find  that  Government  are  taking
 up  the  Central  Fisheries  Corporation.
 I  am  glad  that  at  long  last  it  is  coming into  existence.  It  was  actually  bro-
 ught  into  existence  on  the  9th  Sep-
 tember,  1965.  I  do  not  know  why
 they  tarried  for  so  long.  Now  they
 have  brought  it  into  existence,  but
 they  have  not  made  any  porper
 arrangements  for  its  establishment.
 They  have  not  yet  thought  of  the  de-
 tailed  administrative  set-up  that
 should  be  there,  the  number  of  officers
 that  there  shoulg  be,  the  finances  to
 be  handled  by  them  and  so  on.  And
 yet  they  have  come  forward  before
 this  House  with  a  demang  for  a  token
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 grant.  I  do  not  think  that  thal  is  the
 proper  way  to  deal  with  thy  Huuse.

 Then,  there  are  two  other  compa-
 nies,  namely  Jessops  Co.  Ltd.,  enc  the
 “awar  Metal  Corporation.  Both  af
 them  have  been  found  at  the  rocks.
 But  the  Jessops  Co.  Ltd.  has  been
 taken  over  by  Government  since  1988.
 We  have  no  information  as  to  how
 the  State  has  managed  it,  whether  the
 State  management  has  been  better
 than  the  private  management.

 The  Minister  of  Heavy  Engineering
 and  Industry  in  the  of  In-
 dustry  and  Supply  (Shri  T.  N.  Singh):
 Very  much  better.

 Shri  Ranga:  But  we  have  not  got
 any  information  here.  We  have  not
 been  told  whether  they  have  been
 able  to  achieve  any  profits  and  if  so,
 how  much.  Government  have  only  said
 that  they  are  taking  over  these  com-
 panies.  We  are  asked  to  place  money
 at  their  disposal.  Then  there  is  this
 Zawar  Metal  Corporation.  It  hag  alao
 not  made  any  profit,  I  do  not  konw
 why  we  are  asked  to  take  it  over  at
 this  stage.  We  want  more  informa-
 tion  in  regard  to  these  two  corpora-
 tions.

 Any  time  Government  thinks  of
 taking  over  any  particular  industry
 or  industrial  concern,  it  thinks  in  terms
 of  a  corporation.  What  does  it  do?  It
 guarantees  a  minimum  profit.  If  this
 profit  is  not  realised,  then  the  general
 taxpayer  is  expected  to  make  good
 the  failure  of  that  industry  to  make
 any  kind  of  profit  whatever.  This  is
 a  wrong  financial  approach.  My  hon.
 friend,  who  was  Chairman  of  the  PAC,
 ought  to  be  able  to  see  the  humour
 of  it  all.

 Then  there  is  this  Oil  Corporation.
 This  is  an  extraordinary  scheme  that
 they  have.  They  have  the  Indian
 Oils.  There  is  an  agreement  of  Indian
 Oil  with  another  corporation  which
 deals  with  other  oils.  There  is  an
 assurance  given  to  the  Indian  Oils
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 that  it  would  be  enabled  to  make  a
 profit  of  9  per  cent.  It  fails  to  do  80.
 Why?  because  in  its  dealings  with
 the  other  corporation,  it  has  sustained
 losses.  Therefore,  for  the  failure  of
 these  two  corporations,  now  the  gene-
 ral  taxpayer  is  asked  to  provide  these
 sums.  Is  this  the  right  financial  ap-
 proach,  Why  should  Government
 efeate  these  corporations,  one  after
 the  other,  and  give  to  their  own  cor-
 poration  these  guarantees  of  minimum
 profits?  Afterwards,  why  should  they
 go  to  sleep  while  these  corporations
 go  on  sustaining  losses  and  running
 into  troubles”.  Whenever  they  sustain
 losses,  they  again  come  to  us  not  in  8
 direct  way,  that  they  have  run  this
 industry  in  this  bad  way  and  there-
 fore,  they  have  lost  and  they  apologise
 to  the  House  and  expect  the  House
 to  make  a  grant  in  order  to  make
 good  the  loss,  but  on  the  other  hand,
 we  are  asked  to  pay  for  the  loss  sus-
 tained  by  a  corporation  which  is  ex-
 pected  to  make  profits,  which  is  ex-
 pected  to  manage  that  industry  much
 better  than  the  government  depart-
 ment  itself.

 So  I  want  my  hon.  friend,  Shri‘f.  N.
 Singh—though  in  regard  to  these  Oils
 Corporation,  he  is  not  in  charge  of
 it—to  think  about  it  and  see  how  ab-
 surd  it  all  is,  that  within  his  Govern-
 ment  these  things  are  going  on—he
 will  find  all  this  tamasha  going  on  in
 the  Ministry  of  Petroleum  and  Che-
 micals.

 Lastly,  I  am  glad  that  this  Instirete
 of  Constitutional  and  Parliamentary
 Studies  ig  being  brought  into  exist-
 ence.  I  would  have  wished  that  the
 Lok  Sabha  Secretariat  or  the  Parlia-
 ment  Secretariat  of  both  Houses  had
 taken  a  more  direct  interest  in  this
 matter  and  themselves  organised  it
 with  the  assistance  of  parliamentarians,
 educationists,  lawyers  and  other  peo-
 ple  that  they  themselves  suggest  here;
 instead  of  leaving  it  to  the  initlative
 of  iders,  they  th  Ives,  should
 have  organised  it  and  afterwards  Par-
 liament  would  have  given  its  blessings.
 Parliament  should  have  taken  up  such
 3  venture  ॥  long  time  ago.  I  hope  now
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 that  It  has  taken  this  particular  shape,
 Parliament  would  continue  to  evince
 interest  in  the  devel  t  of  this
 Institute.

 श्री  औमारायज  बास  (दरभंगा)  :
 उपाध्यक्ष  महोदय,  ये  जो  पूरक  मांगें  सदन  के
 सामने  पेश  की  गई  हैं  इनका  मैं  समर्थन
 करता  हूं  1  मैं  विशेषकर दो  मांगों  के  सम्बन्ध  में
 कूछ  निवेदन  करना  चाहता  हूं  ।

 पहली  मांग  जिस  के  बारे  में  मैं  कहना  चाहता
 हूँ  सांग  नम्बर  68  i  इस  के  जरिये  से  इंस् टी-
 पुट  साफ  रशियन  स्टडीज  के  लिए  पैसे  की
 मांग  की  गई  है।  यह  बहुत  खुशी  की  बात  हैं
 कि  इस  तरह  की  संस्था  इस  देश  में  कायम
 की  जा  रही  है।  एक  बड़ा  कौर  पड़ौसी  देश  जो
 है,  उसकी  जो  भाषायें  हैं  उनके  प्रयत्न  के  लिये
 यह  संस्था  बनाई  गई  है  ।  यह  भी  खुशी  की  बात
 है  कि  यह  संस्था  जो  भ्र भी  कायम  की  जा  रही  है,
 जब  जवाहरलाल  नेहरू  यूनिवर्सिटी  की  स्थापना
 हो  जाएगी  तो  उसकी  एक  इकाई  के  रूप  में
 काय  करेगी  ।  उसके  जितने  .  हू  श्य  दिये  गये  हैं,
 ये  सभी  प्रशंसनीय  हैं  शौर  श्षण्ती  समर्थन  के  योग्य
 हैं।  यह  संस्थान  जो  कायम  किया  जा  रहा  है
 इसके  जरिये  से  विभिन्न  प्रकार  के  प्रनुसन्धान
 रशियन  भाषा  के  सम्बन्ध  में,  वहां  के  साहित्य
 के  सम्बन्ध  में  शौर  उस  भाषा  को  सिखाने  वाले
 जो  शिक्षक  होंगे  हमारे  देश  में  उनके  प्रशिक्षण
 के  सम्बन्ध  में  तथा  बाद  में  चल  कर  एम0  TO
 कौर  पी०  एच०  डी०  डिग्री  के  सम्बन्ध  में  भी
 प्रबन्ध  किया  जाएगा  ।  अभी  हमारे  सामने
 सारी  चीज  नहीं  है  इसलिए  मैं  कुछ  कह  नहीं
 सकता  हूं  लेकिन  मैं  एक  सुझाव  देना  चाहता  हूं  |
 इस  संस्थान  की  स्थापना  दिल्ली  में  होने
 जा  रही  है  |  दिल्‍ली  यद्यपि  हमारी  राजधानी
 &  फिर  भी  देश  के  दूसरे-दूसरे  भागों  से  इस
 की  दूरी  बहुत  अधिक  पड़ती  है  ।  इस  संस्थान
 में  जो  विद्वान  या  जो  प्रशिक्षणार्थी  लिये  जायेंगे
 उनका  चुनाव  किस  प्रकार  से  होगा  यह  भी  मैं

 नहीं  जानता  हूँ  ।  लेकिन  मैं  यह  चाहता  हूं
 कि  न  केवल  दिल्ली  के  पास  पास  के  लोग  ही
 इस  संस्थान  से  फायदा  उठायें  वरन्  सारे  देश  के
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 [श्री  श्रीनारायण  दास]
 लोग  इस  संस्थान  से  फायदा  उठा  सकें,  ऐसी
 व्यवस्था  बाप  को  करनी  चाहिये  ।  इस  के  लिए
 इस  में  काफी  गुंजाइश  होनी  चाहिये  |  मैं  चाहता
 हैं  कि  इस  संस्थान  में  प्रवेश  पाने  के  लिये  एक
 परीक्षा  होनी  चाहिये  कौर  सारे  देश  के  विद्यार्थी
 उस  में  भाग  ले  सकें,  ऐसी  व्यवस्था  श्राप  को
 करनी  चाहिये।  जो  भी  योग्यता  रखने  वाले
 लोग  हों  उनके  लिए  इसमें  प्रवेश  पाने  की
 गुंजाइश  रहनी  चाहिये  ny

 मैं  नहीं  जानता  हूं  कि  इस  संस्थान  में  उन
 लोगों  के  लिये  भी  गुंजाइश  हो  सकेगी  या
 नहीं  जो  दिल्ली  में  जरा  कर  दिल्ली  में  रहने
 का  जो  पार्चा  है,  यद्यपि  वे  इसके  योग्य  होंगे
 कि  इस  तरह  का  प्रशिक्षण  पा  सकें,  और
 इस  संस्थान  से  लाभ  उठाने  के  इच्छुक  भी
 होंगे,  उसको  वहन  नहीं  कर  सकेंगे  कौर  पर्था-
 भाव  के  कारण  इस  संस्थान  से  लाभ  नहीं  उठा
 सकेंगे  ?  मैं  चाहता  हूं  कि  इस  संस्थान  में
 प्रवेश  के  लिये  जो  परीक्षा  हो  वह  सारे  भारतवर्ष
 को  हो  शौर  उस  परीक्षा  के  प्राकार  पर  ही
 इस  संस्थान  में  लोगों  को  प्रवेश  मिले
 प्रोर  उस  परीक्षा  के  भ्राधार  पर  जो  लोग  लिये
 जायें,  उन  में  प्यार  कोई  ऐसे  हों  जिन  की
 आर्थिक  प्रावस्था  ऐसी  न  हो  कि  दिल्‍ली  में
 भा  कर  वे  अध्ययन  कर  सकते  हों  भौर  दिल्ली
 का  खर्च  वहन  कर  सकते  हों,  तो  उनको  सरकार
 कोनोर  से  काफी  छात्रवृत्तियां  दी  जायें
 ताकि  जो  गुणवान  हैँ  लेकिन  धनवान  नहीं  हैं,
 उनको  भी  प्रशिक्षण  की  सुविधा  उपलब्ध  हो
 सके  ।  जिनमें  गृह  है  लेकिन  जिनके  पास  घन
 नहीं  है,  ऐसे  लोग  इस  तरह  की  शिक्षा  से  वंचित
 मे  रह  सकें,  इस  आते  का  भी  श्रमिकों  खयाल
 रखना  चाहिये  t  इन  शब्दों  के  साथ  मैं  इस  मांग
 का  समर्थन  करता  हूं  ।  मैं  चाहता  हूं  कि  इस
 संस्थान  की  जो  नियमावली  बने  उसमें  जिन
 बातों  का  मैं  ने  सुझाव  दिया  है,  उनका  समावेश
 भी  होना  चाहिये  ।

 दूसरी  मांग  जिसके  सम्बन्ध  में  मैं  अपने
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 विचार  रखना  चाहता  हूं  ii0  है  |  इस  मांग
 का  समर्थन  करते  हुए  मैं  कहना  चाहता  हूं  कि
 हमारा  देश  एफ  प्रजातन्त्र  है  कौर  हमारे  देश  में
 संघीय  शासन  है  ।  केन्द्र  में  पार्लियामेंट  के  दो
 बदन  हैं  और  बहुत  से  राज्यों  में  भी  व्यवस्था-
 पिता  सभायें  दो-दो  हैं।  प्रजातन्त्र  के  सम्बन्ध
 में  भ्र भी  तक  कोई  ऐसी  संस्था  नहीं  है  जो
 बविभिष्न  प्रजातन्त्र  रखने  वाले  या  संसदीय  प्रणाली
 से  सम्बन्ध  रखने  वाले  विषयों  के  बारे  में
 अनुसन्धान  कर  सके,  अध्ययन  कर  सके,
 सोच  विचार  कर  सके  ।  विभिन्न  प्रकार  की  बातें
 समय-समय  पर  इस  संसद्‌  में  और  प्रदेशों  की
 ब्यवस्थापिका  सभाझों  में  भी  उठा  करती  है
 जिन  का  समाधान  ठोक  ठीक  नहीं  हो  पाता  है
 शोर  हर  बात  के  लिये  हम  लोगों  को  जब
 निर्णय  लेने  का  समय  धाता  है  तो  इंगलैंड  की
 पार्लियामेंट  की  तरफ  देखना  पड़ता  है  |
 हमारे  देश  में  यद्यपि  प्रजातन्त्र  की  स्थापना
 हुए  ज्यादा  दिन  नहीं  हुए  हैं  लेकिन  फिर  भी  इस
 बात  की  प्रावश्यकता  है  कि  देश  में  किसी
 ऐसो  संस्था  की  स्थापना  हो  जो  संवैधानिक
 तथा  संसदीय  प्रणालियों  के  विभिन्न  पहलु प्र ों
 का  प्रयत्न  कर  सके  ।

 उसका  एफ  तुलनात्मक  भ्रध्ययन  करें  a
 are  कौर  देशों  में  जो  प्रजातन्त्र  प्रणालिया
 चलती  हैं  उनकी  क्या  खूबियां  हैं,  क्या  कमियां
 हैं,  उन  को  क्‍या  विशेषतायें  हैं  इन  सबको
 भद्दे  नजर  रखते  हुए  हम  भपने  देश  में  अनुसन्धान
 बराबर  जारी  रखें,  कौर  उस  से  ऐसे  लोग
 फायदा  उठायें  जिन  को  इस  तरह  के  भ्रध्ययन  में
 रूचि  है।  बहुत  से  ऐसे  लोग  हैं  जो  संविधान  में
 दिलचस्पी  रखते  हैं,  बहुत  से  ऐसे  लोग  हैं  जो
 संसदीय  प्रणाली  का  अध्ययन  करना  चाहते  हैं  1

 यद्यपि  हमारी  यूनिवर्सिटियों  में  इस  प्रकार  के
 अध्ययन  के  लिये  गुंजाइश  है,  वहां  पर  इस  प्रकार
 के  पाठ्यक्रम  भी  हैं,  फिर  भी  एक  ऐसी  संस्था
 को  जरूरत  है  जो  केन्द्रीय  संस्था  हो  शौर  सारी
 मबूनिवसिटीज  में  या  देश  में  जो  दूसरी  संस्थायें
 हैं  जो  इन  कामों  में  दिलचस्पी  रखता  हैं,  उन
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 का  समन्वय  कर  के  कुछ  तथ्य  निकाले  t
 मैं  समझता  हूं  कि  यह  एक  अच्छी  चीज  होगी
 इस  लिये  मैं  इस  का  हृदय  से  समर्थन  करता  हूं
 प्रौढ़  आशा  करता  हूं  कि  इस  संस्था  के  जो  उद्देश्य
 बतलाये  गये  हैं  वे  पूरे  किये  जायेंगे  ।  इन  उद्देश्यों
 की  पूर्ति  के  लिये  केवल  2  लाख  रुपये  रक्खे  गये
 हैं  जो कि  सरकार  देना  चाहती  है|  मैं  समझता  हूं
 कि  जो  बड़े  बड़े  उद्देश्य  इस  संस्था  के  रक्खे  गये
 हैं  उन  के  लिये  केवल  इतनी  सहायता  काफी
 नहीं  होंगी  शौर  प्रारम्भ  में  भले  ही  2  लाख
 पये  रक्खे  गये  हों  लेकिन  भागे  चल  कर
 इस  संस्था  के  कामों  को  मदद  देने  के  लिये
 सरकार  अधिक  से  अधिक  सहायता  देगी  ताकि
 पह  संस्था  जोकि  स्थापित  होने  जा  रही  है  वह
 सारे  भारतवर्ष  में  शोध  के  जरिये  से  और  गवेषणा
 के  जरिये  से  एक  ऐसा  साहित्य  उपस्थित  करती
 हे  शर  वह  साहित्य  प्रजातन्त्र  प्रणाली  के
 संचालन  के  लिये  सहायक  हो  ।

 i4  hrs,
 मैं  एक  और  बात  कहना  चाहता  ्  |

 इसमें  एक  मांग  रिकी  गई  है  जिसके  जरिये
 से  एग्रीकल्चर  रिफाइनेन्स  कारपोरेशन  के
 सम्बन्ध  में  कुछ  मांगें  की  जा  रही  हैं  सरकार  की
 झोर  से  |  एग्रीकल्चर  रिफाइनेन्स  कार पो-
 रेशन  की  स्थापना  हुई  प्रौढ़  मैं  समझता  हूं  कि उस
 ने  कुछ  काम  भी  किया  है  |  लेकिन  जहां
 तक  उमर  के  कार्य  की  रिपोर्ट  का  सम्बन्ध
 है  उसे  देखने  से  मालूम  होता  है  कि  इस  संस्था
 का  जो  काम  है  वह  प्रभो  बहुत  बागे  नहीं  बढ़
 सका  है  यद्यपि  इस  मांग  में  इस  बात  का  जिक्र
 जरूर  किया  गया  है  कि  ऐ  प्रिकल्चर  रिफाइनेन्स
 कारपोरेशन  के  जो  हिस्सेदार  हैं  उन  को
 सरकार  ने  गारन्टी  दो  है  कि  चाहे  इस  कारपो-
 रेशन  को  डिस्ट्रीब्यूशन  के  लायक  डिविडेंड
 मिले  या  न  मिले,  लेकिन  उन  को  4३  प्रतिशत
 डिविड्ेन्डह  जरूर  दिया  जायेगा  इस  रिफाइनेन्स
 कारपोरेशन  के  हिसाब  किताब  को  देखने  से
 पता  चलता  है  कि  जहां  उस  को  सन्‌  I964—
 65  के  लिये  21  लाख,  29  हजार  FO  का
 डिविडेंड  देना  है  वहां  इस  संस्था  की  बचत
 4  सिर्फ  i8  लाख,  22  हजार,  53  0  है  ।
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 बाकी  कौ  जो  रकम  होगी  उसे  सरकार  को
 देना  होगा  ।  मैं  इस  चौक  को  समझ  सकता  हूं
 लेकिन  यह  कहना  चाहता  हूं  कि  इस  ऐप्रिकल्चर
 fF  फाइनेंस  कारपोरेशन  के  काम  को  इस  तरह
 से  बढ़ावा  देना  चाहिये  कि  उस  से  ज्यादा
 से  ज्यादा  हम  फायदा  उठा  सके  |  ऐसा  न  हो
 कि  डिविडेंड  देने  के  लिये  रुपये  की  कमी  हो
 शौर  उसे  सरकार  को  पूरा  करना  पढ़ें  ।
 इस  का  इस  तरह  से  संचालन  होना  चाहिये
 कि  सरकार  को  कुछ  देने  की  प्रावश्यकता  न
 पड़े  ।

 इन  शब्दों  के  साथ  मैं  इन  मांगों  का  हृदय
 से  समर्थन  करता  हूं  कौर  प्राशि  करता  हूं  कि
 हाउस  इन  को  मंजूर  करेगा  |

 Shri  M.  L.  Jadhav  (Malegaon):
 rise  to  support  the  Demands.

 In  regard  to  the  Agricultural
 Refinance  Corporation,  I  find  that  in
 a  number  of  States  credit  facilities
 for  agriculture  are  not  available.
 When  we  spend  crores  on  importing
 food  from  other  nations,  why  should
 we  not  give  sufficient  credit  to  the
 agriculturist  so  that  he  may  have  an
 incentive  to  produce  more.  In  the
 States  where  co-operative  institu-
 tions  and  co-operative  banking  are
 not  successful,  they  should  be  made
 to  function  effectively  and  credit
 should  be  made  available  easily.  I
 plead  for  the  person  whose  credit-
 worthiness  is  always  challenged.  It
 is  always  the  poor  man,  the  small
 farmer  who  suffers,  he  does  not  get
 credit  because  he  has  not  got  enough
 security.  I  feel  that  security  should
 not  be  the  criterion;  the  capacity  to
 produce  and  the  yield  should  be
 taken  into  consideration.  In  all  the
 States  where  the  agriculturist  is  not
 getting  enough  credit,  this  should  be
 provided  to  him.  The  food  front  is
 also  as  important  os  the  war  effort,
 and  therefore  as  an  emergency
 measure  we  should  see,  that  this
 Corporation  functions  effectively  and
 provides  enough  and  easy  credit  to
 the  poor  man,  the  smal]  holder.
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 Coming  to  Demand  No.  83  relating to  the  Ministry  of  Petroleum  and

 Chemicals,  it  is  essary to  subsidise
 this  industry,  but  when  we  are
 clamouring  for  more  food  produc-
 tion,  I  have  received  a  number  of
 wires  from  my  State  of  Maharashtra
 that  crude  oil  and  high  speed  diesel
 oil  are  not  available  there,  that  a
 number  of  engines  are  not  working
 for  want  of  this  oil,  It  is  surprising
 that  when  we  are  talking  about
 increased  food  production,  that  the
 rabi  paign  should  be  ful,
 and  when  there  are  reports  of  failure
 of  crops,  there  is  shortage  of  crude
 oil  and  high  speed  diesel  oil.  This  is
 a  very  unhappy  state  of  affairs.  It
 is  necessary  that  agriculturists  should
 be  supplied  with  crude  oil  and  diesel
 oil,  and  we  should  give  them  an
 incentive.

 Then  I  come  to  Demand  No.  47.
 When  we  are  subsidising  sugar  export
 to  the  extent  of  Rs.  7.5  crores,  we
 also  find  that  the  gur  industry  is
 neglected.  In  Maharashtra  lest  year the  cultivators  who  manufacture  gur
 were  affected,  the  prices  had  fallen
 to  such  an  extem  that  they  were  put
 to  a  loss.  While  subsidising  sugar
 export  we  should  at  least  see  that  the
 gur  industry  is  not  affected.  There
 are  some  bans  on  the  movement  of
 gur  from  one  State  to  another  and
 that  also  affects  gur  Prices.  So,  |
 feel]  that  gur  production  should  also
 be  given  proper  incentive,  along  with
 sugar,  and  it  should  not  be  affected
 by  our  support  for  sugar.

 With  these  observations,  I  support
 the  Demands.

 शी  बड़े  :  उपाध्यक्ष  महोदय,  मैं  सब  से
 पहले  'डिमांड  नं०  39  की  झोर  हाउस  का
 ध्यान  दिलाना  चाहता  हूं  |  डिमांड  नं०  39
 यह  है:

 “The  Government  of  India
 have  decided  to  render  financial
 assistance  in  the  form  of  grants
 and  loans  to  the  State  Govern-
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 ments  of  Jammu  and  Kashmir,
 Punjab  and  Rajasthan  in  connec-
 tion  with  the  relief  and  other

 es  itated  by  the
 recent  hostilities  with  Pakistan.”

 मैं  माननीय  मंत्री  श्री  त्यागी  का  विशेष  रूप  से
 ध्यान  प्रभावित  करना  चाहता  हूं  जम्मू  की
 तरफ  |  यदि  वह  मेरे  साथ  जम्मू  चलें  तो  उन  को
 पता  लगेगा  कि  जो  96  हजार  लोग  विस्थापित
 हो  गये  हैं  उन  में  से  ज्यादातर  जम्मू  में  हैं।  उन
 में  स ेकम  से  कम  50,000  लोग  ऐसे  हैं  जो
 केवल  प्रपने  प्राण  बचा  कर  यहां  पहुंचे  हैं
 शौर  कुछ  भी  साथ  नहीं  लाये  हैं  7  इस  मंत्रालय
 की  और  से  या  स्टेट  की  मार्फत  उन  लोगों  के
 लिये  कुछ  शिविर  खोले  गये  हैं  -  उत  के  नाम
 हैं:

 “राजकोट,  प्रवाल,  खून,  छले,  झीर,
 मित्तल,  हल्ली  भोर  मुट्ठी  a"  मुट्ठी  शिविर  में
 लगभग  5  हजार  सोग  खुले  में  पड़े  हैं  -  वहां
 तम्बू  भी  नहीं  हैं  ।

 मैं  कहना  चाहता  हूं  कि  हिन्दुस्तान  शौर
 पाकिस्तान  को  लड़ाई  के  लिये  कांग्रेसी  शासन
 जिम्मेदार  हैं  ।  राज  उत  लोगों  की  क्‍या  स्थिति
 है  क्‍या  उसने  इसे  देखा  है  t  ठण्ड
 ज्यादा  पड़ने  लगी  है,  बच्चे  बीमार  पड़
 गए  हैं  ।  वहां  पीने  के  रास्ते  पानी  की  भी
 व्यवस्था  नहीं  है  ।  न  वहां  ट्यूब  बैल्स  की
 व्यवस्था  है  कौर  न  उन  लोगों  के  वास्ते  तम्बू
 सगे  हैं  -  दवाखाना  है  तो  उसमें  दवाएं  नहीं  है  1
 इस  प्रकार  की  भयंकर  स्थिति  वहां हो  रही  है
 मुझे  रिपोर्ट  मिली  है  कि  वहां  कुछ  लोग  पेचिश
 से  मरे  भी  हैं  शौर  बहुत  से  लोग  पेचिश  से
 रोग  ग्रस्त  हैं  ।  न  इस  क्षेत्र  में  ट्यूब  वैल्स  हैं
 शोर  न  कुंबे  खोदने  का  प्रबन्ध  किया  जा  रहा
 है  7  यहां  कुंबे  खुद  सकते  हैं  V  केन्द्रीय  शासन  ने
 काश्मीर  सरकार  को  पैसा  दे  दिया  है  जौर
 उनसे  कह  दिया  हैं  कि  यह  तुम्हारी  जवाब दारो,
 है,  तुम  करो  मैं  स्थायी  जी  के  हृदय  को  जानता'
 हैं  इसलिए  यह  कह  रहा  हूं  ।  मैं  ने  उनको
 दण्डकारण्य  जाते  देखा  है।  मैं  उनको  बताना



 2691  D.G.S.  (General)  KARTIKA  27,  887  (SAKA)
 :  ‘  ‘1965-06

 चाहता  हूं  कि  वहां  लोग  खुले  में  पड़े  हैं  कौर
 aoe  में  सिकुड़ते  हैं  i  उनकी  स्थिति  यह  है  कि
 उनको  कोई  देखने  वाला  नहीं  है,  न  केद्रीय
 सरकार  उनकी  जिम्मेवारी  लेती  है,न  काश्मीर
 सरकार  उन  की  तरफ  ध्यान  देदी  है  ।  इस
 प्रकार  की  स्थिति  मुट्ठी  शिविर  में  है  ।

 इती  प्रकार  अब सर  तहसील  से  70,000
 लोग  विस्मृति  हो  कर  प्राए  हैं  |  ये  लोग
 बड़े  साहसी  हैं  |  मेरा  सुझाव  है  कि  इन  को
 सियालकोट  और  झुंड  जिलों  में  सरहद  पर
 बसाया  जाए  जहां  कि  श्राफ  तर  मुस्लिम
 भ्राबादी  है,  जिनमें  कुछ  प्रो-पाकिस्तानी  भी
 हैं  ।  प्यार  इन  लोगों  को  मदद  दे  कर  वहां
 बसाया  जाए  जो  कि  अखनूर  से  प्राण  हैं  तो
 वहां  इत  लोगों  की,  जो  कि  भारत  पर  विश्वास
 रखते  हैं,  मैजोरिटी  हो  जाएगी  ।

 दप्  प्रकार  दस  हजार  लोग  पूंछ  जिले
 से  झपना  सब  कुछ  छोड़  कर  भाग  कर  आएं
 हैं।  उनके  लिए  शासन  ने  कोई  व्यवस्था  नहीं
 की  है।  उनके  लिए  रजा इग् रों  प्रौर  कम्बलों
 की  व्यवस्था  दोनों  चाहिए  1  वहां  काश्मीर
 सरकार  कुछ  नहीं  कर  रही  है,  कोई  उनकी
 खबर  लेते  वाला  नहीं  है  ।

 पुनर्वास  मंत्री  (श्री  त्यागी)  :  मापकों  यह
 जानकर  ताज्जुब  होगा  कि  उन  लोगों  को
 44  हजार  रजाइयां  तकसीम  की  जा  चुकी

 हैं  प्रौढ़  हमरा  बजट  97  हजार  का  है  ।

 हम  बड़े  :  एक  लाख  पचास  हजार  में  से
 प्रा पने  केबल  40  हजार  लोगों  को  रजाइयां
 दी हैं।

 शी  उपाधि  :  पत्रास  हजार  तो  वापस  जा
 चुके हैं।

 था  बड़े  :  एक  लाख  50  हुजूर  विस्थापित
 लोग  हैं,  उनमें  से  केवल  58  हजार  को  दिया
 है,  काफ़ी  पचास  हजार  बैठे  के  बसे  रह  गए
 हैं,  उनको  रजाइयां  मिलनों  चाहिएं  ।
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 et  त्यागी  :  उनमें  बच्चे  भो  शामिल  हैं
 जो  बड़ों  के  साथ  सो  जाते  हैं  ।

 भरी  बड़े  :  मेरे  पास  वहां  से  पूरा  स्टेटमेंट
 पाया  हुमा  है  Tt  मैं  उसे  टेबल  पर  रख  सकता
 हैं  ।  इसमें  वहां  की  पूरी  अवस्था  बतायी  गयी
 है  tT

 आपने  कहा  है  कि  जो  यात्रियों  पर
 निर्भर  रहते  हैं  उनको  भरा थिक  र  हू  यता  या  कर्ज
 दिया  जाएगा  ।  जो  लोग  यात्रियों।  के  भ्रामक
 पर  निर्भर  हैं  वे  एक  विशिष्ट  बलास  के  लोग
 हैं,  लेकिन  जो  दूसरे  लोग  हैं  उनको  कुछ  नहीं
 दिया  गया  है  ।  इस  प्रकार  के  25  हर  लोग
 श्रीनगर  में  हैं  जिनकी  कोई  भी  व्यवस्था  नहीं
 हुई  है।  भाप  जो  काश्मीर  शासन  पर  अवलम्बित
 रहते  हैं  यह  गलत  है  ।  मेरा  कहना  यही  है  कि
 इन  विस्थापितों  की  झगर  छापने  देखरेख
 न  की  तो  जो  पैसा  श्राप  इनके  लिए  खर्च
 कर  रह  हैं  उसका  इनको  we  लाभ  नहों  मिलन
 सकेगा  |  इनका  मालिक  कोई  नहीं  है  ।  इस
 बारे  में  श्रीनगर  के  जन  संघ  ने.  शौर  जम्मू
 की  दूसरी  संस्था  ने  वक्तव्य  निकाला  है  a  के
 शायद  आपके  पास  झा  गए  होंगे,  कौर  भ्रमर
 न  भाए  हों  तो  मैं  आपको  दे  सकता  हूं  ।  मूडी
 शिविर  में  भ्रापने  कितना  दिया  है  यह  बात  बाप
 अपने  जवाब  में  बताने  की  कृपा  करें  मेरी
 सूचना  है  कि  मुठी  शिविर  #5  हजार
 लोगों  के  पास  रजाइयां  या  कम्बल  नहीं  हैं,  वे
 षुले  में  पड़े  हैं,  उनके  लिए  तम्बू भी  नहीं  हैं  t
 मेरा  कहना  हैं  कि  इस  प्रकार  की  स्थिति
 जम्मू  के  लोगों  को  नहीं  होनी  चाहिए  ।  मैं
 त्यागी  जी  का  हृदय  जानता  हूं  भ्र ौर  सी  लिए
 मानवता  की  दृष्टि  से  कहता  हुं  कि  वहां  की
 स्थिति  बहुत  खराब  है,  उसकी  शोर  तुरन्त
 ध्यान  दिया  जाना  चाहिए  |

 आज  जम्मू  में  ड्राप  जाइये  तो  प्राकार
 बता  चलेगा  कि  वहां  दवा खानों  की  स्थिति
 कितनी  खराब  है  |  एक  एक  तम्बू  में  तीन  तीन
 आर  जार  फैमिली  को  रखा  गया  हैं  |  छोर
 बह  तो  ठीक  है,  वे  गरीब  लोग  हैं  किसी  तरह
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 [श्री  बड़े]
 शुजारा  कर  लेंगे  1  लेकिन  जिन  लोगों  के  लिए
 तम्बू  नहीं  हैं,  उनके  लिए  तम्बुप्रों  की  व्यवस्था
 करनी  चाहिए  t
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 झ्रापने  इस  काम  के  लिए  दिए  काश्मीर
 सरकार  को  दिए  हैं।  मेरा  कहना  है  कि  झ्रापको
 क्राप मीर  सरकार  पर  निर्भर  नहीं  रहना  चाहिए
 इस  काम  के  लिए  आप  एक  कमांडो  नियुक्त
 कीजिए,  उसकी  मारफत  जिनको  योग्य  समझें
 उनकों  a  roar  दीजिए  ।  राज  वहां  पालिटिक्स
 बहुत  काम  कर  रही  है  ।  तप्ती  लिए  मैं  कहता  हूं
 ह!  जम्मू  काश्मीर  में  विस्थापितों  के  लिए.
 जो  पिता  बाप  देते  हैं  उसके  लिए  एक  कमेटी
 नियुक्त  कीजिए,  उसमें  एक  सदस्य  पहचान-
 कोट  का,  एक  जम्मू  का  रखिए  tT  आप  कांग्रेस
 के  ही  लोग  को  रखिए  शौर  इस  कमेटी  के
 मारफत  सहायता  दीजिए  ।  प्रतीकों  काश्मीर
 सरकार  पर  इतना  विश्वास  नहों  रखना
 चाहिए  कितना  राज  तक  श्राप  रखते  शाए.
 qi,

 इसके  बाद  मैं  डिमांड  नम्बर  47  पर
 भाता  हूं  जो  कि  मगर  के  बारे  में  ।  प्रभी  राज्य
 सभा  में  श्री  कुमारन  ने  प  बारे  में  प्रश्न  पूछा
 था:

 “The  foreign  price  of  sugar  ts
 lower  when  compared  to  the
 Indian  price  but  we  export  sugar.
 What  is  the  foreign  exchange
 which  we  earn  by  exporting  sugar
 and  what  is  the  amount  of  sub-
 sidy  which  we  are  paying  to  the
 industry  for  the  promotion  of
 exports.”

 उसका  शी  चटा गण  न  ove  sie  गयी।  था:

 “The  amount  of  subsidy  that  is
 paid  varies  from  year  to  year.
 This  year  we  would  be  exporting
 about  2.70  lakhs  tonnes  and  the
 foreign  exchange  earned  would
 be  l!  crores  and  the  subsidy
 would  be  about  1  crores.  This  is
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 on  account  of  the  fact  that  inter-
 national  prices  are  more  low.”

 उसी  जवाब  में  बताया  गया  है  कि  महाराष्ट्र
 शौर  मद्रास  में  जो  गन्ना  होता  है  वह  ज्यादा
 अच्छा  होता  है,  लेकिन  उत्तर  प्रदेश  का  गन्ना
 अच्छा  नहीं  होता  कौर  उसी  की  वजह  से  लास
 हो  रहा  हैं  I  तो  यह  इपया  उत्तर  प्रदेश  के  कुछ
 लोगों  को  सहायता  करने  के  लिए  ख  किया
 जा  रहा  है  |  तप्ती  वजह  से  कुछ  लोग  कहते  हैं  :

 India  that  is  Bharat
 that  is  U.P.

 and  Bharet

 जब  सरकार  को  मालूम  है  कि  उत्तर  प्रदेश
 के  गन्ने  में  से  होती  का  उत्पादन  बहुत  कम
 होता  है  तो  उसको  मद्रास  शौर  महाराष्ट्र
 में  ही  ज्यादा  कारखाने  खोलने  चाहिए,  लेकिन
 इस  ओर  ध्यान  देते  नहीं  ।

 फारिन  एक्सचेंज  के  लिए  इतना  पागलपन
 है  कि  हमारे  यहां  जो  होती  950  गए  प्रति
 टन  तैयार  होती  है,  उसको  हम  बाहर  404
 रुपए  प्रति  टन  पर  बेच  सं  हैं।  मैं  कहता  हुं  कि
 इससे  लास  से  बाप  क्यों  बनी  बेच  +  हे  हू,  क्या
 कोई  दूसरी  वर्मोडिटी  नहों  है  जिसको  श्राप
 कालीन  एक्सचेंज  के  लिए  बाहर  कम  लास
 पर  बेच  २के।  मैं  fe  रूम  aD  हूं  कि  इस  प्रकार
 उत्तर  प्रदेश  के  कुछ  का रखाने दारों  को  सहायता
 या  सबसिडी  दी  जा  रही  है  1  उनके  यहां  भो
 कुछ  हिमायती  हैं,  इसलिए  उनको  सबसिडी
 दी  जा  रहो  है  जौर  हमको  यह  लात  हूं  रहा  है  1

 The  Deputy  Minister  in  the  Minis-
 try  of  Food  and  Agriculture  (Shri
 D.  R.  Chavan):  That  is  not  correct.
 The  entire  raw  sugar  that  was  pro-
 cured  for  the  purpose  of  export  was
 taken  mostly  from  Maharashtra
 because  we  purchase  from  areas
 where  the  ex-factory  price  is  the
 lowest.

 कं  बड़े  :  भ्रापने  जो  वहां  जवाब  दिया
 था,  मैं  उससे  प्रतीकों  कनाट  करना  चाहता
 हूं  |  तन्हाई  साहब  ने  वहां  कहा  था  कि  महाराष्ट्र
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 कौर  मास  में  अच्छा  गन्ना  जैदा  होता  है  घौर
 उतर  प्रदेश  के  गन्ने  में  रिकी री  कम  होता  है  a
 जो  चोको  यहां  950  वए  टन  में  तैयार  होती
 है,  उसको  बाहर  404  पए  प्रति  टन  पर
 बेवा  जाता  है।  यह  जानते  ह  भी  भाप  मगर
 को  क्यों  बाहर  भेज  रहे  हो  बौर  केवल  कुछ
 लोगों  को  फायदा  पहुचा  ्  हो  ।

 Shri  D.  R.  Chavan:  There  are  some
 international  agreements  entered  in-
 to  by  the  government:  for
 the  U.S.  sugar  agreement  oor  the
 Commonwealth  sugar  agreement.
 These  are  international  agreements.
 You  have  to  export  whatever  quan-
 tity  you  are  expected  to  export  under
 international  agreements.

 att  बड़े  :  मैं  कहता  हूं  कि  पी०  एल.
 480  का  एग्रीमेंट  होते  हुए  भी  अमरीका  ग्राम
 उसमें  हटना  चाह  रहा  है  ।  इंटरनेशनल
 एग्रे,मेंटों  को  भी  रिवाइज  किया  जा  सकता
 है  |  मैं  पूछता  हूं  कि  झगर  बाहर  के  देशों  में
 चीनी  का  भाव  कौर  घटता  है  तो  क्‍या  प्राय
 और  लास  पर  चीनी  वहां  भेजेंगे  ?

 दूसरे  मम  रशियन  इंस्टीट्यूट  के  बारे
 में  जो  डिमांड  ig  के  प्रन्तगगंत  जाता  है
 कुछ  कहता  हैं।  उस  डिमांड  के  लिये  कहा
 गया  है  :

 One  year  intensive  course  in  Russian
 in  1965-66,
 चत  संख्या  के  पुरन्दर  शिक्षा  लेने  के  लिए
 मध्य  प्रदेश  से  कुछ  विद्यार्थी  दो  «ो  सौ  रुपये
 की  नौकरी  छोड़  कर  जाएं.  हैं।  लेकिन
 उनको  यहां  कहा  गया  है  कि  उनको  केवल
 75  रपए  महीने  का  स्टाइपेंड  दिया  जाएगा  ।

 वे  75  छपने  में  खायेंगे  बया  ।  दूध.  खाना
 शादी  कोई  यहां  दिल्‍ली  में  लेना  चाहे  तो
 बह  तो  हो  नहों  सकता  है  और  कम  से  कम
 उतकों  i25  या  50  रुपये  का  स्टाइपेंड
 रशियन  लैंग्बज  सीखने  के  लिए  मिलना
 चाहिए  ।  वे  यहां  रशियन  लैंग्वेज  पढ़ने
 के  लिए  प्रिये  हैं  -  रूस  के  जो  एजुकेशन
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 मिनिस्टर  परिचितों  हमारे  छागली  साहब  ने
 उन  के  सामने  यह  भाषण  दिया  था  कि  पह
 इंस्टीच्यूट  बहुत  बढ़ने  वाला  है  दौर  यह
 बहुत  बड़ा  हदो  जायेगा  लेकिन  मैं  कहता  हूं
 कि  वह  बड़ा  कैसे  हो  सकेगा  क्‍योंकि  एक  भी
 लड़का  मोजूदा  प्रावस्था  में  यहां  पर  टिकने
 बाला  नहों  है,  लड़के  छोड़  कर  चले  जायेंगे  1
 झगर  पाप  यही  75  रुपया  स्टाइपेंड  देना  जारी
 रखेंगे  तो  वे  सब  वापिस  चले  जायेंगे  t

 wat  wat  यह  इंस्टीच्यूट  खोला  है
 वहां  एक  पाठशाला  चलती  थी  ।  वह  एक
 साल  के  लिए  बन्द  कर  दी  हैं  कौर  उसकी
 जगह  यह  रशियन  लें वेज  सिखाने  का  स्‍कूल
 छोला  है  -  उचित  तो  यह  था  कि  एस  इंस् टी-
 अटूट  के  बरसते  भ्र लग  से  किराये  पर  बिल्डिंग
 चली  जाती  न  कि  यह  कि  उस  स्कूल  को  बन्द  कर
 के  क्‍ग्रापने  यह  यहां  पर  रशियन  स्कूल  चला
 दिया  ।

 Mr,  Deputy-Speaker:
 taken  more  than  5
 have  taken  7  minutes.

 You  have
 minutes;  you

 at  बड़े  :  शापने  5  मिनट  कां  ये
 सो  अनी  मुदे  बोलते  पट  मित  नहीं  हुए
 हैँ

 There  were  so  many  interruptions.
 Mr.  Deputy-Speaker:  Thore  are

 other  hon.  Members  to  speak.
 eat  बड़े  :  मैं  कहां  बोला  ?  मेरे  भाषण

 के  बीच  में  यह  जो  इतना  व्यवधान  हुमा
 उसे  तो  मेरे  टीएम  में  जोड़ना  नहीं  चाहिए  t

 There  is  an  institute  recently  opened
 here.

 Mr.  Depaty-Speaker:  Every  Mem-
 ber  has  got  8  rght  to  represent  his
 ease  in  Parliament.

 Shri  Bade:  I  im  referring  to  the
 Institute  of  Constitutional  and  Parlia-
 mentary  Studies  recently  formed.

 यह  जो  प्रापने  इंस्टीच्यूट  शाप  कांउटी-
 ट्यूनी  ऐंड  पालियामेंटरी  स्टडीज़  हाल
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 [at  बडे]
 में  छोला  है  मैं  उसका  समर्थन  करता हूं  t
 ae  एक  स्वागत  योग्य  कौर  सही  कदम  है  और
 मैं  उसे  सपोर्ट  करता  हूं  ।  फौरेन  केंद्रीय  में
 भी  इस  तरह  के  इंस्टीट्यूशन्स  चलते  हैं  ।

 अन्त  में  मैं  प्रा पकी  मार्फत  त्यागी  साहब
 से  फिर  अपील  करता  हूं  कि  वह  विस्थापितों
 को  बसाने  के  लिए  जो  कुछ  केन्द्र  से  पैसा
 देना  चाहते  हैं  बहू  स्टेट  की  मार्फत  न  देते  हुए
 उसके  लिए  एक  कमेटी  नियुक्त  की  जाये
 कौर  उस  कमेटी  की  मार्फत  यह  पैसा  रिफ्यूजी
 को  दिया  जाय  t  ag  काश्मीर  स्टेट  पर
 अवलम्बित  न  रहें  जैसे  कि  पहले  रहते  थे
 कौर  यह  जो  विस्थापितों  की  समस्या  है
 इसको  जल्दी  से  जल्दी  हल  करें  ।

 Shri  T.  N.  Singh:  Sir,  may  I  inter-
 wene  at  this  stage  because  I  have  to
 go  to  the  other  House.

 Mr.  Deputy-Speaker:  Yes.

 Bhri  T.  N.  Singh:  I  would  like  to
 answer  some  of  the  points  raised  in
 regard  to  my  Ministry.  Certain
 points  were  raised  by  my  hon
 friends,  especially  by  Prof.  Ranga,  in
 Tegard  to  some  of  the  industries,  I
 may  point  out  that  the  Zawar  mines
 which  have  been  taken  over  are  pro-
 ducers  of  strategic  material.  There-
 fore,  it  was  the  correct  thing  to  do,
 and  I  think  we  have  almost  rescued
 that  concern  which  may  have  gone
 down  otherwise  but  for  government
 intervention.

 Dr.  L.  M.  Singhvi  (Jodhpur):  If
 that  is  so,  the  Minister  should  make
 it  clear  why,  if  it  was  intended  to
 take  over  this  mine,  action  was  not
 taken  to  take  i!  over  two  years  ago,
 when  an  application  for  loan  was
 made,  and  in  March,  1964,  when  the
 technical  committee  had  submitted
 thelr  report,  they  had  delayed  taking
 ever  the  mine  and  that  by  delaying
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 this,  they  have  lost  about  Rs,  9  crores
 by  way  of  foreign  exchange.  What  is
 more,  the  manner  in  which  it  has
 been  taken  over  appears  to  smack
 of  some  fishiness  somewhere.

 Shri  T.  N.  Singh:  As  a  matter  of
 fact,  there  have  been  various  diffi-
 culties  f.om  the  other  side  also  in
 regard  to  the  taking  over,  so  that  to-
 day  we  have  to  pass  a  law  to  take
 it  over  under  Parliament's  authority.
 So,  it  became  necessary

 Shri  §.  M.  Banerjee:  The  only  point
 is  this....

 Shri  T.  N.  Singh:  Please  bear  with
 me.  I  have  to  go  to  the  other  House,
 and  80

 Shri  8,  M.  Banerjee:  That  cannot
 be  an  excuse.  If  he  is  in  a  hurry  to
 go  there,  let  him  go  to  the  other
 House  and  then  come  back.  The
 Minister  in  chage  of  Steel  and  Mines
 is  not  here.

 The  Deputy  Minister  in  the  Mints-
 try  of  Steel  and  Mines  (Shri  P.  C.
 Sethi):  I  am  here,  representing  him

 Shri  T.  N.  Singh:  If  there  are  any
 points  left  unclear,  my  colleague  is
 there  to  clear  them  up  later  on.  In  re-
 gard  to  Jessops,  Prof.  Ranga  had  doubts
 about  its  management  and  asked  whe-
 ther  it  was  going  to  the  dogs.  The
 record  of  the  public  sector  manage-
 ment  in  this  regard  is  extremely  good.
 This  concern  was  in  the  doldrums
 when  it  was  taken  over  in  1957.  No
 dividends  had  been  distributed  in  that
 year  under  Mundhra's  regime.  The
 whole  concern  hag  gone  down.  Soon
 after  taking  over,  we  were  able  to  pay
 a  dividend  of  six  per  cent.  The  value
 of  production  in  957  was  Rs.  6  crores,
 The  reserves  have  gone  up  to  Ra.  03
 Jakhs  from  Rs,  53  lakhs:  double  the
 figure,  The  reserves  went  up  still
 further  in  1964.  The  value  of  produc-
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 tion  today  was  Rs.  6  crores  as  against Rs.  5  crores  when  we  took  it  over,  and
 the  profits  were  Rs.  76  lakhs  as  against
 Rs.  27  lakhs;  the  divideng  declared
 ig  42  per  cent  as  against  zero  in  1957.
 This  is  a  good  record  of  the  public
 sector  management,  and  I  think  we
 have  taken  the  correct  decision  in
 taking  it  over.

 I  have  nothing  more  to  say  in  re-
 gard  to  any  other  point  which  con-
 cerns  my  Ministry.  I  may,  in  pass-
 ing,  refer  to  the  tax  credit  scheme  in
 Tegarg  to  mica.  From  what  I  under-
 stang  about  the  whole  pasition,  it  is
 on'y  in  selecteq  industries  in  which
 there  is  need  for  such  incentives.  It
 has  been  considere  carefully,  and  we
 found  after  due  examination  of  the
 mica  industry  that  such  a  tax  credit
 ig  not  necessary.

 st  हेमराज  (कांगड़ा)  :  उपाध्यक्ष
 महोदय  यह  जो  सप्लीमटरी  डिमांड  फौर
 प्लांटस  हाउस  के  सामने  पेश  की  गई  हैं  मैं
 उनका  समर्थन  करने  के  लिये  खड़ा  हुआ  हूं  ।
 मैं  इस  प्रचार  पर  डिमांड  नम्बर  39  प्रौढ़
 डिमांड  नम्बर  27  के  सम्बन्ध  में  कुछ
 जिक्र  करूंगा  a  सब  से  पहले  जो  हमारे  मोटर
 ड्रान्सपोर्ट्स  थे  उन  के  सम्बन्ध  में  कुछ
 कहूंगा  ।  प्रभी  हाल  में  शरारत  पर  पाकी-
 स्तान  ने  जो  हमला  किया  था  उस  में  जहां
 हमारी  फौजों  ने  शानदार  कामयाबी  हासिल
 की  प्लोर  बहुत  बहादुरी  से  लड़े  लेकिन  उसमें
 यहां  तक  सप्लाई  राशन  शादी  'फारवर्ड
 रियाज़  में  पहुंचाने  का  सवाल  था  हमारे
 मोटर  ड्राइवर्स  शौर  कस  डकवर्थ  ने  कमाल
 कर  दिखाया  i

 ag  फौरवड़ें  लाइन  तक  जाते  रहैं  शौर
 कौर वर्ड  लाइन  पर  जाकर  वह  सैनिकों  को
 राशन  शादी  आवश्यक  चीजें  पहुंचाते  रहे  हैं
 ओर  दस  काम  को  सरभधंजाम  देने  में  उन्होंने
 अपनी  जान  तक  की  परवाह  नहीं  की  1
 उन्होंने  जो  बहादुरी  के  कारनामे  कर  के  दिखाये

 इसके  सम्बन्ध में  जो  हमारे  फौज के  कमांडर
 इस  चीफ़  साहब  हैं  उन्होंने  उसकी  बहुत
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 तारीफ़  की  है  धर  उनकी  ख़िदमात  का  इन
 शब्दों  में  उन्होंने  उल्लेख  किया  है  —

 “Many  of  you  braved  shells and  bullets  shoulder  to  shoulder
 with  the  Army’s  administrative
 se:vices  while  some  of  you  lost
 your  lives  for  the  cause.”

 इतना  ही  नहीं  बल्कि  जो  हमारी  वेस्टर्न
 कमांड  के  इनचार्ज  लेफ्टिनेंट  जनरल  हरबंस
 सिह  हैं  उन्होंने  भी  यह  कहा  है  —

 “Yet  another  example  (of  gal-
 Jantry  and  sclf-sacrifice)  is  to
 be  found  among  civilian  dr.vers
 of  the  local  ‘thelas'  who  in  spite
 of  heavy  shelling  and  strafing
 by  enemy  air  continued  to  deliver
 supplies  to  our  troops  right  up  to
 the  front  line......".

 इसी  तरीके  से  जो  हमारे  श्री  राज  बहादुर
 मंत्री  महोदय  हैं  सैंटर  के  उन्होंने  भी  रोड
 ट्रांसपोर्ट  झौपरेटर्स  को  यह  सर्टिफिकेट  दिया

 “Their  drivers  and  cleaners  end,
 in  many  cases,  the  owners  them-
 selves  have  shown  a  un‘que
 sense  of  patriotism  and  driven
 the  vehicles  in  the  forward  areas
 without  caring  for  their  personal
 safety”.

 7”  जहाँ  मैं  भ्रामक  सरकार  का  मिलकर  हूँ
 कि  उन्होंने  जो  हमारे  मोटर  कौर  ढक  ड्राइवर्स
 शौर  क्लीन र्स  अपनी  उस  ड्यूटी  को  सरअंजाम
 देने  के  सिलसिले  में  मरे  उनके  सगे  सम्बन्धियों
 को  ऐक्स  ग्रेविया  शॉट  दी  है  लेकिन  मैं  समता
 हूं  कि  बजाये  इस  तौर  पर  उनकी  ख़िदमात
 की  शौर  उनकी  संवादों  की  जो  सराहना
 की  गई  है  उन  के  लिए  कुछ  दौर  भी  किया
 जाना  चाहिए  1

 राज  हर  एक  स्टेट  में  यह  हो  रहा  दे
 फ्लोर  स  तौर  पर  मेरी  झपती  स्टेट  पंजाब
 में  दस  तरह  का  एक  बिल  चल  रहा  है  ताकि
 उनको  टैक्स  दिया  जा  सके  |  हर  एक  जगह
 छन  पर  नये  टैक्सेशन  झाषद  किये  जा  रहे  हैं  ।
 हैं  इस  सिलसिल  में  अपने  फाइनैंस  मितिध्टद
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 [t  हेमा  ]
 कौर  प्लानिंग  कमिशन  का  ध्यान  दिलाना
 चाहता  हूं  कि  जिन  लोगों  ने  इतनी  सेवायें  की  हैं
 कौर  जिन्होंने  कि  प्रपनी  जानों  तक  की  भी  पर्वा हू
 नहों  की  बजाय  इसके  कि  बाप  उनकी  जबानी
 तौर  पर  तारीफ  करें  जहां  झा पतें  जो  मर
 गये  हैं  उनके  श्रावित  परिवार  वालों  को  मदद
 की  हैँ  वहां  कम  से  कम  यह  जो  नये  हैग्सेशन
 उन  पर  लगा  रह  हैं  बढ़ा  रह  हैं  वह  उन  पर  न
 लगायें  शौर  उन  से  तो  ब  उनको  राहत
 मिलनी  ही  चाहिए  |  उनको  इन  करों  से
 टूटी  मिलनी  चाहिए  1  इसलिये  मैं  प्लानिंग
 कमिशन  वालों  से  भी  एसके  लिए  कहूंगा
 क्योंकि  जितनी  भी  स्टेट  गवर्नमेंट्स  है  उनको
 यहां  से  यह  हिदायत  दो  हुँ  fe  वह  प्र पने  यहां
 टैक्सेशन  को  बढ़ावें  कौर  उसको  बढ़ाने  में
 खास  तौर  पर  हु  जो  द्वांसपोर्ट  डिपार्टमेंट  हैँ
 उसकी  तरफ  ज्यादा  ध्यान  दिया  गया  हैं  कि

 सपर  यह  टैक्सेशन  ज्यादा  किया  राय।

 मैं  एक  गुजारिश  यह  करूंगा  कि  यह
 सोएं  छ.टे  मालिकान  कौर  ट्रक  ड्राइवर्स
 हैं  उनको  कम  से  कम  अब  राहत  मिलनी
 चाहिए  प्रौढ़  उन्होंने  जो  खिदमत  ग्राम
 दी  है  उसका  कुछ  न  कुछ  सिला  तो  इस  रूप
 में  उनको  देना  चाहिए  ny

 रिपब्लिकन  के  सम्बन्ध  में  श्री  महावीर
 त्यागी  ने  उस  दिन  यहां  यह  बहा  था  कि  जो
 यह  तानों  स्टेट्स  हैं,  जम्मू-श्मीर,  पंजाब
 जौर  राजस्थान,  उनके  लिए  उन्होंने  काफी
 से  ज्यादा  इमदाद  दी है  ।  मैं  न ेउस  दिन  भी
 आपसे  अर्ज  की  थी  कि  जहां  तक  पंजाब  का
 सम्बन्ध  है  जो  लोग  वहां  से  उजड़  गये  हैं  या
 जिनको  बोथा  शिलिंग  की  वजह  से  नुकसान
 पहुंचा  है  उनकी  तादाद  काफ़ी  से  ज्यादा
 है  कौर  वह  जो  कुछ  थोड़ा  सा  यह  ब्रेकर
 बौर  फाजिल्का  का  इलाका  है  वहां  से  उठ
 कर  प्राण  हैं,  वहां  से उजड़  कर  उनको  कराना

 'बड़ा  है  उस  लिहाज  से  जो  एक  जानकारी  हमें
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 पंजाब  सरकार  की  तरफ़  से  दी  गई  हैं  उससे
 पता  चलता  है  कि  इस  समय  तक  जो  इमेज
 हुमा  है  पंजाब  में  वहां  उन्होंने  यहां  मरने
 वालों  की  तादाद  दी  है,  जख्मी  होने
 वालों  की  तादाद  दी  है  वहां  पर  जो  प्रापर्टी
 डैमेज  हुई  है  उसका  ऊध्होंने  बतलाया  है
 कि  3  गरोठ  62  लाख  7  हजार  24  रुपये
 की  प्र/पःटो  इमेज  हो  चुकी  है  ।  इसके
 साथ  साथ  क्राप्स  का  इमेज  36  लाख  रुपये
 का,  लाइव स्टाक  का  इमेज  48  लाख  दुखिये
 गवर्नमेंट  कौर  लेबल  बॉडीज़  का  रेवेन्यू  बा
 तास  3,80  लाख  दिये  झकझोर  विलेज  की
 लंड  रेवेन्यू  का  रेमिशन  52  लाख  रुपये
 है  ।  मैंने  ये  मोटी  मोटी  में  पढ़ी  हैं,  जो
 कि  कुल  मिलाकर  तकरीबन  9  बरसे  हो
 जाती  है  |  परसों  त्यागी  जी  ने  फरमाया  था
 कि  हमने  कुछ  पया  पैराव  सरकार  को  भेजा
 है  ।  लेकन  कितना  न्‌कसान  वहां  पर  हा
 है,  उसको  पूरा  करने  के  लिए  बह  रकम
 बहुत  ही  कम  है  /  इस  लिए  मैं  इस  बात  पर
 जोर  देना  चाहता  हुं  कि  वहां  पर  मुख़तलिफ़
 कामों  के  लिए  कौर  रुपया  दिया  जाये  ।

 अगर  प्राय  वहां  के  कस्बों  की  हालत
 को  देखें,  तो  आपको  मालम  हगा  कि  दिए
 तो  वहां  है  नहीं,  लेकिन  बहा  पर  दीया  भी
 नहीं  जलता  है  t  मैं  निवेदन  बरना  चाहता
 है  कि  उन  कैम्पों  ककी  हालत  को  सुधारना
 चाहिए  1  मैं  यह  नहीं  बहता  हूं  बि  सवार
 ने  कुछ  नहीं  दिया  है  |  यह  ह  है  कि  वहां
 पर  रजाइयां  कौर  कम्बल  वगेरह  भेज  गये  है  t
 लेकिन  रात  को  लाइट  का  होना  ज़रूरी  है  t
 प्राचीन  लोग  अन्धेरे  में  नहीं  रह  रुकते  हैं  1
 इन  ज़रूरी  चीजों  का  इन्तजाम  किया  जाना
 व्ह्िए  |

 'दीहैँबिलिटेशन  मिनिस्टर  बौर  इंडस्ट्रीज
 मिनिस्टर  बारह  हमारे  यहां  के  मिनिस्टर
 साहबान  ने  वहां  की  हालत  को  देखा  है  ।
 यहां  की  इंडस्ट्री  कौर  तिजारत  तबाह  हों
 गई  है  1  जिस  समय  नालन्दा  जी  वहां  पर  गये  थे,
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 तो  प्र मृत सर  पीस गु दज़  टेक्सटाइल  मैच-
 फ्रैक्ट्ड  एसोसिएशन,  इंडस्ट्रीज  एंड  ढंड
 एसोसिएशन  श्र  वुमन  फ़ैवटररण  की  तरफ़
 से  यह  कहा  गया  है  था  कि  चूंकि  हमारी
 इंडस्ट्रोड  तबाह  ह्  चुकी  हैं,  इस  लिए  हमें
 जोन  मिलना  चाहिए  i  कम  से  कम  उन
 लोगों  का  इनकम  टैक्स  कुछ  रसे  के  लिए
 बसूल  नहीं  किया  जाना  चाहिए  t  चूंकि
 उनको  इंडस्ट्रीज  के  तबाह  होने  की  वजह
 से  उत्तकों  इनाम  का  कोई  जरिया  नहीं  है,
 इसलिए  इनकम  टैक्स,  एक्साइज  डयूटी,
 सेल्ज  टैक्स  शर  परचेज  है गस  की  बसूली  को
 3  अरसे  के  लिए  मुल्तवी  कर  देना  चाहिए  ।

 वित्त  मंत्रालय  में  उपमंत्री  (  थी  रामेश्वर
 साहू,  ):  यह  एलाउन्स  कर  दिया  गया  है
 कि  एक्साइज  ड्यूटी  में  रिलीफ़  दिया  गया
 है  1

 चली  हेमराज  :  लेकिन  जिनके  मुताल्लिक
 सहीं  किया  गया  है,  उन  को  भी  मिलना
 चाहिए  t

 प्ली  रघुनाथ  सिह  (वाराणसी)  :  बहु
 सभी  के  लिए  होगा  ।

 श्री  हेमराज  :  व  मैं  एक  शौर  बात
 कहना  चाहता  हूं,  जिस  का  सम्बन्ध  मेरी
 कांस्टोट्युएल्सी  से  है  |  हमारी  ग्रीन  टी
 भफ़वानिस्तान  वर्ग रह  जाती  थी  in  राज
 उस  की  यह  हालत  हो  गई  है  कि  चुकी  वह  टी
 एक्सपोर्ट  नहीं  होती  है,  इसलिए  कांगड़ा
 डिस्ट्रिक्ट  के  सारे  गाईन्ज  बन्द  होने  वाले
 हैं  सौ:  वहां  पर  भ्रनएः्प्लायमेंट  फैलने  बाली
 है  ।  मैं  सरकार  को  अज  करेगा  कि  हमारे
 यहां  बाग  में  दौर  बाहर  जो  ग्रीन  टी  पड़ी
 हुई  है,  उस  को  एक्सपोर्ट  करने  का  कोई  ने
 कोई  और  तरीका  ढूंड ना  चाहिए,  ताकि
 हमारी  इंडस्ट्री  बिल्कुल  तबाह  न  हो  जाये
 कौर  भागे  अल  कर  हमारे  बगीचे  बन्द  न
 हो  जानें  t
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 इन  यही  के  साथ  मैं  इन  शिमांड्ज
 का  समर्थन  करता  हूं  t

 ही  को  राम  गुप्त  (भीतर)  :
 उपाध्यक्ष  महोदय,  मैं  दिम्रांड  लाकर  3४  के
 एक  पहलू  की  तरफ़  मंत्री  महोदय  का  ध्यान
 दिलाना  चाहता  हूं  ।  प्रभी  माननीय  रूदरय,
 श्री  हेम  राज,  ने  इंडरट्र,शञ  के  सबाह  होने  के
 बारे  में  कहा  है  t  मैं  यह  निवेदन  करना
 चाहता  हूँ  कि  जो  लोग  फैक्टरी  रिश्वत
 इन्शोरेंस  ौर  गुदा  रिंग्स  इ्शरेस  के
 अन्तर्गत  इस  भगदड़  में  पैसा  न  दे  पाये  हों,
 लेकिन  प्रखर  वे  पहले  पैसा  देते  रहे  हैं,  तो
 उस  के  प्राकार  पर  उन  को  पूरा  मुआवजा
 पिघलना  चाहिए  i  यदि  सरकार  यह  बदम
 उठायेगी,  तो  उस  के  जाया  से  र,हैबिश्िटिशन
 का  एक  प्रेम  पूरा  हो  जायेगा  t

 इस  युद्ध  से  बरबादी  इतने  बड़े  पैमाने
 पर  हुई  है  कि  भविष्य  के  लिए  एक  योजना
 बना  कर  हमें  चलना  होगा,  बोधि  हो  रहता  है
 कि  झागे  चल  कर  ौर  लड़.ई  में  इससे  भी
 ज्यादा  तबाही  हों  ।  लड़,ई  के  आधार  पर
 हमें  जो  तजुर्बा  हा  है,  उस  को  देखते  हुए
 किन  किन  बातो  के  TT  कर।  दना  चाहिए,
 यह  देखना  मंत्रालय  का  बम  होगा  t  सभी
 तो  केवल  तात्कालिक  प्रश्न  है,  किस  के  लिए
 एक  करों  रुपया  दिया  गया  है  |  लेकिन
 इस  तात्कालिक  परथन  के  बाद  मध्य  प्रश्न  को
 हल  करने  के  लिए  यह  देखना  जरूरी  होगा  कि
 हम  उन  लोगों  को  किस  प्रकार  से  प्रय मि बतायें
 दें,  बल्कि  बहुत  से  लोग  ऐसे  है,  जिन  के  लिए
 कुछ  भो  बचाने  का  प्रश्न  ही  नहीं  था  ।  उन
 लोगों  की  जायदाद  बरबाद  हो  गई  हैं  ्र
 यह  सोचना  होगा  कि  जागे  थे  कैसे  प्रिया
 जीवन-यापन  करेंगे  ।  पूर्वी  'पाबिर्हान  से
 शाये  हुए  शरणाधियों  के  लिए  जो  बदम  उठाये
 जाते  हैं,  यह  समस्या  उस  से  बिल्कुल  भिन्न  है
 यह  एक  युद्ध  की  समस्या  है  कौर  इस  को  उसी
 दृष्टि  से  देखना  होगा  कौर  उसी  दृष्टि  &
 इस  बारे  में  प्रबल  करना  होगा  |
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 [at  काशी  राम  गुप्त]
 जहां  तक  डिमांड  नम्बर  83  का  सम्बन्ध

 है,  जो  कि  पैट्रोल  कौर  कैमीकल्ज़  के  बारे  में  है,
 राज  हमारी  स्थिति  यह  है  कि  हमारे  यहां
 मिट्टी  के  तेल  और  डीजल  घायल  की  कमी  है
 लेकिन  पेरोल  हमारी  प्रा वश्य कता  से  ज्यादा
 पैदा  होने  लगा  है  |  भ्रमर  यही  नीति  चलती
 रही,  तो  बहू  दिन  दूर  नहीं  कि  जब  यहां  समस्या
 हमारे  सामने  भ्राजायेगी  कि  हम  इस  पेट्रोल
 का  क्‍या  करें  ।  राज  थोड़ा  बहुत  पट्रोल
 सीलोन  को  भेजने  की  कोशिश  की  जा  रही
 है।  हमें  यह  देखता  पड़ेगा  कि  आगे  हम  प्र पने
 तरीकों  शौर  नीति  में  क्या  परिवर्तन  करें
 रिफाइनरीज  में  जो  रूड  आयल  भाता  है,  चाहे
 बहु  बाहर  का  हो  और  चाहूं  यहां  का,  उस  में
 बीस,  पच्चीस  फ़ीसदी  पट्रोल  का  होता  है  1
 लब  ग्राम  यह  बोल  नहीं  खप  रहा  है,  तो
 भागे  चल  कर  जहां  एक  तरफ़  डीजल  घायल
 और  मिट्टी  के  तेल  की  मांग  बढ़ेगी,  वहां
 दूसरी  तरफ  पेट्रोल  धिक  पैदा  होने  से  एक
 भयंकर  समस्या  हमारे  सामने  शा  जायेगी.  ।

 इसलिए  इस  बारे  में  केवल  एक  मंत्रालय
 का  काम  नहीं  है,  हरनेक  मंत्रालयों  को  अपनी
 नीति  को  बदलने  के  बारे  में  सोचना  होगा  ।
 जहां  तक  वित्त  मंत्रालय  का  सवाल  है,  उस  को
 देखना  होगा  कि  उस  ने  एलाइव  इथति
 लगाने  के  सम्बन्ध  में  जो  नीति  अपर  रखी  है,
 उस  में  क्‍या  देर-फेर  करने  की  प्रावश्यकता  |  ।
 यह  समस्या  क्‍यों  जैदा  दुई  ?  इसलिए  कि
 पहले  जब  हम  डेंटल  प्रायल  सस्ता  रखते  थे,
 उस  समय  लोगों  बीशन  प्रायः  कों  गाड़ियां
 बताना  शुरू  किया  और  रोल  की  गाड़ियां
 बन्द  हो  गईं,  हालांकि  बैरोन  की  गाड़ियों
 की  कीमत  बहुत  कम  थी  1  राज  उस  से  उल्टा
 करने  की  ज़रूरत  है  1  बजत  की  गाड़ियों  की
 ज्ञागत  ज्यादा  होती  है  भर  पेट्रोल  की  गाड़ियों
 की  कीमत  कम  होती  है  ।  पेट्रोल  की  खपत
 बढ़ाने  के  लिए  इस  नीति  में  परिवर्तन  करने
 की  प्रावश्यकता  है,  जिस  से  पेट्रोल  की  गाड़ियां
 ज्यादा  बन  सकें  7  इसलिए  डीजल  प्रायः
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 शौर  पैट्रोल  की  एक्साइज  डयूटी  में  जो  सके
 है,  उस  में  भ्रामक-चुल  परिवर्तन  करना  होगा,
 अन्यथा  समस्या  बड़ी  भयंकर  हों  जायेगी  Tt
 यहां  तक  प्रतिमान  किया  जाता  है  कि  चौथी
 पंच-वर्षीय  योजना  के  प्रीत  में  हमारे  देश  में
 एक  मिलियन  टन  पैट्रोल  फ़ालतू  हो  जायेगा
 इसलिए  मैं  कहना  चाहता  हूं  कि  श्ाय्ल
 कम्पनी  शौर  रिफाइनरी  के  सम्बन्ध  नें
 जो  वर्तमान  नीति  है,  उस  में  भारी  परिवर्तन
 करने  की  प्रावश्यकता  पड़ेगी  अर  केवल
 साधारण  बातों  से  काम  नहीं  करूगा  I

 मांग  नम्बर  il0  %  बारे  में  झनक
 वक्ता  बोल  चूके  हैं  ।  उस  के  भ्रन्दरगंत  हमारे
 देश  की  एक  बहुत  बड़ी  आवश्यकता  पूरी  की
 जा  रही  है  अर  मैं  उन  लोगों  को  बधाई  देना
 चाहता  हूं,  जिन्होंने  इस  बाय  का  ी,गणश
 किया  है  1  प्राशि  करता  हूं  कि  सरकार  कभी
 उन  के  लिए  फंड  की  कर्म  नहीं  होने  देगी
 शौर  उन  का  काम  ज्वलन्त  रूप  में  हमारे  सामने
 पायेगा  |

 राज  चीनी  के  बारे  में  जो  नति  चल
 रही  है,  उस  का  नतीजा  केवल  यह  है  कि  हम
 समझते  के  अन्तर्गत  1,  .5u  करोड़
 रुपये  की  विदेशी  मुद्दा  लेने  के  लिए  Te  50
 करोड़  रुपये  का  घाटा  उठाते  हैं।  भ्रमर  यही
 दशा  ही,  तो  हम  बहुत  बड़ी  तादाद  में  चीनी
 नहीं  भेज  सकेंगे  ।  जो  एर्मेंट्स  हम  ने  किये
 हैं,  उन  को  इस  दृष्टि  से  देखना  होगा  कि
 क्या  हम  अपनी  चीनी  को  श्रमिक  मात्रा  में
 भेज  सकते  हैं  बौर  क्या  ब्यान  दशा  में
 उसको  भेजना  बौर  इस  प्रचार  बहुत  बड़ी
 मात्रा  में  नुकसान  उठाना  आगे  के  लिए
 सम्भव  है  t  मगर  यह  सम्भव  नहीं  है,  तो
 पह  निश्चित  बात  है  कि  इस  नीति  में  झामृल-
 चुल  परिवर्तन  करता  होगा  ।  जो  मांगें
 सरकार  ने  हमारे  सामने  रखी  हैं  उनको  इस
 दुष्टि  से  देखना  चाहिये  कि  उन  नीतियों  को
 चलाते  हुए  झगर  घाटा  होता  है  तो  कब  तक
 हम  इसको  सदन  करते  जा  सकते  हैं  जागे
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 चल  कर  घट  की  पूति  का  कोई  रास्ता  हमारे
 चास  नहीं  रह  जायेगा  ।  इसलिए  मैं  निवेदन
 कहूंगा  कि  जो  भी  मांगें  रखी  जायें  उन  मांगों
 के  बारे  में  भविष्य  के  लिए  अपनी  समस्याओं
 को  उन  ग्राहकों  पर  तोलें  झर  देखे  कि  वे
 कितने  रूप  से  व्यावहारिक  हो  सकेगी  और
 कितने  रूप  से  नहीं  हो  सकेगी

 जहां  तक  बेटी  कारपोरेशन  का  सवाल  है
 मैं  इतना  ही  कहना  चाहता  हूं  कि  वह  प्रश्न  तो
 कल  करायेगा  या  बाद  में  कभी  करायेगा  लेकिन
 यह  निश्चित  है  कि  अगर  सरकार  इतनी
 देरी  करती  है  और  उसका  नतीजा  खराब
 निकलता  है  तो  उसका  दोष  प्रौढ़  किसी  पर
 नहीं,  सरकार  पर  ही  मढ़ा  जा  सकता  है
 प्री  डा०  सिंघवी  साहब  ने  कहा  था  कि
 नौ  करोड़  रपये  के  करीब  का  नुक्सान  तो
 सरकार  पहले  कर  चुकी  है  ।  इसलिए  इस
 प्रकार  की  देरी  करने  का  जो  स्वभाव  सरकार
 का  बन  गया  है  अ।र  उससे  जो  नुकसान  हस
 देश  को  होता  है,  उस  पर  गम्भीरता  से  सोचा
 जाता  चाहिये  ।  उसके  बारे  में  यह  सरकार
 कर्मी  प्रायश्चित  करने  तक  को  तैयार  नहीं
 होती  है,  कर्मी  भूत  स्वीकार  करने  ठक  को
 तै  जार  नहीं  होत  है  -  यह  मनोवृत्ति  जब  तक
 चलेगी  तब  तक  दशा  सुधर  नहीं  सकती  है  1
 स्थायी  जी  यहां  #3  हुए  हैं  ।  थे  इन  बातों  को
 बहुत  अच्छी  तरह  से  समझते  हैं।  वह  जानते  हैं
 कि  सरकार  झगर  समय  पर  काम  न  करे  तो
 उसके  कितने  भयंकर  नतीजे  हो  सकते  हैं  ।
 वह  इत  तरह  की  बातों  के  क्रिटिक  भी  रद्द  हैं,
 नुकताचीन  भी  रहे  हैं  बह  देरी  के  खिलाफ
 भी  रहे  हैं।  मैं  प्राशि  करता  हूँ  कि  ब  जबकि
 बहु  सरकार  में  हैं,  वह  सरकार  को  सलाह  देंगे
 कि  कम  से  कम  पाइंदा  &  लिए.  इस  तरह  की
 गफलत  कौर  देरी  सरकार  न  करे  जिससें
 इतना  नुक्सान  देश  को  होता  हो  ।

 Shri  P.  Venkatasubbalah:  Sir,  I
 whole-heartedly  support  Demand
 No.  6  regarding  the  Institute  of
 Russian  Studies.  I  suggest  that
 e@pecial  emphasis  hag  to  be  given  to
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 summi  Fores  and  seminars  in  this
 institu  That  will  facilitate  a  larger number  of  people  to  learn  the  langu-
 age  in  a  short  time.  I  had  00  85४07  to
 visit  Russia  recently  and  4  saw  how Hindi  and  other  Indian  languages  are
 being  taught  there.  Outstanding books  in  Indian  languages  are  being translated  into  Russian.  I  came  ac-
 7055  many  Russians  speaking  profi-
 ciently  in  Hindi  and  other  Indian
 languages.  So,  we  should  also  learn
 Russian  not  because  it  ig  a  sich  foreign
 language,  but  because  much  progress in  science  and  technology  has  been
 made  in  that  country  ang  our  students
 will  be  benefited  by  learning  Russian,
 I  hope  this  institute  will  play  a  great
 Tole  in  fulfilling  this  object.

 Coming  to  Demand  No.  37  regarding the  Agriculture  Reflnance  Corporation, this  hag  been  set  up  with  a  cubs_ribed
 capital  of  Rs.  5  crores  and  an  autho-
 Tised  capital  of  Rs.  25  crores.  But  I
 am  not  happy  sbout  its  performance.
 Many  cooperative  institutions  and  land
 Mortgage  banks  in  many  States  have
 not  taken  advantage  of  this  credit  fa:i-
 lity  provided  by  this  corporation.  So
 far  as  my  knowledge  goes,  very  few
 States  have  utilised  this.  क  cannot  say
 whether  there  is  someth’ng  wrong  with
 this  corporation  or  with  the  State
 institutions.  I  would  suggest  that  the
 Tules  and  regulations  of  this  corpora-
 tion  must  be  liberalised  and  made  in
 tune  with  the  asvirations  and  needs  of
 the  farmers  of  this  country.

 People  have  taken  to  various  kinds
 of  cultivation.  For  instance,  in
 Andhra,  many  people  have  taken  to
 grape  cult  vation.  By  growing  grapes
 in  one  acre  of  land,  the  farmer  can
 get  about  Rs.  15,000,  So,  many  people
 are  taking  to  this.  This  corporation
 should  bestow  attention  on  such
 schemes  and  encourage  the  people  to
 take  up  such  sort  of  cultivation  and
 not  follow  the  routine  method  of  land
 reclamation,  etc.  Apart  from  such
 routine  things,  the  corporation  must
 explore  other  avenues



 2709  D.G.S,  (General)
 (Shri  P.  Venkatasubhaiah)

 I  find  there  are  many  institutions
 coming  up  for  giving  credit  to  agri-
 culturists.  This  morning  it  was  said
 that  an  agricu  tural  credit  bank  or
 gome  such  thing  ig  being  set  up  to
 give  short-turn  loans  to  the  farmers.
 There  are  many  credit  institutions,
 but  the  credit  does  not  reach  the  far-
 mer,  Some  co-ordination  has  to  be
 there.  We  shoulg  not  diversify  the
 credit  facilities  given  by  government.
 Otherwise,  what  happens  is  only  a
 person  who  has  got  some  pressure
 or  pull  is  the  beneficiary  of  all  forms
 of  credit  made  available  from  time  to
 time  either  by  government  or  other
 cooperative  institu'ions.  This  ano-
 maly  should  be  removed  and  a‘l  the
 credit  available  should  be  channelled
 through  one  effective  source,  so  that
 it  may  reach  the  farmer  in  time  to
 boost  up  agricultural  production.

 Regarding  the  sugar  industry,  I
 warn  the  government  that  the  coming
 year  will  not  be  good  for  sugar  pro-
 duction  because  of  adverse  seasonal
 conditions.  Not  ony  production  is
 going  to  fall,  but  recovery  of  sugar
 will  be  adversely  affected.  Govern-
 ment  must  assess  the  overall  produc-
 tion  and  the  demand  of  our  people,
 before  we  think  of  exporting  sugar
 abtoad.  I  am  sorry  to  say  that  in
 some  respecis  government  seem  to
 follow  a  penny-wise-pound  foolish
 polcy.  When  we  are  getting  much
 forvign  exchange  by  exporting  agri-
 cu  tural  commodities,  government  do
 not  feel  the  urgency  of  it  and  do  not
 provide  sufficient  funds  for  boosting
 agricu'tural  production.  The  Prime
 Minister  has  given  a  clarion  call  to
 the  nation  “Jai  Jawan,  Jai  Kisan",  but
 there  is  no  follow-up  action.  Agricul-
 tural  activities  are  suffering  for  want
 of  inputs—chemical  fertilisers,  agri-
 cu'tural  machinery,  etc.  But  govern-
 men  ate  making  no  attempt  in  that
 direction  to  see  that  the  inputs  are
 provided,  so  that  agricultural  pro-
 duction  may  be  boosted  and  more
 foreign  exchange  eavned.  This  should
 receive  the  immediate  attention  of
 the  government.
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 In  licensing  of  sugar  factories,  a
 sort  of  censervative  policy  is  being
 adopted.  It  is  a  dog  in  the  manger
 policy.  They  do  not  allow  private
 enterprises  or  cooperative  enterprises
 to  start  more  factories.  They  are
 afraid  of  some  vested  interests  per-
 haps  or,  I  do  not  know  what  is
 troubling  the  government.  Where-
 ever  there  is  a  possibility,  they  must
 encourage  cooperative  institutions  to
 put  up  more  sugar  factories,  because
 the  machinery  for  it  is  indigenously
 manufactured  and  no  foreign  exchage
 is  involved.  Government  shou'd  take
 up  a  realistic  attitude  in  this  regard.

 I  am  glad  Government  is  setting  up
 the  Fisheries  Corporation  with  foreign
 collaboration.  There  is  shortage  of
 cereals  and  fish  can  be  a  good  substi-
 tute.  But  much  care  has  to  be  taken
 so  that  there  is  no  duplication  of
 work  with  the  State  Government
 plants.  The  cooperation  of  the  State
 Governments  should  be  obtained  and
 an  all-India  policy  shou'd  be  adopted
 for  developing  the  fishing  industry.

 श्री  घटिया  (शहडोल)  :  उपाध्यक्ष
 महोदय,  सरकार  ने  जो  नई  मांगें  हमार  सामने
 रखीं  हैं  ये  85  करोड़  रुपये  की  हैं।  प्रबल  में
 सरकार  को  एक  धैला  भी  नहीं  देना  चाहिये  1
 सरकार  ने  जो  मांग  पेश  की  हैं,  यह  उसकी
 प्र योग्यता  शौर  नालायकी  का  सबूत  है  v

 उदाहरण  के  लिये  बाप  मांग  संख्या  47
 को  ही  ले  लीजिये  ।  देश  में  लोग  भूखों  मर  रहे
 हैं  +  प्रधान  मंत्री  जी  को  देश  के  किसानों  से
 ज्यादा  प्रंप्रेजी  से  प्यार  है।  किसानों  से  नहीं
 जो  से  हमेशा  भूखे  रहते  हैं;  एक  वक्त  खे  रहने
 को  कहा  जा  रहा  है  क्योंकि  देश  में  प्रसाद
 की  कमी  है।  मैं  ने सन्‌  cy yr

 we  सा०  कोण  ण  (नागपुर)  :
 सोमवार  को  एक  वक्‍त  के  लिये  कह  रहे  हैं  ॥

 एक  माननीय  सदस्य:  सोमवार  को
 सम् धपा काल  में  भूखे  रहने  को  कहा  जा  रहा
 है।
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 tt  बाल्मीकि  (खुजा)  :  शाम  को  तो  वैसे
 भी  कम  खाना  चाहिये  ।

 श्री  उठाया  :  उन  से  भूखे  रहने  के  लिये
 कहा  जा  रहा  है  क्‍योंकि  देश  में  प्रसाद  की  कमी
 है  प्रौढ़  भाम,  कैला,  दाल,चीनी  शादी  का  निर्यात
 किया  जा  रहा  है  ।  किस  के  लिये  ?  पूंजी-
 पतियों  के  लिये  जो  विदेशों  से  मुंडा  पैदा  करते
 हैं,  विदेशों  से  साम।न  मंगाते  हैं  शरीर  उसको
 काले  बाजार  में  बेच  कर  पैसा  कमाते  हैं  1

 उपाध्यक्ष  महोदय,  मैं  एक  ऐसे  स्थान  से
 चुन  कर  प्राया  हूं  जहां  पर  60  प्रतिशत  आबादी
 प्रादिवासियों  की  है,  जिन  की  जीविका  के  मुख्य
 साधन  खेती,  किसानी  कौर  वनों  की  उपज
 है,  जो  जी  तोड़  मेहनत  करने  के  लिये  कौर  प्रश्न
 उत्पादन  करने  के  लिये  तैयार  रहते  हैं।  मुझे
 दुःख  है  कि  सरकारी  प्रावधान  होने  पर  भी  उन्हें
 समय  पर  किसी  प्रकार  की  सह,यता  नहीं  दी  जा
 रही  है  ।  यद्यपि  बहुत  सी  योजनायें  पैदावार
 बढ़ाने  के  लिये  बनाई  गई  हैं  किन्तु  उन्हें  कार्य-
 रूप  में  परिणत  करने  के  लिये  उन  पर  ध्यान
 देना  बहुत  जरुरी  है,  उन  पर  नियन्त्रण  रखने
 की  बहुत  जरूरत  है  ।  इस  लिये  मैं  सरकार  से
 प्रतिबंध  करता  हूं  कि  खेती  के  लिये  किसानों
 को  अधिक  से  अधिक  आवश्यक  बस्तियों  की
 सहायता  दें  कर  मदद  करना  चाहिये  |  राज
 होता  क्‍या  है  कि  मांगें  सरकारी  फाईलों  में  उलझ
 कर  रह  जाती  हैं  प्रेस  कप्तानों  को  किसी  भी
 सरकारी  योजना  का  लाभ  नहीं  होता  है  ।
 विकास  और  कपि  विभागों  में  भी  मैंने  देखा
 कि  गझ्धिकारी  लोग  झपना  रोब  दाब  कमाने
 के  लिये  हमेशा  प्रयत्न  रहते  हैं  भ्र ौर  लोगों
 को  किसी  प्रकार  की  सहायता  नहीं  देते  हैं  ।
 देहाती  लोगों  से  मेलजोल  रखने  में  वे  अपना
 भ्रपमान  समझते  हैं।  ऐसी  स्थिति  में  में  चाहता
 हूँ  कि  सरकार  इन  सब  बातों  पर  बड़े  गौर  के
 साथ  विचार  करे  भीर  सच्ची  सहायता  देने
 के  लिये  हमेशा  कोशिश  करें  1

 Bhri  P.C.  Borooah  (Sibsagar):  Mr.
 Deputy-Speaker,  Sir,  I  will  confine

 ५
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 my  ofetevations  to  only  one  Demand—
 Demand  No,  37.  Under  this  a  provi- sion  of  Rs,  5,25,000  has  been  asked  for to  meet  the  expenditure  on  setling  up
 the  Tax  Credit  (Exports)  Organisa- tion  under  the  Tax  Credit  (Exports) Scheme,  1965.  In  this  organisation, there  will  be  four  Deputy  Directors in  the  grade  Rs.  l  00—600,  four  Assis- tant  Directorsin  the  grade  Rs,  400—
 +1250,  three  Deputy  Superintendents  in
 the  grade  Rs.  335425,  three  Chief
 Accounts  Officersinthe  grade  Rs.
 590—900,  four  Assistant  Chief  Accounts Officers  in  the  grade  Rs.  350—900  and
 other  staff.  Our  Finance  Minister, last  year,  gave  an  assurance  that  he will  bring  down  the  expenditure  on
 establishment  by  Rs,  70  crores.  This
 demand  that  has  been  made  here  goes ultra  vires  of  his  assurance.  Can  you not  reduce  these  officers?  think, from  these  four  Assistant  Directors and  three  Deputy  Superintendents, one  of  the  items  can  very  well  be
 taken  out.  Again,  there  are  Chief  Ac-
 counts  Officers  and  Assistant  Chief
 A  counts  Officers.  When  there  are  four
 Assistant  Chief  Accounts  Officers,  I
 think  the  item  of  thee  Chief  Ac-
 counts  Officers  can  very  well  be  taken
 out.  In  this  way,  Sir,  some  reduction
 in  expenditure  is  possible,  We  have
 got  our  example  of  the  Trombay  Fer-
 tiliser.  They  have  reduced  their  staff
 from  3200  to  1800,  roughly  50  per
 cent.  It  is  a  very  commendable  job.
 They  have  saved  about  Rs,  44  Inkhs
 in  establishment  cost.  In  the  same
 way,  if  we  can  reduce  the  staff  here
 also  T  think  we  can  very  well  carry
 on  this  organisation  and  sive  our  ex-
 penditure  on  establishment.

 Then  I  will  say  something  about
 the  tax  credit  given  to  the  industries.
 There  876  some  3]  commoditica  which
 have  been  placed  under  this  tax  ९05
 dit  system  which  will  get  tax  credit.
 They  have  been  divided  into  four  cate.
 gories.  There  is  the  two-per  cent
 category,  five-per  cent  category,  ten-
 per  cent  category  and  fifteen-per  cent
 category.  I  find  that  jute  and  tea
 have  been  placed  under  the  two-per
 cent  category.  That  is  to  say,  they
 have  been  placed  in  the  lowest  cate-
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 gory.  You  know,  Sir,  that  tea  and
 jute  play  a  great  part  in  the  economy of  the  country  They  are  earning about  45  per  cent  of  our  foreign  ex-
 change.  Becauge  they  are  the  high- est  foreign  exchange  earners  they have  been  penaliseqg  and  kept  in  the
 lowest  category,  the  two-per  cent  cate-
 gory?  All  the  recommendations  of  the
 Chari  Committee  have  not  been  ac-
 cepted  by  the  Government,  in  toto.
 There  is  a  very  important  recommen-
 dation  of  17  paisa  draw-back  in  excise
 duty  on  tea  exports.  That  has  not
 been  accepted.  The  industry  has  been
 asked  to  produce  in  the  next  Fourth
 Plan  period  000  million  pounds  and
 835  million  pounds  for  export.  If  we
 ure  to  achieve  this,  the  industry  must
 be  given  its  due  share.  Whatever  is
 due  should  be  given  to  these  industries
 that  are  serving  the  cause  of  the  coun-
 try  so  unflinchingly.  Insteag  of  that
 Government  are  penalising  them  by
 Placing  them  in  the  two-per  cent
 category.  I  hope  the  Finance  Minis-
 ter  will  surely  give  thought  to  this
 and  see  that  these  foreign  exchange
 earners  are  not  being  injusticed  in
 any  way,

 Shri  Hari  Vishnu  Kamath:  Mr.
 Deputy-Speaker,  Sir,  I  shall  confine
 my  observations  only  to  two  Demands
 on  account  of  two  institutes,  both  new-
 born,  nascent  institutes—one  is  the
 Institute  of  Russian  Studies  and  the
 other  is  the  Institute  of  Constitutional
 and  Parliamentary  Studies.

 Taking  the  Institute  of  Russian
 Studies,  it  is  a  matter  for  gratification
 that  Soviet  Russia  has  travelled  a  long
 way  from  the  days  of  Stalin  when  he
 and  his  government  had  a  passionate
 faith  in  the  export  of  revolutions,  the
 Communist  revolutions.  We  have
 heard  it  from  the  horse's  mouth,  so  to
 say,  that  when  Shrimati  Vijay
 Lakshmi  Pandit  was  India's  Ambas-
 sador  at  Moscow,  Stalin  in  August
 1948.  sent  her  a  message  asking  her
 in  all  earnestness,  and  the  person  who
 conveyed  that  message  approached  her
 and  askeq  her:  “Madam  Ambassador,
 do  you  really  believe  that  India  has
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 become  free?”  We  also  know  that  in
 3948  or  ‘1947,  Stalin  sent  a  pe.sonal

 to  Mr.  Ranadive,  ]  believe,
 asking  him  or  suggesting  to  him  that
 the  Communist  Party  of  India  should
 take  early  measures  to  free  India,  to
 liberate  India  from  imperialism,-in
 1949,  But  today,  in  the  days  of  Kosy:
 gin,  and  earlier  in  the  days  of  Khuru-
 shchev,  a  new  era  has  dawned  in
 Moscow,  in  the  Soviet  Union,  and
 there  have  been  repercussions  of  that
 on  India  too.
 5  brs,

 The  export  of  revolutions  is  no
 longer  an  article  of  faith  with  the
 Soviet  rulers  and  in  pursuance  of,  oF
 as  a  follow-up  action  of  that  change
 or  re-orientation  of  attitude,  we  have
 hag  in  this  year  965  the  establish-
 ment  of  the  first  Institute  of  Russign
 Studies.  But  I  woulg  ask  for  some
 more  details  about  the  activities  of
 this  Institute  because  in  answer  to  a
 question  by  me  and  several  other  hon.
 Members  last  week—the  answer  was
 given  by  the  Education  Minister—he
 had  referred  to  various  other  matters
 which  do  not  find  a  place  in  the  foot-
 note  to  this  Demand  I  would  ask
 particularly  what  kind  of  exchange
 activities—e:  of  schol  ex-
 change  of  students,  exchange  of  cul-
 tural  activities  and  other  kinds  of

 bassadorial  goodwill—are  t
 plated  in  the  near  future.

 T  hope,  we  will  be  on  guard;  even
 thouch  we  welcome  this  new  era  in
 the  Soviet  Union  which  has  led  to  a
 fruitful  co-operation  between  India
 ang  Russia,  I  hope,  we  would  still  be
 on  guard  against  any  kind  of  indoc-
 tr'nation  in  the  coming  years.  I  am
 sure.  the  Government  is  strong
 enough,  the  people  are  strong  enough
 and  this  Parliament  is  strong  enough
 to  keep  a  watchful  eye  on  that  aspect
 of  the  matter.

 The  Demand  is  only  for  Rs.  ‘1,000;
 it  Is  a  very  small  demand.  It  ts  not
 very  much  to  speak  of  and  even  that
 amount,  it  is  said  here  in  the  footnote,
 may  be  recouped  to  the  Fund  after
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 the  Supplementary  Grant  has  been
 fanctioned.  I  welcome,  ag  |  said,  this
 Institute  of  Russian  Studies  and  I  look
 forward  to  that  day  when,  in  the
 words  of  the  Peking  regime  itself
 that  are  heard  very  often  on  the  Pek-
 ing  Radio  nowadays,  the  “Indian  reac-
 tionaries”,  the  “Soviet  revisionists”  and
 the  “United  States  imperialists”  will
 join  together  in  a  grand  alliance—
 political  alliance  to  start  with  and,
 maybe,  another  kind  of  alliance  later
 on,  if  necessary—to,  if  not,  defeat
 Communist  China,  but  at  least,  con-
 tain  Communist  China  and  put  her  in
 ber  proper  place.  I  do  hope  that  the
 Institute  that  is  contemplated  and
 established  recently—it  wag  inaugu-
 cated  on  Jawahar  Jayanti  two  days
 ago—woulq  serve  in  soMe  measure
 towards  the  consummation  of  this  end.

 Having  said  that,  I  woulg  turn  to
 the  other  Demand,  the  Demand  on
 account  of  the  Constitutional  and  Par-
 iamentary  Studies  Institute,  which  is
 also  a  forward  step  in  free  India,  in
 our  parliamentary  democratic  set-up.
 I  rather  find  myself  in  an  awkward
 Position  because  this  amount  is  sought
 to  be  advanced  or  granted  from  Ap-
 Propriations  to  be  made  on  account
 of  the  Lok  Sabha—more  than  Rs.  |
 lakh;  Rs.  2  lakhs  per  year,  but  this
 year  a  little  less  because  it  is  less
 than  twelve  months—but  I  do  not
 know  whether  there  will  be  any  point
 in  referring  to  this  matter,  whether
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 Shri  Bari  Vishnu  Kamath:  That

 may  te  a  precedent  for  the  Lok
 Sabha  Demands  and  the  Mimister  will
 have  to  reply;  80,  we  have  to  consi-
 der  the  matter  carefully  because  it
 will  set  a  precedent  for  the  Lok  Sabha
 Demands.  So,  it  is  left  to  you.  I  will
 raise  the  points  and  leave  them  to  be
 dealt  with  as  you  please.

 This  Institute  of  Constitutional  and
 Parliamentary  Studies,  I  suppose,  was
 registered  only  recently  ;  the  manng-
 ing  body  has  also  been  constituted;  life
 membership  and  other  kinds  of  mem-
 berships  have  been  invited  by  the
 Executive  Director.  I  would  like,
 whoever  is  competent  to  speak  on  the
 subject,  |  would  like  him  when  reply-
 ing  to  enlighten  us  on  the  following
 points,

 Mr.  Deputy-Speaker:  It  will  be  ac-
 counted  for  on  behalf  of  Lok  Sabha.
 It  is  given  to  the  Lok  Sabha  and  the
 Lok  Sabha  will  account  for  it.

 Shri  Hari  Vishnu  Kamath:  Account-
 ing  is  all  right;  I  am  not  bothered
 about  accounting—you  can  account  as
 you  like.

 Mr,  Deputy-Speaker:  The  Speak
 has  already  evolved  a  certain  proce-
 dure  to  go  into  the  accounts  of  Lok
 Sabha.

 Shri  Hart  Vishnu  Kamath:  So,  these
 Points  will  go  on  record  and  the

 ittee  will  consider  these  points? the  Minister  will  be  in  a  position  to
 reply  to  points  that  we  raise.  Can
 you,  Sir,  throw  some  light  on  the  mat-
 ter  and  enlighten  us  on  that  point;
 otherwise,  it  is  just  beating  about  the
 bush,  8  cry  in  the  wilderness  if  nobody
 answers  the  points.  What  is  your
 ruling?  Mav  I  pause  for  a  while  for
 your  ruling?

 Mr.  Deputy-Speaker:.  The  Minister
 will  naturally  take  note  of  them.

 Shri  Hari  Vishnu  Kamath:  But
 somebody  will  have  to  reply.

 Mr,  Deputy-Speaker:  I  do  expect
 that  he  wil]  reply.

 Mr.  Deputy-Speaker:  Yes.
 Shri  Hari  Vishnu  Kamath:  So,  the

 Minister  would  not  be  burdened  with
 this.  He  feels  slightly  relieved  already.
 From  his  face  I  can  see  that.

 The  Committee  will  have  to  exa-
 mine  closely  as  to  how  this  Grant  will
 be  utilised,  in  what  specific  directions.
 I  know  the  report  will  not  come  before
 the  House,  as  far  as  I  am  aware  of
 the  precedent  that  was  set  last  year,
 but  whoever  is  desirous  of  lonking  at
 the  report  or  studying  the  report  can
 study  the  report  in  private.  That  fs
 what,  I  remember,  the  Speaker  told
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 (Shri  Hari  Vishnu  Kamath] us;  therefore,  it  will  not  come  before the  House  and  will  not  come  up  for discussion  als.  Only,  we  can  jook into  it  in  private  in  your  Chamber  or the  Speaker's  Chamber,  or  wherever else  it  can  be  had,

 An  hon.  Member:  Can  it  not  be circulated?

 im
 Shri  Hari  Vishnu  Kamath:  This me  TI  have  raised  it;  now  you  sup- fort  it,

 Shri  Raghunath  Singh:  We  will  not
 support  it,

 Shri  Hari  Vishnu  Kamath:  You  are
 fgainst  good  parliamentary  traditions,

 Shri  Raghunath  Singh:  Tt  is  a
 sovereign  body.

 Shri  Hari  Vishnu  Kamath:  Parlia-
 ment  is  s>vereign,  not  the  committee. The  committee  is  not  sovereien;  Par-
 liament  is  sovereign.  You  are  stulti-
 lying  yourself.

 Mr.  Deputy-Speaker:
 at  me.

 Please  look

 Shri  Mari  Vishnu  Kamath:  Now
 looking  at  you,  may  I  say  that  he  is
 stultifying  himself?  I  would  only
 sugetst  that  the  former  Secretary  of
 the  Congress  Party,  by  the  remarks
 that  escaped  his  lips,  has  stultifled
 himself  and  Parliament.  I  do  not
 know  how  he  can  hold  that  view  that
 the  committee  is  sovereign,  The
 Parliament  is  sovereign,

 Shri  Raghunath  Singh:  The  com-
 mittee  is  representing  Parliament,

 and  Parliament  is  sovereign.

 et  wy  fag  (मुंगेर)  :  उपाध्यक्ष
 महोदय,  न  यह  कमेटी  साम  है  कौर  न  यह
 संसद  सिंड्रोम  हैं,  संविधान  सार्वभौम  है  ।
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 Shri  Hari  Vishnu  Kamath:  The Constitution  is  sovereign.  I  accept  the amendment.  This  committee  has  not been  constituted  by  Parliament;  it  has only  been  nominated  by  the  Speaker, It  has  got  its  own  status,  but  it  is  not elected  by  Parliament,  not  clected  by the  Houes,  not  constituted  by  Parlia- ment.  The  Speaker  nominates  it;  I have  no  objection.  i  will  ask  the committee  to  consider  the  points  that I  am  raising  when  they  examine  the
 Institute's  Demand,  the  programme of  the  Institute  for  the  coming  year,
 specifically  as  to  what  particular  acti-
 vities  they  are  going  to  undertaka  in
 the  coming  year.

 I  would  not  like  to  say  anything
 about  the  office-bearers  of  the  Insti-
 tute  because  I  have  got  the  list  be-
 fore  me  and  |  would  not  like  to  read
 out  the  names—no  names  h:re—but
 I  would  like  to  suggest  that  among
 the  offive-bearers  there  should  have
 been  at  least  one  or  two  members
 who  had  been  Members,  who  had
 participated  in  the  proceedings,  of  the
 Constituent  Assembly.  I  find  there  is
 nobody  at  present  who  represents
 those  Members  who  were  in  the  Con-
 stituent  Assembly.  I  think  that  lacuna
 should  be  looked  into  and  mended.

 Let  me  make  one  last  point  about
 this  Institute  of  Parliamentary  Stu-
 dies.  I  understand  that  some  accom-
 modation  has  been  provided  for  this
 Institute  in  Vithalbhai  Patel  House
 and  I  understand  that  an  exorbitant
 rent  is  being  charged,  that  is,  Rs.  3000
 or  more  a  month,  Considering  that
 it  is  a  national  body,  a  body  of  na-
 tional  importance,  and  it  is  going  to
 undertake  very  valuable  work  from
 the  point  of  view  of  one  country's
 advance  and  progress  towards  Consti-
 tutional  democracy,  considering  that
 aspect  of  the  matter,  I  believe  the  rent
 is  exorbitant.  May  I  say  that  it  al-
 most  amounts  to  profiteering—I  may
 not  use  the  word  ‘rackrentine’—cer-
 tainly  profiteering  if  not  rackrenting?
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 I  would,  therefore,  suggest  that  this
 matter  be  closely  looked  into  by  the
 Speaker  himself,  and  also  by  you—
 Deputy-Speaker  is  also  included  in
 that—so  as  to  see  that  the  Inslitute
 is  not  charged  exorbitant  rent.  This
 Institute  is  in  the  public  interest,  in
 the  national  interest,  and  this  matter
 should  be  considered  from  that  point
 of  view  and  the  rent  should  be  reduc-
 ed  drastically.

 Mr.  Deputy-Speaker:  How  much
 time  does  the  Minister  want  for  reply?

 Shri  B,  .  Bhagat:.  About  5
 minutes,

 Shri  P,  C.  Sethi:  I  want  to  clear  up
 «  point,  I  will  require  about  5
 minutes,

 Shri  Tyagi:  I  will  also  require  5
 minutes.

 Mr.  Deputy-Speaker:  I  will  call
 them  at  about  4  oO  Clock.  Shri  V.  8,
 Gandhi.

 Shri  V.  B.  Gandhi  (Bombay  Central
 South);  Mr,  Deputy-Speaker,  Sir,  I
 shall  first  take  up  the  Demand  No.  47.
 It  calls  for  a  grant  of  Rs,  7.5  crores
 for  the  payment  of  subsidy  to  the
 Indian  sugar  industry  for  meeting  the
 lesses  incurred  by  it  on  the  export  of
 sugur.  This  demand  is  a  supplemen-
 lary  demand.  There  has  originally
 been  a  grant  of  Rs  0  crores  for  the
 same  purpose,  that  is,  for  subsidising
 the  export  of  sugar.  In  other  words,
 a  total  of  Rs.  7.5  crores  is  required
 to  meet  the  losses  incurred  on  the
 export  of  sugar.  Now  this  figure  of
 Rs.  74  crores  looks  like  an  alarming
 figure  of  losses.  But  considering  the
 stakes  involved,  I  would  say  that  we
 ought  not  to  be  alarmed  and  certainly
 ought  not  to  be  alarmed  to  the  extent
 of  wanting  to  do  something  else  than
 export  sugar.  We  should  continue  to
 export  sugar.  That  is  a  must  for  us
 in  our  present  circumstances.

 As  we  know,  sugar  is  a  good  foreign
 exchange  earner.  We  earned  some-
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 thing  itket  Rs.  4.8  crores  in  1962;  we
 earned  Rs.  9  crores  in  964  and  this
 year  we  expect  to  earn  Rs.  WLS  crorea
 As  I  said  in  the  beginning,  we  are
 going  to  incur  a  loss  of  Rs.  7.5  crores
 and  earn  foreign  exchange  of  Rs.  .5
 crores  in  this  particular  year.  But  all
 the  years  have  not  been  as  bad  as
 that.  For  instance,  last  year,  when
 the  international  price  of  sugar  was
 much  higher,  we  exported  a  smaller
 quantity  of  just  about  2.34  lakh  ton-
 nes  and  earned  Rs.  9  crores.  The
 international  market  is  subject  to  such
 unp-edictable  fluctuations  of  price

 that  we  have  to  take  our  chances
 with  the  rest  of  the  countries  of  the
 world.  But  on  no  account  must  we
 entertain  any  idea  of  going  out  of
 the  international  sugar  market.  We
 are  an  exporter  member  of  the  Inter-
 national  Sugar  Agreement  and  we  ore
 also,  I  believe,  a  member  of  the  Com-
 monwealth  Sugar  Agreement.  We
 ought  to  preserve  this  position  of  ours
 as  of  great  value.

 As  I  said—I  repeat  once  again—
 sugar  for  us  is  a  good  form  of  foreign
 exchange  earner  with  a  very  big
 potential.  I  am  a  little  pained  or  sur-
 prised  to  read  this  statement  in  the
 volume  of  Supplementary  Demands:

 “In  view  of  the  increase  in
 Sugar  production  during  the  /1964-,
 65  season  and  the  need  to  increase
 foreign  exchange  earnings,  the
 exports  have  been  stepped  up  and
 fre  now  expected  to  be  about  3
 lakh  tonnes  during  the  year."

 Now,  this  obviously  implies  a  process
 of  thinking,  a  frame  of  mind,  that  we
 only  want  to  export  if  we  can  and  eat
 all  we  want.  I  think  in  the  situation
 in  which  our  country  today  finds  it-
 self  in  respect  of  the  dearth  or  the
 difficulty  of  earning  foreign  exchange,
 a  frame  of  mind  and  an  attitude  to-
 wards  the  export  of  this  kind,  that  ip
 to  sav,  you  export  if  you  can  and  you
 est  all  you  want,  is  wrong.  We
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 shou'd  have  some  kind  of  self-denying
 attitude  in  this  matter.

 Some  Members  referred  to  the
 Prime  Minister's  appeal  of  wanting  us
 to  skip  a  meal  once  a  week,  I  re-
 member,  in  4920  when  I  happened  to
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 Shri  V.  B.  Gandhi:  I  shall  finish  in
 two  minutes.

 I  shall,  therefore,  say  that  it  is  ®
 proposition  which  this  Demand  repre-
 sents  and  that  must  be  immediately
 accepted  and  we  should  not  give  any

 d  thought  to  it.
 be  in  Paris—it  wag  just  after  the  First
 World  War—they  had  a  self-denying
 ordinance  to  the  effect  that  no  restau-
 tant  would  serve  sugar  on  a  particular
 day  every  week  so  that  Paris  could
 gave  l|7th  of  sugar  consumption  for
 the  sake  of  the  nation.  Because
 Franse  could  not  produce  sufficient
 sugar  in  those  days.  I  was  only  giv-
 ing  an  instance.

 Now,  I  would  like  to  say  a  few
 words  on  Demand  No.  2l.  This  De-
 mand  calls  for  an  additional  provi- sion  of  Rs.  7.43  crores  for  the  pay- ment  of  increased  subscription  to  the
 International  Monetary  Fund.

 This  again  is  4  question  which  we
 must  wholeheartedly  support.  The
 Governors  of  the  International  Mone-
 tary  Fund  have  taken  a  decision  and
 have  called  for  a  general  increase  of
 25  per  cent  in  the  quotas  of  all  Fund
 members.  We  must  promptly  agree to  subseribe  to  this  increased  quota  of
 the  International  Monetary  Fund.  Of
 course,  there  are  obvious  advantages
 in  the  shape  that  we  have  higher  draw-
 ing  rights  proportionate  to  our  quota.
 There  is  also  a  larger  problem  in
 which  we  and  all  the  countries  of  the
 world  are  interested  and  that  is,  as
 we  all  know,  there  is  a  very  serious
 crisis  approaching  in  the  sphere  of
 international  liquidity,  ie.  shortage
 of  international  liquidity.  The  trade
 and  income  levels  of  the  world  are
 rising  but  international  liquidity  is
 not  rising  proportionately  to  that.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  try  to  conclude.

 The  question  og  increasing  interna-
 tional  liquidity  is  being  considered  by
 the  leading  countries  of  the  wor:d  [or
 the  last  several  years  and  some  kind
 of  ga  solution  has  now  come  in  the
 shape  of  this  request  for  additional
 subscription  of  25  per  cent  by  the  In-
 ternational  Monetary  Fund.  This  is,
 of  course,  not  a  very  satisfactory  or
 a  lasting  solution,  but  we  all  know
 that  a  quest  for  a  more  satisfactory
 solution  of  the  prob'em  of  jnterna-
 tional  liquidity  is  being  pursued  by  @
 number  of  responsible  institutions  and
 organisations  in  the  world.

 Dr.  L,  M.  Singhvt:  Since  I  am  un-
 able  to  speak  at  any  length,  I  shall
 confine  my  remarkg  to  two  or  three
 items  which  find  place  in  the  Supple-
 mentary  Demands  for  Grants.  Wrile
 I  would  like  to  support  wholehearted-
 ly  the  Demand  made  for  the  Institute
 of  Russian  Studies  which  is  proposed
 to  be  established,  I  would  like  to
 say  that  the  Government  appears  to
 view  this  question  of  Russian  studies
 in  @  truncated  ang  patchwork  man-
 ner.  We  are  seeking  to  establish  now
 an  Institute  of  Russian  Studies  while
 we  have  no  other  area  studies  which
 we  can  actively  pursue  in  our  couD-
 try.

 The  establishment  of  an  Institute  of
 Russian  Studies  is  a  we!come  measure,
 but  I  would  equally  welcome  if  the
 Government  will  turn  its  attention  to
 a  comprehensive  gnq  integrated  pro-
 gramme  of  area  studies  through  in
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 stitutes  such  as  this  or  through  other
 modalities  as  the  study  of  Latin
 America,  the  study  of  Scandinavia,
 the  study  of  West  Europe  and  the
 study  of  Africa,  These  are  areas
 which  command  great  attention  today
 in  the  world  ang  it  is  of  the  greatest
 importance  ;hat,  in  our  country,  there
 grould  be  an  upsurge  of  interest  in
 these  various  areas.  I  am  surprised
 that  the  Government  has  taken  this
 tmove  as  belatedly  as  it  has  and  then
 again  it  has  taken  it  in  a  very  piece-
 meal  manner.  It  would  have  been
 tar  more  welcome  if  an  Institute  of
 Ares  Studies  hag  been  established  in
 which  Russian  studies  could  also  have
 foung  q  place.  I  hope  the  Govern-
 ment  would  be  able  to  tell  us  whe-
 ther  it  intends  to  do  anything  in  res-
 pect  of  areca  studies  of  Latin  America,
 Scandinavia,  Germany,  France,  Italy
 and  Africa.  I  would  also  like  to  em-
 phasize  the  need  for  an  institution
 for  the  study  ang  development  of
 Indian  languages.  There  is  an  in-
 stitution  that  is  in  a  nucleus  stage, but  it  has  not  received  a3  much  sup-
 port  and  encouragement  of  the  Gov-
 ernment  as  jt  should  have.  You
 would  recall  that  the  late  Prime  Min-
 ister  hag  himself  laid  the  foundation
 of  an  institution  calleqg  Bharatiya
 Sangham,  which  wag  supposed  to  be
 an  Institute  of  all  the  languages  of
 India  and  which  was  supposed  to  be
 dedicated  to  the  purpose  of  develop-
 ing  the  languages  anq  literatures  of
 India.  In  this  direction  the  Govern-
 ment  has  done  precious  little.  I  hope
 tha;  the  Government  would  do  some-
 thing  to  support  either  the  existing  in-
 atitution,  Bharatiya  Sangham,  or
 evolve  an  institution  of  its  own  to do  something  actively  and  construe-
 tively  in  the  matter.

 १5  25  bre

 (De.  Saronet  Masrsar  in  the  Chair]

 I  bad  not  intended  to  say  anything im  respect  of  the  Institute  of  Consti-
 tational  end  Parliamentary  Studies
 4603(Ai)  LS—7,
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 because  the  Grant  is  under  the  Lok
 Sabha.  ce  some  of  my  hon,  col-
 league#  स ve  said  many  appreciative
 things  about  the  objects  uf  the  Lnati-
 tute,  I  should  like  to  say,  as  one
 actively  associated  with  that  institu-
 tion,  that  guch  an  institution  is  great-
 ly  needeg  in  our  country  and  we  feel
 that  this  institutiog  would  be  abie  to
 fulfil  that  neeq  in  an  outstanding  way.
 Much  would,  of  course,  depend  on
 the  support  that  it  will  receive  from
 various  quarters,  particularly  from
 the  Members  of  Parliament,  because
 it  is  basically  an  Institute  of  Consti-
 tutional  and  Parliamentary  Studies.

 I  would  now  like  to  invite  the  atten-
 tion  of  this  august  Howse  to  a  De
 mand,  on  which  some  objection  has
 been  raised  earlier,  namely,  Demand
 No.  140,  ie,  in  respect  of  the  Metal
 Corporation  of  India.  We  are  =  told
 that  it  was  most  necessary  to  bring
 forward  a  measure  for  the  acquisition
 of  the  Metal  Corporation.  We  are
 told  that  it  was  necessary  to  rescue
 thig  organisation  in  the  national  in-
 terest.  I  would  not  jike  to  impute
 any  motives  but  it  is  obvious  that  the
 manner  in  which  this  has  been  done
 appears  to  have  given  an  impression
 of  a  minor  or  even  a  Major  scandal

 I  learn  from  this  Memorandum,  the
 explanatory  nole  appended  to  this
 Demand,  that,  in  August,  1963,  the
 Government  of  Rajasthan,  who  owned
 some  strares  in  this  Corporation,  re-
 commended  that  a  loan  of  Rs.  300
 lakhs  may  be  advanced  to  the  Cor-
 poration  by  the  Government  of  India.
 The  Government  of  India  then  asses-
 sed  the  feasibility  of  the  project  and
 came  to  the  conclusion  in  March,
 1964,  that  Rs.  300  lakhs  would  not  be
 adequate  to  cover  the  project  and  that
 a  sum  of  the  order  of  Rs.  600  Jakhs
 would  be  necessary  to  complete  the
 Project  in  hand.  We  are  to'g  in  this
 explanatory  note  that  the  Corporation
 had  earlier  taken  loans  and  failed  in
 the  repayments  due  to  the  Industrial
 Finance  Corporation.  We  are  also
 told  that  the  grant  of  a  further  loan

 o¢  this  magnitude  was.  therefore,  rul-
 ed  out,  particularly  because  the  Car-
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 Poration  was  unable  to  raise  any
 matching  equity.  This  jg  the  siory  as
 im  March,  1964,  The  Technical  Com-
 mittee  appointed  under  the  Chair-
 mansnip  of  the  Director-General,
 Technical  Development,  had  alreaay
 submitted  its  report,  and  it  is  a
 thousand  pities  that  nothing  was  done

 -as  late  as  March,  1964,  when  jt  had
 become  apparent,  on  account  of  this
 Committee's  report,  to  the  Govern-
 ment  that  it  must  do  something  in  the
 matter.  Naturally,  a  great  deal  ut
 hardship  ang  embarrassment  has  to
 be  faced  by  those  who  floated  this
 corporation  and  those  who  qid  every-
 thing  possible  to  bring  this  corpora-
 tion  into  existence,  now  they  find  sud-
 denly  that  because  it  suits  Govern-
 ment,  Government  propose  to  acquire
 this  undertaking.  It  appears,  I  am
 to.d  on  good  authority,  that  if  this
 acquisition  had  not  been  delayed,
 Government  would  have  spared  to  this
 corpuration  a  great  deal  of  hardship
 which  it  fates  today,  a  great  deal  of
 heart-burning  which  it  experiences
 today,  ung  if  jt  had  not  been  delay-
 ed,  I  am  told  that  the  country  would
 not  have  lost  »  sum  of  Rs.  9  crores  in
 foreign  exchange,  and  if  the  zine
 smelicr  had  been  gtarted  earlier  jhe
 country  would  have  gained  very  much
 by  that.

 I  understand  that  proceedings  are
 pending  in  connection  both  with  the
 notification  that  had  been  jssued  earlier
 and  later  on  in  respect  of  the  acqui-
 sition  ordinance  in  the  courts  of  law.
 I  am  told  that  certain  undertakings
 have  been  given  by  Government  and
 that  those  undertakings  have  not  been
 honoureg  by  Government.  It  seems
 that  Government  have  proceeded  in
 a  very  high  and  rough  manner  with
 this  corporation  unlike  in  the  usual

 pattern  of  behaviour  which  they  adopt
 in  respect  of  some  others.  It  js  quite
 clear  that  the  corporation  is  sought  to
 be  acquired  now  for  reasons  extra-
 neous  to  what  ate  being  mentioned,
 because  if  these  reasons  dig  exist  in
 964  or  963  when  the  Government  of
 Rajasthan  had  recommended  a  loan  of
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 Rs.  300  lakhs,  or  in  904  when  the Government  of  India  themselves
 came  to  the  conclusion  that  @  loan  of
 Rs,  600  lakhs  ought  to  be  advanced
 to  this  corporation,  I  would  like  we
 know  why  no  action  was  taken  and no  steps  were  taken  at  that  time  and
 why  precious  foreign  exchange  war
 allowed  to  go  down  the  drain.

 I  would  also  like  to  know  whether
 in  the  report  of  the  committee  head-
 ed  by  the  Director-General  of  Tech-
 nical  Development  there  was  any  note
 af  dissent.  The  House  would  at  least
 like  to  have  this  report  of  that  com-
 mittee  along  with  the  note  of  dissent
 which  was  appendeg  to  it,  in  order  ta
 know  the  real  situation,  and  in  order
 to  inform  itsclf  about  the  propriety
 of  the  demand  now  sought  to  be
 made  and  jhe  propriety  and  the  ap-
 propriateness  of  the  Bill  which  i«
 before  us  in  respect  of  the  acquisi-
 tion  of  this  undertaking.

 It  seems  to  me  thay  this  under-
 taking  is  sought  to  be  acquired  In  a
 very  wrongful  manner,  and  even
 though  the  object  might  have  some
 justification  in  terms  of  national  in-
 terest,  it  seems  that  the  manner  in
 which  Government  have  gone  about
 it  is  highly  objectionable.

 I  would  like  also  to  say  a  word  in
 respect  of  the  sugar  exports  that  we
 have  to  finance  in  a  very  big  way.  It
 ig  evident  thay  in  this  country  where
 there  is  acute  sugar  scarcity  the  need
 of  the  hour  is  not  really  to  export
 sugar  in  spite  of  the  heavy  losses
 that  we  have  to  sustain.  I  am  not  at
 all  sure  that  we  are  building  an  in-
 ternational  market  for  ourselves  or
 that  we  are  building  even  the  possi-
 bility  of  an  access  to  the  internation-
 al  market  for  sugar  in  any  sizable
 way.  Without  being  able  to  echieve
 any  concrete  and  tangible  objective
 in  that  field,  we  are  creating  a  situa-
 tion  of  acute  scarcity  in  our  county
 without  aty  results.



 2727  DGS.  (General)  KARTIKA  श,

 I  support  the  Demand  on  the  In-
 stitute  of  Russian  Studies.  The  im-
 pression  should  not  go  round  that  I
 have  not  supported  the  Demand,  But
 I  want  to  emphasise  at  the  same  time
 that  it  would  have  been  far  better  to
 bring  about  an  institute  of  area  stu-
 dies  which  would  embark  on  area  stu-
 dies  in  different  fields,  such  as  Latin
 America,  Russia,  the  USA,  Europe,
 Scandinavia,  Africa  etc.  in  ap  inte-
 grated  and  comprehensive  manner
 and  not  in  the  pliece-meal  ang  trun-
 cated  manner  in  which  the  proposal
 has  been  brought  forwarg  before  us.

 Shri  8.  M.  Banerjee:  First  of  all,  I
 would  like  to  speak  on  Demand  No.
 47.  A  supplementary  grant  of  Rs,  7°5
 erores  is  required  for  the  payment  of
 subsidy  to  the  Indian  suger  industry
 for  meeting  the  losses  incurred  on  the
 export  of  sugar.  In  this  House  we
 bave  been  pleading  with  this  Govern-
 ment  and  with  the  hon.  Minister  of
 Foog  and  Agriculture  that  this  ex-
 port  must  come  to  an  end.  The  ans-
 wer  given  ig  that  our  foreign  ex-
 change  is  dwindling  and  We  have  to
 increase  the  foreign  exchange  by  ex-
 porting  sugar.  What  is  the  quantity
 that  We  are  going  to  export?  It  was
 3-5  lakhs  tons  previously,  and  I  think
 in  295  it  is  going  to  be  3  lakhs  tons
 and  We  are  going  to  pay  Rs.  7°5  crores
 as  subsidly  to  the  sugar  industry.  If
 the  sugar  industry  ig  so  paying  both
 from  the  point  of  view  of  internal
 consumption  and  from  the  point  of
 view  of  exports,  why  should  the  sugar
 industry  not  be  nationa'ised?  Why
 whould  we  pay  to  the  tune  of  crores
 Of  rupees  in  the  pockets  of  those  who
 are  already  earning  fabulous  profits
 im  the  sugar  industry?

 I  know  that  the  sugar  industry  is  a
 Paying  industry.  I  come  from  a  State
 where  even  politics  ig  called  sugar
 politics.  There  they  earn  out  of
 sugar,  out  of  molasses,  out  of  bagasse
 and  out  of  the  by-products  made  out
 of  molasses,  and  even  out  of  confec-
 thon.  I  would  like  to  know  from  the
 hon.  Minister  whether  we  are  res-
 Peating  the  commitments  which  we
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 had
 alrelay.

 made  or  whether  this
 subeid  made  for  exports  to  meet
 fresh  commitments.  I  would  like  to
 know  what  our  commitments  are.  Is
 it  not  possible  for  Government  to
 increase  the  internal  consumption  in
 the  country?  I  remember  that  Shri
 M.  Ananthasayanam  Ayyangar,  the
 former  Speaker  of  this  House  has  sup-
 ported  our  contention  and  asked  why
 internal  consumption  of  sugar  should
 not  be  increased,  Now,  our  respect-
 ed  Prime  Minister  Shrj  Lal  Bahadur
 Shastri  bas  come  out  with  many
 appeals,  such  as  ‘Miss  a  meal’,  ‘Eat
 less’  and  30  on;  and  last  but  not  least,
 he  said  in  Allahabad  that  those  who
 were  non-vegetarians  yhould  not  eat
 foodgrains  for  four  days  ina  week.
 He  perhaps  thought  that  the  price  of
 fish  and  egg  was  just  two  kiloa  per
 rupee.  Perhaps  he  did  not  know  the
 actual  price  of  egg,  Aish  or  meat.  So
 naturally  such  proposals  are  being
 broadcast  dal'y  by  the  Prime  Minis-
 ter  and  by  other  national  leaders.
 T  would  like  to  know  why  the  inter-
 nal  consumption  of  sugar  should  not
 be  increased.  Let  people  have  more
 sugar,  Even  in  places  like  Kanpur  .

 Shri  D  BE,  Chavan:  More  sugar  has
 been  released.

 Shri  8.  M.  Banerjee:  Sugar  may
 have  been  released  by  Government,  but
 still  people  cannot  get  sugar  to  the
 exient  that  they  want.  Supposing  I
 want  to  get  six  kilos  instead  of  four
 kilos  T  cannot  get  it,  because  there  ia
 control.  I  am  told  that  efforts  are
 being  made  to  decontrol  sugar.
 This  G-  vernment  swings  between
 contro)  acd  decontrol.  T  am  surprised
 thet  scm:  pergsong  wont  canirol  or
 ेलएपवा पच,  हम  it  suit:  !  It  is  not
 the  voice  of  the  Membe”:  which  counts
 in  this  regard;  it  is  no.  the  volce  of
 the  Members  who  want  decontrol  or
 contro]  that  counts,  But  there  are
 agencies  in  this  country  represented  by
 the  big  monopolists  who  want  control
 and  decontrol  as  it  suits  them.  I
 wou'd  request  the  hon.  Minister  to
 explain  to  the  satisfaction  of  this
 House  whether  this  export  is  ezsenttal
 what  our  export  carnirigs  have  beef
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 for  the  last  three  or  four  years,  and
 what  subsidy  we  are  paying  to  the
 Indian  Sugar  Millg  Association  or  the
 Indian  sugar  industry.

 Now,  I  come  to  the  Demand  relating to  the  Central  Fisheries  Corporation. I  do  not  know  whether  this  is  going
 to  become  another  scandal.  I  am  all
 in  support  of  public  sector  undertak-
 ings.  I  am  in  favour  of  more  and  more
 corporations  being  formed  for  better
 administration.  The  Central  Fisheries
 Corporation  has  been  formed,  and
 money  is  required  for  it.  Even  today
 in  places  like  Calcutta  etc,  fish  is  not
 available.  Fish  is  not  available  today
 without  corporation;  I  do  not  know
 whether  fish  will  be  availabe  with  cor-
 poration.  The  people  want  fish  either
 with  corporation  or  without  corpora-
 tion.

 Shri  K.  N.  Tiwary  (Bagaha):
 my  hon.
 fish?

 Does
 friend  want  corporation  or

 Shri  5.  M,  Banerjee:
 poration  and  fish  both.

 I  want  cor-

 Shri  D.  R.  Chavan:  My  hon.  friend
 will  get  both.

 Shri  S.  M.  Banerjee:  I  remember
 what  happened  in  West  Bengal.  The
 Chief  Minister  of  Bengal  said  that
 asandesh  might  be  a  sweet  product  of
 Bengal  but  it  consumed  more  snilk,
 and  as  milk  was  wanted  for  the  chiid-
 ren,  there  was  a  ban  on  sandesh,  An
 Ordinance  had  been  promulgated  for
 that  purpose?  What  was  the  net
 result?  The  net  result  was  that  the
 people  lost  sandesh  and  milk  both.
 They  would  have  been  happy  had  the
 children  got  milk  at  least.  But  there
 is  neither  sandesh  nor  milk  available
 now.  The  Ordinance  has  lapsed  now.
 But  a  fresh  ordinance  will  be  promul-
 gateg  or  legislation  will  be  brought
 forward  in  the  Assembly.

 As  regards  the  Fisheries  Corporation
 also,  let  there  be  a  clear  declaration
 as  to  what  will  be  the  specific  func-
 tions  of  this  Corporation.  These  cor-
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 porationgs  have,  unfortunately,  become
 a  place  for  a  group  of  pensioners.
 Whoever  retires  must  get  the  post
 either  of  chairman  or  member  of  a
 corporation.  If  we  see  HEL,  HAL,
 BEL  or  any  corporation

 An  hon.  Member:  Or  Institute.
 Shri  S.  M.  Banerjee:  or  Insti-

 tute,  we  find  this.  We  have  the  latest
 Institute  where  our  respected  friend
 Mr.  Kaul  is.there,  though  I  have  no
 grouse  against  him.  But  still  it  has
 become  a  place  for  giving  certain
 appointments  to  a  group  of  pensioners.

 Dr.  L.  M.  Singhvi:
 honorary.

 It  is  wholly

 Shri  8.  M.  Banerjee:  I  agree.
 Shri  Vasudevan  Nair  (Ambalapu-

 zha):  Everything  is  honorary.
 Shri  S.  M,  Banerjee:.  Even  the

 Food  Corporation’s  Chairman  is  in  an
 honorary  capacity.  He  takes  only
 one  rupee,  but  spends  Rs,  28,000  on
 TA  and  DA.  WhenI  said  it  was
 Rs.  48,000,  it  was  contradicted  and
 they  said,  No,  he  never  spent  Rs.
 48,000,  but  he  spent  Rs.  28,000.  So  I
 was  very  wrong  in  my  assessment!

 I  have  nothing  against  the  pensio-
 ners.  Let  them  enjoy  their  pension
 Let  the  pension  be  increased.  But
 why  should  they  overburden  this  Gov-
 ernment  which  is  already  burdened,
 with  their  presence  in  these  corpora-
 tions.

 Mr.  Chairman:  His  time  is  up.

 Shri  S.  M.  Banerjee:  Let  me  have
 at  least  5  minutes.

 Mr.  Chairman:  Ten  minutes.

 Shri  S,  M.  Banerjee:  I  belong  to
 no  party.  I  am  an  institution  by
 myself,  Let  me  have  five  minutes
 more.

 Another  point  is  about  this  Me-
 tal  Corporation.  My  hon.  friend,



 है ॥:

 Dr.  Singhvi,  hag  explained  very  well
 what  was  the  intention  of  Government
 in  taking  over  this  Corporation.
 Negotiations  were  going  on  for  the
 last  three  years.  Why  did  the  Gov-
 emment  become  interested?  One  of
 the  biggest  industrialists  of  the  coun-
 try  wanted  to  enter  this  corporation
 which  was  objected  to  by  two  persons
 who  are  running  this  corporation.  I
 do  not  want  to  name  them.  They
 said  no.  That  was  one  of  the  reasons
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 work  for  this?  Our  Finance  Secre-
 tary  and

 £
 e  Labour  Minister  and

 others  we  to  Rajasthan,  They
 praised  the  work  of  this  corporation. This  ordinance  was  promulgated  on
 22nd  October,  965  when  Parliament
 Was  going  to  meet  on  3rd  November.

 You  remember,  Madam—you  were
 in  this  House  then—that  in  this  very
 House,  we  voiced  our  criticism  of  the
 Food  Minister  for  bringing  in  an
 Ordi  to  acquire  land  to  favour why  this  Ordinance  was  pr  Igated

 It  is  an  unhearg  of  Ordinance,  issued,
 taking  over  one  of  the  smallest  cor-
 porations  like  the  Metal  Corporation
 of  India.  I  think  people  hardly  know
 about  this;  they  would  know  of  it
 only  from  the  proceedings  of  this
 Parliament.  On  the  l4th  September
 Control  order  was  issued  taking  over
 the  total  quantity  of  zinc  and  lead
 by  Government  for  defence  needs.
 What  was  the  net  result?  Not  an-
 ounce  of  it  has  even  today  been
 lifted  for  defence  purposes.  Was  this
 fair?  If  it  was  a  mismanaged  con-
 eern,  there  should  have  been  some  in-
 vestigation.  What  about  the  report
 of  Technical  Development  Depart-
 ment?  What  about  the  note  of  dis-
 sent?  What  about  the  correspondence
 with  the  Planning  Commission?  All
 these  papers  shoulg  be  Jaid  on  the
 Table  so  that  we  may  discuss  the
 Bill,  which  is  on  the  agenda,  oeffec-
 tively.  A  writ  petition  is  pending
 before  the  Punjab  High  Court.  A  rule
 has  been  issued.  It  will  be  heard  in
 the  first  week  of  December  1965.
 Still  we  are  discussing  the  issue  and
 the  Bill  is  about  to  be  considered  by
 Parliament.

 My  information  is  that  ag  per  the
 Ordinance  a  new  corporation  is  being
 tormed  by  Government  with  its  regia
 tered  office  at  Rajasthan.  I  want  to
 know  whether  this  corporation  is  go-
 ing  to  be  wholly  a  government  con-
 em  or  Government  will  associate
 gome  industrialist  with  it  If  they
 want  to  associate  some  industrialist
 with  it,  why  feel  shy  about  it  to  asso-
 ciate  the  same  persons  who  Teally

 Shri  Ram  Ratan  Gupta,  one  of  the
 industrialists  of  Kanpur,  ignoring  this
 Parliament  and  ignoring  the  fact  that
 Parliament  was  going  to  meet  in  2
 or  3  days.

 So  I  would  request  the  hon.  Minis-
 ter  to  throw  light  on  these  points  so
 that  we  may  discuss  this  question  of
 the  take-over  of  the  Metal  Corpora-
 tion  when  the  Bill  comes  up.  As
 regards  the  sugar  affair,  I  hope  com-
 plete  figures  will  be  given  in  this
 House  so  that  we  are  convinced  be-
 fore  we  lend  our  support  to  the  de-
 mand.

 Shri  Subbaraman  (Madurai):  Un-
 der  Demand  No.  47,  g  sum  of  Rs,  7°5
 crores  is  required  to  meet  the  loss  of
 the  sugar  industry.  Already  Rs.  10
 crores  have  been  provided.  Another
 Rs,  TH  crores  are  required  now.  In
 the  note,  it  is  given  that  sugar  is  sold
 and  the  prices  realised  at  f.o.b,  rate
 vary  between  Rs.  620  and  Rs.  230.
 When  it  was  osked  why  it  should  be
 sold  at  such  a  low  rate  when  we  have
 demand  within  the  country  even  at
 Rs.  950,  the  answer  given  by  the  De-
 puty  Minister  of  Food  was  that  it  is
 under  an  agreement  that  we  have  to
 sell  sugar  at  such  a  Jow  rate,  That
 being  so,  I  think  we  should  revise  that
 agreement  and  review  it  in  proper
 perspective.

 Shri  K.  N.  Tiwary:  International
 market  fluctuates.

 Shri  Gubbaraman:  When  we  can
 realise  only  Rs,  l]-5  crores  in  export-
 ing  sugar,  we  spend  nearly  Rs.  400
 crores  in  importing  foodgrains.  So
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 (Shri  Subbaraman]
 sugar  production  can  be  restricted.
 Some  years  back,  produci.on  of
 sugarcane  was  not  so  much.  But  be-
 Cause  il  was  fetching  more  pvice,
 agriculturists  changeg  over  to  sugar-
 cance,  Now  we  find  it  difficult  to  be
 self-sufficient  in  foog  and  we  have  to
 import  foodstuffs  in  increasing  quan-
 tities  from  year  to  year.  J]  would
 suggest  to  Government  to  review  the
 ‘whole  position.  A  few  days  back,  I
 read  in  the  papers  that  the  Maharash-
 tra  Government  have  decided  ६५
 curtail  the  area  under  sugarcane  by
 25  per  cent,  That  may  be  fdliowea
 by  other  States  also,

 Now  I  come  tu  Demand  No.  130.  A
 Central  Fisheries  Corporation  is  being
 eslablisheg  and  for  that  this  amount
 is  required.  IL  is  good  that  a  corporn-
 tion  is  being  establishwt  for  this  pur-
 pose,  Al  these  yeurs,  we  have  been
 expecting  Pakistan  to  supply  fish,  It
 is  not  at  all  wise  now  on  our  part  to
 depend  on  that  source  for  anything,
 least  of  all  fuodstuffs  Even  now  it
 is  not  teo  late;  we  huve  rea'ised  our
 mistake.  All  steps  should  now  be
 taken  to  produce  uy  own  require
 nents  of  fish  to  supply  the  Caleutta
 market.  There  are  large  areas  in  the
 gea  and  tivers  where  we  can  caten
 the  fish  requireg  for  the  Calcutta
 murket.  Shri  Banerjee  accused  the
 Government  in  forming  Corporations.
 Qf  course,  Government  should  not
 give  room  for  auch  «  complaint.

 _,Cuming  to  Demand  No.  40  for  the
 Ministry  of  Steel  und  Mines  for  tak-
 nk  over  the  Metal  Corpovation  of
 Ind'a.  Government  was  charged  with
 delay  in  forming  such  a  corpoczation,
 and  fault  was  also  found  with  the
 procedure  for  the  acquiring  this  cor-
 portation.  Whutever  it)  may  be,  it  is
 not  too  late,  and  it  is  a  good  thing
 that  the  Government  has  come  for-
 ward  in  public  interest  to  acquire
 this  corporation.  For  Inck  of  zinc,  lead
 and  copper,  many  of  our  industries
 ate  suffering  very  much,  aud  our  de-
 velopment  has  also  heen  handicapped.
 Therefore,  it  is  high  time  that  we
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 produced  our  requirements  of  zinc
 and  lead.  Government  should  do  their
 best  to  produce  our  requirements  in
 this  respect.

 It  is  good  that  an  Institute  of  Rus-
 sian  Studies  is  being  set  up.  It  is
 going  to  be  a  constituent  part  of  the
 Jawaharlal  Nehru  University  which
 is  going  to  be  formed  shortly.  In
 addition  to  the  items  that  the  Insti-
 tute  is  going  to  take  up,  I  would  like
 to  suggest  something.  While  Russia
 has  contributed  to  g  great  extent  to
 the  social  and  economic  thought  of
 the  world,  India  has  also  contributed
 to  a  great  extent  to  the  world's  ethi-
 cal  and  spiritual  thought.  Such  works
 are  available  in  all  the  languages  of
 the  country.  They  should  be  transla-
 ted  by  eminent  scholars  into  Russian
 and  made  available  to  Russia.

 For  making  good  the  dividend  of
 4)  per  cent  pavable  on  the  shares  of
 the  Agricultural  Refinance  Corpora-
 tion.  the  Government  has  come  for-
 ward  with  u  Demand.  I  hope  that
 this  kind  of  demand  wi'l  not  be  made
 from  next  yenr.

 There  is  demand  for  an  Institute  of
 Constitutional  and  =  Parliamentary
 Studies  to  be  set  un.  Though  it  is
 open  to  all  members  of  the  State
 legislatures  and  Parliament,  I  think
 it  should  help  new  Members  and  back-
 benchers  of  the  legislatures  to  become
 more  useful  par'iamentarians  by
 participating  in  the  discussions.

 With  these  words,  I  support  the
 Demands.

 Shri  Muthiah  =  (Triunelveli).  I
 support  the  Suppl  tary  Demands
 for  Grants  which  involve  an  addition-
 al  expenditure  of  Rs,  85.83  crores,

 I  like  to  speak  on  Demand  No,  46
 which  relates  to  Education.  A  teken
 grant  of  ह: ह  .000  is  asked  for  to  set
 up  an  Institute  of  Russian  Studies.
 The  original  gran  for  the  Educatioo
 Ministry  for  1965-66.  was  Rs  4471
 crores.
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 The  Institute  of  Russian  Studies,
 set  up  in  Delhi  on  ‘14th:  November,
 1965,  is  a  land  mark  in  Indo-Sovie:
 co-operation.  Our  late  Prime  Minis-
 tes  Tari  'awahar'al  Nehru  realised
 witon  ha  farsigh'ed  vision  the  imp::-
 tance  of  Indo-Soviet  friendship,  and
 our  present  Prime  Minister,  Shri  Lal
 Bahadur  Shastri,  is  strengthening  tus
 friendship.

 Since  independence,  there  has  been
 a  steady  growth  in  the  culturai  aid
 scientific  relations  between  the  two
 countries,  The  Russians  have  showa
 abiding  intcrest  in  Indian  literature,
 ancient  and  modern,  and  the  .ndians
 have  derived  immense  inspiration from  the  rich  literature  of  the  Soviet
 Union,  from  the  great  wrilingg  of
 Tolstoy,  Dostoevsky  and  Maxim
 Gorky.  More  than  its  literature,  i
 is  the  scientific  achievements  of  the
 Soviet  Union  in  the  last  decade  that
 have  made  the  greatest  impact  on  the
 peopl>  of  India.  It  is  in  science  and
 iwhnology  that  India  looky  to  Russia
 fur  help  and  guidance.  A  great  im-
 pediment  in  the  way  of  closer  colla-
 boration  between  India  and  Russia
 has  been  the  comparative  lack  of
 facilities  for  the  teaching  of  Russiun
 language  and  litersture,  =  Taw
 iong-felt  need  has  now  been  fuilllled.

 The  coves  of  this  Institute  are:
 one-year  intensive  course  tn  Russian
 language;  three-year  honours  course
 7  Ruwian  language  and  literature,
 post-graduate  course  lending  to  M.A
 and  PhD.  degrees  in  Russian  langu-
 age  and  literature,  research  नक्ल  ad-
 vanced  studies  In  various  aspects  of
 Ate  and  letters  in  USSR.  The  Insti-
 tute  undertakes  translation  of  books
 from  Russian  into  Indian  languages
 md  oviee  versa  through  the  Transla-
 tion  Bureau  of  the  Institute.

 The  Ingiute  gives  language  courses
 to  acholars  selected  for  ad-
 vanced  studies  in  the  USSR.  The
 Tnatitute  will  fbe  a  constituent  unit
 of  th.  Jawahar'al  Nehru  University.
 when  the  university  a3  estabilshed.
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 The  Soviet  Government  will  provide
 experts,  books  ang  equipment  for  the
 Ti’  ate.  e  Institute  will  give  a
 large  num हुए  of  scholarships  to  stu-
 dents  of  merit.

 Shri  Ranga:
 it

 Shri  Muthiah:  |  support  Demand
 No,  47.  This  is  for  a  grant  of  Rs,  7.5
 crores  for  the  payment  of  subsidy  to
 the  Indian  sugar  industry  for  meeting
 the  losses  incurred  by  it  on  the  ex-
 port  of  sugar.  The  Government  of
 India  has  lo  pay  a  heavy  subsidy
 every  year  to  the  sugar  industry  for
 the  sugar  exported  to  foreign  coun-
 tries,  There  13°  a  great  difference
 between  the  price  of  sugar  in  India
 and  the  international  price  of  sugar.
 The  cost  of  production  of  sugar  =  in
 India  is  very  high,  and  it  is  much
 higher  than  that  in  other  sugar-pre-
 ducing  countries,  wilh  the  resu't  that

 Nobody  is  opposing

 Indian  sugar  has  to  be  un-
 dersold  in  foreign  countries  like
 USA.  It  is  necesary  that
 the  cost  of  production  of  supar
 should  be  brought  down  very  much
 to  enab'e  Indian  sugar  to  compete
 favourably  in  the  world  market.
 Though  export  og  sugar  means  loss,
 we  have  to  do  it  because  it  earns
 foreign  exchange  for  us  to  the  extent
 of  about  Rs.  nS  crores  annual!y.  The
 total  loss  on  exporl  is  now  estimated
 at  Rs.  ATS  crores.  A  provision  of
 Re.,  20  crores  was  already  made  in  the
 February  budget.  So,  a  supplemen-
 tary  grant  for  the  balance  of  Ra,  7.5
 crores  is  sought  now.

 On  Demang  No  10,  ]  want  to  sub-
 mit  this.  It  is  for  the  Institute  of
 Constitutionai  and  Parliamentary
 Studies.  I  whole-h-artedly  welcome
 the  setting  up  of  this  Institute,  be-
 cause  I  am  sure  this  will  prove  useful
 to  Members  of  Parliament,  Members
 of  legislatures,  yong  politicians.
 economists  und  journalists

 Finally  I  suport  Demands  39  and
 127  which  seck  prants  for  the  rellef
 of  the  unfo-tunate  victims  of  Pakte
 (ani  aggression  in  Jammu  ond  Kash-
 mir,  Punjab  and  Rajasthan.



 2737  D.G.S.  (General)

 Shri  Man  Sinh  M.  Patel  (Mehsana):
 Madam,  Chairman,  I  would  like  to
 make  some  remarks  on  Demand  No.
 37.  The  shares  of  the  Agricultural
 Refinance  Corporation  no  doubt  carry
 a  minimum  guaranteed  dividend,  but
 from  the  explanatory  note  given  in
 page  5  l  do  not  understand  whether
 this  is  going  to  be  a  revenue  expen-
 diture  or  loan  to  the  corporation,  The
 shares  of  this  independent  corporation
 are  held  by  co-operative  banks,  land
 mortgage  banks  and  the  Life  Insur-
 ance  Corporation.  After  two  or  three
 years  when  this  corporation  begins
 to  earn  huge  profits,  will  this  money
 advanced  in  the  initial  year  for  pay-
 ment  of  dividend,  be  reimbursed  by
 this  Corporation,  or  will  it  be  treated
 a8  @  revenue  ture?
 46  brs.

 Demand  No  39  is  sought  for  provid-
 ing  rehabilitation  to  the  population
 affected  by  Pakistani  aggression.
 Some  States  have  been  mentioned
 therein.  I  think  it  is  only  2  clerical
 mistake  that  Gujarat  is  not  mentioned
 there.  There  are  lots  of  prople  to  be
 rehabilitated  there,  particularly  near
 Dwarka  and  Jamnagar,—the  heaviest
 casualty  was  of  course  the  Chief
 Minister  of  the  State.  I  presume  that
 Gujarat  will  also  be  included  in  the
 States  to  which  these  rehabilitation
 grants  are  to  be  given.

 Now,  Madam,  I  come  to  demand
 No.  83.  There  is  an  additional  loss  of
 about  Re.  7.5  crores  to  be  incurred  in
 the  export  of  sugar.  I  am  not  in
 agreement  with  my  hon.  friend  Mr.  V.
 B.  Gandhi  that  it  is  a  very  good  ex-
 ehange  earner.  For  a  total  sugar
 worth  Rs.  7.5  crores  or  so,  we  get
 foreign  exchange  worth  only  Rs.  2.5
 crores  or  so.  That  is  about  40  per
 eent  of  the  value  of  the  exported
 sugar.  I  think  it  will  be  worthwhile
 even  to  purchase  gold  at  50  and  put
 tt  at  the  price  of  Rs.  62  at  the  inter-
 national  price.  I  think  there  may  not
 be  material  difference.  There  are
 small  scarcity  areas  in  the  rural  side
 but  still  sugar  is  being  exported.  I
 am  not  against  the  spirit  of  exporting
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 any  agricultural  commodity  but  #
 international  market  prices  are  not
 in  consonance  with  the  foreign  ex-
 change  income,  we  should  reconsider
 this  policy.  Instead  of  exporting
 sugar  like  this,  I  desire  that  there
 should  be  indirect  curtailment  of  the
 production  of  sugar  so  that  those  areas
 could  be  diverted  to  the  productian
 of  foodgrains.  I  think  this  will  be  a
 more  economic  proposition.

 Shri  D.  R.  Chavan:  Madam  Chair-
 man,  Initially  I  decided  not  to  say
 anything  in  reply  and  ave  the  entire
 thing  to  my  hon.  colleague  the  Finance
 Minister.  But  two  or  three  hon,  Mem-
 berg  made  certain  points  and  question-
 ed  the  wisdom  of  government  in  ex-
 Porting  sugar  at  such  a  heavy  loss.
 This  question,  ]  may  remind  the  hon.
 Members,  had  been  dealt  with  on  a
 number  of  occasions  when  questions
 were  tabled  and  answered  in  the
 House  and  it  was  also  fully  explained
 then,  Shri  Banerjee  asked  why  ex-
 port  sugar  at  such  a  terrific  loss?  India
 has  entered  into  the  international
 market  and  it  is  necessary  to  retain
 a  foothold  in  the  international  mar-
 ket.  Agreements  cannot  be  made  as
 and  when  we  like.  When  the  inter-
 national  price  is  high,  hon.  Member
 said,  we  should  go  to  that  market.
 Nobody  will  be  prepared  to  purchase from  you.  These  are  exported  to
 highly  developed  countries  ang  they
 want  to  import  sugar  from  depend- able  sources.  We  export  sugar  to
 USA,  UK,  Canada  ang  Malaysia.  The
 first  three  are  highly  developed  coun
 tries  and  naturally  they  will  depend on  the  country  which  is  likely  to  ex-
 port  sugar  to  them  on  a  regular  and
 perm:  it  basis.  Besides,  under  the
 US  Sugar  Act  certain  quantity  was
 allotted  to  us  for  export  and  similarly,
 for  the  first  time  in  1965,  India  became
 a  ber  of  the  Ci  nwealth  sugar
 agreement  and  we  were  granted  a
 quota,  negotiated  price  quota,  where
 you  sell  sugar  in  the  preference  mar-
 ket.  Having  entered  into  these  agree- ments,  can  we  stop  selling  sugar  be- cause  the  price  has  gone  down?

 Besides  we  should  not  look  to  only ome  year  and  say  this,  What  heve
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 been  our  exports  during  the  years
 96i,  1962,  963  and  19647  They  were,
 2.68  lakh  tonnes,  3.63,  4.79  and  2,34
 lakhs  tonnes  respectively  and  in  1963,
 about  three  lakh  tonnes.  The  total
 comes  to  about  6.54  lakh  tonnes  and
 the  fureign  exchange  earnings,  Res.
 90.89  crores.  The  total  subsidy  paid
 would  come  to  about  Rs,  42.72  crores.
 You  cannot  single  out  one  year  and
 say  that  the  losses  are  more  and  the
 earnings  less  because  the  international
 price  is  going  down  very  rapidly.
 We  cannot  exercise  any  control  over
 that.  Sometime  in  the  middle  of  963
 the  price  per  tonne  was  £03.  Now
 it  is  £  8  per  tonne.  We  cannot  en-
 ter  when  the  price  is  high  and  leave
 when  the  price  is  low;  we  have  to
 retain  a  foothold  in  the  international
 market.

 Shri  Banerjee  also  referred  to  the
 Central  Fisheries  Corporation  even  be-
 fore  it  has  come  into  existence,  It
 is  meant,  he  said,  not  for  supplying
 fish  to  Calcutta  but  for  providing  for
 those  persons  who  are  likely  to  be
 pensioned  off.  It  is  an  absolutely
 unjustifiable  criticism  and  cannot  be
 accepted.  Calcutta  needs  about  80,000
 tonnes  of  fish  per  year.  Traditionally,
 it  used  to  depend  upon  imports  from
 Pakistan  for  which  we  paid  Hs.  6
 crores  in  foreign  exchange.  We  are
 in  conflict  with  Pakistan  and  there
 is  also  no  good  in  depending  upon  any
 other  country  for  such  an  essential
 commodity  as  fish.  It  is  only  for  this
 Purpose  that  it  hag  come  into  exist-
 ance.  Secondly,  a  ring  of  unscrupu-
 lous  merchants  in  Calcutta  create
 sometimes  artificial  fish  scarcity  in  the
 market  to  keep  the  price  at  a  high
 level,  and  in  spite  of  the  West  Bengal
 fovernment's  corrective  measures,  the
 matter  could  not  be  set  right.  It  is
 for  this  reason  that  this  corporation  is
 being  formed  with  an  authorised  capi-
 tal  of  Rs.  5  crores.  I  am  sorry  Mr.
 Banerjee  is  not  here  but  I  may  tel!
 him  because  he  comes  from  Calcutta.
 (An  Hon.  Member:  From  Kanpur)
 what  the  aims  and  functions  are.  The
 aim  is  to  supply  fish  to  the  consumers
 at  reasonable  rates,  reducing  import
 of  fish  from  East  Pakistan  in  a  pro-
 gressive  manner,  ensuring  fair  price
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 to  the  producers  in  India,  in  the  neigh-
 bouring  tes.  Hecause  the  fish  sold
 there  is  «  Marine  fish  but  fresh-
 water  fish.  Fresh-water  fish  is  to  be
 collected  from  the  neighbouring  States
 and  supplied  to  Calcutta.  For  this
 purpose,  the  Corporation  comes  into
 existence.  The  function  of  the  cor-
 Poration  is  not  to  give  employment  to
 pensioners.  The  primary  functions  of
 the  corporation  is  to  undertake  pro- curement  of  fish  from  various  sources
 in  West  Bengal  and  the  neighbouring
 States  and  sell  them  in  the  Calcutta
 market  at  a  reasonable  price  and  also
 in  due  course  undertake  fishing  opera-
 tion,  both  inland  and  deep  sea.  I  see
 Shri  Banerjee  is  now  coming.  He  had
 asked  as  to  what  the  functions  of  the
 corporation  were  and  what  the  aims
 were.  I  have  mentioned  the  aima,
 when  he  was  absent.  I  am  now  men-
 tioning  the  functions  of  the  corpora-
 tion.

 Shi  8.  M.  Banerjee:  |
 aim;  the  aim  is  fishing.

 know  the

 Shri  D.  R.  Chavan:  Supplying  it  to
 the  consumers  at  Calcutta  and  giving
 a  good  price  to  the  producers.  The
 second  function  is,  it  should  formulate
 plans  in  consultation  with  the  State
 Governm  for  the  devel  t  of
 fisheries  and  the  growth  of  industrica
 connected  with  the  processing  and
 marketing  of  fish.  The  third  function
 is,  it  will  take  necessary  steps  for  the
 promotion  of  marketing  facilities  by
 way  of  grant  of  equipment,  loans  and
 advances  to  fishermen  and  their  orga-
 nisations;  fourthly,  it  may  also  under-
 take  foreign  collaboration  for  catch-
 ing,  processing  and  export  of  fish,
 manufacture  of  marine  engines,  traw-
 lers  and  other  fishery  equipment.
 These  are  the  alms  and  functions.
 This  is  a  public-sector  undertaking
 which  has  come  into  existence  for  the
 purpose  of  doing  away  with  the  squ-
 eeze.  control  and  grip  of  the  unscm
 pulous  merchants  in  Calcutta.  Why
 should  Shri  Banerjee  make  a  priev-
 ance  of  this  public-sector  undertakimg?

 Shri  5,  M,  Banerjee:
 grouse,

 I  have  no
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 Shri  D,  R.  Chavan:  I  know  he  is  a
 socialist.  He  wants  socialisation  of
 the  trade  ang  socialisation  of  every-
 thing  Before  the  corporation  comes
 into  existence,  Shri  Banerjee  com-
 plains  that  this  corporation  is  going
 to  be  a  corporation  where  only  the
 Pensioners  could  be  employed,  I  am
 sorry  that  such  an  unjustifiable  grie-
 vance  should  have  been  made  by  such
 an  eminent  hon.  Member.

 Shri  8.  M.  Banerjee:  I  do  not  doubt
 your  intention,

 Shri  D.  R.  Chivan:  It  came  into
 existence  on  the  29th  September.  It
 has  not  taken  roots;  if  is  still  a  child
 and  before  the  child  grows  into  nvan-
 hood,  he  says  that  this  child  is  going
 to  be  a  bad  child  ang  therefore  it  is
 wrong  and  that  it  should  not  have
 taken  birth  at  all,  (Interruption).  If
 il  goes  wrong,  then  it  will  be  the
 tim:  for  him  to  make  any  legitimate
 criticism.

 One  more  point  was  raised,  and
 that  was  raised  by  Prof.  Ranga,  He
 made  a  point  why  the  grower  should
 hot  be  paid  more.  IT  may  tell  him  that
 we  are  paying  now  actually  Rs,  2  per
 maund  linked  up  to  a  recovery  of
 0.4  or  4.36  per  quintal  linked  up  to  a
 recovery  of  0.4  with  a  premium  that
 for  every  0.]  per  cent  resovery,  there
 would  be  an  increase  of  four  paise.
 What  was  the  position  in  1958-597

 Mr.  Chairman:  How  much  more
 time  would  the  hon.  Minister  like  to
 have?

 Shri  D.  R.  Chavan:  Only  two  mi-
 nutes.  Now,  Prof.  Ranga  is  coming.
 l  was  replying  to  the  point  made  by
 Prof.  Ranga.  He  asked  why  the  gro-
 wers  should  not  be  paid  a  =  greater
 price.  May  I  tell  him  for  his  infor-
 mation  that  the  price  that  has  been
 fixed  now  by  the  Governmen:  is  Rs.  2
 per  maung  or  Rs.  6.36,  per  quintal
 imked  up  to  a  recovery  of  J0°4,  with
 7  capestit  ना  that  for  every  O-l  per  cent
 inerease,  there  would  be  an  addition
 of  four  paixe.  That  was  the  price  last
 sear  and  this  price  has  been  retained

 What  was  the  position  in  1958-
 Ti  was  Rs,  °44  per  maund.

 now.
 soo
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 Shri  Ranga:  What  was  the  value  of
 the  rupee  then,  and  what  is  the  value
 of  the  rupee  now?

 Shri  D,  RB,  Chavan:  It  was  Rs.  3.86
 Ber  quintal  jn  1958-59,  What  is  the
 Position  on  account  of  the  increase
 that  is  given  now?  The  increase  in
 cane  prices  during  the  last  five  years
 is  alone  responsible  for  the  increase
 in  the  cost  of  Indian  sugar  by  Rs.  50
 per  ton,  thus  entailing  an  additional
 loss  of  about  Rs.  ]°5  crores  on  ex-
 port  of  one  lakh  tons  of  sugar.  Now,
 the  point  is,  it  is  the  deliberate  policy
 of  the  Government:  to  give  incentive
 and  remunerative  prices  to  the  pro-
 ducer.  It  is  for  this  reason  that  for
 the  first  time  in  the  history  of  the
 country  we  have  formulated  the
 policy  ihat  producers  in  the  country
 must  be  given  a  remunerative  and  in-
 centive  price.

 Shri  Ranga:  So,  for  IT  years  they
 had  forgotten  the  kisans!

 Shri  D.  R.  Chavan:  If  the  price  is
 sightly  increased,  I  would  also  be
 happy  because  t  am  also  a  cane-
 grower.  But  we  have  to  look  to  the
 interests  of  the  consumers  also.  Ifthe
 price  js  increased,  Prof.  Ranga  will  say,
 ‘you  are  asking  the  consumers  suffer’.
 “you  are  making  the  consumers
 suffer",  T  cannot  understand  the  argu-
 ‘ments  of  hon.  members  who  blow  hot
 and  cold  in  the  same  breath,  Govern-
 ment  is  very  keen  to  protect  the  in-
 terests  of  the  con-umers  and  growers
 much  more  than  what  Prof.  Ranga
 desires.

 शी  स्थिति  उपसभार्पात  महोदया,
 मैं  ज्यादा  समय  नहीं  लुंगा।  श्री  बड़े  ने  पुनर्वास
 की  समस्यायें  के  बारें  में  जो  विचार  प्रकट
 यि  हैं,  मैं  उन  का  थोडा  सा  जवाब  देना
 चाहता  हू  t

 इस  समय  करीब  करीब  तीन  लाख  व्यक्ति
 ऐसे  हैं,  जो  पाकिस्तान  के  आक्रमण  के  कारण
 अपने  घरों  से  हट  गए  हैं।  उन  में  तीन  प्रकार
 के  लोग  हैं।  कुछ  लोग  ऐसे  हैं,  जो  हमारी  उस
 भूमि  से  हट  शाए  हैं,  जिस  पर  पाकिस्तान  ने
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 कब्जा  कर  लिया  है  |  कुछ  लोग  ऐसे  हैं,
 जो  ऐसे  स्थानों  से  जाये  हैं,  जहां  गोलाबारी  का
 डर  था  और  हमारी  सेनाग्मों  ने  प्र पने  मोर्चों
 की  रक्षा  के  लिये  श्र  इस  लिए  कि  उन  लोगों
 को  खतरा  न  हो,  उन  ग्रामों  के  लोगों  को  कह
 दिया  कि  वे  पीछें  चले  जायें  ।  काश्मीर  के
 पुंछ  सियासी  हिस्से  में  बहुत  काफ़ी  पाकिस्तानी
 लोग  घुसपैठ  कर  के  झा  गए  ये  ।  जब  वे  प्रगति
 हिफाजत  का  इन्तजाम  करने  लगे  और  परेड
 तरह  करना  शुरू  किया,  तो  उन्होंने  हिन्दुभ्नों
 को  तंग  किया  कौर  वे  चले  कराये  ।  ये  तीसरी
 किस्म  के  लोग  थे  ।  राजस्थान,  पंजाब  और
 जम्मू-काश्मीर  में  सब  मिला  कर  ऐसे  सेब
 प्रकार  के  करीब  तीन  लाख  लोग  हैं  ny

 माननीय  सदस्य  श्री  बड़े,  को  यह  रिपोर्ट
 मिली  है  कि  वे  लोग  परेशान  हैं  ।  मुझे  कभी
 यह  भाषा  नहीं  थी  कि  जो  लोग  प्र पने  परों  से
 बचें  हैं,  वे यह  कह  सकेंगे  कि  हमारी  तसल्ली
 है  t  वे  सब  परिवार  दुखी  हैं।  जो  व्यक्ति
 उन  से  मिल  कर  करायेगा,  वह  उनसे  सहाना-
 भूति  करेगा।  माननीय  सदस्य  की  सहाना-
 भूति  देख  कर  मैं  खुश  हूं  ।  लेकिन  जैसी  तस्वीर
 उन्होंने  खींबी  हैं,  प्रबल  में  वह  स्थिति  नहीं
 हैः  ॥

 मैं  यह  इत्तिला  कर  देना  चाहता  हूं  कि
 करीब  पचास  हुआ  लोग,  जो  पूंछ  रियासी  के
 हिस्से  से  बाये  थे,  जहां  पर  पाकिस्तान  का
 कब्जा  नहों  है,  वापस  चले  गए  है,  वापस  जा
 रहे  हैं  4  जो  लोग  वापस  जाते  हैं,  उत  के  लिए
 उन  से  तीन,  चार,  पांच  महीने  के  खाने  का
 प्रबन्ध,  उत  की  खेती  के  बीज  का  इन्तजाम,
 बैल  बप्रैरह  का  इन्तजाम,  हल  चलाने  बरीरहू
 का  इंतजाम  किया  जाता  है  ौर  अगर  उनके
 मकान  में  भाग  लग  गई  है  पा  वह  इह  गया
 हैं,  तो  उस  की  मरम्मत  वर्ग  रह  के  लिये  विशेष
 रूप  से  रुपया  मंजूर  किया  जाता  है  ।  वे  लोग
 खसी  बुगी  जा  रहे  हैं।

 कुछ दिस्म  ऐप  है  जड़ा पर  षा  कप्तान
 का कडज्ा  है  ।  वें  शमी  प्र पने  घरों  को  वापस
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 नहीं  लौट  सकते  ।  कुछ  मित्रों  ने  यह  हर
 भो  ब्राहिकुँकियां  है  कि  रे  लोग  कब  तक  रहेंगे
 शोर  उसके  पुनर्वास  के  लिये  क्‍या  Pere  किया
 जायेगा  ।  मैचों  प्राशा  है  कि  पाकिस्तान  को
 बहुत  जल्दी  हमारे  उस  हिस्से  को  छोड़  कर  वापस
 जाता  पड़ेगा।  शोर  मैं  साफ  कर  देना  चाहता
 हूँ  कि  पा  किताब  क्या,  पूरी  की  पूरी  सीयो  रिटी
 कौंसिल  रहे  या  न  रहे,  केबिन  ६४  उब  मुन्ने  टेड
 नेशंस  में  गए  हैं,  तो  अपनी  सोविरेन्टी  को  सरेंडर
 कर  के  नहीं  गए  हैं  ?  चाह  सिक्यूरिटी  कौरिल
 और  दुनिया  को  सब  शक्तियां  भी  मिल  जायें,
 तब  भी  भारत  प्रगति  सोच  रोटी  को  छोड़ने  के
 लिये  जेवर  नहीं  है  ।  इस  लिए  मुझे  इस  बारे
 में  कोई  हर  नहीं  है  ।  पाकिस्तान  को  वह  ज़मीन
 छोड़नी  पड़ेगी  बोर  प्रखर  सदियों  रिटी  कौंसिल
 भी  रास्ते  में  आयेगी,  तो  हम  उस  की  परवाह
 नहीं  करेंगे  ।  भ्रमर  प्रा किस् तान  हमारी  उस
 जमीन  को  नहीं  छोड़ता  है  तो.

 शी  to  मो०  बनर्जी  :  तो  हम  सिवगृरिदी
 कौंसिल  को  छोड़  देंगे  ।

 बीत्पॉगी  जो  जोंग  सिक्यूरिटी  कौल
 कोबाड  agi  है,  वे  या ।  लकी।  हम  कोई
 सिक्यूरिटी  कासित  के  कान हत  हो  कर  नहीं
 गाए  हैं  |  हम  अपनों  सोजिरेंस्दी  लिए  हुए
 उस  के  बराबर  के  मेम्बर  हैं।  हम  बराबर  उसमें
 तीस्ता  ज,  लेकित  गर  रब  की  साब  जीक्यू-
 ्य  कौंसिल  वुतैनिमसलो  हमारी  संविरेन्टो
 पर  हमला  करती  हैं,  तो  हैलो  लिस्ट  कौंसिल
 को  हम  मानन  के  लिये  तैयार  नहीं  हैं।
 पाकिस्तान  को  जमन  छोड़नी  पड़ेगी,
 बहा  से  उसे  जाना  डगों 1  दीजिए  मुस्तकिल
 पुनर्वास  का  अजीम  at  प्रमी  नहीं  डूबा  है  ।
 फिर  आपने  जैता  कहा  है  कि  जान  का  मौसम
 प्रा  गया  है  प्रो  देरी  ्  रहा  है  बीज  बांट,  में
 तो  दुसरे  सम्बन्ध  में  में  रायका  नीला  देना
 बाजा  हू  कि  पाव  साल  कैप  नहीं  है  जम्मू-
 कायनात  में,  ब्रा  पर  rT  oe  कर  तेरह  कैम्प
 1  हुए  हैं  t  मुठी  जो  बहुत  सारे  इकट्ठे
 हो  गए  ये,  ह16  पर  बहुत  कष्ट  था  पानी  का  1
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 [श्री  त्यागी]
 उसक  लिए  विशेष  रूप  से  मोटर  गाड़ियों  में
 टंकियां  लगा  कर,  टोंटी  लगा  कर  बाहर  से  प्रच्छा
 पीने  का  पाती  भेजा  जा  रहा  है।  देर  तो  हो
 गई  हूँ  लेकिन  नहर  में  गंदा  पानी  चूंकि  रहता
 है  दस  वास्ते  उस  पानी  को  पीने  से  बीमारी  का
 डर  था  ।  इस  लिए  उसकी  जगह  पर  दूसरे
 वानी  का  प्रबन्ध  किया  गया  है  T

 झोपड़े:  दस  नहीं  हैं।
 थीं  त्यागी  :  उसका  भी  इंतजाम  किया

 जा  रहा  है  t

 जहां  तक  कैम्पस  का  ताल्लुक  है,  काफी
 इंतजाम  किया  गया  है  t  जहां  तक  जाड़ों  के
 मौसम  की  बात  है  आपको  शायद  यह  जानकर
 ताज्जुब  होगा  कि  i  लाख  32  हजार  रजाईयों

 और  कम्बलों  का  इंतजाम  किया  गया  है  जिन
 में  से 88,000  के  करीब  बंट  चुके  हैं  a  किसी
 शहर  में  तरह  हजार  रजाईयां  भारी  रोज  तैयार
 करना  आसान  बात  नहीं  है  |  कई  शहरों
 में  भौर  जगह  जगह  पर  यह  तैयार  होती  हैं।  रोज
 रोज़  ये  गाड़ियों  के  जरिये  से  जा  रही  हैं  स्ट्रोक
 दो  ढाई  या  तीन  हज़ार  रोजाना  के  हिसाब  से
 आजकल  बांटी  जा  रही  हैं।  88,000  के
 करीब  कम्बल  कौर  रजाईयां  तक्सीम  हो  चुकी
 हैं।

 कपड़ों  का  जहां  तक  ताल्लुक  है,  एक  लाख
 चालीस  हज़ार  जोड़े  कपड़े  स्त्रियों  शौर  पुरुषों
 के  लिये  तैयार  हो  रहे  हैं  ।  कुछ  बंट  चुके  हैं  कौर
 बाकी  बंट  रहे  हैं  ।

 जहां  तक  लालटेंड  फा  ताल्‍लुक  है  बीस
 हजार  का  प्रबन्ध  हो  गया  है  कौर  पचास  हजार
 के  लिए  कौर  तैयारी  की  जा  रही  है।  रोशनी
 शादी  का  सब  इंतजाम  है  ।  जम्मू-काश्मीर  में
 में  चूंकि  बहुत  से  ऐसे  लोग  हैं  जो  कि  अपने
 घरों  को  वापिस  नहीं  जा  सकते  हैं  इसलिए
 घन  के  गुजारे के  लिए  कई  काम  करने  की
 झ्रावश्यफता  थीं  ।  वहां  की  सरकार  ने  बहुत
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 सहायता  की  है  |  राज  करीब  तेरह  हजार  के
 करीब  व्यक्ति  वहां  की  सड़कों  पर  काम  करने
 में  लगे  हुए  हैं।  पचास  हजार  के  करीब
 वापिस  ष्ा  चुके  हैं  ।

 पंजाब  को  इस  वक्‍त  तक  कुल  मिला  कर
 काट  शौर  सौंप  के  तरीके  से,  दो  करोड़  रुपये
 की  तजबीज  की  गई  है  भौर  डेढ़  करोड़  पया
 कश्मीर  के  लिए  तजवीज  किया  गया  है  |  वह
 खर्चा,  हो  रहा  है  |  पंजाब  में  भी  लोगों  को
 कष्ट  जरूर  है  लेकिन  उन  की  भी  पूरी  देखभाल
 की  जा  रही  है  1

 मैं  श्राप  को  विश्वास  दिलाता  हूं  कि  झगर
 कोई  मेरा  साथी  मैम्बर  पालियामेंट  मुझे
 कोई  सुझाव  देगा  तो  बिना  इस  बात  का  लिहाज
 किए  ए  कि  वह  किस  पार्टी  के  साथ  ताल्लुक
 रखता  है,  मैं  उस  के  द्वारा  दिये  गए  सुझाव  पर
 गम्भीरतापूर्वक.  विचार  करूंगा  और  पूरी
 हमदर्दी  के  साथ  विचार  कर  के  उस  को  पूरा
 करने  का  प्रयत्न  कहूंगा  |

 Dr.  L.  M.  Singhvi:  Madam  Chair-
 man,  the  hon.  Minister  should  have
 referred  to  the  relief  operations  re-
 quired  to  be  made  in  Rajasthan  and
 also  the  great  support  that  he  is  re-
 ceiving  from  voluntary  organisations
 It  is  not  as  if  it  is  entirely  a  govern-
 menta)  effort.  The  voluntary  organi-
 gations  are  doing  a  great  deal  in  this
 direction,

 और  त्यागी  :  बाले टरी  भागनाइजेशनंज  का
 अंक  जिस  नहीं  पाया  था,  इस  बस्ते  मैं  न ेजिक्र
 नहीं  किया  t  मैं  मारवाड़ी  रिलीफ  सोसायटी
 का  हीं  सिर्फ  जिक्र  कर  देना  चाहता  हूं  |  कौर
 भी  बहुत  सी  सोसाइटीज  हैं  जो  बहुत  अच्छा
 काम  कर  रही  हैं।  लेकिन  उस  ने  दस  हजार  के
 करीब  रजाइयां  हम  को  दी  हैं  बना  कर  बौर
 दस  हजार  जोड़े  कपड़े  दिये  हैं  प्रौढ़  एक  हजार
 बर्तनों  के  सैट  दिये  हैं  -  चार  डिस्पेंसरी
 कौर  डाक्टरों  का  इंतजाम  उन्होंने  प्रगति
 तरफ  से  किया  है  |  क्रिस्चियन  सोसायटी  भी  हैं
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 ate  ate  at  कई  सोसाइटीज  हैं  जो  सहायता
 कर  रही  हैं।  उन  सभो  को  मैं  बहुत  'प्रभारी
 बनता  हूं  ।

 Shri  P.  C.  Sethi:  Madam  Chairman,
 Il  would  not  take  much  time  of  the
 hon.  House  as  the  Bil]  to  provide  for
 the  acquisition  of  the  undertaking  of
 the  Metal  Corporation  of  India  is
 coming  up  for  discussion  very  shortly,
 either  tomorrow  or  some  time  later.

 A  few  points  have  been  raised  by
 bon.  Members.  The  history  of  this
 Metal  Corporation  is  a  very  long  and
 chequered  one.  It  starts  right  from
 I#4.  I  do  not  want  to  enter  into  all
 those  detaila  In  1957,  for  the  first
 time,  a  proposal  came  from  them.
 That  was  in  principle  agreed  to  by
 the  Government.  In  1960,  after  their
 renewed  proposal]  in  1959,  a  formal
 kicence  wag  granted  to  the  company.
 In  1960,  the  Metal  Corporation  pro-
 posed  that  the  cos;  will  be  about
 Ra  6  crores.  They  approached  for
 loan  from  the  Industrial  Finance  Cor-
 poration  and  the  Industrial  Finance
 Corporation  granted  them  a  loan  of
 Ra.  l  crore  out  of  which  Rs.  75  lakhs
 has  been  disbursed.  Apart  from  that,
 this  Industrial  Finance  Corporation
 gave  a  guarantee  of  about  Rs.  45
 crores  worth  of  equipment  which  was
 to  be  imported  against  counter
 guarantee  from  the  Rajnsthan  Gov-
 emment.  Till  960  this  was  the  posi-
 tion,  In  963  the  company  came  with
 a  revised  estimate  and  they  thought
 that  their  work  would  not  be  com-
 pleted  with  Rs  ी  -rores  and  they
 would  be  entailing  an  expenditure  of
 Ra.  10  टाताण्वि  to  Re  I2  crores.  On
 account  of  thig  position,  in  1964,  the
 Government  apmminter’  a  technical
 committee.  This  technical  committee
 submitted  the  feport  in  March  1964.
 After  recelving  this  committee's
 report,  it  was  further  examined  in  the
 inter-ministerial  Secretaries’  Com-
 mittee.

 Shri  8.  M.  Banerjee:  Why  not  cir-
 culate  the  reportt
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 Shri  P.  C.  Sethi:  That  iz  a  different

 point
 ae)

 er.  As  far  ag  the  com-
 mittee’s  re:  was  concerned,  it  was
 again  considered  in  the  inter-minis-
 terial  Secretaries’  Committee.  This
 committee's  report’  was  for  two  pur-
 poses,  namely,  whether  The  unit  was
 viable  and  economical.  The  commit-
 tee's  report  was  that  it  is  viable  and,
 as  far  as  the  econdmics  of  the  plant
 is  concerned,  it  will  depend  on  the
 price  of  the  metals.

 This  is  an  important  metal  corpora-
 tion  which  is  likely  to  produce  im-
 portant  oretal.  This  thing  was  drag-
 ging  on  and  1  thought  hon.  Members
 would  pat  the  Government  for  having
 brought  this  legislation  because  we
 are  going  tosave  ‘about  Rs.  3,50,00,000
 worth  of  foreign  exchange  every  year
 through  this  metal  corporation.  We
 do  not  think  we  have  lagged  behind.
 We  tried  to  negotiate  the  price  but  we
 falled  in  that;  ultimately,  we  had  to
 take  recourse  to  this  course.  I  am
 aure,  when  the  Bill  comes  before  the
 House,  hon.  Members  will  wholehear-
 tedly  support  it....

 Shri  Ranga:  No.

 Shri  P.  0.  Sethi:  because  these
 are  scarce  materia's  and  Government
 has  taken  a  step  in  the  right  direc-
 tion.

 Mr.  Chairman:  Shri  Bhagat
 Shri  8,  M.  Banerjee:  Mr.  Chairman,

 let  us  have  some  quorum  before  Shri
 Bhagat  apeaks.

 Mr,  Chairman:  The  bell  is  being
 rung.  ..Now  theré  {fs  quorum  Shri
 Bhagat.

 Shri  B.  EB.  Bhagat:  Mr.  Chairman,
 I  have  not  much  to  sey  because  my
 col'eagous  who  intervened  in  the  debate
 have  cleared  the  points  pertaining  to
 their  ministries.

 Shri  Ranga:  Question.
 Shri  B.  BR.  Bhagat:  Question?  At

 least,  they  have  attempted  to  explain.
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 Shri  Ranga:  That  is  all  right;  that
 is  better.

 Shri  B,  R.  Bhagat:  I  hope,  many
 hon.  Members  would  have  been  satis-
 fled.  Some  hon,  Members  would  re-
 main  yet  to  be  satisfied.

 An  hon.  Member:  They  will  never
 be.

 Shri  B.  BR.  Bhagat:  If  they  have
 failed,  probably  I  cannoi  satisfy  them
 therefore,  it  is  no  use  taking  up  the
 points  that  they  have  already  dealt
 with,

 Shri  Vasudevan  Nair:  Do  not  lose
 heart.

 Shri  B,  B.  Bhagat:  This  leaves  me
 with  only  a  few  points  raised  by  hoa.
 Members  which  ]  woud  like  to  deal
 with.  The  firs;  one  is  regarding  the
 two  institutes.  Hon.  Members  wel-
 comed  it.  Shri  Kamath  raised  this
 question  of  the  Institute  of  Constitu-
 tional  and  Pa-liementary  Studies,  I
 think,  he  also  welcomed  it.  But  ४7९
 wanted  to  know  where  the  reports  or
 other  things  will  be  placed  and  whe-
 ther  they  will  be  discussed  or  not.  I
 think,  knowing  that  this  matter  is
 usually  not  discussed  anil  that  this
 Institute  विधि8  some  importance—I  think
 he  also  agrees—-and  very  eminent  per-
 sons  are  associated  with  it....

 Shri  Hari  Vishnu  Kamath:  But  you
 may  ansivec  the  point  about  the  mana-
 ging  body,  inclusion  of  some  members,

 Shri  B.  R.  Bhagat:  Ours  being  the
 ‘largest  democracy,  it  is  necessary  that
 there  rust  be  an  jnstitute  of  this  lypc
 which  disrusses  more  o;  less  in  an
 academic  way  or  in  a  scicntific  way
 all  the  problems  of  constitutional  his-
 tory  or  parliamentary  procedures  and
 various  other  matters.

 Shri  Hari  Vishna  Kamath:  What
 about  the  point  that  1  raised  about  the
 exorbitant  rent?  You  could  discuss  it
 with  the  Works  Minister.  It  is  Ra.
 3,000  a  month.  Ii  should  be  reduced,

 Shri  B.  R.  Bhagat:  |  think  that  is  a
 matter  between  the  Institute  and  the
 Ministry.  Since  the  Members  are  as-
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 sociated  with  it—the  Speaker  is  the
 President  at  present—I  think  this  mat-
 ter  to  whom  the  reports  should  go  or
 to  whom  the  accounts  should  go  and
 how  they  should  be  prepared  and  all
 tha:  could  be  sorted  out.  There  should
 not  be  any  difficulty  about  that,

 About  the  other  Institute,  two  points
 were  raised.  While  welcoming,  it,  the
 hon.  Member,  Dr.  Singhvi,  saiy  thai
 there  must  be  a  study  in  Indian  lan-
 guages.  I  think  it  js  very  good  point
 and  we  must.  do  everything  to  develop
 the  study  of  our  own  languages.  It  is
 very  heartening  that  [his  Institute  is
 being  set  up  and  one  only  hopes  that
 the  inerest  in  Russian  litrature  मत
 in  History  and  other  fhings  will  in-
 crease,

 The  second  point  raised  was  thal
 the  stipend  paid  to  the  stulents  who
 wil!  undertake  the  course  js  very
 meagre.  This  amount  was  fixe  |  on  the
 basis  of  other  Institutes,  We  have  ihe
 Regional  Institutes  of  Technology  in-
 eluding  one  in  Delhi,  In  those  Ins-
 titutes  the  stipend  pail  to  the  studen‘s
 is  Rs.  75.  They  have  worked  out  the
 cost  of  buarting  ond  lodging  and  it
 vomes  to  Rs.  70in  these  Institutes,  An
 amount  of  Rs.  5  is  the  pocket  allow-
 ance.  The  fees  are  not  charged  in  this
 ease.  Therefore.  when  already  in
 these  Institutes  a  certain  amount  of
 stipend  ig  paid  which  ig  considered
 adequate,  there  is  no  reason  why  a
 higher  a  stipend  should  be  paid  in  this
 case.  It  was  on  that  basis  that  the
 amount  of  Rs.  75  fixed.  If  necessary.
 in  future,  if  the  other  Institu:es  decide
 that  a  higher  stipend  should  be  paid,
 I  think,  that  matter  can  always  be
 taken  care  of  in  the  light  of  conditions
 obtaining  at  that  moment,

 Then,  about  Mica,  it  has  already
 been  dealt  with  by  my  colleague

 Shri  Ranga:  He  did  not  deal  with
 it  properly.  You  are  the  person
 concerned,  There  should  be  a  tax
 rebate  on  mica  exports.

 Shri  8.  R.  Bhagat:  I  think  my  col-
 league  dealt  with  this.
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 Shri  Ranga:  He  is  not  the  proper
 Minister,  He  told  me  afterwards,
 when  I  talked  to  him,  that  he  was
 advised  that  way.

 Sh:i  B.  BR.  Bhagat:  The  point  is:
 why  mica  wa;  not  included  in  the  /ist
 of  tax  credit  commodities?  I  had
 lefty  it  out  of  my  discussion.  Anyway,

 1  छ  try  to  cover  this  point  also.

 Sh-i  Ranga:  You  should  give  them
 some  relief.

 Shri  B.  R.  Bhagat:  Another  point
 about  tax  credit  raised  was  that  tea
 and  jute  which  form  the  bulk  of  our
 exports  received  the  lowest  rate  un-
 der  the  tax  credit  scheme,  I  think
 all  these  matters  have  been  gone  into
 by  an  expert  committee.

 Shri  Ranga:  In  regard  to  mica,
 some  Joint  Secretary  made  a  wrong
 recommendation  to  you.

 Shri  B.  R.  Bhagat:  There  is  an
 advisory  committee  to  con:ider  what
 itema  should  be  included  under  this
 tax  credit  scheme  and  what  should  be
 the  rate.  The  advisory  committee
 mide  the  recommendations  and  the

 criteria  recommended  were  (l)  the
 cost  of  manufacture  or  production  of
 such  good;  and  prices  of  similar  goods
 in  foreign  countries;  (2)  the  need  to
 develop  forcign  markets  for  such
 B0uds;  (3)  the  need  to  earn  foreign
 exchange  ang  the  quantum  and  the
 scope  of  it

 the  most Shri  Ranga:  That  is
 important  thing.

 Shri  B.  R.  Bhagat:  Yes,  that  is
 important,  And  lasily,  the  various
 other  relevant  factors.  In  the  light  of
 all  this,  the  Government  did  not  con-
 sider  mica  to  be  a  commodity  satis-
 fying  the  above  conditions.

 Would  the  Minister
 Pay  his  personal  attention  to  this
 Particular  matter?  My  information
 is  that  some  Secretary  of  yours  has
 been  misieading  you.  You  do  not

 Pay  any  attention  at  all.

 Shri  Ranga:

 1085-68  275  >

 Shri  छह. है.  Bhagat:  I  will  give  an-
 other  hr

 ead
 it.  Tecan  assure  the

 hon,  Me  that  I  will  look  into  it.
 But  already  the  processed  mica,  in
 the  powdered  form,  hag  been  consi-
 dered  as  a  product  under  this  scheme
 and  a  tax  rebute  of  I5  per  cent  is
 allowed  in  that,

 Shri  Ranga:  The  workers  invest
 their  money  and  produce  all  this,
 but  half  a  dozen  top  people  get  all  the
 credit,

 Shri  8.  R.  Bhagat:  As  for  jute  and
 tea,  it  was  established  that  the  rate
 should  be  2  per  cent  and  not  more.

 Then  there  was  a  point,  raised  by
 Shri  Ranga,  about  the  need  for  sub-
 sidising  Indian  Oi  Corporation.  I
 am  irying  to  get  the  facts  [rom  my
 colleugues.  The  facts  are  these.  The
 subsndy  is  in  respect  of  oll  supphed
 by  the  Oil  India  Limited  to  the  Indian
 refineries.  The  price  which  (जी  India
 is  required  to  charge  is  governed  by
 the  Agreement  with  Burmah  Oi!  Com-
 pany  and  Assam  Oi:  Company.  That
 is  part  of  they  Arreement.  The  formu-
 la  is  indireated  in  the  foot-note  below
 the  Supplementary  Demang  on  page
 i2.  and  is  further  required  to  be  ad-
 justed  to  enable  the  Oil  India  to  de-
 c'are  a  dividend  of  9  per  cent.  These
 are  the  two  governing  factoss  The
 pr.ce  to  be  paid  by  the  Indian  Re-
 fineries  is  governed  by  the  Agreemeni
 with  the  Government  of  Indin.  Tt  in
 fixed  at  a  rate  equivalent  to  the  land-
 ed  cost  of  comparable  imported  crude
 oil  at  Caicutta.  This  was  necessary  80
 that  the  Gauhati  and  Porauni  ‘Re-
 fineriey  were  paceit  on  the  ATG
 footing  as  private  sector  refineries  it
 coastal  places.  As  producton  of  on
 India  increases,  the  cost  of  production
 is  expected  to  come  down  and  with  it
 the  subsidy  clement  will  also  evime
 down  and  finally  will  taper  off  to  nil.
 (Interruptions).

 It  ix  inctensing  rapidly;  it  will
 happen  in  the  near  future.  I  hope  this
 satisfies  the  Hon.  Member  since  he
 has  not  asked  any  question.

 Dr.  M8.  Antv:  Do  rot  ask
 whether  he  is  satisfied.

 hue
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 Shri  B,  R,  Bhagat:  About  the  Re-

 finance  Corporation,  a  point  was  made
 by  Mr,  Patel  as  to  whether  the  pay- ments  were  grants  or  loans,  The
 Government  guarantees  a  minimum
 dividend  and  it  is  paid  out  of  the
 Consolidated  Fund  of  India  It  is
 stipulated  that,  when  the  Corporation makes  up  a  larger  dividend,  certainly it  comes  back;  it  can  be  used  as  a
 special  reserve.  As  for  the  capital
 subscribed,  there  is  no  stipulation that  capita!  will  be  refunded.  The
 dividend  increases,  This  is  the  stand-
 ard  pattern  in  all  these  enterprises.

 With  these  words,  I  conclude.
 Mr.  Chairman:  I  now  put  Cut

 Motions  7,  8  and  9  to  the  vote  of  the
 House.

 The  Cut  Motions  were  put  and  nega-
 tived.

 Mr.  Chairman:  The  question  is:

 “That  the  respective  Supplemen-
 ‘tary  sums  not  exceeding  the
 amounts  shown  jin  the  third
 column  of  the  order  paper  be
 granted  to  the  President  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 +1966,  in  respect  of  the  follow-
 ing  demands  entered  in  the  second
 column  thereof—

 Demands  Nos.  16,  37,  39,  47,
 72i,  1390,  33  and  140."

 83,  10,

 The  motion  was  adopted.

 6.40  brs.
 APPROPRIATION  (No.  5)  BILL,*

 965

 The  Minister  of  Planning  (Shri  B.
 B.  Bhagat):  I  beg  to  move  for  leave
 to  introduce  a  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
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 furthre  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 services  of  the  financial  year  1985-66.

 Mr.  Chairman:  Motion  moved:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  authorise  payment and  appropriation  of  certain  fur-
 ther  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for
 the  services  of  the  financial  year
 1965-66."
 Shri  Ranga  (Chittoor):  I  want  to

 Protest  against  the  procedure  that  has
 been  followed  by  Government  in  first
 of  all  taking  up  new  services  and  then
 finding  that  they  are  in  need  af
 Money  and  then  straightway  going  to
 the  Reserve  Bank  of  India  and  draw-
 ing  money  from  what  is  known  as  the
 Contingency  Fund,  There  used  to  be
 the  Consolidated  Fund.  But  now  they have  createg  the  Contingency  Fund
 also.  I  do  not  know  where  and  when
 through  what  authority  this  Con-
 tingency  Fund  hag  been  brought  into
 existence  and  operated.  Even  suppos-
 ing  it  is  there  already  in  a  duly  con-
 stituted  manner,  I  take  objection  to
 this  procedure  of  Government  depend-
 ing  upon  themselves  and  drawing
 moneys  from  all  these  funds  long
 before  they  come  to  Parliament  and
 give  any  kind  of  information  that  they
 are  creating  a  new  service  and,  there-
 fore,  they  are  in  need  of  money  and
 So  they  are  poing  to  draw  moneys
 from  these  funds.

 We  are  accustomed  to  one  thing.
 Sometimes,  Government  are  obliged  to
 spend  very  much  more  than  what  has
 been  granted  by  Parliament.  There-
 fore,  they  draw  moneys  from  the  Bank
 and  later  on  they  are  regularised  as
 excess  grants;  they  come  to  the
 Public  Accounts  Committee  Inter  and
 ask  for  their  sanction  and  support  and
 then  they  come  to  this  House  and  ask
 for  its  vote  on  those  Demands.

 But  this  innovation  or  procedure  is
 one  to  which  I  take  very  strong  ob-
 jection,  namely  the  idea  of  creating  «

 ‘18-11-65.
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 new  service  and  incurring  expenditure

 Appropriation  KARTIKA  20,  i087  (SAKA)  (No,  5)  Bill  2756
 Shri  Hari  Vishnu  Kamath  (Hosh-

 on  it  and then  coming  to  Parli  t
 lor  itg  sanction.  Properly  speaking,
 at  the  time  of  the  main  budget  or  the
 supplementary  budget  they  are  expec-
 ted  to  plan  for  one  year,  and  come
 forward  and  say  that  these  are  the
 various  items  on  which  they  want  to
 spend  and,  therefore,  they  want  the
 permission  of  the  House  in  respect  of
 those  services.  It  ig  only  on  very
 Tare  occasions  that  they  are  allowed
 to  think  of  new  schemes  ang  prepare
 new  schemes  and  ask  for  additional
 amounts  by  way  of  supplementary
 grants.  After  those  supplementary  de-
 mands  are  passed,  they  can  incur  that
 expenditure  in  a  legitimate  manner.
 But  we  find  now  that  all  these  pro-
 cedures  have  been  dismissed  and  Gov-
 ernment  have  now  take  upon  them-
 selves  the  freedom  of  thinking  of  a
 new  service  anytime  they  want,  On
 the  25th  September,  they  thought  of
 a  new  service.  Again  during  this
 month,  they  thought  of  a  second  ser-
 vice,  namely  the  Institute  of  Russian
 Studies.  The  third  one  is  the  Inst!-
 tute  of  Constitutional  and  Parliamen-
 tary  Studies.  There  was  g  supple-
 mentary  budget  which  Government
 themselves  had  introduced  during  the
 last  session,  and  surely  it  should  have
 been  possible  for  Government  to  think
 of  all  these  things  at  that  time.  Ins-
 tead  of  that,  they  seem  to  have  taken
 upon  th  Ives  the  freedom  to  think
 of  any  new  item  of  expenditure  any
 time  they  like  and  afterwards  come  to
 the  House  in  a  non-chalant  manner
 and  ask  for  the  ०.१  of  the  House  on
 these  supplementary  grants,  and  in
 the  meanwhile  they  begin  to  incur
 expenditure.  I  would  like  to  know
 how  they  find  money  through  this  80-
 called  Contingency  Fund.  All  this
 smacks  not  only  of  financia]  luxity
 but  also  of  financial  irresponsibility
 and  lack  of  respect  towards  the  proce-
 dures  of  this  House.  Therefore,  I
 trust  tha,  Government  will  make
 Proper  amends  by  at  least  assuring
 the  House  that  hereafter  they  would
 be  more  careful  in  regard  to  the  way
 in  which  they  go  about  the  public
 finance  of  this  country.

 bad):  On  a  point  of  order.  Under
 rule  2IB(2)

 ay
 “At  any  time  after  the  intro-

 duction  in  the  House  of  an  Appropria-
 tion  Bill,  the  Speaker”
 now  you  are  Chairman,  you  have  the
 powers  of  the  Speaker—

 “may  allot  a  day  or  days,
 jointly  or  severally,  for  the  com-
 pletion  of  all  or  any  of  the  stages
 involved  in  the  passage  of  the
 Bill  by  the  House,  and  when
 such  allotment  has  been  made"—

 The  Speaker  shall  allot  a  day  or
 days;  that  means  you  have  to  fix  a
 day  or  days,  net  just  half  an  hour  or
 one  hour—

 “the  Speaker  shall,  at  7.00
 hours  on  the  allotted  day  or  the
 last  of  the  allotted  days,  as  the
 case  May  be,  forthwith  put  every
 question  necessary"—

 that  is,  at  7.00  hours,  after  the  dis-
 cussion  on  the  allotted  day  or  the  last
 of  the  allotted  days—

 “to  dispose  of  all  the  outstand-
 ing  matters  in  connection  with
 the  stage  or  stages  for  which  the
 day  or  days  have  been  allotted.”

 Now  the  Bill  has  been  introduced
 just  now  at  the  fag  end  of  the  day,  at
 440  p.m.  I  submit  that  under  rule
 218 (2),  it  is  not  merely  your  duty
 but  obligation  to  fix  a  day  or  days  for
 the  discussion  of  the  Appropriation
 Bill  and  not  rush  the  Bill  tbrougn
 like  this,

 The  Minister  of  Food  ang  Agricul-
 ture  (Shri  0.  Subramaniam):  We  are
 not  considering  the  Bill.  It  is  only
 being  introduced  now.

 Shri  Hari  Vishnu  Kamath:  I
 thought  we  were  proceeding  with  the
 consideration  of  the  Bill

 Mr.  Chairman:  I  thought  at  least
 Shri  Kamath  was  quite  attentive.
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 Shri  Hari  Vishnu  Kamath:  It  was
 your  mistake,  partly.  Shri  Ranga
 was  speaking  on  the  merits  of  the
 Bill.  At  the  introduction  stage,  that
 is  not  done.  So  I  was  within  my
 Tights  to  raise  this  objection.

 Mr.  Chairman:  Prof.  Ranga  did
 not  give  me  the  impression  that  he
 was  going  to  speak  about  those  things.

 Shri  Hari  Vishnu  Kamath:  You
 did  not  stop  him  elther.

 Mr.  Chairman:  I  thought  he  was
 objecting  to  the  introduction.

 Shri  Ranga:  I  opposed  its  very
 introduction.

 Shri  B.  है,  Bhagat:  About  the  point
 raised

 Shri  Hari  Vishnao  Kamath:  Not
 now.  After  the  introduction,  that

 stage  of  consideration  comes,  the  first
 stage.

 Shri  B.  R.  Bhagat:  As  for  the  ob-
 jection  to  the  Contingency  Fund,  I
 think  it  is  contingent  upon  all  the

 ds  belng  sed  as  explained
 in  the  footnote  Everything  is  not
 contingent,  including  the  substance  of
 the  supplementary  grants.  The
 Constitution  itself  under  art,  267
 makes  provision  for  a  special  Contin-
 gency  Fung  of  India  from  which  in
 cases  of  urgent  necessity  we  draw.
 When  the  Demands  are  voted,  we
 teimburse  the  amount.  So  I  do  not
 think  there  is  anything  irresponsible
 about  It.

 Shri  Ranga:  No,  no.  You  have  not
 followed  my  speech,  in  which  I  made
 myself  perfectly  clear.  There  are
 two  points.  One  is  the  objection  I
 taised  to  the  Contingency  Fund.  The
 other  i,  about  the  creation  of  new
 services  at  any  time,  not  at  the  time
 of  the  budget  or  even  at  the  time  of
 the  supp  ry  budget,  but  any
 time  and  everytime  you  want.
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 Shri  B.  R.  Bhagat:  How  can  the
 hon.  Member  object  to  the  Contin-
 gency  Fung  when  jt  is  provideg  for
 in  the  Constitution?  Secondly,  new
 services  ate  created  out  of  urgent
 necessity.

 Shri  Ranga:  Not  at  any  time.
 Shri  B,  R.  Bhagat:  Not  at  any  thme

 but  when  jt  is  considered  urgently
 necessary,  ig  the  hon.  Member  con-
 tending  that  after  the  budget  is  pass-
 ed  in  April  nothing  should  happen?

 Shri  Ranga:  No,  no.  There  was
 another  budget  in  September,

 Mr.  Chairman:  These  things  can
 be  discussed  tomorrow.

 Shri  माल  Vishnu  Kamath:  Discus-
 sion  is  premature  now.

 Shri  B.  के,  Bhagat:  The  world  is
 too  dynamic  for  Prof,  Ranga.

 Mr.  Chairman:  The  question  is:
 “That  leave  be  granted  to

 introduce  8  bill  to  authorise
 payment  and  appropriation  of

 certain  further  sums  from  and
 out  of  the  Consolidateq  Fund  of
 India  for  the  services  of  the
 financial  year  1965-66",

 The  motion  was  adopted.
 Shri  B,  R.  Bhagat:  I  introduce  *the

 Bill
 I  beg  to  movef:

 “That  the  Bill  to  authorise
 Payment  and  appropriation  of
 certain  further  sums  from  and
 out  of  the  Consolidated  Fund  of
 India  for  the  services  of  the
 financial  year  1965-68  be  taken
 into  consideration."
 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  to  authorise
 Payment  and  appropriation  of
 certain  further  sums  from  and
 out  of  the  Consolidated  Fund  of
 India  for  the  services  of  the
 financlal  year  1965-66  be  taken
 into  consideration.”

 “Moved  with  the  reco  dation  of  the  President.
 tIntroduceq  with  the  recommendations  of  the  President.
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 Shri  Hari  Vishno  Kamath:  Now  I

 rise  on  a  point  of  order  under  rule
 218(2),,  which  reads:

 “At  any  time  after  the  intro-
 duction  in  the  House  of  an  Ap-
 propriation  Bill,  the  Speaker  may
 allot  a  day  or  days,  jointly  or
 severally,  for  the  passage  of  the
 Bill  by  the  House  A

 T  hope  he  will  be  allotting  two
 days  at  least  for  the  completion  of
 the  several  stages  of  the  Bill.  Cer-
 tainly,  within  the  meaning  of  the
 tule,  today  !s  ruled  out.  After  the
 introduction  of  the  Bill,  you  must  fix
 a  day  or  days.  Tomorrow  is  the  ear-
 lest  day,  and  T  hope  it  will  go  on  for
 two  days,  till]  Monday.  This  is  out
 of  order.  Discussion  on  thi,  Bill  will
 be  out  of  order  at  this  stage.

 Mr,  Chairman:  He  may  read  sub-
 Tule  (4)  also.  T  hope  he  will  find  a
 satisfactory  reply  there.  Tt  reads:

 “The  debate  on  an  Appropria-
 tion  भा  shall  be  restricteq  to
 matters  of  publle  importance  or
 administrative  policy  implied  in

 the  erants  covered  by  the  Bill
 which  have  not  already  been
 taised  while  the  relevant  demands
 for  orants  were  ynder  considera-
 tion.”

 Shri  Hart  Vishnu  Kamath:  That  हि
 admitted,  but  the  fundamental  point fe  that  vou  will  have  to  fix  a  dav  or
 davs  after  the  introduction  of  the
 Bill.  You  cannot  fix  today  itself.
 ‘The  earliest  is  tomorrow  for  the
 discussion  of  the  Bill.  The  rest  is  all
 tieht.  You  cannot  move  it  today  for
 discussion  and  pass  it  todav.  Tf  the
 House  passes  it  today  it  will  be  out of  order.

 Mr.  Chairman:  The  Speaker,  In  his
 discretion,  can  allow  ft.

 Shri  Harl  Vishou  Kamath:  Where
 {s  it  said?  Unless  it  is  a  blanket

 Tule,  he  cannot  do  it,
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 Mr,  Chairman:  Especially  im  an

 emergency,
 Shri  Hh  Vishno  Kamath:  You

 cannot  override  a  specific  rule.  You
 can  pass  it  tomorrow.

 Shri  प्र,  N.  Mukerjee  (Calcutta
 Central):  This  is  8  mandatory  rule
 as  pointed  out  by  Shri  Kamath.  The
 Speaker's  discretion  cannot  come  in,
 there  belng  no  reference  to  it  in  the
 Tule.  Of  course,  if  you  ask  the

 House  to  walve  every  rule,  that  is  «
 different  matter.

 Shri  8.  M.  Banerjee  (Kanpur):
 Thic  question  arose  in  this  House  in
 958  or  1950  if  I  remember  aright,

 and  the  Speaker  sald  that  no  discus-
 sion  should  be  normally  permitted
 on  the  Appropriation  Bill  on  the
 ground  that  discussions  take  place
 exhaustively  and  conclusively  on  the
 Supplementary  Demands  for  Grants.
 A  polnt  of  order  wa,  ralsed  by  my
 learned  friend  Shri  Naushir  Bharucha
 and  he  argued  that  point,  and  ultl-
 mately  !t  was  ruled  by  the  Speaker
 that  discussion  could  take  place.  If

 T  am  eiven  time,  T  can  produce  that
 ruling,  We  can  discuss  the  Appro-
 priation  Bill,  all  the  Clauses.

 Shri  Har!  Vishna  Kamath:
 Pase  It  today.

 Mr.  Chairman:  Tt  may  not  be  pas
 sed.  but  we  are  considering  the  dis-
 cussion.  T+  has  already  been  put  on
 the  Order  Paper,  and  the  Speaker,  in
 his  discretion,  has  alloweq  it.  There
 are  sO  many  precedents.

 Shri  Hart  Vishna  Kamath:  An  item
 appearing  in  the  Order  Paper  does

 not  mean  that  it  fs  necessarfly  fn
 order.  We  can  rafse  a  polnt  of  order
 at  anv  stare,  and  prove  to  you  that
 it  de  out  of  order,  and  that  !s  what
 T  have  sought  to  show.

 Mr.  Chafrman:  For  the  of
 the  hon,  Member,  7  am  quoting  this
 from  the  Manual  of  Business  and
 Procedure  in  Lok  Sabha.  Clause  TX
 says:  —

 “In  exceptional  clreumstances,
 however,  the  Speaker  ha,  allow-

 Cannot
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 ed  an  Appropriation  Bill  to  be
 introduced,  considered  and  passed on  the  same  day.”
 Shri  Harl  Vishnu  Kamath:  Where

 are  the  exceptional  circumstances  to-
 day?  Are  the  heavens  going  to  fall?

 Mr.  Chairman:  I  hope  the  Mem-
 bers  will  bear  with  me.  I  may  point
 out  that  the  Appropriation  (No.  5)
 Bill,  9§7  was  introduced  on  l6th
 December,  957  and  considered  and
 passed  on  the  same  day,  It  is  for  the
 Speaker  to  decide.

 Shri  Hari  Vishnu  Kamath:  Let  him
 decide.

 Shri  8,  M.  Banerjee:  Let  the  House
 be  adjourned.

 Mr.  Chairman:  It  may  not  be  pas-
 fed.  The  question  is  whether  it  can
 come  up  for  discussion  or  not.  We
 are  considering  that.

 Shr|  Hari  Vishnu  Kamath:  If  you
 in  your  discretion  allow  it,  well,  I
 should  say  that  the  voting  should  not
 take  place  today;  it  could  be  passed
 only  tomorrow,

 Mr,  Chairman:
 to  participate?

 Is  anyone  wanting

 Shri:  Harl.  Vishnu  Kamath:  Yes.
 Chairman  Madam,  I  am  sorry  to  note
 that  the  Minister  of  Finance  and
 Planning  has  passed  the  buck—(In-
 terruptions).  |  said  buck,  that  is,

 buck  passing,  BUCK,  not  the  bug—
 with  regard  to  the  Institute  of  Cons-
 tltutional  and  Parliamentary  Studies
 to  higher  quarters,  to  the  Speaker.
 Naturally  you  cannot  deal  with  it.
 But  I  do  wish  that  he  gives  an  assur-
 ance  to  the  House  that  he  would  take
 up  the  matter  of  rack-renting  with
 the  Minister  of  Works  and  Housing
 and  seg  to  it  that  in  the  national  in-
 terest  the  rent  of  Rs.  3,000  gr  Rs.  3,500
 is  not  charged  foy  the  Institute,—
 Bs.  3,000  or  so  per  month  is  the  rent—
 we  will  not  vote  for  that;  will  you?

 Shri  Banga:  No.
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 Shri  Hari  Vishog  Kamath:  We  shall
 not  vote  for  jt—I  hope  this  matter
 will  be  pursued  by  the  Minister,  this
 otherwise  competent  Minister  .

 Shri  B,  BR.  Bhagat:  I  said  that  it
 was  a  matter  between  the  Institute
 and  the  department.

 Shri  Hari  Vishnu  Kamath:
 department?

 Shri  8.  iE  Bhagat:  I  do  not  know.
 The  point  was  raised  by  some  hon.
 Members.  It  ig  a  matter  between  the
 department  concerned  and  the  Insti-
 tute.  I  do  not  come  into  the  picture.

 Shri  Hari  Vishnu  Kamath:  You
 have  no  locus  standi  there?  The
 Minister  of  Works,  ang  Housing  is
 the  rack-renter.  The  Minister  has
 fixed  that  rent.  Certainly  in  the
 Council  of  Ministers)  my  hon,  friend
 enjoys  an  equal  status  with  the
 Minister  of  Works  and  Housing;  both
 are  Ministers  of  State,  not  Cabinet
 Ministers,  unfortunately;  he  is  at  the
 top,  he  tops  the  Ministers  of  State,
 the  Minister  of  Works  ang  Housing
 and  my  hon.  friend  comes  just  below
 him,  I  believe,  so  that  they  are  al-
 Most  equal  in  status.

 Which

 Shri  8.  R.  Bhagat:  We  are  not  sta-
 tus-conscious,

 Shri  Hari  Vishno  Kamath:  Eyen
 though  you  are  pot,  we  are  consci-
 ous,  aware,  of  your  status.

 Mr.  Chairman:  Try  to  say  some-
 thing  pertaining  to  the  Bill.

 Shri  Hari  Vishnu  Kamath:  I  do  not
 know,  Chairman  Madam,  if  this  does
 not  pertain  to  the  Bill,  what  can  or
 what  will.

 Mr.  Chairman:  Status  of  ministers
 and  other  things.

 Shri  Hari  Vishnu  Kamath:  I  raised
 the  point,  you  were  not  in  the  -House
 Perhaps,  l  am  sorry,  at  tha:  time
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 when  |  raised  those  points.  He  has
 tried  to  answer  them,  but  they  are
 wholly  unconvincing  ang  unsatisfac-
 tory  answers.  I  do  not  know  whe-
 ther  Prof.  Ranga  is  satisfied.

 Shri  Ranga:  No,  no.
 Shri  Hari  Vishnu  Kamath:  I  am

 still  unsatisfied  with  the  answer  giv-
 en  to  the  points  |  raised  about  the
 Institute  of  Russian  Studies  aiso  I
 had  raised  a  specific  issue.  While  |
 welcomed  its  founding  ang  establish-
 ment  as  a  manifestation  or  symbol  of
 increasing  co-operation  between  India
 and  the  Soviet  Union  after  the  era
 of  Stalin,  during  Khrushchev  and
 Kosygin,  I  did  raise  a  point  whether
 the  activities  that  are  being  outlined
 for  the  coming  months,  for  the  com-
 ing  year,  would  include  certain  kinds
 which  |  specified  in  my  brief  obser-
 vations,  and  I  definitely  asked  him  to
 give  an  assurance  to  the  House  that
 in  spite  of  the  increasing  co-opera-
 tion,  friendship  and  what  not  that  we
 are  developing,  or  cultivating  with
 the  Soviet  Union,  I  asked  him  to  give
 an  assurance  and  saiq  that  wo  should
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 be  on  guard  agaist  any  kind  of  un-
 desirable  indoctrination.  |  do  not
 think  he  remembered  that  point.

 Shri  B.  R.  Bhagat:  I  remembered
 that.

 Shri  Hari  Vishnu  Kamath:  He  glos-
 sed  over  that  point,

 Shri  8.  R.  Bhagat:  I  remembered
 it;  I  do  not  think  that  the  hon.  Mem-
 ber  expecteg  an  answer.

 Shri  Hari  Vishnu  Kamath:  Oh,  yes
 Mr.  Chairman:  Would  he  like  to

 continu,  tomorrow?
 Shri  Hari  Vishnu  Kamath:  We  had

 better  take  it  up  tomorrow.
 Mr.  Chairman:

 adjourned.
 7  hrs,

 The  House  stands

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  Nov-
 ember  9th,  965|Kartikg  28,  8९४7
 (Saka).


